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 LOK  SABHA

 Thursday,  January  24,  963|Magha  4,
 884  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 {[Mr.  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Levy  of  Cess  in  Government
 Hospitals

 9455,  Shri  Maheswar  Naik:  Will
 the  Minister  of  Health  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 Union  Government  have  issued  ins-
 tructions  to  the  State  Governments
 and  the  authorities  of  the  Union  Ter-
 ritories  to  levy  certain  small  fees  on
 the  treatment  of  patients  in  the  Gov-
 ernment  dispensaries  and  _  hospitals,
 including  the  dispensaries  and  hospi-
 tals  under  the  C.H.S.  Scheme,  and

 (b)  if  so,  on  what  consideration?

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  (Dr.  D.  S.  Raju):  (a)
 and  (b),  The  Health  Survey  and
 Planning  Committee  recommended
 as  follows:

 “The  question  of  financing  of
 Medical  care  needs  a_  careful
 study,  The  introduction  of  a
 system  of  graded  charge  for  hos-
 pital  services  except  in  the  case
 of  genuinely  indigent  patients  is
 called  for.  The  possibility  of  the
 Jevy  of  a  health  cess  is  also  worth
 exploring”.
 This  recommendation  has  been

 commenied  to  State  Governments
 2549  (Ai)  L.S.D—I.
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 and  Union  Administrations  for  such
 action  as  they  may  consider  neces-
 sary,  The  recommendation  is  also  un-
 der  consideration  in  respect  of  hos-
 pitals  and  dispensaries  under  the  ad-
 ministrative  control  of  the  Govern-
 ment  of  India.  The  Committee  made
 the  recommendations  in  the  context
 of  financial  provisions  for  medical
 care.  It  is  also  felt  that  the  imposi-
 tion  of  a  small  charge  may  help  to
 discourage  tendencies  to  resort  to  the
 free  aid  provided  in  ‘hospitals  and
 dispensaries  needlessly.

 छाल  Maheswar  Naik:  Medical  facili-
 ties  are  available  only  for  a  fraction
 of  the  poorer  section  of  our  people.
 May  I  know  whether  it  is  the  inten-
 tion  of  the  Government  to  see  that
 these  poorer  sections  of  our  people  are
 put  to  still  greater  hardship?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  All  the  hospitals  are  catering
 for  the  needs  of  the  poorer  sections
 of  the  community  and  there  is  no  in-
 tention  to  take  away  what  is  being
 given  to  them  already.  However,  there
 are  a  substantial  number  who  are  not
 so  poor  and  even.  the  poor  people
 might  not  find  it  too  difficult  to  bring
 5  nP.  for  a  ticket  or  something  like
 that.

 Shri  Maheswar  Naik:  It  is  also
 stated  that  Members  of  the  CHS
 Scheme  will  be  brought  under  the
 purview  of  this  measure.  When  they
 are  already  making  monthly  contribu-
 tions  for  the  medical  facilities  made
 available  under  the  CHS  Scheme,  may
 I  know  what  is  the  justification  in
 asking  them  to  pay  this  additional
 charge  also?

 Dr.  Sushila  Nayar:  My  hon.  colie-
 ague  just  now  stated  that  there  is
 a  tendency  unnecessarily  to  g0  to
 the  dispensaries.  There  is  also  a  ten-
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 dency  to  lose  their  olq  tickets  and
 everytime  ask  for  a  new  ticket,  which
 is  not  to  the  advantage  of  the  patient
 himself,  because  the  old  record  is
 useful  for  giving  proper  treatment.  In
 view  of  this,  a  suggestion  has  been
 made  that  even  a  nominal  or  token
 Payment  might  discourage’  these
 trends.

 Shri  Daji:  Is  it  the  idea  that  a
 patient  will  have  to  make  this  pay-
 ment  for  every  ticket  for  every  day
 for  every  treatment?

 Dr.  Sushila  Nayar:  No  Sir;  it  is  in-
 tandeg  only  for  a  new  ticket.

 श्री  कछवाय  :  क्‍या  यह  सच  हूँ  कि
 मध्य  प्रदेश  में  एम्मलायीज  स्फट  इंश्योरेंस
 स्कीम  के  अन्तरगत  मजद्रों  का  जो  इलाज
 चलता  हैं,  उस  इलाज  से  मजदूरों  को
 सन्तोष  नहीं  हुँ  शरीर  उनको  दवायें  हल्की  दी
 जाती  हैं?

 श्रध्पक्ष  महोदय  :  यह  मध्य  प्रदेश  का
 सवाल  नहीं  हैं  ।

 Shri  Sham  Lal  Saraf:  If  the  levy-
 ing  of  the  cess  is  also  to  get  some
 revenue,  may  J  know  how  much  re-
 venue  Government  expect  to  get  from
 this?

 Dr.  Sushila  Nayar:  On  a  rough  esti-
 mate,  with  a  small  token  payment  of
 5  nP.  the  yield  is  likely  to  be  Rs.
 000  a  day  in  Delhi.

 Mr.  Speaker:  Shri  D.  C.  Sharma.
 Shri  D.  0.  Sharma:  456.
 Shri  Indrajit  Gupta:  Question  459

 also  relates  to  the  same  subject;  they
 may  be  answered  together,

 Mr.  Speaker:  Yes;  if  the  hon
 Minister  has  no  objection  he  may
 answer  Questions  456,  459  and  474
 also  together.

 The  Deputy  Minister  in  the  Minis-
 try  of  Finance  (Shri  B  BR.  Bhagat):
 Yes,  Sir.

 Gola  Price
 +

 Shri  D,  C.  Sharma:
 Shri  P.  C.  Borooah:

 |  Shri  A.  K.  Gopalan:
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 Shri  P.  Kunhan:
 Shri  P.  Venkatasubbaiah:
 Shri  Prakash  Vir  Shastri:

 9456,  <  Shri  J  8.  S.  Bist:
 |  Or.  L,  M,  Singhvi:

 Shrj  Hem  Raj:
 Shri  Ram  Ratan  Gupta:

 7  Shri  Mantri:
 Will  the  Minister  of  Finance  be

 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No,  46l  on  the
 l5th  November,  962  and  state:

 (a)  what  further  steps  Government
 have  taken  to  bring  down  the  price
 of  gold  in  the  country;  and

 (9)  the  success  achieved  ia  the
 matter  so  far?

 The  Deputy  Minister  in  the  Minis-
 try  of  Finance  (Shri  B.  R.  Bhagat):
 (a)  A  scheme  for  the  control  of  trans-
 actions  in  gold  and  articles  made  of
 gold  has  been  brought  into  force  with
 effect  from  the  l0th  January,  1963.
 Forwarg  trading  in  gold  continues  to
 be  banned,  in  pursuance  of  the  noti-
 fications  issued  for  this  purpose  on  the
 i3th  November,  962  under  the  For-
 ward  Contracts  (Regulation)  Act,
 +1952,  ani  the  grant  of  loans  and  ad-
 vances  against  gold  or  gold  orna-
 ments  has  also  been  restricted  to
 some  extent.

 (b)  The  price  of  gold  has  fallen  ap-
 preciably.  in  view  of  the  measures  re-
 cently  taken  by  Government,

 Gold  Bonds  Scheme
 +

 (  Shri  Rameshwar  Tantia:
 Shri  Maheswar  Naik:
 Shri  Indraiit  Gupta:
 Shri  Harl  Vishnu  Kamath:

 |  Shri  A.  K.  Gopalan:
 9459,  4  Shri  P.  Kunhan:

 Shrj  P.  C.  Borooah:
 Shri  Bishanchander  Setir.
 Shri  Yashpa!l  Singh:
 Yr.  L.  M.  Singhvi:

 {  Shri  Hem  Raj:
 Will  the  Minister  of  Finance  be

 pleased  to  state:

 (a)  the  total  gold  reserves  raised  so
 far  as  a  result  of  the  introduction  of
 the  scheme  of  gold  bonds;



 6743  Oral  Answers

 (9)  how  far  the  scheme  has  helped
 us  to  solve  our  foreign  exchange  pro-
 blem;  and

 (c)  further  steps  taken  by  Govern-
 ment  to  bring  out  hidden  gold  in  the
 country?

 The  Deputy  Minister  in  the  Minls-
 try  of  Finance  (Shri  B.  है,  Bhagat):
 (a)  and  (b),  20.37  lakh  grammes  of
 the  value  approximately  of  Rs,  09
 lakhs,  according  to  the  reports  re-
 ceived  upto  l8th  January,  1963,

 (c)  Attention  is  invited  to  the  Gold
 Contro]  Rules  announced  on  9th  Janu-
 ary,  1963.

 स्वर्ग  सियंत्रय  नियम

 +
 (tis  anima  सिंह

 #८
 ७४.२  थोमस  च  बहीरा

 मी  स०  बाण  खर्चो  :

 क्या  पत्ती  मंत्री  यह  ब  ॥ने  की  कृपा  करेंगे
 कि:

 (क)  भारत  प्रतिरक्षा  ।नियमों  के  ग्रीन
 स्वर्ण  नियंत्रण  नियमों  को  कब  से  लागू  किया
 गया  है  ;

 (ख)  इस  आदेश  के  अधीन  सोने  के
 स्टारों  की  जांच  में  भव  तक  कितनी  प्रगति  हुई
 है  और  उस  का  क्या  परिणाम  निकला  है  ;

 (ग)  क्‍या  स्वर्ण  नियन्त्रण  बोर्ड  की
 स्थापना  हो  गई  है;  ओर

 (घ)  यदि  हां,  तो  बोर्ड  के  अधि-
 कारियों  तथा  सदस्यों  के  नाम  क्‍या  हैं  ?

 वित्त  मंत्रालय  में  उप मंत्रो  (श्री  To  To
 भगत)  :  (क)  १०  जनवरी,
 १६६३२  1
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 (@)  सोना  साफ  करने  वाले  बौर

 सोने  का  व्यापार  करने  वाले  जिन  व्यक्तियों  को

 स्वर्ण  नियंत्रण  नियमों  (गोल्ड  कन्ट्रोल

 रूल्स)  के  भ्रनुसार  लाइसेंस  लेना  आवश्यक

 है  उन  के  लिये  सूचना  देते  का  जो  समय  निर्धा-

 रित  किया  गया  था  वह  १७  जनवरी,

 १६६३  को  ही  समाप्त  हुया  है  ny  इत  लोगों  ने

 सोने  के  जिन  स्टारों  के  बारे  में  सूचना  दी  है
 उन  में  से  कुछ  की  जांच  केन्द्रीय  उत्पादन  शुल्क
 विभाग  [सेन्ट्रल  एक्साइज  डिपार्टमेंट)
 के  ग्र धि कारियों  ने  कर  ली  है  द्रोह  कुछ  की  जांच

 वे  भ्र भी  कर  रहे  हैं।  अन्य  सूचनायें  देने  का समय

 अभी  बाकी  है,  इसलिये  इन  के  सम्बन्ध  में

 जांच  करने  का  सवाल  पैदा  नहीं  होता  ।

 (ग)  जी,  हां  ।

 (घ)  उस  अधिसूचना  (नोटिस-
 केशन  )  की  एक  प्रति,  जिस  के  अ्रनुसार  बोर्ड

 का  गठन  किया  गया,  सभा  की  मेज  पर  रख

 दी  गयी  है  ।

 [पुस्तकालय  में  रखा  गया।  देखिए

 संख्या  LT-762/63]

 (a)  l0th  January,  1963.

 (b)  The  time  limit  for  declarations
 by  persons  in  charge  of  refineries  and
 dealers  required  to  be  licensed  under
 the  rules  expired  only  on  the  17th
 January,  1963.  Stocks  of  gold  dec-
 lared  by  these  persons  have  been
 and  are  being  checked  by  the  officers
 of  the  Central  Excise  Department.
 The  time  limit  for  other  declarations
 has  not  yet  expired,  and  the  question
 of  checking  these  declarations  does
 not,  therefore,  arise.

 (c)  Yes.
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 (d)  A  copy  of  the  notification  con-
 stituting  the  Board  is  placed  on  the
 Table  of  the  House.]

 Shri  D.  C.  Sharma:  May  I  know  how
 far  the  curb  imposed  on  gold  orna-
 ments  has  been  successful  in  this  coun-
 try  and  what  measures  have  been
 taken  in  order  to  make  this  success-
 ful?

 Shri  B.  R.  Bhagat:  Sir,  the  control
 order  has  only  recently  been  enforced.
 As  the  House  is  aware,  nobody  will  be
 permitted  to  make  ornaments;  above
 4  carats  and  that  is  being  rigorously
 enforced.  But  there  wil]  be  some
 lapse  of  time  before  we  can  analyse
 the  success  of  this  scheme.

 Shrj  D.  0,  Sharma:  Is  Government
 aware  of  the  fact  that  since  there  is

 disparity  in  prices  of  gold  prevailing
 in  India  and  Pakistan  a  lot  of  gold  is
 being  smuggled;  if  so,  may  I  know
 what  measures  Government  proposes
 to  take  so  that  gold  is  not  smuggled
 imto  Pakistan?

 Shri  B.  R.  Bhagat:  It  is  not  correct
 to  say  that  a  lot  of  gold  i:  heing
 smuggled  out  of  Inia  into  Pakistan.
 It  may  be  that,  because  of  the  efficiency
 of  the  measures  taken  to  check  smug-
 gling  by  controlling  the  refineries  and
 other  things,  some  gold  which  has
 been  smuggled  into  the  country,  for
 want  of  being  disposed  of  due  to  these
 measures,  may  have  been  smuggled
 out.  But  that  would  not  be  a  large
 amount.

 Dr.  L,  M.  Singhvi:  Is  Government
 aware  that  golq  ornaments  are  being
 sold  in  the  market  today  at  exhorbit-
 ant  prices  and,  at  the  same  time,  the
 gol4  control  rules  have  rendered  a
 million  or  more  goldsmiths  in  this
 country  completely  without  any  work
 or  employment:  if  80,  may  I.  know
 whether  the  Government  ha;  made
 any  arrangements  to  provide  them
 with  alternative  avenues  of  work?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  Sir,  I  am  making  a
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 statement  at  the  end  of  the  Question
 Hour  on  this  matter.  That  will  ex-
 plain  the  whole  position.  But  I  may
 say  here  at  this  stage  that  i¢  gold  orna-
 ments  are  sold—and  there  is  room  for
 a  month  to  sell,  but  the  month  will
 soon  expire—and  if  people  go  ang  buy
 them,  there  is  bound  to  be  aq  rise  in
 prices  of  gold  ornaments  temporarily.
 We,  therefore,  tell  the  people  that
 they  should  not  do  so.  We  are  also
 checking  it.  Those  who  are  going  to
 do  profiteering  on  this  will  have  to
 pay  heavy  income-tax.  So,  all  this  is
 being  looked  into.  The  question
 of  gold  ornament-makers'  going
 out  of  employment,  I  am  _  afraid,
 is  very  much  exaggerated,  because
 this  hapened  even  before  I  had  issued
 the  Gold  Contro]  rules.  Even  at  that
 time  I  was  receiving  letters  from  all
 those  people,  saying  that  they  are  out
 of  employment  and  I  do  not  know
 why.  They  say  that  because  I  ask
 people  not  to  buy  ornaments,  there-
 fore,  they  are  out  of  employment.

 Shri  Hari  Vishnu  Kamath:  No,  no.

 Shri  Morarji  Desai:  What  is  the  use
 of  saying  “No”  when  the  hon.  Mem-
 ber  is  not  aware  of  the  correct  posi-
 tion?

 Shri  Hari  Vishnu  Kamath:  We  have
 also  got  copies  of  those  representa-
 tions.

 Shri  Morarji  Desai:  Not  all  the
 copies,  J  have  met  deputations.

 Shri  Hari  Vishnu  Kamath:  We  have
 also  met  deputations.

 Shri  Morarji  Desai:  I  am  not  going
 to  enter  into  a  competition  with  the
 knoweldge  of  my  hon.  friend.  I  am
 prepared  to  agree  that  it  is  greater
 than  mine.  I  am  only  saying  what  I
 know.  I  wag  saying  that  there  is  no
 question  of  their  going  out  of  employ-
 ment  when  such  a  change  is  made.  It
 is  almost  a  revolutionary  change  and
 when  it  is  made  there  is  bound  to
 be  some  dislocation  for  some  time.
 But  it  is  not  going  to  last  long,  be-
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 cause  the  making  or  selling  of  jewel-
 lery  is  not  prohibited.  Gold  is  not
 the  only  metal  with  which  jewellery
 ig  made.  Then,  again,  we  are  allow-
 ing  ornaments  to  be  made  with  4
 carat  gold.

 Shri  U.  M.  Trivedi:  Which  is  an
 impossibility.

 Shri  Morarji  Desai:  It  is  said  that
 it  ig  not  possible  to  make  jewellery
 with  4  carat  gold  by  ordinary  hand
 and  it  requires  machinery.  My  officers
 have  seen  that  there  is  a  goldsmith  in
 Delhi  who  is  making  jewellery  with
 9  carat  gold  by  hand.  Therefore,  it
 is  all  wrong  to  think  or  say  that  it
 cannot  be  done.  We  are  trying  to
 look  into  this  and  help  those  people
 to  carry  on  their  trade.  Therefore,  I
 do  not  think  this  is  going  to  be  a
 problem.

 श्री  शक्त  लाल  बरवा :  क्‍या  में  जान
 सकता  हूं  कि  नये  क्लास  लागू  होने  के  बाद
 सोने  के  उठकर  व्यापार  में  कुछ  कमी  होने  के
 संकेत  मिले  हैं  ।  और  क्या  यह  सच  है  कि  पहले

 गुप्त  सोना  देश  में  कराता  था  और  अब  बाहर
 जाने  लगा  है  ?

 Shri  8.  BR.  Bhagat:  I  think  this  ques-
 tion  has  been  answered.

 Mr.  Speaker:  Shrimati  Savitri
 Nigam.  Lady  Members  must  have
 preference  on  the  question  of  gold
 ornaments,

 Shrimati  Savitri  Nigam:  May  I
 know  if  the  hon.  Minister  is  aware...

 Shri  Berwa  rose—
 Mr.  Speaker:  When  I  have  called

 another  Member,  what  is  the  point  in
 standing  up?

 whereas  बेसदा  :  मेरे  सवाल  का
 जवाब  तो  मिलना  चाहिये  ।

 भ्रध्यक्ष  महोदय  :  जवाब  तो  मिल  चुका
 है,  आप  ने  ध्यान  नहीं  दिया  1

 Shrimati  Savitri  Nigam:  May  I
 know  i¢  the  hon.  Minister  is  aware
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 that  in  Delhi  itself  10,000  goldsmiths
 have  made  a  representation  that  they
 may  be  given  some  alternative  occupa-
 tion  like  making  precision  instruments
 in  some  organised  factories?

 Mr.  Speaker:  The  Finance  Minister
 says  that  no  unemployment  has  been
 caused  by  these  orders.

 Shri  Hari  Vishnu  Kamath:  That  is
 wholly  wrong.

 Mr.  Speaker:  Does  the  hon.  Mem-
 ber  want  me  to  say  that  the  answer
 of  the  hon.  Minister  ig  wrong?  It  is
 only  information  that  is  to  be  sought
 during  question  hour,  and  the  Fin-
 ance  Minister  hag  given  the  informa-
 tion.  If  the  hon.  Members  are  not
 satisfied  and  they  want  some  discus-
 sion,  that  ig  a  separate  matter.

 Shri  UU  जा,  Trivedi:  If  he  gives  some
 information  which  may  not  be  correct,
 we  are  duty-bound  to  help  the  Gov-
 ernment  in  getting  proper  information

 Mr.  Speaker:  If  the  hon.  Member
 has  some  special]  information  on  that
 subject,  I  would  request  him  to  pass
 it  on  to  the  Finance  Minister  so  that
 he  might  consider  it.

 Shrj  R.  S.  Pandey:  A  report  appear-
 ed  in  the  press  some  time  ago  that  our
 country  has  hoarded  gold  worth  Rs.
 4,500  crores.  ]  want  to  know  if  this
 ig  true.  How  has  the  Ministry  arrived
 at  this  figure?

 Mr.  Speaker:  That  has  nothing  to  do
 with  this  question.

 Shri  Sonavane:  May  I  know  whether
 several  goldsmiths  in  the  country  have
 represented  that  44  curat  gold  orna-
 ‘ments  are  impossible  to  be  made?  If
 so,  what  steps  have  been  taken  to
 allay  the  fears  of  those  goldsmiths?

 Shri  Morarji  Desai:  I  have  already
 said....

 Mr.  Speaker:  That  answer  has  been
 given.  Hon.  Members  are  not  attentive
 and  then  they  stang  up  and  ask  some
 question  an  answer  to  which  has
 been  given,  Thet  ig  the  pity.
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 Shri  Sonavane:  Some  goldsmiths...

 Mr.  Speaker:  Order,  order.  He  must
 resume  his  seat  now,

 Shri  Indrajit  Gupta:  In  view  of  the
 fact  that  the  total  value  of  the  gold
 resources  which  have  been  raised  ae
 a  result  of  the  Gold  Bonds  scheme
 according  to  the  hon.  Minister  were
 about  2  million  grammes,  whereas  the
 voluntary  donations  of  gold  made  by
 the  public  so  far  come  to  over  |  mil-
 lion  grammes,  what  steps  is  the  Gov-
 ernment  taking  to  stimulate  the  res-
 ponse  of  the  relatively  fewer  number
 of  wealthy  people  to  the  Gold  Bonds
 scheme?  Why  is  their  response  so
 poor?

 Shri  8.  R.  Bhagat:  As  a  result  of
 the  measures  recently  taken,  that  is,
 the  Gold  Control  Order,  the  contribu-
 tion  to  the  Gold  Bonds  scheme  has
 been  stimulated.  The  last  week’s  or
 the  last  ten  days’  figure  shows  that
 there  has  been  an  upward  trend.

 Shrimati  Renu  Chakravartty.  What
 is  the  figure?

 श्री  म०  ला०  दितेदी  :  क्या  सरकार  को
 यह  पता  है  कि  गोल्ड  रूल्स  के  अन्तर्गत  कुछ
 एसे  लोग  रह  गो  हैं  जिन  के  लिये  लाइसेन्स
 लेना  जरूरी  नहीं  हे  अर्थात्‌  सुनार  और  कुछ
 दूसरे  लोग  जो  इसी  तरह  से  रोजगार  करते  चले
 जा  रहे  हैं  जैसे  पहले  करते  थे,  ग्रोवर  जो  नहीं
 करना  चाहिए।  यदि  यह  सत्य  है  तो  क्या  गोल्ड
 सेल्स  में  कोई  पाबन्दी  उन  पर  लगाई  जा  रही
 हैँ  ?  इन  इल्म  दे  झनागंत  ऐसे  लोग  जाते  हैं  जो
 कि  एक्साइज  चुकाते  हैं  या  दूकान  रखते  हैं  ।
 लेकिन  गोल्ड  स्किल्स  लोग  रह  जाते  हैं  ।  उन  के
 लिये  लाइसेन्स  लेना  जरूरी  हूं,  लेकिन  रूल्स  में

 यह  लेकिन  रह  गया  है  1

 श्री  मोराकोट  देसाई,  :  यह  लेकिन  नहीं
 है  7  जो  लोग  सोना  खरीदते  ओर  बेचते  नहीं  हैं
 उन  के  लिये  लाइसेन्स  लेना  जरूरी  नहीं  है  ।
 लेकिन  जो  लोग  सोना  खरीद  कर  आानमिन्ट्स
 बना  कर  बेचते  हैं  उन  के  लिये  लाइसेन्स  लेना
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 जरूरी  है।  भ्रमर  वह  ऐसा  नहीं  करेंगे  तो  सजा
 के  पात्र  होंगे

 Shri  A.  K.  Gopalan:  Will  the  hon.
 Minister  make  an  inquiry,  if  the  tele-
 grams  and  letters  that  we  have  re
 ceived  from  different  parts  of  India
 are  forwardeq  to  him,  and  see  whe-
 ther  the  information,  namely,  that
 there  is  acute  unemployment  and  that
 lakhs  of  people  are  unemployed  (Shri
 U.  M.  Trivedi:  27  lakhs)  is  correct  or
 not?

 Shri  Morarji  Desai:  Here  ३६  is  said
 that  27  lakhs  are  unemployed;  in
 Madras  when  I  went  there,  they  said
 that  l4  crores  were  unemployet.
 These  are  all  figures  which  can  easily
 be  given.  As  I  said,  when  such  a
 change  is  sought  to  be  made,  there  is
 bound  to  be  some  dislocation:  but  the
 dislocation  will  only  be  temporary  ang
 is  not  going  to  be  permanent.

 Mr,  Speaker:  Next  question.  Shri
 Hari  Vishnu  Kamath.

 Shri  Hari  Vishnu  Kamath:  May  I
 know  if  ‘it  is  not  the  duty............

 Mr,  Speaker:  Order,  order;  I  called
 him  to  put  the  next  question.

 Shri  Hari  Vishnu  Kamath:  But  you
 did  not  say  ‘Next  question’.

 Mr,  Speaker:  I  did  say  that.  So  far
 as  this  subject  is  concerned,  the  hon.
 Finance  Minister  is  making  a  state-
 ment.

 Shri  Hari  Vishnu  Kamath:  But  what
 happened  to  Question  No,  457?  That
 has  been  left  out.

 Mr,  Speaker:  Shri  S.  C.  Samanta
 Absent.  Dr.  P.  N.  Khan.  Absent.
 Both  of  them  are  absent.  Next  ques-
 tion.  Shri  Hari  Vishnu  Kamath.

 Foreign  Exchange  Reserves
 °458.  Shri  Hari  Vishnu  Kamath:

 Will  the  Minister  of  Finance  be  pleas-
 ed  to  state:

 (a)  the  quantum  of  foreign  exchange
 consumed  since  the  8th  June  1962;
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 (b)  the  purposes  for  which  utilised;
 and

 (c)  the  position  as  on  2lst  January,
 7963  with  regard  to  India’s  foreign  ex-
 change  reserves?

 The  Deputy  Minister  in  the  Minis-
 try  of  Finance  (Shrimati  Tarkeshwari
 Sinha):  (a)  Total  foreign  exchange
 consumed  from  June  to  December
 ३3962  is  estimated  at  Rs,  638  crores.

 (b)  The  foreign  exchange  was  uti-
 lised  for  making  payments  for  mainte-
 Nance  and  developmental  .imports  as
 well  as  for  other  current  ang  capital
 transactions  such  as  payment  of  in-
 terest  anj  repayment  of  loans,  remit-
 tances  for  educational  and  other  pur-
 poses,  etc.

 (c)  On  the  l8th  January,  1963,  the
 last  date  for  which  information  is
 available,  the  foreign  exchange  re-
 serves  amounted  to  Rs,  253.47  crores.

 Shri  Hari  Vishnu  Kamath:  Is  it  a
 fact  that  as  regards  some  of  the  dele-
 gations  official  or  otherwise,  that  went
 abroad  since  this  date  in  June  some
 non-essential  personnel,  that  is,  non-
 essential  for  the  purpose  of  the  dele-
 gation,  I  mean,  namely,  wives  and
 members  of  the  family  of  those  mem-
 bers  of  the  delegation,  were  also  al-
 lowed  foreign  exchange?

 Dr.  P.  S.  Deshmukh:  It  is  8  very
 disputable  proposition.

 Shri  Hari  Vishnu  Kamath:  If  30,
 what  was  the  quantum  of  foreign  ex-
 change  allowed  to  the  non-essential
 personnel  of  the  delegation?

 Shrimati  Tarkeshwari  Sinha:  Great
 restrictions  and  checks  are  exercised
 on  the  allotment  of  foreign  exchange
 for  the  delegations  going  abroad.  The
 nature  of  the  delegations  is  also  looked
 into,  and  the  quantum  of  exchange
 reduced  accordingly.

 Shri  Hari  Vishnu  Kamath:  I  am
 sorry  the  hon,  Deputy  Minister  has
 either  wholly  misunderstood  my  ques-
 tion  or  has  evaded  it.
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 Shri  D.  C,  Sharma:  What  makes
 the  hon,  Member  think  that  wives  ana
 children  are  non-essential?

 Mr.  Speaker:  Order,  order.
 Shri  Hari  Vishnu  Kamath:  I  do  not

 know  why  my  hon.  friend  Shri  D.  C.
 Sharma  is  not  following  my  question
 and  he  is  needlessly  interrupting  me
 in  this  way,

 Mr.  Speaker:  Probably,  Shri  Kamath
 was  thinking  of  himself  and  Shri
 D,  0.  Sharma.

 Shri  Hari  Vishnu  Kamath:  But  I
 have  been  clear  in  my  question.  I  do
 not  know  why  it  is  taken  in  a  light-
 hearted  manner.  I  am  sorry  for  the
 needless  cacophonous  catenation,  I  am
 sorry.  I  said  that  for  the  purpose  of
 the  delegation,  certain  persons  were
 non-essential;  I  did  not  say  that,  thev
 were  non-essential  for  all  purposes.
 My  point  was  this,  If  non-essential
 persons  like  wives  were  included  in
 the  delegations,  what  was  the  quan-
 tum  of  exchange  allowed  to  them?
 The  hon.  Deputy  Minister  has  said
 that  great  restraints  are  imposed  t
 know  that,  but  I  want  to  know  the
 quantum  of  exchange  allowed  to  them.
 If  the  hon,  Deputy  Minister  has  not
 got  the  information  with  her  today...

 Mr.  Speaker:  That  was  the  Deputy
 Minister  wanteq  to  convey,  namely
 that  those  whom  Shri  Kamath  consi-
 ders  a;  non-essential  were  considered
 essential  in  the  particular  cases  in
 which  they  were  allowed.

 Shri  Hari  Vishnu  Kamath:  But,  how
 much  was  allowed?  That  was  my
 question.

 Shrimati  Tarkeshwari  Sinha:  No
 non-essential  persons  are  allowed  to  go
 in  the  delegations.

 The  Minister  of  Finance  (Shri
 Morarji  Desaj):  I  would  like  to  know
 the  cases  to  which  the  hon.  Member  is
 referring,  so  that.  I  can  say  whether
 foreign  exchange  was  allowed,  and  if
 80,  how  much.  How  can  I  give  a  gen-
 eral  reply?
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 Shri  Hari  Vishnu  Kamath:  Then,  let
 him  place  a  list  of  the  delegations  on
 the  Table  of  the  House.

 Mr,  Speaker:  A  separate  question
 should  be  put  for  that.

 Shri  Harj  Vishnu  Kamath:  What  is
 the  nature  of  assistance  which  has  been
 rendered  or  extended  to  India  by  the
 world  bodies  such  as  the  International
 Monetary  Fund  and  the  World  Bank
 by  way  of  direct  aid  or  acceptance  of
 payment  in  rupees,  so  as  to  help  India
 to  tide  over  the  present  crisis?  May  I
 know  also  the  names  of  the  countries
 which  have  agreed  to  transactions  of
 that  kind?

 Shri  Morarji  Desai:  May  I  say  that
 it  is  not  possible  to  give  a  reply  on
 such  details,  on  a  question  like  this?
 If  that  information  is  wanted,  I  shail
 certainly  supply  all  the  information,  if
 a  separate  question  is  put.

 Shri  Indrajit  Gupta:  During  the  six-
 month  period  when  Rs.  638  crores  of
 foreign  exchange  were  consumed,  may
 I  know  the  earnings  of  foreign  ex-
 change?

 Shrimati  Tarkeshwari  Sinha:  I  can
 give  the  figures  for  the  six-month
 period.  I  would  like  to  give  the  latest
 figures  for  November,  December  and
 January.  In  November,  the  leve]  was
 Rs,  239°73  crores.  In  December,  1962,
 the  level  was  Rs.  247°9!  crores.

 Mr.  Speaker:  He  wants  the  total  of
 the  foreign  exchange  earnings  during
 the  six  months.  He  wants  the  total
 figure  only.  Can  the  total  not  be
 given?

 Shri  Indrajit  Gupta:  |  do  not  want
 the  figures  month  by  month.  I  want
 the  total  for  the  six-month  period  from
 June  to  December.

 Shrimati  Tarkeshwari  Sinha:  The
 figure  during  the  six  months  from
 June  to  December  works  out  to  Rs.
 638  crores.

 Shri  Morarji  Desai:  I  can  give  the
 details,  and  they  are  as  follows.  Rs.
 348:49  crores  were  obtained  through
 exports.  The  utilisation  pf  foreign
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 assistance  including  that  under  PL-
 480  amounted  to  Rs.  275-l7  crores,
 The  drawal  from  the  IMF  was  to
 the  tune  of  Rs,  i!:90  crores;  and
 the  fall  in  resrve  accounted  for  the
 balance  of  Rs.  2°46  crores,

 Shri  Hem  Barua:  Is  it  not  a  fact
 that  the  drain  on  foreign  exchange
 due  to  gold  buying  is  to  the  tune  of
 Rs.  25  to  50  crores  a  year,  and  if  so,
 may  ]  know  the  specific  steps  that
 Government  have  so  far  taken  to  stop
 buying  of  gold  by  smuggling  so  as  to
 conserve  foreign  exchange?

 Shri  Morarji  Desai:  The  whole
 gold  policy  is  directed  towards  do-
 ing  that,  ang  I  think  that  it  is  suc-
 ceeding.

 Dr.  P.  S.  Deshmukh:  The  Minister
 referred  to  restrictions  on  delegations.
 May  I  know  the  ‘figures  indicating
 what  savings  have  been  made  as  8
 result  of  these  restrictions  and  how

 ‘o  they  compare  with  the  figures  of
 the  period  when  there  were  less
 restrictions?

 Shri  Morarji  Desai:  If  a  separate
 question  is  tabled.  I  can  give  the
 information.

 Shri  U.  M.  Trivedi:  Has  the  atten-
 tion  of  Government  been  drawn  to
 a  recent  advertisement  appearing  in
 the  Statesman  of  the  9th  instant
 in  which  one  travelling  agency  is
 offering  an  exchange  of  Rs.  60,000
 to  all  the  sundry  who  want  to  go
 to  the  United  States?

 Mr.  Speaker:  That  is  information
 given.

 aden  कालिज,  दिल्‍ली

 YEO.  श्री  भक्त  दर्शन  :  क्‍या  स्वास्थ्य
 मंत्री  ३१  अगस्त,  १९६०  के  तारांकित  प्रश्न
 संख्या  9२७  के  उत्तर  के सन्यन्घ  में  रह  बताने
 की  कृपा  करेंगे  कि  आयुर्वेदिक  कालिज,  दिल्ली
 को  भारत  सरकार  के  सीधे  नियंत्रण  गें  ले  लेने
 बे;  बारे  में  क्या  निरक्षर  किया  गधा  है  ?

 स्वास्थ्य  मंत्रालय  में  उपमंत्री  (डा०
 ko  स०  राजू)  :  यह  निश्चय  किया  गया  है  कि
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 आयुर्वेदिक  कालिज  दिल्‍ली  को  फिलहाल  भारत
 सरकार  के  सीधे  नियंत्रण  भें  लिया  न  जाय  ।

 [It  has  been  decided  not  to  take
 over  Ayurvedic  College  Delhi,  under
 the  direct  control  of  the  Government
 of  India  for  the  present.]

 orm  ot.  मन,  क्या  उन  कारणों
 पर  प्रकाश  डाला  जायेगा  जिन  के  कारण  यह
 निर्णय  किया  गया  ?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  The  Delhi  Administration  had
 appointed  a  committee  of  five  mem-
 bers  to  review  the  working  of  the
 Tibbia  College  and  to  make  recom-
 mendations  about  its  future,

 (मैं  तो  हिन्दी  भ  बोलने  के  लिये  बड़ी

 हुई  थी,  पर  अंग्रेजी  आल  गयी  )
 इस  प्र  इन  पर  विचार  करने  के  लिये  एक

 कमेटी  बनायी  गयी  हे  कि  लिब्या  कालिज  का
 भविष्य  क्या  होता  चाहिये  और  इस  हें  क्या
 फर्क  होना  चाहिये  जोर  उस  कमेटी  ने  सिफारिश
 की  है  कि  दस  में  कर्ड  एक  चीजें  जोर  होनी  चाहिये
 उस  ने  यह  भी  सिफारिश  की  है  कि  दिल्‍ली

 एडमिनिस्ट्रेशन  की  तरफ  से  ही  यह  कालिज
 चलता  रहे  कौर  दिल्ली  एडमिनिस्ट्रेशन

 ने  जो  बोर्ड  स्थापित  किया  है  उस  के
 नीच  यह  चलता  रहे  ।  इस  सिफारिश  के
 आधार  पर  इस  को  न  लेने  का  फैसला  किया
 गया  ।

 जी  भक्त  ददन :  श्री मन,  मैं  यह  जानना
 चाहता  हूं  कि  यह  जो  निचय  किया  गया  है  पह
 स्थायी  है  या  यहे  सोया  गया  है  कि  कुछ  दिनों  के
 बाद  इस  पर  फिर  ग्चिर  किया  जा  सकेगा,
 और  इस  समय  जो  उस  की  हालत  खराब  है
 क्या  उस  को  सुधारने  के  लिये  भो  कोई  कदम
 उठाया  जायेगा  ?

 डा०  छुशोला  नायर  :  श्रीमत्‌,  उस  की
 हालत  पहले  से  बहुत  ज्यादा  अच्छी  हुई  है  ।
 मेरे  पास  कमेटी  की  रिपोर्ट  हैं।  माननीय  सदस्य

 चाहेंगे  तो  मैं  उन  की  सारी  चीज  बता  दूंगी  ।
 इस  में  कई  एक  सुधार  करने  के  लिये  सिफा-
 रिशें  की  गयी  हैं  जिन  के  ऊपर  अमल  किया  जा
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 रहा  है  ।  यह  कहना  तो  कठिन  हे  कि  इश्क़  झ।  न
 लेने  का  यह  निश्चय  स्थायी  है  या  नहीं  ।  जीवन
 में  स्थायी  तो  कुछ  भी  नहीं  है।  हमेशा  परिवर्तन
 हो  सकता  है  ।

 Distribution  of  Riand  Power  between
 UP,  and  MP.

 +
 S  Shri  S.  M.  Banerjee:
 |  Shri  Brij  Raj  Singh:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 *46l

 (a)  whether  any  final  decision  hag
 been  arrived  at  between  U.P.  and
 M.P.  States  regarding  distribution  of
 Rihand  Power;  and

 (b)  if  so,  what  is  the  decision?

 The  Parliamentary  Secretary  to  the
 Minister  of  Irrigation  and  Power  (Shri
 S.  A.  Mehdi):  (a)  No;  Sir.

 (b)  Does  not  arise.
 Shri  S.  M.  Banerjee:  Since  the

 matter  ig  outstanding  since  a  very
 long  time,  what  are  the  difficulties
 which  the  Central  Government  face
 in  arriving  at  a  decision,  and  also
 whether  the  U.P.  Government  have
 made  specific  suggestions  to  the
 Centre  for  a  solution?

 Shri  S,  A.  Mehdi:  The  Central
 Zonal  Council  had  recommended  that
 the  two  Chief  Ministers  should  meet
 to  finalise  this  matter.  Now  a  meet-
 ing  is  scheduled  to  be  held  on  the
 29th  January  and  it  is  expected  that
 this  matter  will  be  discussed  there.

 Shri  5,  M.  Banerjee:  |  want  to  know
 whether  any  guidance  has  been  given
 by  the  Central  Government  to  both
 the  Chief  Ministers  to  arrive  at  an
 amicable  scttlement.  If  so,  what
 guidance  hag  been  given?

 The  Minister  of  Irrigation  and
 Power  (Hafiz  Mohammad  Ibrahim):
 Personally  I  had  a_  talk  with  them.
 So  many  things  wero  talked  about  in
 this  connection  which  I  do  not  want
 to  disclose  at  this  stage.

 Shri  Daji:  Since  a  meeting  is  to  be
 held  on  the  29th,  has  the  attentien  of
 Government  been  drawn  to  a  state-
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 ment  by  the  Chief  Minister  of  U.P.  in
 which  he  said  that  the  claims  of
 Madhya  Pradesh  are  absolutely  ab-
 surd  and  shall  not  726९  considered?
 If  so....

 Mr.  Speaker:  Order,  order.

 Shri  Daji:  This  statement  has  ap-
 peared  in  the  press.  Now  a  meet-
 ing  is  to  be  held  on  the  29th.  Have
 the  Covernment  of  India  taken  cogni-
 8970९  of  such  a  statement?  Are  such
 statements  not  unhelpful?  What
 steps  are  Government  taking  to  stop
 such  statements  pending  a  final
 settlement?  ‘

 Hafiz  Mohammad  Ibrahim:  Pending
 a  final  decision,  the  only  thing  that
 ean  be  done  is  to  approach  them.  I
 have  made  approaches  four  times  to
 U.P.  during  this  period.  I  had  a  per-
 gonal  talk  also,  and  I  have  said  that
 the  matter  is  now  going  to  be  dis-
 cussed  by  them  at  the  next  meeting
 which  is  going  to  be  held  at  the  end
 of  this  month.

 Shri  U.  M.  Trivedi:  May  I  know  if
 any  tentative  proposals  have  been
 placed  before  the  Government  regard-
 ing’  the  share  of  Madhya  Pradesh
 from  the  supply  of  Rihand?

 Hafiz  Mohammad  Ibrahim:  The
 question  of  any  share  does  not  arise
 at  this  stage.  When  the  parties  come
 to  a  conclusion  that  they  give  and
 take,  at  that  time  this  question  will
 arise.

 Economy  in  Administration
 +

 (  Shri  Eswara  Reddy:
 |  Shri  Kapur  Singh:

 *462.  <  Shri  Harish  Chandra
 Mathur:

 Shri  Y.  9.  Singh:
 Will  the  Minister  of  Finance  be

 pleased  to  state:

 (a)  what  steps  have  been  taken  by
 ‘Government  to  effect  economy  in
 various  spheres  of  administration  in
 view  of  the  present  national  emer-
 gency;
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 (b)  the  amount  actually  saved  so far  and  likely  to  be  saved  by  those
 Steps,  Ministry-wise;  and

 (c)  whether  State  Governments
 have  also  been  directed  to  initiate economy  measures?

 The  Deputy  Minister  in  the  Minis-
 try  of  Finance  (Shrimati  Tarkeshwari
 Sinha):  (a)  and  (b).  A  numbey  of
 measures  have  been  initiated  for
 effecting  economy  in  administration
 in  the  context  of  the  present  emer-
 gency,  particularly  in  non-defence
 expenditure.  The  more  important  of
 the  steps  taken  relate  to  economy  in
 the  use  of  paper,  printing,  and  other
 items  of  a  contingent  nature,  curtail-
 ing  of  expenditure  on  travelling
 allowance,  overtime  allowance  and  on
 staff  budgets.  Expenditure  on  non-
 essential  schemes  and  schemes  not
 directly  related  to  the  defence  efforts
 has  been  curtailed  by  postponement  or
 dropping  of  the  schemes.  The  Cen-
 tral  Plan  Outlay  for  ‘1963-64  has  been
 reviewed  and  reoriented  by  a  proper
 reassessment  of  the  relative  priorities
 of  the  Plan  schemes.  The  effect  of
 these  measures  will  be  reflected  in
 the  Budget  estimates  for  the  next
 financial  year,

 A  statement  is  laid  on  the  table  of
 the  House  indicating  in  detail  the
 measures  for  economy  in  expenditure
 taken  by  Government  and  the  savings
 likely  in  1962-63  and  those  anticipat- ed  during  1963-64.  Information  from
 some  of  the  Ministries  is  still  await-
 ed  and  8  supplementary  statement
 will  be  laid  on  the  table  of  the  House
 as  early  as_  possible.  [Placed  in
 Library.  See  No.  LT-758/63.]

 A  high  level  Economy  Committee
 consisting  of  the  Home  Secretary,
 Finance  Secretary  (Expenditure)  and
 Additional  Secretary,  Planning  Com-
 mission,  has  also  recently  been  set  up
 for  making  a  summary  study  of  the
 staffing  position  and  other  matters
 connected  with  expenditure  in  differ-
 ent  Ministries  and  making  recom-
 mendations  for  economy;

 (c)  Yes,  Sir.
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 श्रौपरजू  पाण्डेय  :  देश  में  प्रापातकालीन

 स्थिति को  देखते  हुए  केन्द्रीय  सरकार  ने प्रन्तीय
 सरकारों  को  क्या  इस  बात  का  परामर्श  दिया
 है  कि  उत  के  मंत्रि मं  दलों  में  मंत्रियों  की  संख्या
 घटायी  जाय  ?

 श्रीमती  ततारकेइबरों  सिन्हा  :  जैसा  कि
 मैं  ने  अपन  जवाब  के  पार्ट  सी  में  बतलाया  हम  ने
 राज्य  सरकारों  से  इस  बात  को  कहा  है  कि  वह
 इमरजेंसी  को  देखते  हुए  अपने  यहां  ज्यादा  से
 ज्यादा  एकानामी  करें  |

 Shri  8.  M.  Banerjee:  I  want  to  know
 whether  these  economy  measur-s  have
 been  taken  in  the  various  departments
 like  the  railways,  and  if  it  has  been
 seen  to  that  they  are  not  at  the  cost
 of  efficiency?

 Shrimatj  Tarkeshwari  Sinha:  We
 would  take  enough  care  to  see  that
 efficiency  does  not  go  down.

 att  सतपाल  सिह  :  इमरजेंसी  को  देखते

 हुए  सेन्टर  के  मिनिस्टरों  ने  अपनी  तनख्वाहों
 में  कितने  की नदी  को  कमी  को  है  ?

 श्री पतो  तारक्रेइबरी  सिन्हा:  सेन्टर  के
 मिनिट्स  पहले  ही  १०  परसेन्ट  अ्रपनी  तनख्वाह
 कम  लेते  थे  और  इस  के  अलावा  उन्हों  ने
 डो नेशंस  भी  दिये  हैं  ।

 Shri  Ranga:  May  I  know’  whether
 any  steps  are  being  taken  or  are  about
 to  be  taken  to  associate  the  Estimates
 Committee  and  its  Members  at  any
 of  the  stages  where  these  economy
 measures  could  be  considered  and  en-
 forced,  so  that  they  might  be  able
 to  give  the  benefit  of  their  experience
 and  suggestions?

 Shrimati  Tarkeshwarjy  Sinha:  In
 answer  to  the  question  I  have  gaid
 that  a  very  high  leve]  inter-depart-
 mental  committee  hag  been  appoint-
 ed.  It  is  always  open  to  the  Estimates
 Committee  to  suggest  ways  and  means
 of  effecting  economy  while  looking
 into  the  estimates.  I  think  they  are

 MAGHA  4,  884  (SAKA)  Oral  Answers  6760

 doing  very  good  work  in  a  very  res-
 ponsible  way  and  very  effectively.

 Shri  Ranga:  At  one  time,  in  the
 Cabinet  itself  there  was  a  committee
 for  this  purpose.  May  I  suggest  that
 the  Estimates  Committee  may  be  con-
 sulted  by  that  Committee  in  regard
 to  this  matter?

 Mr,  Speaker:  It  is  a  suggestion.
 Shri  Jashvant  Mehta.

 Shri  Rameshwaranand  rose—

 Mr.  Speaker:  |  did  not  call  Swami-
 ji.  I  called  Jashvant  Mehta.  He  does
 not  want  to  put  a  question.  Shri
 Dwivedi.

 भी  म०ला०  द्विवेदी :  क्‍या  मंत्री  महोदय
 को  यह  बात  मालूम  है  कि  उपमंत्रियों  और
 मंत्रियों  क ेऊपर  बिजली  का  खर्च  २५०  रुपये
 प्रति  मास  से  ऊपर  आता  है  ?  इस  को  बन्द
 करने  की  दिशा  में  क्या  सरकार  ने  किसी  मंत्री
 या  मंत्रियों  से  लिखापढ़ी  की  है  सौर  यदि  हां,
 तो  बिजली  के  खर्च  को  घटाने  शौर  मंत्रियों  के
 दूसरे  खर्चो  को  घटाने  की  दिशा  में  क्या  कमी
 की  गई  है”  क्या  यह  सही  नहीं  है  कि  किसी  किसी
 मंत्री  का  ७००  या  ८००  के  क़रीब  प्रति  मास
 बिजली  का  खच  कराता  है  ?

 निर्माण,  श्रीवास  शरीर  संभरण  मंत्रों

 (श्री  मेहर  नर  खन्ना):  बिजली  के  खच  में
 हम  काफ़ी  कमी  कर  रहे  हैं  श्र  उस  को  शौर
 घटाने  की  कोशिश  कर  रहे  हैं  ।  प्री  कहीं
 २५०  से  ऊपर  है  तो  कहीं  कम  भी  है  ।  बहरहाल
 यह  कोशिश  की  जा  रही  है  कि  पानी  और
 बिजली  के  खच  में  जितनी  भी  कमी  की  जा  सके,
 बह  की  जा  रही  है  ।

 Shri  Hem  Barua:  In  view  of  the
 fact  that  some  State  Governments  like
 West  Bengal  have  adopted  certain
 measures  of  economy,  may  I.  know
 whether  such  measures  conform  to
 the  economy  pattern  laid  down  by
 the  Central  Government,  or  whether
 they  are  independent  of  this  pattern?

 Shri  Morarji  Desai:  There  could  be
 no  pattern  laid  down  in  this  matter
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 for  all  State  Governments  by  06
 Central  Government.  They  have  their
 own  pattern  in  this  matter.

 Shri  P.  Venkatasubbiah:  May  I
 know  whether  the  Government  has
 taken  into  consideration  the  sugges-
 tion  of  the  consultative  committee  on
 Community  Projects  Development  that
 some  of  these  officers  such  as  the
 SEOs,  etc.  might  be  abolished  and,  if
 go,  whether  any  action  has  been
 taken  in  this  matter?

 Shrimati  Tarkeshwari  Sinha:  From
 the  statement  the  hon.  Member  would
 see  that  quite  a  substantial  saving
 has  been  made  in  that  Ministry  and
 we  expect  that  in  1963-64  much  more
 saving  can  be  expected  from  this
 Ministry.

 National  Defence  Fund
 +

 Shrimati  Gayatri  Devi:
 Shri  P.  C.  Borooah:
 Shri  RB.  6.  Dubey:
 Shri  Bhakt  Darshan:

 *a@8.<  Shri  Vishram  Prasad:
 Shri  Mohsin:
 Shri  Bishanchander  Seth:

 |  Shri  Hem  Raj:
 [  Shri  Indrajit  Gupta:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  the  total  contributions  both  in
 Gold  and  cash  (in  India  State-wise
 and  abroad)  to  the  National  Defence
 Fund  received  so  far:

 (b)  how  this  money  is  proposed  to
 be  utilised  and  administered;

 (c)  whether  the  Auditor  General
 hag  been  empowered  to  look  into  the
 details  of  the  receipts  and  expendi-
 ture  for  audit  purposes;  and

 (d)  if  not,  the  reasons  therefor?
 The  Deputy  Minister  in  the  Minis-

 try  of  Finance  (Shri  B.  R.  Bhagat):
 (a)  Two  statements  are  laid  on  the
 Table  of  the  Sabha.  [Placed  in  Lib-
 rary,  See  No.  LT-759/63.)

 (b)  The  Fund  is  administered  by
 the  National  Defence  Fund  Commit-
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 tee  and  will  be  utilised  for  all  pur-
 poses  connected  with  the  defence  of
 the  country  including  amenities  to
 the  members  of  the  Armed  Forces.

 (c)  Yes,  Sir.

 (d)  Does  not  arise.

 Shrimati  Gayatri  Devi:  How  much  of
 this  money  has  already  been  utilised
 for  providing  amenities,  etc.  to  the
 troops  at  the  front  and  how  much  of
 it  has  been  utilised  for  citizens  com-
 mittees  and  things  like  that?

 Shri  B.  R.  Bhagat:  So  far  a_  dis-
 bursement  of  about  Rs.  37  lakhs  has
 been  agreed  upon  which  includes
 funds  for  the  amenities  or  providing
 assistance  to  the  Army  personne!  who
 were  wounded  or  killed  and  a  sum  of
 Rs.  2  lakhs  has  been  provided  with
 the  Chief  Minister  of  each  State  for
 incurring  expenditure  in  connection
 with  the  raising  of  this  fund  and
 other  matters....

 Shri  Ranga:  We  do  not  at  all  hear.
 A  sum  has  been  provided  to  the
 Chief  Ministers  for  what?

 Mr.  Speaker:  He  may  speak  a  little
 louder.

 Shri  B.  R.  Bhagat:  ....for  incurring
 expenditure  in  regard  to  the  speed-
 ing  up  of  this,  that  is,  for  providing
 amenities  to  the  families  of  the
 soldiers.

 Shri  Ranga:  Are  we  to  understand
 that  this  money  is  being  spent  for
 speeding  up  collections?

 Mr.  Speaker:  He  has  corrected  him-
 self  and  says  that  it  is  for  providing
 amenities  to  the  soldiers,

 Shri  Ranga:  Evidently  there  are
 some  mental  reservations.

 Mr.  Speaker:  He  should  listen  to
 the  answer.

 Shri  Hari  Vishnu  Kamath:  We  do
 not  hear  what  he  is  saying.  We
 should  know  how  much  they  are  paid
 and  for  what  purpose  before  we  can
 put  our  supplementaries.
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 Mr,  Speaker:  That  is  why  I  am  ask-
 ing  him  to  answer  the  question.

 Shri  B,  R,  Bhagat:  The  Chief  Minis-
 ters  have  been  given  an  imprest  ac-
 count  of  Rs,  2  lakhs  for  amenities
 to  the  soldiers  who  have  been  wound-
 ed  or  killed  and  for  other  related
 matters,  as  also  for  meeting  certain
 cost  of  collections.

 Shri  Ranga:  That  is  the  point.  Are
 we  to  understand  that  even  the  cost
 of  collection  is  to  be  debited  to  this
 account?  Is  this  the  way  in  which  we
 are  going  to  help  those  of  our  jawans
 and  provide  amenities  to  them?  Are
 we  also  to  understand  that  there  are
 some  mental  reservations  because  my
 hon,  friend  says  one  thing  and  corrects
 himself  to  say  that  the  State  Chief
 Ministers  are  given  Rs.  72  lakhs  in
 order  to  speed  up  collections.  We
 would  like  to  have  more  enlighten-
 ment  on  this,

 Shri  Morarji  Desai:  May  I  say  that
 the  hon.  Member  has  not  shown  from
 whence  money  is  to  be  brought  for
 making  propaganda  also?  It  is  only
 the  minimum  expenditure  that  is
 mude  by  these  committees  and  that
 has  to  come  out  of  this  fund.  Where
 else  is  it  to  come  from?  It  is  of
 course  the  minimum.  That  account
 is  3250  sent  to  the  Central  Fund.  But

 ‘it  is  not  a  major  portion.  As  a
 matter  of  fact,  Government  is  also
 spending.  It  is  the  Government  staff
 which  is  working,  in  the  offices  and
 elsewhere.  There  may  be  some
 minimum  expenditure  which  may
 have  to  be  met  out  cf  this  fund.
 Otherwise,  the  Governments  would
 not  spend  from  this.

 Shri  P.  C.  BoroOah:  May  I.  know
 whether  Parl‘'ament  wll  be  consulted
 or  informed  with  regard  to  the  ex-
 penditure  from  this  Fund  at  any
 stage?

 Shri  Morarji  Desai:  No,  Sir.

 श्री  निभती  पप्पन  :  नेशनल  डिफेंस  फ़ंड  में
 से  विभिन्न  मुख्य  मंत्रियों  को  जो  एक  एफ  लाख
 रुपया  दिया  गया  है,  जो  रसीद  वोरा  वे  ग्रान्ट
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 करते  हैं,  वह  खर्चा  इस  में  शामिल  है  या  कोई
 कौर  खर्चा  भी  शामिल  है  ?

 श्री  मोरारजी  देसाई  :  वह  खर्चा  है  ।

 कुछ  दफ्तर  का  भी  थोड़ा  खर्चा  होगा  ।  इस  तरह
 का  खर्चा  है  ।  कोई  ट्रैवलिंग  एलाउंस  नहीं  दिये
 जाते  हैं  ।

 Shri  R,  6.  Dubey:  May  I  know  what
 is  the  approximate  amount  contribut-
 ed  by  the  former  princes?

 Shri  Morarji  Desai:  I  cannot  give
 that  separate  figure.

 शी  भक्‍त  दर्शन:  जहां  तक  मेरी  जानकारी
 है,  अकेले  उत्तर  प्रदेश  में  साढ़े  चार  करोड़
 रुपया  एकत्र  हया  है,  लेकिन  खाते  में  सिंह
 २४  लाख  और  कुछ  हज़ार  रुपया  दिखाया  गया
 है।  इसी  तरह  पंजाब  में  घार  करोड़  से  ज्यादा
 रुपया  एकत्र  हुसना  है,  लेकिन  इस  में  २६  लाख
 रुपया  दिखाथा  गया  है  ।  मैं  यह  जानना  चाहता
 हूँ  कि  इस  का  हिसाब  रखने  का  क्‍या  तरीका  है,
 किस  तरीके  से  यट  रुपया  विद्रोह  खाते  में  जमा
 किया  जाता  है  आर  किस  तरह  से  राज्यों  में
 उसका  बंटवारा  होता  है  1

 श्री  मोरारजी  दिखाई  :  सब  प्रदेशों  में
 अलग  अलग  कमेटीज़  हैं  ।  पहले  उन  कमेटी
 में  ही  पैसा  जमा  होता  है  और  वह  पैसा  सैंट्रल
 फंड  में  जमा  करने  के  लिए  ही  है  ।  मगर
 जब  तक  व्‌  पैट्रन  फ़ंड  में  जमा  नहीं  होता  है,
 तब  तक  उस  को  सेंट्रल  पंड  में  नहीं  बताया
 जाता  है,  बल्कि  प्रा दा शव  फमटोीज़  के  फ़रेब
 में  बताया  जाता  है  ।  वह  सारा  पैसा  सैंट्रल
 फंड  का  है,  न  कि  किसी  प्रादेशिक  फ़ंड  का  ।

 Shri  Indrajit  Gupta:  Has  it  been
 brought  to  the  Government's  notice
 that  in  several  cases  the  amounts
 which  are  being  deposited  in  the  Ne-
 tional  Defence  Fund  by  the  employers
 of  big  industrial  establishments  om
 account  of  deductions  made  from  the
 wages  of  workers  fall  short  actually
 of  the  amounts  which  are  collectable
 as  on:  d3y’s  wager?
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 Shri  Morarji  Desai;  I  have  received
 no  such  information.

 श्री  प०.  ला०  बा ख्याल  :  जिन  लोगों  ने
 रक्षा  कोष  में  सोना  या  रुपया  आदि  दिया  है,
 क्या  सरकार  की  ओर  से  उन  की  सूची  प्रकाशित
 की  जायेगा  बरार  क्‍या  उस  सूची  को क्षेत्रों  में
 भेजा  जायेगा  ?

 तो  मोरो  देसाई  :  हज़ारों  आइटम
 हैं  ।  मैं  नहीं  समझता  कि  उन  की  सूची  कंसे
 प्रकाशित  की  जाये  ।

 Shri  Hari  Vishnu  Kamath:  Have
 any  reports  reacheq  Government  that
 in  several  cases  considerably  undue
 Pressure  amounting  to  jabardasti  has
 been  used  and,  if  so,  may  I  know  if
 any  instruction  has  been  issued  by
 Geuvernment  to  officers  and  others  that
 no  such_  pressure  should  be  used
 in  the  collection  of  defence  fund
 from  the  rich  ang  poor  alike?

 Shri  Morarji  Desai:  We  have  made
 it  very  clear  both  through  public
 speeches  and  also’  through  circulars
 that  no  pressure  should  be  applied
 anywhere  by  any  officers  or  by  any-
 body  else.

 Shri  Hari  Vishnu
 much  effect.

 Kamath:  Not

 Shri  Morarji  Desai:  There  are  some
 complaints  that  pressures  are  applied
 but  I  have  still  had  no  complaint  from
 any  person  thit  he  was  pressed  to  do
 so.  (Interruptions).

 Some  Hon.  Members  rose—

 Mr,  Speaker:  Order,  order.
 Shri  Hari  Vishnu  Kamath:  This  is

 very  funny.

 Mr.  Speaker:  Shri  Man  Sinh  P.
 Patel.

 Shri  Man  Sinh  P.  Patel:  May  I
 know  under  what  circumstances  a
 different  name,  namely,  the  Sainik
 Fund,  in  Gujarat  was  allowed?

 Shri  Morarji  Desai;  Because  that
 mame  was  given  before  the  Central

 JANUARY  24,  963  Oral  Answers  6766

 Furd  was  started.  Therefore  it  was
 allowed  to  be  continued.  What  is
 wrong  in  that?  I  do  not  understand.

 श्री  रामेशवरानन्द  :  कया  मैं  जान  सकता  हूं
 कि  केन्द्र  के  मंत्रियों  और  उप-मंत्रियों  तथा
 प्रदेशों  के  मंत्रियों  और  उपकमेटियों  ने  रक्षा
 कोष  में  कितना  रुपया  दिया  है  और  प्र पने
 वेतनों  से  कितना  रुपया  कटवाया  है  ?

 श्री  मोरारजी  देसाई  :  मुझे  मालूम  नहीं  है
 कि  उन्होंने  क्या  दिया  है  ।  मैं  ने  डिफ़ेंस  फ़ंड  में
 पांच  हजार  रुपया  दिया  है  ।

 अध्यक्ष  महोदय
 हो  चुका  है  ।

 Shri  Narasimha  Reddy:  The  Chief
 Minister  of  Andhra  Pradesh  made  a
 statement  sometime  back  that  if  the
 rich  do  contribute  to  the  National  De-
 fence  Fund,  legislation  will  have
 to  be  introduced  to  compel  them  to
 subscribe.  May  J]  know  from  Gov-
 ernment  whether  such  legislation  i#
 under  contemplation?

 ४  यह  सवाल  पहले  ही

 Shri  Morarji  Desai:  This  is  a  budget
 matter  and  I  cannot  say  anything
 about  it.

 Gulhatj  Commission  Report
 +464,  Shri  Mohsin:  Will  the  Minis-

 ter  of  Irrigation  and  Power  be  pleas-
 ed  to  state:

 (a)  whether  the  recommendations
 of  the  Gulhati  Commission  have  been
 accepted  by  Government;  and

 (b)  whether  it  is  a  fact  that  the
 Andhra  Pradesh  Government  are  go-
 ing  ahead  with  the  construction  of
 Nagarjunasagar  (II  stage),  Srisailam
 and  Pochampad  Projects  without
 waiting  for  the  decision  of  the  Cen-
 tral  Government  on  the  report  of  the
 Gulhati  Commission?

 The  Minister  of  State  in  the  Minis-
 try  of  Irrigation  and  Power  (Shri
 Alagesan):  (a)  The  report  of  the
 Gulhati  Commission  is  under  con-
 sideration  of  the  Government  of  ‘!ndie,
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 (b)  Government  is  not  aware  of
 any  such  action,

 Shri  Mohsin:  Is  it  not  a  fact  that
 some  of  the  Central  Ministers,  when
 they  visited  Andhra  Pradesh,  were
 also  of  the  opinion  that  both  these
 projects  could  be  started  without
 waiting  for  the  consideration  and
 decision  on  the  Gulhatj  Commission’s
 report?

 Shri  Alagesan:  I  too  visited  Andhra
 Pradesh.  But  the  projects  have  not
 yet  been  sanctioned  by  the  Technical
 Advisory  Committee.

 Shri  Mohsin:  May  I  know  when
 the  Gulhati  Commission’s  report  was
 received  and  what  further  action  has
 been  taken  on  it?

 Shri  Alagesan:  It  was  received  last
 November  and  we  are  trying  to  take
 decisions  in  consultation  with  the
 various  State  Governments.

 Shri  Shivaji  Rao  S.  Deshmukh:  May
 [  know  whether  it  is  a  fact  that  prior
 to  the  receipt  of  the  Gulhati  Com-
 mission’s  report,  specific  instructions
 were  issued  by  the  Central  Ministry
 of  Irrigation  to  Andhra  Pradesh  to
 the  effect  that  the  Srisalaim,  Pocham-
 pad  and  Nagarjunasagar  projects
 should  not  be  taken  up  until]  the
 report  is  issued  and  the  decisions  are
 finalised?

 Shri  Alagesan:  There  was  no  such
 occasion.

 Shri  A.  P.  Jain:  May  I  know  what,
 if  any,  precautions  Government  is
 taking  to  see  that  as  a  result  77  the
 progress  of  the  second  stage  of  the
 Nagarjunasagar  Project,  Mysore  State
 ts  not  adversely  affected?

 Sbri  Alagesan:  All  these  things  are
 under  consideration.
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 Shifting  of  Offices  from  Delhi
 +

 (  Shri  Harish  Chandra
 Mathur:

 Shri  Bhakt  Darshan:
 Shri  P.  C.  Borooah:
 Shri  P.  Venkatasubbaiah:

 465.  4  Shri  Hem  Raj:
 Dr.  L.  M.  Singhvi:
 Shri  Ram  Ratan  Gupta:
 Shri  Mantri:
 Shri  Yashpal  Singh:

 au  Shri  Y.  D.  Singh:

 Will  the  Minister  of  Works,.
 Housing  and  Rehabilitation  be  pleased
 to  state: a

 (a)  whether  housing  problem  has.
 become  very  acute  in  Delhi  in  the
 context  of  the  present  emergency;

 (b)  what  is  th  demand  for  (i)  office
 accommodation  and  (ii)  residential
 accommodation;

 (c)  how  it  is  proposed  to  be  met;
 and

 (d)  what  offices,  if  any,  are  pro-
 posed  to  be  shifted  from  Delhi?

 The  Deputy  Minister  in  the  Minis-
 try  of  Works,  Housing  and  Rehabili-
 tation  (Shri  P.  S.  Naskar):  (a)  Yes.
 It  has  always  been  acute.  The  emer-
 gency  has  made  it  worse.

 (b)  (i)  54.44  lakhs  sq,  ft.

 (ii)  About  90,000  units,

 (c)  Measures  adopted  to  meet  the
 shortage  include  (i)  using  of  pavi-
 lions  in  the  exhibition  ground  as
 office  accommodation,  (ii)  getting
 Government  accommodation  vacated
 from  non-entitled  bodies,  (iii)  shifting.
 of  offices  outside  Delhi  (iv)  hiring
 more  accommodation  (v)  construction
 of  new  office  and  residential  buildings.
 etc.

 (d)  A  list  of  offices  proposed  to  be
 shifted  outside  Delhi  in  whole  or  in
 Part  is  laid  on  the  table  of  the  Sabha.
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 List

 >
 Name  of  O‘fice/Department  Remarks ०.

 34  Exploratory  Tubewclls  Organisation  Full  Office.
 2  National  Buildings  Organisation  Full  20
 3  Plant  Protection  Quarantine  and  Storage  Directorate  Full  _s,,
 4  Nationa]  Projects  Corstruction  Corporation  Full  cre
 5  Bhakra  &  Beas  Dam  Design  Directorate  Full  > 6  Central  Public  Works  Department  Part  oe
 7  Department  of  Tourism  Part  2 &  Department  of  Light  Houses  and  Light  Ships  Part  >
 9  Indian  Council  of  Agricultural  Research  «.  Part  Ps

 30  Publications  Division  Part  ee iz  National  Mineral  Development  Corporation  Part; t2  National  Sample  Survey  Part,
 13  Khadiand  Village  Industries  Commission  Part  2
 34  Fertilizers  Corporation  of  India  Part  oe
 3§  Oil&  Natural  Gas  Commission  Part  55 16  Bridges  and  Floods  Desigrs  Directorate  of  the  Ministry  of  Railways  Part  oe
 VWs  The  All  India  Handicrafts  Board  Part  22
 ¥8  The  Central  Hindi  Directorate  Part  ०

 ¥9  Directorate  of  Economics  &  Statistics  Part  35

 Shri  Harish  Chandra  Mathur:  May
 I  know  to  what  extent  the  shifting
 of  the  offices  will  relieve  the  situa-
 tion  and  at  what  stage  the  matter
 rests?

 The  Minister  of  Works,  Housing  and
 Rehabilitation  (Shri  Méhr  Chand
 Khanna):  To  the  extent  of  150.000,  to
 2  lakhs  square  feet.  The  decision  was
 tak2n  not  very  long  ago.  It  might
 take  a  month  or  two  before  we  start
 moving  these  offices  outside  Delhi.

 Shri  Harish  Chandra  Mathur:  May
 I  know  what  criteria  have  been  decid-
 €8  .tpon  in  shifting  these  offices  to
 various  places  and  whether  they  are
 going  to  be  located  there  in  rented
 buildings  or  in  new  buildings  to  be
 put  up  there  and  may  [  also  know
 whether  ugder-developed  States  will
 be  taken  into  consideration  in  this
 mutter?

 Shri  Mehr  Chand  Khanna:  The
 selection  has  been  made  taking  into
 vonsideration  the  defence  require-
 ments,  emergency  and  all  that.  My
 Ministry  examined  the  matter  and
 consuited  the  Prime  Minister.  Ulti-
 mate!y  the  matter  was  referred  to  the
 emergency  committee  of  the  Cabinet
 ang  then  a  decision  was  taken.  Two
 lists  have  been  formulated,  List  A  and

 List  B.  At  the  present  moment,  we
 are  taking  action  on  List  A.  Ag  re-
 guards  the  places  where  these  offices
 would  be  shifted,  we  get  into  touch
 with  the  various  State  Governments
 and  at  their  suggestion,  we  are  taking
 up  those  buildings.  Some  of  them
 beline  to  the  State  Governments
 themselves  and  others  We  may  have  to
 hire.

 श्री  भक्त  दर्शन  श्री मन,  में  यह  जानना
 चाहता  हूं  कि  जिन  १६  दफ्तरों  की  सूची  दी
 गई  है,  क्या  यह  भी  आशा  है  कि  उन  के  सिवा
 कौर  भी  दफ़्तर  दिल्ली  से  बाहर  ले  जाये
 जायेंगे  ?

 श्री  मे हरचन्द  खन्ना :  १६  दफ़्तरों  की
 लिस्ट  बन  चुकी  है  श्लोक  २०  की  लिस्ट  भी
 जैरे-गौर  है

 Shri  P.  0.  Borooah:  May  I  know
 whether  the  University  Grants  Com-
 missicn’s  big  new  building  in  Mathura
 Road  has  been  completed  and  js  lying
 untenented?

 अ्रव्यक्ष  महोदय  :  हम  एक  एक  बिल्डिंग
 में  कैसे  जा  सकते  हैं  ?

 श्री  म०  ला०  डिब् रे दी  :  भारत  भर  में

 भूतपूर्ष  राजाओं-महाराजाओं  की  जो  बड़ी  बड़ी
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 'बिल्डिंग  खाली  पड़ी  हुई  हैं,  या  केन्द्रीय  सरकार
 की  जो  इमारतें  खाली  पड़ी  हुई  हैं,  क्या  इस
 इमर्जेन्सी  में  उन  का  उपयोग  करने  का  सरकार
 का  विचार  है  ?  यदि  हां,  तो  ऐसी  कौन  कौन  सी
 इमारतें  हैं,  जिन  के  बारे  में  सरकार  ने  विचार
 किया  है  ?

 श्रो  मेहूरचन्द  खन्ना  :  सरकार  की  बिलि्डिग्ज़
 तो  मेरे  खयाल  में  कहीं  खाली  नहीं  पड़ी  हुई  हैं  1
 मैंने  इसकी  कोशिश  की  है  लेकिन  अगर
 माननीय  सदस्य  के  पास  इसके  बारे  में  कोई
 इत्तिला  है  तो  मुझे  बतायें  और  मैं  उनका
 बड़ा  मशीन  हूंगा  |  बाकी  जगहों  में,  दूसरे
 प्रदेशों  नें,  राजा  महाराजाओं  की  हैं,  या
 सरकारों  को  जो  हैं,  उनके  बारे  में  तो  मैं
 देख  रहा  हूं  ।

 Shri  Sham  Lal  Saraf:  Is  it  contemp-
 lated  to  earmark  some  of  the  ace
 commodation  thus  created  for  officers
 and  officials  in  Delhi  who  have  _  not
 got  any  accommodation?

 Shri  Mehr  Chand  Khanna:  Priori-
 ty  is  for  defence  requirements,  and
 othcr  things  come  only  after  that.

 Shri  P.  Venkatasubbaiah:  From  the
 defence  point  of  view,  may  I  know
 wnether  the  Government  propose  to
 shift  these  offices  to  south  of  the
 Vindhyas  (Interruption)?  I  am  sorry,
 I  mean,  South  India.

 (No  answer  was  given)

 Shri  Ramanathan  Chettiar:  After
 shifting  these  offices  out  of  Delhi,
 may  I  know  what  will  be  the  net
 saving  of  accommodation  in  Delhi?

 Shri  Mehr  Chand  Khanna:  There
 is  not  likely  to  be  any  saving  at  all.
 We  have  been  able  to  provide  3,50,000
 square  feet  of  accommodation  in  Delhi
 since  the  emergency  started,  and  there
 ig  a  demand  for  24  lakh  square  feet
 pending  with  me.

 Dr.  L.  M.  Singhvi:  May  I  know  whe-
 ther  Government  propose  to  shift  any
 2549  (Ai)  LSD—2.
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 of  these  offices  to  any  place  in
 Rajasthan;  and,  so,  whether  Govern-
 ment  have  already  received  an  ex-
 pression  of  disinclination  from  the
 Chief  Minister  to  accommodate  any  of
 these  offices  there?

 Shri  Mehr  Chand  Khanna:  |  have
 no  idea.  |

 Dr.  L.  M.  Singhvi:  The  first  part
 of  my  question  has  not  been  answe-
 red.

 Mr.  Speaker:  He  says  he  has  no
 information,

 Dr.  L.  M.  Singhvi:  I  want  to  know
 whether  any  of  the  offices  are  propo-
 seq  to  be  shifted  to  any  place  in
 Rajasthan?

 Shri  Mehr  Chand  Khanna:  I  cannot
 say  off-hand;  if  the  hon.  Member
 wants  this  information  I  will  look
 into  the  papers  and  tell  him.

 Shri  S.  M.  Banerjee:  I  want  to  know
 whether  while  taking  this  decision  the
 difficulties  to  be  experienced  by  gov-
 ernment  employees  moving  out  of
 Delhi  in  respect  of  residentia]  accom-
 modation  in  other  places  where  their
 Offices  are  shifted  have  been  taken
 into  account;  if  so,  may  I  know  what
 steps  are  being  taken  to  provide  them
 with  alternative  accommodation  in
 those  places?

 Shri  Mehr  Chand  Khanna:  We  are
 dealing  with  Central  Government
 which  can  have  its  offices  all  over
 India  and  not  restricted  to  any  parti-
 cular  place.  Secondly,  what  we  have
 done  is,  so  far  as  these  government
 servants  are  concerned,  if  they  are
 having  their  families  in  Delhi  and
 their  children  are  going  to  schools  in
 Delhi,  we  are  prepared  to  allow  them
 to  retain  their  accommodation  in
 Delhi  and  keep  their  children  going
 to  schools  in  Delhi  till  their  examina-
 tions  are  over.  After  that  their  fami-
 lies  can  move.  Till  then  we  can  pro-
 vide  them  with  accommodation  in
 Delhi,  and  beyond  that  we  are  not
 prepared  to  go.
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 Shri  S.  M.  Banerjee:  My  question
 has  been  misunderstood.

 Mr.  Speaker:  He  wants  to  know,
 when  these  Central  Government  em-
 ployees  move  out  to  different  places,
 because  they  are  having  their  resi-
 dences  here  or  they  are  provided  with
 quarters  here,  what  arrangements
 have  been  made  for  their  accommoda-
 tion  in  the  different  States  when  they
 go  there?

 Shri  Mehr  Chand  Khanna:  It  is  not
 correct  that  every  government  servant
 in  Delhi  has  been  provided  with
 quarters.  We  have  said  so  in  answer
 ४  a  question  that  the  total  demand
 is  for  90,000  units  and  we  have  only
 been  able  to  provide  accommodation
 to  the  extent  of  30,000  units  and  60,000
 officers  may  be  entitled  to  house  rent
 allowance.  As  far  as  they  are  con-
 cerned  we  are  trying  to  find  accom-
 modation  for  them.  If  we  can  get  it,
 well  and  good;  otherwise,  an  Officer
 whether  in  Delhi  or  he  goes  to  Bom-

 bay  or  Madras  is  entitled  to  certain
 facilities  as  government  servant  and
 those  shal!  be  provided  to  him.

 Shri  Ranga:  Are  Government  try-
 ing  to  make  use  of  accommodation  in
 places  like  Indore,  Gwalior  and
 Nagpur  where  a  lot  of  accommodaticn
 was  built  up  because  they  happened
 to  be  capitals  earlier?

 Shrj  Mehr  Chand  Khanna:  I  am  at
 present  in  discussion  with  some  of
 the  Chief  Ministers,  and  the  Chief
 Minister  of  Maharashtra  has  offered
 us  very  substantfal  accommodation  in
 Nagpur.

 Shri  Priya  Gupta:  May  I  know
 whether  on  the  question  of  shifting
 offices  from  Delhi  any  _  organised
 labour  union  has  been  consulted  or
 the  matter  has  been  dis-ussed  with
 them  at  any  conference?  Also,  may
 I  know  whether  the  allowances  pre-
 vailing  here  in  lieu  of  house  will  be
 given  to  the  employees  when  they  go
 to  Rajasthan;  if  not,  whether  any
 compensatory  help  economically
 would  be  granted  to  them?
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 Shri  Mehr  Chand  Khanna:  We  are

 dealing  with  Central  Government
 servants  and  not  with  industrial
 Jabour,

 Shri  Priya  Gupta:  I  know  that.  But
 there  is  also  a  union  of  organised
 labour.

 Shri  Mehr  Chand  Khanna:  Sir,  if
 I  am  interrupted  like  this  I  cannot
 go  on  with  my  reply.  As  regards  in-
 dustrial  workers,  they  are  governed
 by  certain  rules  framed  by  the
 Ministry  of  Labour.  They  are  en-
 titled  to  certain  considerations  which
 shall  always  apply.

 Shri  Priya  Gupta:  What  about  the
 compensatory  allowance?  The  ques-
 tion  is  not  answered.  Sir,  I  seek  your
 protection.

 Mr.  Speaker:  When  I  need  _protec-
 tion  against  the  Member,  whose  pro-
 tection  should  I  seek?

 Shri  Priya  Gupta:  I  rose  five  or  six
 times.

 .Mr,  Speaker:  Without  my  calling
 him,  he  puts  the  question  and  com-
 plains  if  the  answer  is  not  given.

 Shri  Priya  Gupta:  It  is  not  answer-
 ed.  So,  I  seck  your  protection.

 Mr.  Speaker;  He  gocs  on  putting
 questions  and  simultaneously  gays  that
 he  is  seeking  my  protection.  He  defies
 my  directions  orders,  everything,  puts
 questions  ang  then  says  he  is  seeking
 my  protection  and,  therefore,  he
 should  be  allowed  to  put  qucstions.

 Shri  Priya  Gupta:  You  have  to  see
 whether  my  question  has  been  ans-
 wered  or  not.

 Shrimati  Savitri  Nigam:  May  I
 know  whether  the  hon,  Minister  s
 aware  that  while  9  offices  have  been
 shifted  from  Delhi,  more  than  l9
 offices  have  been  opened  in  Delhi?
 What  are  the  steps  that  he  is  taking
 to  stop  the  opening  of  new  offices  in
 Delhi?

 Shri  Mehr  Chang  Khanna:  I  _  told
 the  House  just  now  that  we  are  tak-
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 ing  into  consideration  only  the  re-
 quirements  of  defence.  For  any  new
 office  to  be  opened  in  New  Delhi  that
 is  the  criterion  that  we  adopt.

 Mr.  Speaker:  Next  question.

 श्री  यशपाल  साहू  :  अध्यक्ष  महोदय,
 जिन्होंने  क्वेश्चन  लिख  कर  दिया  है,  उनको
 मोका  नहीं  दिया  गया  है  ।

 'राय  महोदय  :  बहुत  दफा  हो  जाता  है  ।
 मेरी  मजबूरी  है  कि  जिन्होंने  दिया  होता  है,
 उनकी  भी  बारी  नहीं  कराती  है  ।

 Upper  Sileru  Hydro-Electric  Project
 +

 *466,  f  Shri  P.  Venkatasubbaiah:
 \  Shri  Surendranath  Dwivedy:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 exccution  of  the  Upper  Sileru  Hydro-
 Electric  Project  has  been  held  up  due
 to  certain  bottlenecks  like  supply  of
 machinery  and  steel;

 (b)  whether  any  representation  has
 been  received  in  this  matter;  and

 (c)  if  so,  what  action  has  been  taken
 to  remove  the  bottlenecks?

 The  Parliamentary  Secretary  to  the
 Minister  of  Irrigation  and  Power
 (Shri  5.  A.  Mchdi):  (a)  No;  Sir.

 (9)  and  (c).  Some  Members  of
 Parliament  from  Andhra  Pradesh  rep-
 resented  some  time  ago  that  action
 should  be  tak¢n  in  respect  of  pro-
 curement  of  machinery  and  steel  for
 this  project.  These  matters  are  being
 attended  to.

 Shri  P.  Venkatasubbaiah:  May  I
 know  whether  it  is  a  fact  that  no
 order  has  been  placed  for  the  supply
 of  turbines,  so  far  as  this  project  is
 concerned,  with  the  result  that  the
 time  schedule  will  not  be  kept  up  for
 the  generation  of  electricit:'?

 The  Minister  of  State  in  the  Minis-
 try  of  Irrigation  and  Power  (Shri
 Alagesan):  The  exchange  for  power
 Plant  and  equipment  has  been  releas-
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 ed  and  orders  placed  under  Swiss
 credit.

 Shri  P.  Venkatasubbaiah:  May  I
 know  whether  it  is  a  fact  that  so  far
 as  the  supply  of  turbines  is  concern-
 ed,  the  manufacturers  are  not  being
 given  a  specific  order  by  placing  the
 necessary  deposit  with  the  result  that
 generators  would  be  supplied  and  not
 the  turbines?

 Shri  Alagesan:  I  may  enquire  from
 the  project  authorities  these  details
 and  place  them  before  the  House.

 Shri  Surendranath  Dwivedy:  I  do
 not  know  how  my  name  was  club-
 bed  for  this  question.  It  seems  there
 is  some  confusion  in  the  office  about
 my  question.  I  wanted  information
 regarding  the  Bali  Mela  project  which
 is  different  from  the  Upper  Sileru
 project,

 Mr.  Speaker:  Does  he  want  to  put  a
 question  now?

 Shri  Surendranath  Dwivedy:  I  want
 to  know  whether  the  Bali  Mela  pro-
 ject  is  proceeding  according  to  sche-
 dule  or  has  been  held  up  on  account
 of  the  emergency.

 Shri  Alagesan:  As  far  as  the  Bali
 Mela  dam  is  concerned,  it  has  been
 held  up  for  want  of  agreement  het-
 ween  Orissa  and  Andhra_  Pradesh.
 The  two  Chief  Ministers  met  recentlv
 and  arrived  at  an  agreement.  So.
 now  work  on  Bali  Mela  will  go  on
 according  to  schedule,

 Dr.  K.  L.  Roy:  May  I  know  whether
 it  is  a  fact  that  in  the  Upper  Sileru
 project  only  the  civil  enginecring
 portion  will  be  completed  in  June
 964  and  the  production  of  power  will
 be  delayed  because  the  machinery  has
 not  been  ordered  and  the  steel  for
 penstock  has  not  so  far  been
 arranged?

 Shri  Alagesan:  I  should  enquire
 from  the  project  authorities  the
 details  as  to  whether  the  orders  have
 been  placed.  Then  only  I  would  he
 in  a  position  to  answer  this  question.
 As  far  as  my  information  goes,  there
 would  not  be  any  such  delay  for
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 want  of  delivery  of  turbines  or  cther
 machinery.

 Shri  Ranga:  When  there  is  so  much
 of  clamour  for  more  and  more  power
 and  there  arc  complaints  that  there  is
 so  much  of  shortage  of  power  and
 efforts  are  supposed  to  be  made  for
 starting  any  number  of  new  power
 schemes,  especially  small  ons,  why
 has  so  much  delay  been  allowed  to
 take  place  in  regard  to  the  comple-
 tion  of  the  Upper  Sileru  project?

 Mr.  Speaker:  Now  he  is  arguing.
 Shri  Alagesan:  No  delay  has  taken

 place.
 Shri  Ranga:  How  can  you  _  say

 there  is  no  delay?  Ask  the  Andhra
 Pradesh  Government  as  to  what  they
 feel.

 Mr.  Speaker:  Next  question.

 Auxiliary  Nurses  Training  Course
 +

 Shrimati  Vimla  Devi
 LF  4  Shri  Yashpal  Singh

 Shri  Bishanchander  Seth
 Will  the  Minister  of  Health  be

 pleased  to  state:
 (a)  whether  Government  have  any

 scheme  to  introduce  a  short  course
 for  nursing  auxiliary  training;

 (b)  if  so,  the  number  of  nursing
 auxiliaries  to  be  trained  under  the
 scheme;  and

 (c)  the  expenditure  to  be  incurred
 by  the  Centre  in  this  respect?

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  (Dr,  D.  S,  Raju):  (a)
 Yes,  Sir.

 (b)  It  is  proposed  to  train  about
 10,000  nursing  auxialiaries  by  the
 end  of  1963-64.

 (०)  About  Rs,  25  lakhs  during  the
 year  1963-64,

 Shrimati  Vimla  Devi:  There  are  two
 courses.  One  is  a  three-month  course
 and  another  is  a  5-day  course  run  by
 the  Inc.'an  Red  Cross.  I  want  to  know
 whether  all  the  Health  Centres  in
 Delhi  have  taken  up  the  short  course
 of  5  dsvs  and  whether  this  course
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 will  be  extended  to  the  whole  of
 India.

 Dr,  D.  S.  Raju;  The  course  that  is
 referred  to  here  is  the  three-month
 auxiliary  nursing  course  and  the
 course  that  the  hon.  Member  is  refer-
 ring  to  is  the  home  nursing  course  of
 5  days.

 ett  यशपाल  सिंह  :  क्‍या  मैं  जान  सकता
 हैं  कि  बर्ट  पीरियड  ट्रेनिंग  से  इस  काम  में
 इनएफिशिएंसी  नहीं  बढ़ेगी  ?

 स्वास्थ्य  मंत्री  (डा०  सुशीला  नायर)  :
 ऐसा  सोचा  गया  है  कि  तीन  महीने  की  इंटें  सिर
 ट्रेनिंग  दे कर  उनको  काम  पर  रक्खा  जायें,
 कौर  अगर  यह  माना  जाये  कि  इमर्जेंसी  के
 कारण  उनकी  आवश्यकता  नहीं  होती  है  तो
 उनको  आगे  भी  सीखते  रहने  की  सुविधा
 प्रदान  की  जाये  जिससे  कि  अगर  वह  चाह
 तो  फुलफेलेज्ड  नर्सेज  बन  सकें  |

 Shri  S.  M.  Banerjee:  Just  one  ques-
 tion,  Sir.

 Mr.  Speaker:  I  made  that  complaint
 to  him  because  he  continues  to  speak.
 If  he  only  stands  up,  he  may  get  a
 chance  more  often.  He  may  ask  a
 question.

 Shri  S.  M.  Banerjee:  Has  the  Red
 Cross  also  started  a  short  course  in
 home  nursing?  If  so  has  the  scheme
 becn  introduced  only  in  Delhi  or  in
 other  parts  of  the  country  also?

 Dr.  D.  S.  Raju:  All  over  India.

 SHORT  NOTICE  QUESTION
 भारतीय  सेप  में  एक  मोनो  की  दयित  शर्तो

 +

 अल्प
 ि

 राम  सेवक  यादव  :

 सात  १६../  क्रो  बड़ी

 प्रदान  न्र  महान  पटनायक

 संख्या  (प्र  सुरेन्रयाय  त्रिवेदी

 क्या  प्रतिरक्षा  मंत्री  रद  बताने  की  कृपा

 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  दार्जिलिंग  में

 एक  चलती  नागरिक  अपने  को  गोर ब्रा  बता

 क  भारतीय  फौज  में  भर्ती  हुआ  ;
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 (ख)  यदि  हां,  तो  क्या  यह  भी  सच  है
 किस  रहस्य  का  पता  लगते  ही  उसे  देहरादून
 में  जहां  उसकी  नियुक्ति  हुई  थी,  गिरफ्तार  कर
 लिया  गया  ;  शोर

 (ग)  क्‍या  उसके  पास  से  कुछ  आपत्ति-
 जनक  कागजात  तथा  सन्देशवाहक  यंत्र  भी

 "प्राप्त  हुए  हैं  कौर  यदि  हां,  तो  क्या  उपरोक्त
 घटना  के  फलस्वरूप  फौज  में  सतर्कता  बरती
 जा  रही  है  ?

 प्रतिरक्षा  मंत्रो  (श्री  यशवंत  राव  चव्हाण  )  :

 (क)  जी  हां,  दारजिलिंग  के  करीब  गोरखा

 'रीशूटिंग  डिपो  कम  में  ।

 (ख)  जी  हां  ।

 (ग)  सरकार  को  उससे  किसी  प्रकार
 के  आपत्तिजनक  कागजात  या  ट्रांसमिटर
 प्राप्त  होने  की  कोई  सूचना  नहीं  मिली  ।
 इस  प्रकार  के  अन्त:सरण  की  रोक
 थाम  के  लिए  सतर्क  रहने  के  लिए
 उपयुक्त  पग  पहले  ही  उठाए  जा  चुके
 हैं  और  कुछ  हद  तक  यह  उन्हीं  का  परिणाम
 हैं,  कि  इस  अन्त:सरग  विशेष  का  इतना  जल्द
 पता  चल  गया  ।

 श्री  राम  सेवक  यादव  :  यह  भरती  कब

 हुई  थी  और  भरती  करने  के  कितन॑  दिन
 के  बाद  पता  लगा  कि  यह  चीनी  नागरिक

 है?
 श्री  यश जव राव  चव्हाण  :  यह  भरती

 हुई  थी  १४  दिसम्बर  को  और  इसका  पता
 लगा  ३०  दिसम्बर  को  ।

 श्री  बड़े  :  20  दिसम्बर,  १६६२  या

 १६६३  ?

 श्री  यशधन्तराव  चव्हाण  :  यह  सन्‌
 १६६२  की  बात  चल  रही  है,  सन  १६६३
 दिसम्बर  अभी  कहां  हुआ  ?

 श्री  राम  सेवक  यादव  :  जब  फौज  की

 भरती  होती  है  तो  आदमी  के  चालचलन
 इत्यादि  की  जानकारी  करा  ली  जाती  हैं  t

 तो  क्या  रक्षा  मंत्री  यह  बनाने  की  कपा  करेंगे

 कि  जब  जानकारी  कराई  गई  तब  इसका
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 पता  चला  या  जानकारी  कराने  पर  इस  का
 पता  नहीं  चला  ?

 श्री  यद्ववन्तराव  चव्हाण  :  बात  यह  थी
 कि  १४  दिसम्बर  को  उसकी  भरती  हो  गई
 कौर  १६  या  २०  तारीख  तक,  जब  कि  उसको
 दूसरे  गांव  भेजा  गया,  उसको  चीनी  माना
 गया  ।  बाद  में  उसके  बारे  में  कुछ  संशय

 मालूम  हुआ  |  उसके  बाद  इन्क्वायरी  में  पता
 चला  कि  वह  इंडियन  चीनी  है  ।  उसके  बाद
 आगे  कारंवाई  चली  |

 I  may  explain,  Sir,  that  when  I  say,
 “Indian  Chini’,  I  mean  that  his
 mother  is  an  Indian  Gurkha  and  his
 father  is  a  Chini.

 श्री  रामेश् वरा नन्द  :  क्‍या  मैं  यह  जान
 सकता  हूं  कि  आपको  पता  भी  चला  या  आप
 उसको  यूंही  इंडियन  चीनी  कहते  हें  7  इंडियन
 क्या  चीनी  हो  सकता  है  ?

 प्रत्यक्ष  महोदय  :  वह  तो  बतला  दिया
 गया  |

 Shri  Hem  Barua:  In  view  of  the
 fact  that  the  Chinese  have  spread
 their  tentacles  in  different  directions
 and  in  diffcrent  avenues  also  includ-
 ing  the  Army,  from  NEFA  to  Delhi...

 Mr.  Speaker:  Order,  order.  The
 hon.  Member  should  directly  come  to
 the  question.

 Shri  Hem  Barua:  It  is  meaningless
 without  this  background.

 Mr.  Speaker:  I  am  not  concerned
 with  the  background.  This  is  a  ques-
 tion  relating  to  a  particular  spy  at  a
 particular  moment.  Now,  the  hon.
 Member  might  put  his  supplementary
 question  on  that,

 Shri  Hem  Barua:  May  I  know  whe-
 ther  Government  have  taken  any  posi-
 tive  steps  to  screen  all  those  new  re-
 cruits  with  Mongoloid  faces,  so  that
 any  Chinese  might  not  creep  in?

 Shri  Y.  B.  Chavan:  Yes,  all  the  pre-
 cautionary  steps  are  being  taken,  and
 I  have  made  a  reference  to  that  in  my
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 reply  alread;.  Precautionary  step:
 have  been  taken  and  screening  is
 made.

 Shri  Surendranath  Dwivedy:  May  I
 know  whether  this  is  the  solitary  case
 that  has  come  to  notice  or  whether
 there  have  been  such  cases  previously
 and  proper  precautions  were  not  taken
 in  this  case  while  recruiting  persons
 to  the  Army?

 Shri  Y.  B.  Chavan;  That  is  the  only
 solitary  case  that  has  come  to  our
 Notice.  There  was  no  such  case  be-
 fore.

 क्रि  किशन  पटनायक  :  इस  नेपाली
 नेशनल  के  पास  मरती  होते  समय  कोई
 सर्टिफिकेट  था  या  नहों  कि  वह  गोरखा
 है,  इस  की  जांच  की  गई  है  या  नहीं  ?

 Shri  Y,  B.  Chavan:  Yes,  there  was
 a  certificate  when  he  was  recruited,
 and  the  certificate  was  from  a  local
 businessman  and  it  was  to  the  effect
 that  he  was  a  Gurkha.

 at  बड़े  :  जिस  समय  वह  भरती  हुआ
 था  उसके  वाद  जब  वह  पकड़ा  गया  इन ब्य्याम
 में  उसने  चाइना  को  कोई  इन्फॉर्मेशन  भेजी  है
 या  नहीं,  क्या  इसकी  भी  कोई  सूचना  सरकार
 के  पास  है  ?

 श्री  यशवंतराव  चव्हाण:.  प्रिजम्शन

 यह  है  कि  उपने  कोई  इन्फार्मेशन  नहीं  भेजी,
 क्योंकि  वहू  तो  हमारे  पास  ही  था,  उसको
 इसका  मोका  कहां  मिला  ?

 Shri  P.  K.  Ghosh:  May  I  know  whe-
 there  any  police  enquiry  or  enquiry
 through  the  Intelligence  Branch  is
 made  or  not  before  recruitment?

 Mr.  Speaker:  That  answer  has  been
 given  already.

 श्री  राम  सेवक  यादव  :  मैं  जानना
 चाहता  हूं  कि  जो  व्यापारी  लोग  हैं  क्‍या  वे
 भी  इस  तरह  के  सर्टिफिकेट  देते  हैं,  या  कि
 नेपाल  सरकार  को  इस  तरह  का  अधिकार
 है,  और  झगर  नेपाल  सरकार  को  यह  अधिकार
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 है  तो  एक  दुकानदार  के  सर्टिफिकेट  पर
 भरोसा  क्‍यों  किया  गया  ऐसी  स्थिति  में  ?

 Shrj  ¥.  8,  Chavan:  I  had  only  in-
 cidentally  mentioned  that  that  man
 happened  to  have  a  certificate  from
 a  local  person  who  happened  also  to
 be  a  businessman,

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Thermal  Power  Generation

 कठ  Sf  Shri  Ss.  com  Samanta;
 “Dr.  P.  N.  Khan:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  jo  state:

 (a)  the  progress  made  in  the  utilis-
 ation  of  washerv  middlings  in  the  gen-
 eration  of  Thermal  Power;  and

 (b)  what  are  the  economics  «of  a
 power  station  using  straight  ccal  and
 middlings?

 The  Minister  of  State  in  the  Ministry
 of  Irrigation  and  Power  (Shri
 Alagesan):  (a)  At  the  beginning  of  the
 second  Five  Year  Plan  no  washery
 middlings  were  being  utilised  for  gen-
 eration  of  power.  Middlings  used  in
 the  first  year  of  the  third  P!an  amount-
 ed  to  :77  million  tons.  The  utilis-
 ation  by  the  last  year  of  the  third  Plan
 period  is  anticipated  to  rise  to  9.22
 million  tons.

 (b)  While  more  power  would  nat-
 urally  be  available  from  an  equal
 quantity  of  superior  quality  coal  with
 Jower  ash  content  as  comparcd  with
 middlings,  superior  quality  coal  is  not
 available  for  large-scale  generation  of
 power.  Middlings,  which  are  a  by-
 product  of  coal  washeries,  can  be  used
 in  thermal  power  stations  and  are
 available  in  larg®  quantities,  Besides,
 while  middlings  have  a  fixed  consis-
 tency  in  the  matter  of  their  ash  con-
 tent,  that  would  not  be  3०  with  straight
 coal,  The  use  of  middlings  in  the  cir-
 cumstances  woulg  be  economical  from
 the  national  point  of  view.
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 Overhaul  of  P.W.D.
 Dr.  U.  Misra:

 *468.  Shri  Harish  Chandra
 lL  Mathur:

 Will  the  Minister  of
 pleased  to  state:

 Finance  be

 (a)  whether  a  team  appointed  by  the
 Committee  on  Plan  Projects  to  go  into
 the  speedy  implementation  of  plan
 Programmes  has  recommended  a
 thorough  overhaul  of  the  Public
 Works  Department  set-up  both  at  the
 Centre  and  the  States;  and

 (b)  if  so,  what  action  has  been  taken
 by  Government  to  implement  the  re-
 commendation?

 The  Deputy  Minister  in  the  Ministry
 of  Finance  (Shrimati  Tarkeshwari
 Sinha):  (a)  Yes.  A  copy  uf  the  main
 recommendations  is  placed  on  the
 Table  of  the  House.  [Ptaced  in  Libr-
 ary.  See  No  LT-760/63].

 (b)  The  Government  is  studying  the
 recommendations  and  wll  take  a  de-
 cision  shortly  as  to  which  of  the  re-
 commendations  may  be  accepted  and
 what  action  shoulg  be  taken  ty  =  im-
 plement  them.

 Bhakra  Right  Bank  Power  Project
 *469.  Shri  Bishanchander  Seth:  Will

 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Russian
 engineers  are  visiting  or  have  visited
 this  country  in  order  to  sign  a  contract
 with  the  Government  of  India  for  the
 execution  of  the  sight  bank  Bhakra
 power  project;

 (b)  whether  the  designs  submitted
 by  them  have  been  approved  by  Gov-
 ernment:

 (c)  if  so,  the  details  thereof;  and
 (d)  what  will  be  the  expenditure  in-

 curred  by  Goverrtment?
 The  Minister  of  State  in  the  Ministry

 of  Irrigation  and  Power  (Shri
 Alagesan):  (a)  A  team  of  Russian
 Design  Engineers  arrived  in  India  on
 24th  November,  962  to  finalise  the
 project  report  prepared  by  them,  after

 discussion  with  the  project  authorities.
 Another  team  is  expected  to  arrive  by
 the  end  of  February,  963  to  finalise
 the  contract  for  the  supply  of  equip-
 ment.

 (b)  The  designs  have  been  approved
 with  minor  modifications.

 (c)  The  designs  comprise  the  build-
 ing  of  the  Power  Plant  along  with
 concrete  sub-structures,  electrical  and
 mechanical  systems,  gates  and  hoists,
 steel  structures,  generating  units  in-
 cluding  turbines  and  generators  with
 station  service,  auxiliaries  and  220  KV
 set  up  sub-station.

 (d)  The  total  estimated  cost  of  the
 Project  including  Transmission  J.ines
 etc.  is  approximately  Rs.  35°35  crores.

 Indian  Officials  to  International
 Meetings

 470  JS  Shri  Yashpal  Singh:
 ‘|  Shri  Bishanchander  Seth:

 Will  the  Minister  of  Finance  be
 pleased  to  state  the  steps  Government
 have  taken  or  contemplate  to  take  with
 regard  to  deputations  of  officials  and
 non-officials  to  various  International
 meetings  in  view  of  the  National
 Emergency  and  the  foreign  exchange
 position?

 The  Deputy  Minister  in  the  Ministry
 of  Finance  (Shrimati  Tarkeshwart
 Sinha);  In  view  of  the  Emergency  and
 the  foreign  exchange  position,  pro-
 posals  for  deputations  abroad  are  scru-
 tinised  very  strictly  and,  as  far  as
 possible,  only  those  which  are  un-
 avoidable  or  are  likely  to  lead  to  sub-
 stantial  saving  in  foreign  exchange  or
 relating  to  the  defence  effort  or  of
 direct  benefit  to  administration  cre  per-
 mitted.

 M.B.B.S.  Course
 Shri  P.  C.  Borooah:

 471,  Shri  Hem  Raj:
 Shri  Mantri:

 Will  the  Minister  of  Health  be  pless-
 ed  to  state:

 (a)  whether  the  Central  Govern-
 ment  have  asked  the  State  Govern-
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 ments  to  reduce  the  duration  of  the
 M.B.B.S.  course  to  four  and  a  half
 years  and  also  provide  for  compulsory
 service  in  the  military  or  Government
 dispensaries  before  permanent  regis-
 tration;  and

 (b)  if  so,  the  reasons  therefor?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  and  (b).  The  Medical
 Council  of  India  have  revised  the  cur-
 riculum  for  the  M.B.B.S,  cours»  in  the
 light  of  the  latest  developments  and
 advances  in  medical  education.  The
 revised  curriculum  is  of  4}  years’  dur-
 ation  followed  by  compulsery  house-
 manship  for  one  year.  The  Council
 have  asked  the  universities  to  adopt
 the  reviseg  curriculum  from  the  acade-
 mic  year  1963-64.  The  Council  have
 inter  alia  recommended  that  the  candi-
 dates  after  passing  the  final  M.B.BS.
 examination  be  provisionally  register-
 ed  and  that  before  granting  permanent
 registration  they  wil]  ke  required  to
 undergo  compulsory  rotating  house-
 manship  for  a  period  of  2  months  in
 an  approved  hospital  or  Health  Centre.
 This  is  expected  to  give  them  better
 training  than  internship.  Work  in  the
 defence  medical  services  or  any  other
 medical  institution  recognised  for  the
 purpose  will  also  serve  the  same  pur-
 pose.  The  Government  of  India  have
 requested  the  State  Governments,
 medical  institutions  etc.,  to  adopt  the
 measures  suggested  by  the  Council
 immediately  in  order  to  meet  the
 shortage  of  doctors  and  the  increased
 need  for  doctors  in  the  present  emer-
 gency.

 Rajasthan  Canal

 *472,  Shri  Hem  Raj:  Will  the  Minis-
 ter  of  Irrigation  and  Power  be  pleased
 to  state:

 (a)  whether  a  meeting  of  the  Chief
 Secretaries  of  the  Punjab  and
 Rajasthan  was  held  about  two  or  three
 months  back  for  the  finalisation  of  the
 colonisation  policy  of  the  Rajasthan
 Canal;  and

 (b)  if  so,  the  decisions  arrived  there-
 at?
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 The  Minister  of  State  in  the  Ministry
 of  Irrigation  and  Power’  (Shri
 Alagesan);  (a)  and  (b).  Two  meetings
 between  the  representatives  of  the
 Governments  of  Punjab  and  Rajasthan,
 and  three  meetings  between  the  Secre-
 tary,  Union  Ministry  of  Irrigation  and
 Power  and  the  Chief  Secretaries  of
 Punjab  and  Rajasthan,  have  been  held
 in  1962.  The  last  meeting  with  the
 Chief  Secretaries  of  Punjab  =  and
 Rajasthan  was  held  on  ]4tn  September,
 1962.  The  discussions  have  not  yet
 been  concluded  and  it  will  take  some
 time  more  before  the  colonization
 policy  for  the  Rajasthan  Canal  is
 finalised.

 Power  Failures  in  Delhi
 *473.  Skri  Shiv  Charan  Gupta:  Will

 the  Minister  of  Irrigation  and  Power
 be  pleased  to  refer  to  the  replies  given
 to  Starred  Question  Nos.  37  and  5l  on
 the  9th  November,  i962  and  state:

 (a)  whether  Government  have  taken
 any  decision  on  the  recommendations
 made  by  the  Kumar  Committee,
 Dharma  Vira  Committee  and  Damle
 Committee  appointed  to  enquire  into
 the  power  failures  in  Delhi  during
 96  and  1962;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  State  in  the  Ministry
 of  Irrigation  and  Power  (Shri
 Alagesan):  (a)  and  (b).  The  Damle
 Committee  has  not  so  far  submitted  its
 report.  A  statement  indicating  the
 present  position  of  the  action  taken  on
 the  recommendations  of  the  other  two
 Committees  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-76|63].

 Family  Planning  in  Delhi

 *475.  Shri  Y.  0.  Singh:  Will  the  Min-
 ister  of  Health  be  pleased  to  state:

 (a)  whether  the  attention  of  Govern-
 ment  has  been  drawn  to  the  reports
 appearing  in  the  Press  indicating  the
 hostility  of  the  public  and  the  local
 bodies  of  the  Delhi  to  the  programines
 of  family  planning;
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 (b)  whether  Government  have  de-
 cided  to  “go  slow”  with  the  family
 planning  programmes;  and

 (c)  the  amount  of  moncy  which
 would  be  saved  as  a  result  of  this  new
 approach  to  family  planning  pro-
 grammes?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  Government  have  seen
 reports  which  show  that  the  Delhi
 Municipal  Corporation  have  decided
 to  make  financial  provision  for  the
 continuance  of  family  planing  pro-
 grammes  during  ‘1963-64,  In  the  public
 also  importance  of  family  planing  is
 being  realised  more  and  more.

 (9)  and  (c),  Governraent  have  not
 decided  to  go  slow  with  the  family
 planning  programmes,

 Power  Projects
 *476.  Shri  D.  C.  Sharma:  Wil)  the

 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 power  projects  which  were  nearing
 completion  have  been’  given’  top
 priority  in  their  completion;

 (b)  if  so,  which  ure  the  projects  that
 will  be  completed  and  by  what  time;
 and

 (c)  the  steps  that  have  been  taken
 to  speed  up  the  work?

 The  Minister  of  State  in  the  Ministry
 of  Irrigation  and  Power  (Shri
 Alagesan):  (a)  Yes,  Sir.

 (b)  and  (c).  A  statement  is  laid  on
 the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-763  /63].
 Adulteration  of  Foodstuffs  and  Drugs

 *477,  Shri  Hari  Vishnu  Kamath:  Will
 the  Minister  of  Health  be  pleased  to
 state:

 (a)  the  measures  taken  against  the
 manufacture  ang  sale  of  adulterated,
 spurious  and  unbranded  foodstuffs  and
 drugs  since  the  26th  October,  1962;

 (b)  whether  any  legislation  is  con-
 templated  by  Government  in  this  re-
 gard;  and

 (c)  if  so,  when  the  relevant  Bill  is
 likely  to  be  introduced  in  Parliament?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  to  (c).  A  statement  con-
 taining  the  requisite  information  is  laid
 on  the  Table  of  the  Sabha.  [Placed  in
 Library.  See  No.  LT-764/63.]

 सशस्त्र  सैनिकों  क ेलिए  रक्तदान

 कप,  श्री  भक्त  दर्शन:  क्‍या  स्वास्थ्य
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  वर्तमान  संकटकालीन  स्थिति  में
 जो  लोग  घायल  सैनिकों  की  सहायता  के  लिये
 अपने  रक्त  का  दान  करना  चाहते  हैं  उनकी
 सुविधा  के  लिए  दिल्‍ली  ब्रोकर  नई  दिल्‍ली  में
 शब  तक  कितने  केन्द्र  खोले  गये  हैं  ;

 (ख)  रक्त  दान  करने  वालों  को  क्‍या
 वित्तीय  सहायता  तथा  अन्य  सुविधायें  दी
 जा  नही  हैं  ;  और

 (ग)  दिल्ली  तथा  नई  दिल्‍ली  में  कितने
 पुरुषों  तथा  स्त्रियों  ने  रक्त  दान  किया
 है?

 स्वास्थ्य  मंत्री  (डा०  सुशीला  नेवर  :

 (क)  ्

 (ख)  कोई  नहीं  ।

 (ग)  २६०  ।

 Kolar  Gold  Mines
 #479,  Shri  Mohsin:  Will  the  Minister

 of  Finance  be  pleased  to  state:

 (a)  whether  the  Central  Government
 have  taken  over  the  Folar  Gold  Fields
 from  the  Mysore  Government;

 (b)  if  so,  on  what  terms  and  the
 amount  of  compensation  paid  to  the
 State  Government;  and

 (c)  whether  Government  intend  to
 take  over  other  Gold  Mines  of  Mysore
 State?
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 The  Deputy  Minister  in  the  Ministry
 of  Finance  (Shri  8.  R.  Bhagat):  (a)
 Yes,  Sir.

 (b)  Compensation  payable  to  the
 State  Government  is  under  negotiation.
 Besides  compensation,  the  State  Gov-
 ernment  will  also  receive  royalty  at  a
 fixed  rate  of  64  per  cent.  of  the  =  sale
 Price  of  gold  produced  and  880  Dead
 rent,  surface  rent  etc.  under  the
 Mineral  Concession  Rules.  They  will
 aiso  be  entitled  to  reimbursement  of
 certain  taxes  which  would  otherwise
 have  been  payable  to  them.

 (c)  Yes,  Sir.  It  has  been  decided
 in  principle  that  the  Hutti  Gold  Mines
 should  be  taken  under  the  adminis-
 trative  control  of  the  Ceatral  Govern-
 ment.

 Himalayan  Herb  for  Cancer

 *480.  Shri  Hem  Raj;  Will  the  Minis-
 ter  of  Health  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  herb
 grows  in  the  Himalayas  in  the  Dehra
 Dun  region  which  is  useful  for  the
 treatment  of  cancer;

 (b)  whether  any  research  has  been
 made  on  it;  and

 (c)  if  so,  with  what  result?

 The  Minister  of  Health  (Dr.  Sushlia
 Nayar):  (a)  The  plant  botanically
 known  as  ‘Hippophae  Salicifolia’  which
 is  understood  to  be  growing  un  the
 Himalayan  ranges  is  reported  to  be
 useful  in  the  treatment  of  cancer.

 (b)  The  Indian  Cancer  Research
 Centre  at  Bombay  has  carried  cut  cer-
 tain  preliminary  laboratory  tests  on
 the  bark  of  this  plant.

 (c)  The  tests  carried  out  so  far  per-
 tain  only  to  two  types  of  experimental
 tumours  in  mice  and  rats.  On  an
 average  60  to  70  per  cent.  inhibition  of
 the  tumour  growth  was  found  in  mice
 treated  with  the  extracts  as  compared
 to  the  growth  in  untreated  cases.  The
 experiments  are  still  in  progress.
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 Godavari  and  Krishna  Rivers

 481,  Shri  P.  Venkatasubbaiah:  Will
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  whether  any  proposal  to  link  up
 Godavari  and  Krishna  rivers,  to  direct
 the  surplus  waters  of  Godavari  to  meet
 the  demands  of  Krishna  Basin  is
 under  the  consideration  of  Govern-
 ment;

 (b)  if  so,  the  details  thereof;  and

 (c)  whether  this  matter  has  been
 discussed  in  the  Southern  Zonal  Coun-
 cil  meeting?

 The  Minister  of  State  in  the  Ministry
 of  Irrigation  ang  Power  (Shri
 Alagesan):  (a)  Yes,  Sir;  such  a  pro-
 posal  is  under  examination.

 (9)  The  details  have  yet  to  be  work-
 ed  out.

 (c)  No,  Sir.

 Bonus  for  Contractors
 *482.  Shri  Yashpal  Singh:  Will  the

 Minister  of  Works,  Housing  and  Re-
 habilitation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  his
 Ministry  has  announced  a  bonus  to
 those  contractors  who  complete
 emergency  works  within  the  shortest
 possible  time;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Works,  Housing
 and  Rehabilitation  (Shri  Mehr  Chand
 Khanna);  (a)  Yes.

 (b)  To  speed  up  the  completion  of
 emergent  works,  so  declared  byla
 competent  authority,  bonus  may  be
 offered,  at  the  time  of  signing  of  the
 contract  or  subsequently  at  the
 following  scales:—

 (i)  For  contracts  over  Rs.  40
 lakhs:—Rs.  1,000  for  each  day
 saved  on  the  completion  date,
 subject  to  a  maximum  of
 Rs.  20,000  in  all.

 (ii)  For  contracts  between  Rs.  5
 lakhs  and  Rs.  0  lakhs:—
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 Rs.  1,000,  for  each  day  saved  on-
 the  completion  date,  subject  to
 a  maximum  of  Rs,  10,000  in  all.

 (iii)  Contracts  for  works  under
 Rs.  5  lakhs:—}  per  cent  of  the
 total  payment  under  the  con-
 tract  or  Rs.  500  per  day  saved
 on  the  completion  date,  sub-
 ject  to  a  maximum  of  _  Rs.

 5.000  in  all.

 Delhi  Master  Plan

 *483.  Shri  Shiv  Charan  Gupta:
 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  whether  a  High  Power  Com-
 mittee  with  the  Home  Minister  as
 its  Chairman  has  been  appointed  in
 connection  with  the  Master  Plan  of
 Delhi,  regarding  development  of  land
 in  U.P.  and  Punjab;

 (9)  if  so,  whether  any  meeting  of
 this  Committee  has  taken  place  and
 when;  and

 (c)  what  are  the  proposals  for
 development  of  metropolitan  areca?

 The  Minister  of  Health  (Dr.
 Sushila  Nayar):  (a)  Yes,  Sir.

 (9)  and  (c),  No  meeting  has  _  so
 far  taken  place.  The  Master  Plan
 for  Delhi  has  made  a  recommenda-
 tion  that  the  Metropolitan  area  com-
 prising  ring  towns  of  Ghaziabad  and
 Loni  in  Uttar  Pradesh,  Faridabad,
 Ballabgah,  Bahadurgarh,  Gurgaon  and
 Sonepat  in  Punjab  and  Narela  in  the
 Union  Territory  of  Delhi  should  be
 developed  according  to  Plan  simul-
 taneously  with  Delhi  so  that  they
 may  be  able  to  act  as_  effective
 counter-magnets  and  prevent  the
 abnormal  growth  of  Delhi.

 Bank  of  China

 "484,  Shri  Hari  Vishnu  Kamath:
 Will  the  Minister  of  Finance’  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Bank  of  China  has  been  closed  down;

 (b)  whether  an  official  liquidator
 has  been  apzcinted;

 (c)  whether  any  inquiy  has  been
 or  is  intended  to  be  neld  into  the  past
 transactions  and  _  activities  of  the
 Bank;  and

 (d)  if  it  has  been  held  the  result
 thereof?

 The  Deputy  Minister  in  the  Minis-
 try  of  Finance  (Shri  B.  R.  Bhagat):
 (a)  Yes.

 (b)  The  Calcutta  High  Court  has
 appointed  the  official  liquidator  of
 the  Court  as  the  liquidator  of  the
 bank,

 (c)  According  to  the  provisions  of
 the  law,  it  is  for  the  official  liquidator
 to  take  any  action  which  may  be
 necessary.

 (d)  Does  not  arise.

 Anti-Sea  Erosion  Work  in  Kerala

 1051.  Shri  Imbichibava:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  any  aid  has_  been
 given  to  the  Kerala  Government  in
 connection  with  anti-sea  erosion  work
 during  the  Third  Plan;

 (b)  if  so,  to  what  extent;  and

 (c)  the  progress  so  far  made  in  the
 execution  of  the  anti-sea  erosion  work
 in  the  State?

 The  Minister  of  State  in  the  Minis-
 try  of  Irrigation  and  Power  (Shri
 Alagesan):  (a)  and  (b).  Flood  con-
 trol,  drainage,  anti-waterlogging  and
 anti-sea  erosion  works  form  parts  of
 the  same  programme.  An  amount  of
 Rs.  42l  lakhs  has  been  allocated
 under  the  programme  for  central  loan
 assistance  to  the  State  Government
 during  the  Third  Plan.  A  loan  of
 Rs.  59  lakhs  was  sanctioned  to  the
 State  Government  during  96l-62,  the
 first  year  of  the  Third  Plan.

 (c)  The  State  Government  have
 reported  that  up  to  the  end  of  Sep-
 tember,  1962,  a  length  of  20  miles  and
 625  feet  of  seawall  and  370  groynes
 were  constructed,
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 Central  Sales  Tax  Payable  by  Goa
 Merchants

 1052.  Shri  Balmiki:  Will  the  Minis-
 ter  of  Finance  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  ‘C’
 forms  have  not  been  supplied  to  Goa
 merchants  with  the  result  that  those
 merchants  have  to  pay  7  per  cent
 Central  Sales  Tax  on  _inter-State
 sales  whereas  in  all  other  States  such
 merchants  have  to  pay  l  per  cent
 Central  Sales  Tax;  and

 (b)  if  so,  the  reasons  therefor?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  and  (b).  The
 Central  Sales  Tax  Act,  956  has  been
 extended  to  the  territory  of  Goa,
 Daman  and  Diu  by  the  Goa,  Daman
 and  Diu  (Laws)  Regulation  1962.
 The  Lt,  Governor  is  issuing  the  noti-
 fication  under  Section  3(2)  of  the
 above  Regulation  specifying  the  date
 from  which  the  said  Act  shall  be  appli-
 eable  to  these  territories.  Arrange-
 ments  have  also  been  made  for  print-
 ing  and  supply  of  ‘C’  forms  for  these
 territories  by  the  India  Security  Press,
 Nasik.  Dealers  in  these  territories  can
 be  registered  under  the  Act  and  sup-
 plied  ‘C’  forms  only  after  the  notifica-
 tion  referred  to  above  is  issued  by  the
 Lt.  Governor.

 Contributions  to  National  Defence
 Fund  from  Ex-Rulers  of  States

 Shri  P.  C.  Borooah:
 Shri  Hari  Vishnu  Kamath:

 1053.  <  Shri  Bibhuti  Mishra:
 |  Shrimati  Vimla  Devi:
 [  Shri  P.  Venkatasubbaiah:

 Will  the  Minister  of  Finance  be
 pleased  to  state  what  contributions
 have  so  far  been  received  from  the
 Princes  and  Ex-Rulers  of  erstwhile
 Indian  States  to  the  National  Defence
 Fund  and  how  much  have  been
 received  in  the  form  of  gold?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  Separate  figures  of
 contributions  from  Princes  and  Ex-
 Rulers  are  not  readily  available.
 Government  also  do  not  consider  it
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 appropriate  to  draw  a_  distinction
 between  Princes  and  other  donors.
 Details  of  individual  contributions  of
 Rs.  1,000,  or  above  in  cash  and  0
 tolas  or  above  in  gold  received  at
 Delhi  are  already  being  published.
 State  Governments  have  also  been
 advised  to  undertake  similar  publi-
 city  of  the  contributions  received  in
 the  States.

 Donation  of  Blood  for  Jawans
 1054.  Shri  P.  C.  Borooah:  Will  the

 Minister  of  Health  be  pleased  to
 state:

 (a)  whether  any  blood  donated  for
 the  Jawans  on  the  front  has  gone
 waste  during  the  emergency  period;
 and

 (b)  if  so,  how  much?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  The  Government  of
 India  are  not  aware  of  any  wastage
 of  blood  donated  for  the  Jawans.

 (b)  Does  not  arise,

 Satpura  Station  Plant

 1055.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  the  U.  S.  Government
 have  sanctioned  another  loan  of
 Rs.  .95  crores  to  India  for  develop-
 ing  of  additional  Power  capacity  at
 Satpura  Station  plant;  and

 (b)  if  so,  the  terms  and  conditions
 of  the  loan  and  how  it  is  proposed  to
 be  utilised?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  Tthe  U.S.  Gov-
 ernment  have  announced  their  inten-
 tion  to  extend  a  loan  of  Rs.  l°95
 crores  to  the  Government  of  India
 for  the  Satpura  Thermal  Power  Pro-
 ject  in  the  State  of  Madhya  Pradesh.
 The  Loan  Agreement  has  not  yet
 been  signed,

 (b)  The  loan  is  to  be  utilised  ex-
 clusively  to  finance  the  foreign  ex-
 change  cost  of  goods  and  services
 from  U.S.A.  required  for  the  estab-
 lishment  of  300  megawatt  thermal
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 power  plant  with  ancillary  facilities.
 In  accordance  with  the  pattern  of
 recent  loans  the  loan  would  be  re-
 payable  in  dollars  over  a  period  of
 40  years  with  a  moratorium  of  10
 years.  There  would  be  no  _  interest
 but  a  credit  fee  of  3|4  per  cent  would
 be  payable.

 LLC.  Bonus

 1056.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  the  same  bonus  has
 been  declared  by  the  L.I.C.  for  the
 evaluation  period  960  and  96]  as
 for  the  previous  evaluation  period;

 (b)  if  so,  the  reasons  therefor;
 (c)  whether  some  concessions  are

 proposed  to  be  given  to  the  Jawans  in
 respect  of  their  insurance  policies;
 and

 (d)  if  so,  what  are  they?
 The  Minister  of  Finance  (Shri

 Morarji  Desaé):  (a)  Yes,  Sir.

 (b)  The  Valuing  Actuary  on  the
 basis  of  surplus  disclosed  as  a  result
 of  the  valuation  ag  at  3lst  December,
 96]  reccommended  that  the  same  rate
 of  bonus  be  declared  as  on  the  results
 of  the  last  valuation  viz.  as  at  3lst
 December,  1959.

 (c)  and  (d).  In  view  of  the
 National  Emergency  the  Life  Insur-
 ance  Corporation  of  India  has  grant-
 ed  the  following  concessions  in  res-
 pect  of  the  policies  held  by  the  Indian
 Defence  Services  Personnel:—

 (i)  If  any  member  of  the  Defence
 Services  Personnel  is  declared
 missing  or  taken  as  a  prisoner
 by  enemy,  and  if  further  pre-
 miums  under  his  life  insurance
 policy  are  not  paid  his  policy
 would  be  treated  35  in  full
 force  provided  he  arranges
 within  a  period  of  6  months  of
 his  recovery  to  pay  the  arrears
 of  premiums  due  on  his  policy
 with  interest  at  5!  per  cent  per
 annum  compounding  yearly.

 If  he  is  not  recovered  but
 declared  dead,  the  Corporation
 would  pay  full  value  of  his
 policy  less  the  arrears  of  pre-
 miums  with  interest  due  there-
 on.

 (ii)  Ordinarily  in  case  of  Salary
 Savings  Scheme  of  the  LIC.
 where  premiums  are  deducted
 by  the  employer  from  the
 salary,  if  the  policyholder
 leaves  the  employment  of  his
 present  employer  he  is  required
 to  pay  future  premiums  at  an
 enhanced  rate.  It  has  been
 decided  that  if  such  a  policy-
 holder  leaves  his  present  em-
 ployment  to  join  the  Armed
 Forces  he  can  continue  to  pay
 the  future  premiums  at  reduc-
 rates  allowed  under  the  Salary
 Savings  Scheme  during  the
 period  of  Emergency  provided
 he  agrees  in  writing  to  pay  the
 monthly  premiums  on  or  before
 the  due  dates.  If  he  does  not
 do  so  he  has  to  pay  premiums
 at  the  enhanced  rate  as  in  case
 of  the  members  of  general
 public.

 Cadaveric  Blood
 1057.  Shri  S.  N.  Chaturvedi:  Will

 the  Minister  of  Health  be  pleased  to
 state:  *

 (a)  whether  any  arrangements
 exist  in  our  country  for  collection  and
 use  of  cadaveric  blood  for  transfusion
 purposes  in  the  present  emergency;
 and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  Health  (Dr.  Sushila

 Nayar):  (a)  No.
 (b)  Does  not  arise.
 Indian  Students  going  abroad  for

 Higher  Studies
 1058.  Shri  Sivamurthi  Swamy:  Will

 the  Minister  of  Finance  be  plcased  to
 state:

 (a)  whether  any  restriction  has
 been  imposed  on  thoce  students  who
 wish  to  go  abroad  for  higher  studies
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 in  Medical  and  Engineering  and  other
 courses  on  their  own  personal  ex-
 penses  or  on  Government  expenses;

 te
 (b)  if*so,  whether  any  alternative

 arrangements  has  been  made  to  get
 foreign  exchange  in  respective  coun-
 tries  on  a  reciprocal  basis;

 (c)  if  not,  what  are  the  general
 tules  to  get  necessary  exchange  for
 higher  studies  through  our  Govern-
 ment  and  also  through  host  countries;

 (d)  how  many  =  students  have
 applied  to  go  out  for  studies  during
 1960-62;

 (९)  how  many  of  them  got  neces-
 sary  permission?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  Yes,  Sir,

 (b)  Scholarships  and_  fellowships
 are  being  made  available  by  a  number
 of  countries  but  this  is  not  directly
 connected  with  the  question  of  res-
 trictions  imposed  on  release  of  foreign
 exchange  to  students  proceeding
 abroad  for  higher  studies.  Available
 scholarships  and  fellowships  are  being
 utilised  to  the  best  advantage.

 (c)  Such  of  the  students  who  fulfil
 the  criteria  laid  down  from,  time  to
 time  are  released  exchange  by  ine
 Reserve  Bank  of  India  on  application.
 As  regards  those  who  proceed  abroad
 on  Foreign  Government  Scholarships
 question  of  releasing  exchange  does
 not  crise  except  when  the  value  of
 the  scholarship  falls  short  of  the
 normal  release  made  to  private
 students.  Wherever  there  is  short
 fall  foreign  exchange  to  the  extent
 admissible  is  released  by  the  Reserve
 Bank  of  India  on  application.

 (d)  The  figure  is  not  readily  avail-
 able.  .

 (e)  From  January  960  to  Septem-
 ber,  962  the  Reserve  Bank  of  India
 approved  11944  applications  for
 re:ease  of  foreign  exchange  for
 studies  abroad.  This  is  inclusive  of
 repeat  (perodic)  applications  by  those
 already  receiving  education  abroad.

 JANUARY  24,  963  Written  Answers  6r  38

 Training  of  Nurses

 1059,  Sf  Shri  Shivamurthi  Swami:
 ‘|  Shri  Balmiki:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  how  many  training  centres  at
 present  in  the  country  are  working
 to  train  the  nurses  for  Ist  aid  or
 full-fledged  nurse  courses;

 (b)  the  number  of  personnel
 already  trained  and  how  many  are
 still  under  training;

 (c)  how  many  of  them  are  male
 ana  how  many  female  in  each  case;

 (d)  whether  any  register  has  been
 maintained  giving  addresses  of  private
 doctors  and  nurses  who  will  be  ready
 to  serve  on  the  front  or  in  Govern-
 ment  Hospitals  or  in  civilian  first
 aid  camps  within’  earliest  possible
 notice;  and

 (e)  if  so,  the  numbes  thereof?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  On  the  3l-l2-96]  there
 were  24l  centres  for  the  training  of
 nurses,  The  number  of  centres  set
 up  by  State  Governments  for
 auxiliary  nurses  is  being  collected;
 State  Governments  have  set  up  train-
 ing  centres  for  first  aid  and  home
 nursing  but  the  numbers  are  not
 known.  There  were  234  centres  for
 the  training  of  auxiliary  nurse  wid-
 wives.  Upto  the  end  of  96l,  35,  584
 nurses  (32,65l  female  and  2,933  male)
 were  registered  with  the  State  Nurs-
 ing  Councils,  11668,  students  (10,867,
 female  and  80l  male)  were  under
 training  in  the  various  institutions  in
 the  country  on  the  3lst  December,
 96l,  and  2,851  nurses  qualified  during
 the  year  ‘1961.  There  are  nursing
 auxiliaries  under  training  whose
 numbers  are  being  collected.

 (d)  and  (e).  The  Directorate  Gene-
 ral  of  Health  Services  are  maintain-
 ing  registers—for  private  doctors
 (graduates,  licentiates  and  homoeo-
 paths),  postgraduate  doctors  and
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 nurses—who  volunteer  for  service  in
 the  border  areas  for  civil  defence
 work  and  for  military  nursing  ser-
 vice,  The  number  of  persons  regis-
 tered  so  far  is  as  follows:—

 (i)  Doctors  (graduates,  licen-
 tiates  and  homoeopaths)  55

 (ii)  Post-graduate  doctors
 (specialist)  46

 (iii)  Nurses—
 2]  to  35  years—350  at  429 over  35  years—79  S

 Information  about  maintenance  of
 similar  registers  by  the  State  Gov-
 ernments  is  not  available.

 Electricity  Rates  in  Delhi

 1060.  Shri  Maheswar  Naik:  Will
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  wheiber  it  is  a  fact  that  the
 Delhi  Electric  Supply  Undertaking
 ha;  drawn  up  a  new  Schedule  under
 which  the  electricity  rates  in  Delhi
 are  sought  to  be  increased  so  as  to
 boost  up  Delhi  Electric  Supply
 Undertaking’s  income  by  Rs,  50  lakhs
 a  year;

 (b)  if  so,  under  what  consideration;
 and

 (c)  whether  Government  have
 consented  to  the  proposed  increase?

 The  Minister  of  State  in  the  Minis-
 try  of  Irrigation  and  Power  (Shri
 Alagesan):  (a)  Yes.  The  proposed
 schedule  is  under  considcration  of  the
 Delhi  Municipal  Corporation.

 (b)  The  proposals  have  been  made
 largely  to  cover—

 (i)  increase  in  rates  for  bulk  pur-
 chase  of  power  from  the  Punjab
 State  Electricity  Board;

 (ii)  increase  in  the  cost  of  coal;
 (iii)  programme  of  rural  electrifica-

 tion  which  the  Delhi  Electric
 Supply  Undertaking  proposes
 to  carry  out;

 (iv)  cost  of  providing  street  lighting
 —cost  of  energy  as  well  as
 maintenance  charges;  and

 (v)  requirements  of  additional  funds
 for  payment  of  interest  on  the
 capital  employed  on  _  fresh
 schemes.

 (c)  No,  Under  the  Delhi  Municipal
 Corporation  Act,  1957,  the  power  in
 respect  of  fixation  of  the  rates  of
 supply  vests  entirely  in  the  Municipal
 Corporation.

 LLC,  Funds  for  Land  Acquisition
 and  Development  Sch

 1061.  Shri  Maheswar  Naik:  Will
 the  Minister  of  Works,  Housing  and
 Rehabilitation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Life
 Insurance  Corporation  has  made
 available  to  his  Ministry  a  sum  of
 Rs.  63  crores  to  finance  the  land
 acquisition  and  development  schemes
 during  the  remaining  period  of  the
 Third  Plan;

 (b)  if  so,  on  what  terms  and  condi-
 tions;  and

 (c)  how  the  fund  has.  been  appor-
 tioned  to  different  States?

 The  Minister  of  Works,  Housing
 and  Rehabilitation  (Shri  Mchr  Chand
 Khanna):  (a)  The  Third  Five  Year
 Plan  envisages  an  outlay  of  Rs.  26
 crores  on  land  acquisition  and
 development  schemes,  of  which
 Rs.  6.5  crores  is  expected  to  be
 provided  by  the  Life  Insurance
 Corporation  of  India  and  the  balance
 of  Rs.  9.5  crores  in  the  Plan.

 (b)  The  loans  to  be  advanced  by
 the  Corporation  carry  interest  at  |
 per  cent  above  the  bank  rate  prevail-
 ing  at  the  time  of  disbursement  of
 the  loan,  subject  to  a  minimum  of  5
 per  cent  and  are  repayable  in  ten
 annual  equated  instalments  of  princi-
 pal  and  interest,  commencing  from
 the  fifth  anniversary  of  the  grant  of
 Joan-interest  only  being  payable  an-
 nually  at  the  stipulated  rate  during
 the  lst  four  years.
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 (c)  The  apportionment  of  Rs  .26
 crores  earmarked  for  the  scheme
 (including  Rs.  6.5  crores  to  be  made
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 available  by  the  Life  Insurance  Cor-
 poration)  has  been  made  as  folows:—

 Sl.  State  Amount
 No.  (Rs.  in  lakhs)

 Pa  AndhraPradesh  09 2  Assam  28
 3  Bihar  हि  750
 4  Gujarat.  68
 §  Jammu  &  Kashmi  50* 6  Kerala  40
 7  Madhya  Pradesh  90 8  Madras”.  70
 9  Maharashtra  350 io  Mysore  09

 Ir  Orissa  50 Iz  Punjab  200
 33  Rajasthan  50
 34  Uttar  Pradesh  है  300
 i§  West  Bengal  235
 i6  Union  Territory  of  Delhi  690

 Not  yet  allocaicd  I0
 TOTAL  2600

 *Provisionally  carmarked  but  not  yct  allocated.

 Settlement  of  Families  in
 Dandakaranya

 1062.  Shri  G.  ifohanty:  Will  the
 Minister  of  Works,  Housing  and
 Rehabilitation  be  pleased  to  state:

 (a)  whether  all  the  families  which
 arrived  in  Dandakaranya  during  the
 last  year  (1962)  for  settlement  have
 been  moved  to  village  sites;

 (b)  whether  fully  reclaimed  agri-
 cultural  lands  have  been  allotted  to
 all  of  them;

 (c)  whether  all  families  have  been
 supplied  with  bullocks  and  imple-
 ments;  and

 (d)  whether  all  the  lands  allotted
 have  been  cultivated  this  year?

 The  Minister  of  Works,  Housing  and
 Rehabilitation  (Shri  Mehr  Chand
 Khanna):  (a)  During  the  year  1962,
 a  total  of  2707  families  of  displaced
 persons  moved  to  Dandakaranya  from
 West  Bengal.  97  of  these  families
 who  had  arrived  in  Dandakaranya  by
 the  l5th  May,  962  had  been  moved
 to  village  sites  by  the  30th  November,

 1962.  No  movement  to  village  sites
 takes  place  during  the  rainy  season
 in  Dandakaranya  which  lasts  from
 June  to  October.

 (9)  and  (०).  8ll  families  were  allot-
 ted  reclaimed  agricultural  lands  and
 5l  families  were  supplied  with
 bullocks  and  594  families  were  sup-
 plied  with  implements  upto  the  end
 of  November,  1962.

 (d)  Yes.

 Refugees  from  NEFA

 3  J  Shri  H.  C.  Soy:
 Shri  Sivamurthi  Swamy:

 Will  the  Minister  of  Works,
 Housing  and  Rehabilitation  be  pleased
 to  state  what  is  the  scheme  short-
 term  and  long-term  to  house  and
 rehabilitate  the  refugees  from  NEFA
 as  a  result  of  the  Chinese  invasion?

 06

 The  Minister  of  Works,  Housing  and
 Rehabilitation  (Shri  Mehr  Chand
 Khanna):  No  proposal  has  been
 received  from  the  North  Eastern
 Frontier  Administration  for  the  hous-
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 ing  or  rehabilitation  of  the  refugees
 from  NEFA.  The  question  will  be
 considered  if  and  when  such  a  refer-
 ence  is  received.
 Practice  of  Witchcrafts  in  the  country

 1064.  Shri  H.  C.  Soy:  Will  the
 Minister  of  Health  be  pleased  to  state
 the  special  steps  taken  so  far  to  eradi-
 cate  the  practice  of  Witchcrafts  and
 similar  quacks  who  carry  on  their
 profession  in  tribal  and  non-tribal
 country-sides  of  our  country?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  Legislation  against  quackery
 exists  in  the  States  of  Maharashtra,
 Kerala  and  Gujarat.
 Governments  were  advised  in  May,
 ‘1961,  to  promote  suitable  legislation
 prohibiting  the  practice  of  medicine
 ‘by  quacks  and  unregistered  persons.
 Most  of  the  State  Governments  are
 taking  necessary  steps  im  this
 direction.

 संसद  सदस्यों  के  लिए  फ्लैट्स

 १०६५.  श्री  भक्त  दर्शन:  क्या  निर्माण,
 श्रीवास  धौर  पुनर्वास  मंत्री  ८  नवम्बर,  १६६२
 के  अ्रतारांकित  प्रश्न  संख्या  श  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  नाथ  एवेन्यू,
 नई  दिल्‍ली  में  वतंमान  बैरकों  को  गिराकर
 संसद  सदस्यों  के  लिए  जो  नए  फ्लैट्स  बनाये
 जाने  वाले  थे,  अभी  तक  भी  उनका  निर्माण
 कार्य  प्रारम्भ  नहीं  हो  पाया  है  ;

 (ख)  यदि  हां,  तो  देरी  के  क्या  कारण
 है  ;  ब्रोकर

 (ग)  इस  निर्माण-कार्य  को  शीघ्र
 आरम्भ  करके  पूरा  करने  के  लिए  कौन  से
 विशेष  कदम  उठाये  जा  रह  हैं  ?

 निर्माण,  आवास  बौर  पुनवासी  मंत्री
 (श्री  मेहर  चन्द  खन्ना)  :  (क)  से  (ग).
 इस  स्थान  पर  बनी  हुई  बैरकों  को  ढहा  दिया
 गया  हैँ  और  संसद  सदस्यों  के  लिए  नये
 पाइंटों  के  निर्माण  का  कार्य  शीघ्र  हो  शुरू
 हो  जायेगा  ।

 2549  (Ai)  L.S.D—3.

 Other  State

 पंच कुद यां  मार्ग,  नई  दिल्‍ली  पर  नये  क्या टरों
 का  निर्माण

 १०६६.  श्री  भक्त  वरदान  :  क्‍या  निर्माण,
 भ्राता  शीर  पुनर्वास  मंत्री  १५  नवम्बर,  १६६२
 के  गअ्रतारांकित  प्रश्न  संख्या  ४२७  के  उत्तर
 के  सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्‍या  यह  सच  है  कि  पंच कुद यां
 मार्ग,  नई  दिल्‍ली  स्थित  चौथो  श्रेणी  के  पुराने
 क्वार्टरों  को  तोड़  कर  नये  क्वार्टर  बनाने
 का  काम  अभी  तक  प्रारम्भ  नहीं  हो  पाया  है;

 (ख)  यदि  हां,  तो  इस  कार्य:  में  इतनी
 देरी  होने  के  क्‍या  कारण  हैं  ;  श्र

 (ग)  इन  नये  क्वार्टरों  के  निर्माण-
 कार्य  को  शीघ्र  से  शीघ्र  पूरा  करने  के  लिए
 कौन  से  कदम  उठाए  जा  रहे  हैं  ?

 निर्माण,  आवास  ओर  पुनर्वास  मंत्री
 (श्री  मेहर  चन्द  खन्ना)  :  (क)  से  (ग).

 इस  स्थित  पर  चतरथ  श्रेणी  कर्मचारियों  के  लिए
 ८०४  दो  कमरों  वाले  दुमंजिले  क्वार्टरों  के
 निर्माण  की  मंजूरी  दी  जा  चुकी  हैं  प्रौढ़  काम
 शीघ्र  ही  शुरू  हो  जायेगा  ।

 आवास  योजनायें

 १०६७.  श्री  बाल्मीकि:  कया  निर्माण,
 आवास  शीर  पुनर्वास  मंत्री  यह  बताने  की
 कपा  करेगे  कि  :

 (क)  राष्ट्रीय  संकट  काल  को  दृष्टि
 में  रखते  हुए  श्रीवास  की  किन-किन  योजनाकारों
 को  रोका  गया  है  और  किस  हद  तक  ;

 (ख)  इससे  कितना  धन  बचाया  जा
 सकेगा  ;

 (ग)  आवास  के  लिये  कर्जा  देने  के
 दायरे  क्‍या  सीमित  किये  गये  हैं  ;  प्रौढ़

 (घ)  यदि  हां,  तो  किस  हद  तक  ?
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 निर्माण,  श्रीवास  शोर  पुनर्वास  मंत्री

 थनी  मेहर  चन्द  खन्ना)  :  (क)  से  (घ).
 जो  आवास  योजनाएं  पंचवर्षीय  आयोजना
 का भंग  है,  उनमें  से  किसी  को  बन्द  नहों  किया
 गया  है।  परन्तु  १६६३-६४  में  इन  योजनाओं
 के  लिए  जितने  वित्त  की  व्यवस्था  की  गई
 थी,  उसमें  आपात  (इमरजेंसी)  के  कारण
 कमी  किये  जाने  की  सम्भावना  है  यह
 अस् तावित  कमी  लगभग  १०  करोड़  रुपये
 को  होगी  ।

 पंचवर्षीय  आयोजना  को  विभिन्न
 आवास  योजनाओं  के  अलावा  प्रति  वर्ष  बजट
 में  एक  योजना  के  अन्तर्गत  केन्द्रीय.  सरकारी

 कम  चोरियों  को  गृह  निर्माण  ऋण  देने  को
 व्यवस्था  भी  की  जाती  है  आपात  को  दृष्टि
 में  रखते  हुए  यह  निश्चय  किया  गया  था  कि
 इस  वित्त  वर्ष  के  बाकी  बचे  भाग  के  लिए  इस
 योजना  को  निलम्बित  (सस्पेंड)  कर  दिया
 जाये  और  इस  योजना के  अंतर्गत  नये  आवेदकों
 को  ऋण  न  दिये  जायें  परन्तु  जिस  समय
 यह  योजना  निलम्बित  की  गई  थी  उस  समय  जो
 आवेदन  विचाराधीन  थे,  उन  पर  कार्यवाही
 को  जा  रही  है  शर  यदि  दिये  जा  सकते  हों,
 तो  ऋणों  की  मंजूरी  दी  जा  रही  है  ;  किन्तु
 ऋण  की  सीमा  २४  महीने  के  वेतन  तक  होगी
 ग्रोवर  किसी  को  २५,०००  रुपये  से  अधिक
 ऋण  नहों  मिलेगा  ।

 Sale  of  Defence  Bonds  in  Foreign
 Countries

 1068.  Shri  Bibhuti  Mishra:  Will
 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  arranged  for  the  sale
 of  defence  bonds  in  foreign  countries
 also;  and

 (b)  if  so,  what  is  the  response?
 The  Minister  of  Finance  (Shri

 Morarji  Desai):  (a)  Yes,  _  Sir.
 Arrangements  have  been  made  for  the
 sale  of  0-Year  Defence  Certificates
 by  the  Indian  Missions  in  Britain  and
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 U.S.A.  with  effect  from  20th  Decem-
 ber,  1962.

 (b)  Figures  of  sales  made  so  far
 are  not  yet  available.

 Vamsadhra  Hydro-Electric  Project
 1069.  Shri  P.  Venkatasubbaiah:  Will

 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  whether  the  final  approval  for
 the  execution  of  Vamsadhra  Hydro-
 electric  Project  has  been  given;  and

 (b)  if  mot,  what  are  the  reasons  for
 holding  up  the  sanction?

 The  Minister  of  State  in  the  Minis-
 try  of  Irrigation  and  Power  (Shri
 Alagesan):  (a)  and  (b).  Government
 are  not  aware  of  any  Hydro-electric
 Scheme  on  the  Vamsadhara  river  in
 Andhra  Pradesh.  However,  an  Irriga-
 tion  Project  based  on  Vamsadhara.
 river  was  received  from  the  Govern-
 ment  of  Andhra  Pradesh  and  is  under
 examination  in  the  Central  Water  and
 Power  Commission.

 Irrigation  and  Hydro-Electric  Schemes
 in  Bihar

 1070.  Shri  H.  C.  Soy:  Will  the
 Minister  of  Irrigation  ang  Power  be
 pleased  to  state:

 (a)  which  of  the  irrigation  and
 hydro-electric  schemes  in  Bihar  are
 pending  for  final  approval  with  the
 Central  Government;  and

 (b)  whether  in  view  of  the  emer-
 gency  any  re-estimate  of  the  schemes
 is  contemplated  and  if  any  schemes
 are  being  postponed?

 The  Minister  of  State  in  the  Minis-
 try  of  Irrigation  and  Power  (Shri
 Alagesan):  (a).  l.  Gandak  Hydro-
 Electric  Schemes  with  an  installed
 capacity  of  5  MW.

 2.  Kosi  Hydro-Electric  Scheme
 with  an  installed  capacity  of  20  MW.

 The  replies  of  the  State  Government
 on  the  comments  of  Central  Water
 and  Power  Commission  on  the  follow-
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 ing  irrigation  schemes  included  in  the
 3rd  Five  Year  Plan  are  aJso  awaited:—

 (i)  Gumani  Project.
 (ii)  Kamla  Project.

 (iii)  Siktia  Barrage  Project.
 (iv)  Sone  High  Level  Canal

 Scheme.

 (b)  This  question  was  examined  in
 the  Planning  Commission,  in  consul-
 tation  with  the  representatives  of  this
 Ministry.  It  emerged  from  the  dis-
 cussions  that,  broadly,  all  medium
 irrigation  Schemes  should  be  executed
 according  40  programme  and  even
 accelerated  to  the  extent  feasible,  so
 that  benefits  accrued  at  the  earliest
 possible  date.  As  regards  major  Irri-
 gation  Schemes,  it  was  considered  that
 the  Western  Kosi  Canal  Project  in
 Bihar  could  be  slowed  down  or  defer-
 red.  No  hydro-electric  scheme  is
 being  postponed.

 Short-fall  in  Business  Target  of  L.LC.

 07l.  Shrimati  Vimla  Devi:  Will
 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  there
 is  likely  to  be.  considerable  short-fall
 in  the  realisation  of  target  fixed  by
 L.L.C.  for  business  in  1962;

 (b)  if  so,  the  exact  extent  of  the
 short-fall;  and

 (c)  the  reasons  therefor?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  to  (c).  Figures  of
 business  written  by  the  Life  Insurance
 Corporation  for  the  calendar  year
 962  are  not  available  as  the  Life
 Insurance  Corporation  will  henceforth
 draw  up  its  annua]  accounts  on  the
 basis  of  the  Financial  Year  ending
 March  3lst.  As  such  it  is  not  possi-
 ble  to  say  whether  there  has  been  or
 will  be  any  shortfall  in  business
 written  compared  to  targets  originally
 fixed.

 General  Pool  of  Residences  ‘in
 New  Delhi

 S  Shri  Buta  Singh: 7072.
 4  Shri  Gulshan:

 Will  the  Minister  of  Works,  Hous-
 ing  and  Rehabilitation  be  pleased  to
 state:

 (a)  the  maximum  period  upto
 which  an  officer  (other  than  Defence
 Services)  can  retain  a  house  in  the
 general  pool  of  residences  in  New
 Delhi  consequent  on  his  transfer  out-
 side  Delhi;

 (b)  the  number  of  such  officers  on
 the  20th  December,  962  whose
 families  continued  to  occupy  such
 residences  in.  Man  Nagar  and  Shan
 Nagar  for  more  than  3  months;  and

 (c)  what  action  has  been  or  is  pro-
 posed  to  be  taken  to  get  these  houses
 vacated  to  meet  the  rising  demand  for
 accommodation  during  the  present
 emergency?

 The  Minister  of  Works,  Housing  and
 Rehabilitation  (Shri  Mehr  Chand
 Khanna):  (a)  Two  months  in  case  of
 transfer  within  India,  six  months  in
 case  of  transfer  outside  India.

 (b)  Nil.

 (c)  Does  not  arise.

 Prevention  of  Polio  among  Children

 Shri  A.  K.  Gopalan: 1073.
 4  shri  P.  Kunhan:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  what  steps  are  being  taken  by
 Government  for  the  prevention  of
 Polio  among  children;

 (b)  whether  the  mass  vaccination
 with  Sabin’s  live  vaccine  from  USSR
 carried  out  in  Hyderabad  has  been
 successful;

 (c)  whether  such  vaccination  is  to
 be  carried  out  in  other  parts  of  the
 country  also;  and
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 (d)  the  steps  proposed  to  be  taken
 to  improve  the  facilities  for  treatment
 of  polio?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  The  possibility  of  manu-
 facture  of  live  oral  polio  vaccine  in
 the  Haffkine  Institute,  Bombay  and
 the  Pasteur  Institute,  Coornoor,  is
 being  examined  in  consultation  with
 Dr.  Albert  A.  Sabin  who  is  now  visit-
 ing  these  Centres  as  a  W.H.O.
 Consultant.

 (b)  The  laboratory  data  and  the
 subsidence  of  cases  of  paralytic  polio
 among  children  in  Andhra  Pradesh
 among  whom  vaccination  was  carried
 out,  indicate  that  Sabin  vaccine  was
 effective.

 (c)  and  (d).  It  is  intended  to  make
 the  vaccine  available  for  the  M.C.H.
 and  other  health  programmes  of  the
 States  as  well  as  to  the  public.  Vacci-
 nation  will  be  considered  in  the  first
 place  in  areas  where  the  incidence
 may  be  high.

 दिल्‍ली  में  सीमेंट  शौर  इंटों  के  दामों  में  वृद्धि

 १०७४.  श्री  प्रकाश बोर  शास्त्री  :  क्‍या
 निर्माण,  आवास  ओर  पुनर्वास  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  ई  कि  सीमेंट  और
 घंटों  के  भाव  बढ़  जाने  से  दिल्‍ली  और  नई  दिल्ली
 में  निर्माण-कार्य  रुक  गया  हैं  ;  शर

 (ख)  यदि  हां,  तो  उसको  ठीक  करने
 के  लिये  क्‍या  उपाय  क्यें  गये  हैं  ?

 निर्माण,  श्रीवास  श्लोक  पुनर्वास  मंत्री

 (श्री  मेहर  चन्द  खन्ना)  :  (क)  नहीं  |

 (ख)  प्रश्न  ही  नहों  उठता  ।

 Palai  Central  Bank

 1075.  Shri  Eswara  Reddy:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  the  action  taken  against  the
 directors  of  Palai  Central  Bank  for
 malfeasance;  and
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 (b)  whether  there  is  any  possibility
 of  paying  a  further  dividend  to  the
 depositors?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  On  the  basis  of
 a  report  filed  by  the  Official  Liquida-
 tor  under  Section  45G  of  the  Banking
 Companies  Act,  1949,  the  Kerala  High
 Court  has  ordered  the  public  exami-
 nation  of  three  directors.  These
 directors  have,  however,  been  granted
 leave  by  the  full  bench  of  the  Kerala
 High  Court  to  appeal  to  the  Supreme
 Court.  The  decision  of  the  Supreme
 Court  is  still  awaited,  but  in  the
 meantime,  the  question  of  filing  an
 application  for  the  assessment  of
 damages,  as  a  result  of  misfeasance  on
 the  part  of  the  directors  and  other
 persons  connected  with  the  bank,  is
 under  consideration.

 (b)  A  proposal  for  the  declaration
 of  a  further  dividend  to  the  deposi-
 tors  is  likely  to  be  placed  very  shortly
 before  the  Kerala  High  Court  by  the
 Official  Liquidator.

 Thermal  Plant  at  Kottagudam
 1076.  Shri  Eswara  Reddy:  Will  the

 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  the  progress  made  up-to-date
 regarding  the  setting  up  of  +1,20,000
 Kilowatt  Thermal  Plant  at  Kottagu-
 dam,  Andhra  Pradesh;

 (b)  whether  the  amount  of  foreign
 exchange  required  has  finally  been
 assessed;

 (c)  if  so,  how  the  foreign  exchange
 is  likely  to  be  met;  and

 (d)  whether  there  is  any  prospect
 of  this  plant  being  commissioned  by
 (1965-66,  as  originally  scheduled?

 The  Minister  of  State  in  the  Minis-
 try  of  Irrigation  and  Power  (Shri
 Alagesan):  (a)  Consulting  Engineers
 for  the  Project  have  been  appointed.
 Specifications  for  turbo  generators  and
 boilers  were  finalised  and  tenders
 invited.  These  are  expected  to  be
 received  in  January-February,  1963.

 (b)  Yes.



 6277  Written  Answers  MAGHA  4,  884  (SAKA)  Written  Answers  62I2

 (९)  Through  a  loan  from  the  Inter-
 national  Development  Association.

 (d)  Yes.

 Functions  and  Powers  of  the
 Comptroller  and  Auditor-

 General  of  India
 Shri  Hari  Vishnu  Kamath:

 ‘1077.  ~  Shri  Harish  Chandra
 l  Mathur:

 Will  the  Minister  of  Finance  be
 pleased  to  state  when  Government
 propose  to  introduce  a  Bill  in  Parlia-
 ment  defining  the  functions  and
 powers  of  the  Comptroller  and
 Auditor  General  of  India?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  In  view  of  the  emer-
 gency  it  was  decided  to  defer  legis-
 lation  which  was  not  particularly
 urgent.  It  is  proposed  to  review  the
 position  regarding  this  Bill  fairly
 soon.

 Remittances  by  Indians  in  East  Africa
 to  Banks  in  India

 1078.  Shri  Hari  Vishnu  Kamath:
 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  The  names  of  banks  in  India
 which  have  dealings  with  banks  in
 East  Africa;

 (b)  whether  statistics  are  available
 regarding  the  remittances  made  by
 Indians  in  East  Africa  through  the
 banks  there  to  banks  in  India;  and

 (c)  if  so,  the  annual  quantum  of
 such  remittances  during  each  year  of
 the  quinquennium,  Ist  April,  957  to
 Ist  April,  19622,

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  The  following
 Indian  banks  have  direct  dealings
 with  banks  in  East  Africa: —

 i.  Bank  of  Baroda  Ltd,
 2.  Bank  of  India  Ltd.

 3.  British  Bank  of  the
 East.

 Canara  Bank  Ltd.
 Central  Bank  of  India  Ltd.
 Chartered  Bank.
 Comptoir  National  D’Escompte

 de  Paris.
 8.  Eastern  Bank  Ltd.
 9.  Habib  Bank  Ltd,

 l0.  Hongkong  &  Shanghai  Bank-
 ing  Corporation.

 Middle

 go

 7
 4

 ll.  Indian  Overseas  Bank  Ltd.
 12.  Mercantile  Bank  Ltd,
 13.  National

 Ltd.
 &  Grindlays  Bank

 14.  Netherlands  Trading  Society.
 ‘15.  State  Bank  of  India,
 I6.  Union  Bank  of  India  Ltd.
 17.  United  Commercial  Bank  Ltd.

 In  addition  to  these  banks,  other
 authorised  dealers  in  foreign  exchange
 may  also  be  dealing  with  that  terri-
 tory  either  through  their  correspon-
 dents  in  U.K,  or  through  other  banks
 mentioned  in  the  list  above,

 (b)  and  (c).  The  statistics  avail-
 able  with  the  Reserve  Bank  show
 amounts  remitted  by  Indians  as  wel:
 as  others  from  British  territories  in
 East  Africa.  It  is,  however,  presumed
 that  the  inward  remittances  from
 British  East  Afica  are  by  and  large
 sent  by  Indian  residents  in  that
 territory  and  represent  transfers  on
 account  of  savings,  family  mainten-
 ance,  capital  investment  etc.  The
 following  table  shows  annual  quantum
 of  such  remittances  from  Ist  April,
 957  to  Ist  April,  962:—

 Amount
 Year  (in  lakhs  of  rupees)

 1957-58  gil
 1958-59.  793
 1959-60  8I0
 960-6I  633
 396I-62  346
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 Pre-Fabricating  Plant

 079  j  Shri  P.  C.  Borooah:
 ‘Shri  Dinen  Bhattacharya:

 Will  the  Minister  of  Works,  Hous-
 ing  and  Rehabilitation  be  pleased  to
 state:

 (a)  whether  negotiations  are  going
 on  with  the  Soviet  Union  for  a
 modern  pre-fabricating  plant;

 (b)  if  so,  how  far  the  negotiations
 have  progressed  till  now;  and

 (c)  what  are  the  schemes  for
 expanding  pre-fabricated  housing
 industry  in  the  country?

 The  Minister  of  Works,  Housing  and
 Rehabilitation  (Shri  Mehr  Chand
 Khanna):  (a)  Yes.

 (b)  The  negotiations  are  now  in  a
 fairly  advanced  stage.

 (c)  It  is  proposed  to  set  up  factories
 at  Bombay,  Calcutta  and  Madras,  for
 the  production  of  pre-fabricated
 houses.

 Beas  Project  Control  Board

 1080.  Shri  Hem  Raj:  Will  the  Minis-
 ter  of  Irrigation  and  Power  be  pleased
 to  state:

 (a)  the  number  of  meetings  held
 during  the  period  from  September  to
 December,  962  of  the  Beas  Project
 Control  Board;

 (b)  the  main  items  discussed  in  its
 various  meetings;

 (c)  the  decisions  taken  therein  and
 how  they  are  going  to  be  implemented;

 (d)  the  number  of  villages  to  be
 uprooted  in  the  Pong  Dam  area  during
 1962-63.  and  ‘1963-64;  and

 (e)  where  such  villagers  are  going
 to  be  rehabilitated?

 The  Minister  of  State  in  the  Minis-
 try  of  Irrigation  and  Power  (Shri
 Alagesan):  (a)  One.
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 (b)  (i)  A  proposal  relating  to  the
 setting  up  of  a  rehabilitation  com-
 mittee;  and

 (i)  Economy  in  the  execution  of
 the  Beas  Project.

 (c)  The  decisions  of  the  Board  in
 respect  of  these  items  were  as
 follows:

 (i)  The  proposal  was  accepted,
 and  the  Secretary,  Beas  Con-
 trol  Board,  was  asked  to  take
 further  necessary  action  in
 the  matter.

 (ii)  Project  compensatory  allow-
 ance  and  Rent  Free  accom-
 modation  concession  at  some
 established  towns  were  with-
 drawn,  with  effect  from  lst
 December,  1962.

 (d)  962-63  Nil.
 1963-64.  Three.

 (९)  In  the  Rajasthan  Canal  Area.

 Blood  Plasma

 L  3  Shri  Yashpal  Singh:
 1  \  Shri  Bishanchandcr  Seth:
 Will  the  Minister  of  Health  be

 pleased  to  stale:

 (a’  whether  it  is  a  fact  that  her
 Ministry  has  made  arrangcments  to
 convert  blood  into  plasma;

 (b)  if  so,  the  details  thereof;
 (c)  how  many  plants  are  being  sct

 up  for  this  purpose  and  the  location
 of  the  same;

 (d)  the  total  quantity  of  blood  so
 far  donated  by  the  public;  and

 (९)  how  far  this  has  been  utilised?

 The  Minister  of  Health  (Dr.
 Sushila  Nayar):  (a)  Yes.

 (b)  (i)  Liquid  Plasma  units  at
 present  working  in  various  States  are
 as  indicated  below:—
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 Name  of  State  No.  of  Location
 Units

 i.  Bihar  7  One  Darbhanga. 2.  Madhya  Pradesh  One  Jabalpur.
 3.  Madras  हर  One  Guindy.
 4  Maharashtra  Six.  Bombay  and  Poona.
 5.  Uttar  Pradesh  Two  Varansi  and  Izatngar 6.  Punjab  Two  Amritsar  and  Kasauli
 7  West  Bengal  One  Calcutta.
 8.  Delhi  .  two  Deli

 (ii)  Dry  plasma  units  at  present  exist  at  the  following  places;

 Name  of  State  No.  of  Location
 Units.

 t.  Maharashtra  Two  Bombay  &  Poona
 (Armed  _  Forces

 Medical  College).
 2.  Punjab  One  Kasauli

 (c)  It  is  proposed  to  instal  four
 more  Dry  Plasma  Units  at  Ahmeda-
 bad,  Calcutta,  Chandigarh  and
 Madras,  The  Defence  Ministry  also
 has  proposals  for  setting  up  two  dry
 plasma  units.

 (d)  700  units,  each  unit  consisting
 of  500  cc.

 (e)  All  the  blood  collected  from  the
 public  is  being  fully  utilised  for
 Defence  purposes.

 Construction  of  Spurs  on  Feni  River

 1082.  Shri  P.  C.  Borooah:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Pakis-
 tan  is  constructing  spurs  at  various
 places  on  the  river  Feni,  the  south-
 western  border  between  the  Tripura
 State  and  the  East  Pakistan  in  viola-
 tion  of  959  agreement  between  the
 two  Governments;

 (b)  if  so,  how  many  spurs  have
 already  been  constructed  by  Pakistan;
 and

 (c)  what  is  Government’s  reaction
 thereto?

 The  Minister  of  State  in  the  Minis-
 try  of  Irrigation  and  Power  (Shri
 Alagesan):  (a)  Yes.

 (b)  Till  2nd  January,  1963,  Pakistan
 had  constructed  4  spurs  at  Sabroom
 and  3  at  Baishanabpur.

 (c)  The  Tripura  Administration
 have  lodged  a  protest  with  the  Gov-
 ernment  of  East  Pakistan.  Necessary
 steps  are  being  taken  by  the  Tripura
 Administration  to  counter  the  possible
 ill-effects  on  Indian  territory  of  the
 spurs  constructed  by  Pakistan.

 Children’s  Health  Scheme  in  Delhi
 1083.  Shri  Yashpal  Singh:  Will  the

 Minister  of  Health  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Delhi  Administration  has  decided  to
 drop  Children’s  Health  Scheme;

 (b)  if  so,  whether  the  Indian  Coun-
 cil  of  Child  Welfare  and  the  Plan:
 ning  Commission  were  consulted;  and

 (c)  the  reasons  for  dropping  this
 scheme?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  and  (c).  No;  the  ‘Meh-
 rauli  Pilot  Project’  for  the  integrated
 Maternity  and  School  Health  Services
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 in  the  Mehrauli  Development  Block
 has  been  deferred  by  the  Delhi
 Administration  for  one  year  on
 account  of  the  Emergency.

 (b)  No.

 सरकारी  कर्मचारियों  के  लिये  क्वार्टर

 १०८४.  श्री  कछवाय  :  कया  निर्माण,
 श्रीवास  कौर  पुनर्वास  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्या  दिल्‍ली  में  सरकारी  करें-
 चारियों  के  लिये  कुछ  नये  क्वार्टर  इस  वर्ष
 बने  है  ;

 (ख)  यदि  हां,  तो  इनकी  संख्या
 कितनी  हैं  ;

 (ग)  ये  क्वार्टर  कित-किन  इलाकों  में
 बनाये  गये  हैं  ;  कौर

 (घ)  इत  पर  कितनी  धनराशि  व्यय

 हुई  है  ?

 निर्माण,  श्रीवास  कौर  पुनर्वास  मंत्री
 (श्री  मेहर  चन्द  खन्ना):(क)  शौर  (ख).
 दिल्‍ली  में  सन्‌  १६६२-६३  में  सामान्य  पूल
 में  ४४५६  क्वार्टरों  का  निर्माण  पूरा  हो  गया
 शौर  ये  नियतन  (अलाटमेंट)  के  लिए  उपलब्ध
 हो  गये  ।

 (ग)  रामक्ृष्णुरम  और  श्रोनिवास-

 पुरी  में  ।

 (घ)  लगभग  २.८६  करोड़  रुपये  ।

 Transfer  of  D.V.C.  Headquarters

 085  Shri  Indrajit  Gupta:
 “Shri  Brij  Raj  Singh:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  the  scheme  to  shift  the
 D.V.C.  headquarters  from  Calcutta  to
 Maithon  has  now  been  given  up;
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 (b)  whether  any  Department  or
 part  thereof  the  D.V.C.  headquarters
 has  been  transferred  to  Maithon;

 (c)  if  so,  the  reasons  for  such  trans-
 fer  and  the  number  of  staff  involved;

 (d)  the  cost  incurred  on  such  trans-
 fer  and  manner  of  its  allocation  bet-
 ween  the  three  Governments  con-
 cerned;  and

 (e)  steps  taken  to  minimise  the
 hardships  of  the  transferred  staff?

 The  Minister  of  State  in  the  Minis-
 try  of  Irrigation  and  Power  (Shri
 Alagesan):  (a)  No.

 (b)  Yes.  The  Operation  and  Main-
 tenance  Wing  of  the  Electricity
 Department  of  the  Corporation  has
 been  transferred  to  Maithon.

 (c)  The  transfer  has  been  effected
 in  the  interests  of  operational  effi-
 ciency.  Sixty-two  officials  are  involv-
 ed  in  the  transfer.

 (d)  Rs.  5.6l  lakhs  to  be  shared
 equally  by  the  three  participating
 Governments,

 (e)  Educational  facilities  upto  the
 High  School  standard  have  been  pro-
 vided.  Existing  amenities  are  being
 improved.  Construction  of  quarters
 for  the  staff  of  Operation  and  Main-
 tenance  *-Wing  at  Maithon  is  being
 expedited  and  all  the  quarters  are
 expected  to  be  ready  by  October,  1963.
 For  the  present,  the  best  possible
 arrangements  have  been  made  at
 Maithon  for  their  temporary  accom-
 modation.  The  Corporation  has  also
 sanctioned  financial  concessions  to  the
 staff  for  about  a  year  in  the  shape  of
 special  allowances  to  the  extent  of
 20  per  cent.  pay  subject  to  a  maxi-
 mum  of  Rs.  00  p.m.
 Kuthiyadi  and  Balipattam  Projects

 1086.  Shri  A.  V.  Raghavan:  Will
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 before  Government  to  defer  the
 implementation  of  the  Kuthiyadi-
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 Hydro-Electric  Project  and  the  Balia-
 pattam  project  in  Kerala;

 (b)  if  not,  when  the  above  project
 will  be  completed;  and

 (c)  whether  necessary  sanction  has
 been  granted  for  the  above  by  the
 Planning  Commission?

 The  Minister  of  State  in  the  Minis-
 try  of  Icrigation  and  Power  (Shri
 Alagesan):  (a)  No.

 (b)  These  schemes  are  expected  to
 be  completed  during  the  IV  Five  Year
 Plan  period.

 (c)  No.  In  order  to  avoid  delay  in
 the  implementation  of  the  Kuthiyadi
 Hydro-Electric  Scheme,  the  Planning
 Commission  have  stated  that  they
 have  no  objection  to  the  State  Gov-
 ernment  taking  certain  preliminary
 and  preparatory  action  and  incurring
 expenditure  on  certain  items.  As
 regards  the  Baliapattam  (Valapat-
 tanam)  Irrigation  Project,  this  has
 been  included  in  the  III  Plan  but  not
 vet  sanctioned  by  the  Planning
 Commission.

 Water  Supply  to  Rajasthan

 086A.  Shri  Harish  Chandra  Mathur:
 Wil)  the  Minister  of  Health  be  pleased
 to  state:

 (a)  whether  the  Government  of
 Rajasthan  made  out  a  special  case
 and  requested  this  year  (1962-63)  for
 assistance  from  Centre  for  water  sup-
 ply  during  the  Third  Plan  period;  and

 (b)  if  so,  what  is  the  State  Gov-
 ernment’s  demand  and  Central  Gov-
 ernment’s  reaction  thereto?

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  (a)  and  (b).  The  Govern-
 ment  of  Rajasthan  have  asked  for  a
 provision  of  Rs.  3.2  crores  during
 the  Third  Five  Year  Plan  period  for
 Rural  Water  Supply  Schemes  in  addi-
 tion  to  the  existing  allocation  in  the
 State  Plan.  The  question  of  additional
 grants  for  Rural  Water  Supply
 schemes  in  the  States  will  be  con-
 2549  (Ai)  LSD—4.
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 sidered  after  a  complete  picture  of
 the  problem  of  the  rural  water  supply
 in  the  country  is  available  on  the
 basis  of  the  surveys  and  assessment
 of  the  problem  to  be  undertaken  by
 the  Special  Investigation  Divisions
 being  set  up  in  the  States.

 2.08  hrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMHORT-

 ANCE

 RAILWAY  TROLLEY  ACCIDENT  NEAR
 PATALPANI  ON  WESTERN  RAILWAY

 Dr.  L.  M.  Singhvi  (Jodhpur):
 Under  rule  197,  I  call  the  attention  of
 the  Minister  of  Railways  to  the  fol-
 Aowing  matter  of  urgent  public  im-
 portance  and  I  request  that  he  may
 make  a  statement  thereon:

 “The  Railway  trolley  accident
 near  Patalpani  station  of  the  West-
 ern  Railway  on  the  280  of  Janu-
 ary,  1963.”,,

 The  Deputy  Minister  in  the  Minis-
 try  of  Railways  (Shri  Shahnawaz
 Khan):  On  l8th  January,  1963,  the
 Assistant  Permanent  Way  Inspector,
 Choral,  was  transporting  rails  by
 Material  Trolley  (Dip  Lorry)  between
 Patalpani  and  Kalakund  stations
 about  0  kilometres  apart  on  the
 Mhow-Khandwa  Section  of  the  West-
 ern  Railway,  after  blocking  the  line
 against  movement  of  trains.  The
 trolley  was  loaded  with  36  numbers
 50  lb.  rails  and  the  Assistant  Perma-
 nent  Way  Inspector  along  with  his  23
 men  were  on  the  trolley  which  was
 being  propelled  by  hand.  At  about
 2.45  hours,  when  the  trolley  ap-
 proached  mile  325/15.  near  Tunnel  No.
 4,  it  capsized,  resulting  in  the  instan-
 ‘taneous  death  of  0  men  _  including
 the  Assistant  Permanent  Way  Inspec-
 tor,  Choral.  Four  men  >  sustained
 serious  injuries  and  9  men_  were
 slightly  injured.  The  Assistant  Per-
 manent  Way  Inspector,  Mhow  who
 was  following  at  some  distance  behind
 by  push  trolley  rushed  to  the  nearest
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 station  and  arranged  for  a_  Relief
 Train  from  Mhow  with  a  Medical  Van.
 The  injured  persons  were  taken  by
 the  Relief  Train  at  about  5.00  hrs.
 to  Indore  and  admitted  in  the  M.  Y.
 Hospital.  All  the  73  persons  are
 Teported  to  be  out  of  danger.

 The  dead  bodies,  after  being  cleared
 by  the  Police,  were  handed  over  to
 their  dependents.  Some  cx-gratia
 payment  has  also  been  made.

 A  joint  enquiry  by  Junior  Adminis-
 trative  Officers  has  been  ordered  by
 the  General  Manager  to  enquire  into
 the  cause  of  the  accident.

 Dr.  L.  M.  Singhvi:  At  what  specd
 was  this  trolley  moving?  Was  it  mov-
 ing  at  a  speed  faster  than  that  per-
 mitted  by  the  rules?  Has  it  been
 brought  to  the  notice  of  Government
 that  these  rolley  movements  are
 usually  at  a  speed  faster  than  is
 permitted  by  rules?

 Shri  Shahnawaz  Khan:  That  would
 be  known  when  the  result  of  the  joint
 inquiry  which  is  in  progress  is  avail-
 able.

 Dr.  L.  M  Singhvi:  By  when  is  the
 inquiry  likely  to  be  concluded?  Also,
 will  the  Minister  be  pleased  to  lay
 the  report  of  the  inquiry  on  the
 Table?

 Shri  Shahnawaz  Khan:  I  hope  it
 wil]  not  take  very  long.  If  you  so
 desire,  we  shal]  have  no  objection  to
 placing  the  report  on  the  Table.

 Shri  S.  M.  Banerjee:  Is  it  a  fact  that
 the  trolley  was  overloaded  and  the
 instructions  in  that  regard  were  not
 followed?

 Mr.  Speaker:  That  is  to  be  found
 by  the  inquiry—all  those  facts.

 Shri  Bade:  Are  Government  aware
 of  the  fact  that  this  trolley  was  carry-
 ing  30  feet  beams  and  23  labourers
 were  over  it  and  thig  was  not  allow-
 ed  or  permitted  by  the  authorities?
 If  so  who  is  responsible  for  permitting
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 these  23  persons  to  sit  on  the  beams
 30  feet  long.  the  carriage  of  which
 was  also  not  permitted?

 Mr.  Speaker:  This  is  also  not  per-
 mitted  to  be  asked  before  the  investi-
 gation  is  completed.

 Shri  Bade:  30  feet  beams  were
 carried.

 Mr.  Speaker:  The  inquiry  will  re-
 veal  all  that.

 Shri  Indrajit  Gupta:  But  the  Minis-
 ter  is  willing  to  reply.

 Mr.  Speaker:  If  the  Minister  is
 willing  to  reply,  let  him  do  so.

 The  Minister  of  Railways  (Shri
 Swaran  Singh):  The  important  thing
 in  this  connection  is  that  this  was  a
 hand-propelled  trolley.  Secondly,  all
 the  persons  concerned  were  —  either
 workers  connected  With  railway  work
 or  employees  of  the  railways,  and  it  is
 presumed  that  whatever  they  did  they
 should  have  done  with  their  eyes  open.
 ]  do  not  know  what  other  control  of
 the  type  which  the  hon.  Members  are
 indicating  could  be  imported.  There
 was  an  APWI  also  on  the  trolley  itself.
 So  the  exact  circumstances  in  which
 the  accident  took  place  would  be
 known  only  after  the  result  of  the
 inquiry.

 att  बृजराज  सिंह  :  क्‍या  इस  तरह  की

 ट्रालियां  लादने  के  बाद  इस  बात  की  जांच  की
 जाती  ह  कि  वे  सही  तौर  पर  लादी  गयी  हें
 और  पैसेंजर  सही  हालत  में  बेठ  हैं  ?  बदी  नहीं,
 तो  क्‍या  आयन्दा  गवर्नमेंट  ऐसा  प्रकाशन  लेने
 का  विचार  रखती  है  ?

 औ  स्वर्ण  सिंह  :  मेने  अर्ज  किया  इसमे
 कोई  पैसिंजर  नहीं  थे  ।  काम  करने  वाल  आदमी
 थे

 sy  बृजराज  सिंह  :  काम  करने  वाले
 आदमी  भी  तो  उस  पर  चढ़  कर  जा  रह
 थे।
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 aft  स्वर्ण  सिंह  :  काम  करने  वाले  आदमी
 थे  और  उनके  साथ  एक  To  पी०  डब्ल्यू ०
 भाई  था,  अगर  उसके  ऊपर  भी  आप  चेक

 चाहले  हैं  तो  मेरी  समझ  में  नहीं  आता  कि  चेक

 ही  होता  रहे  गा  या  काम  भी  होगा
 Shri  S.  M.  Banerjee:  I  seek  your

 protection.  We  table  adjournment
 motions  or  calling  attention  notices  on
 the  basis  of  some  information  which
 is  available  to  us.  Here  a_  specific
 question  was  asked  whether  it  was
 overloaded  and  whether  more  than
 23  workers  were  sittting  on  it.  The
 Minister  denies  us  even  this  informa-
 tion.  If  this  is  to  be  so,  what  is  the
 use  of  our  tabling  questions  or  calling
 attention  notices?

 Shri  Swaran  Singh:  I  do  not  deny
 or  confirm  anything.  I  say  that  as  a
 result  of  the  inquiry,  it  will  be  known
 as  to  what  was  the  permissible  load
 and  if  there  was  any  overloading  etc.

 Mr.  Speaker:  That  was  only  to  be
 enquired  from  mc  and  not  from  the
 Minister,  because  I  had  said  that  all
 these  things  would  be  known  only
 after  the  inquiry  had  been  completed.
 So  that  question  was  directed  towards
 me.  gy

 Shrj  Ranga  (Chittoor):  Meanwhile.
 he  is  expressing  an  opinion  which
 would  more  fittingly  come  from  the

 ‘inquiry.

 Mr.  Speaker:  Yes.  Shri  5.  ऐश.
 Banerjee  is  an  old  Member  of  this
 Parliament.  He  knows  that  when  an
 inquiry  has  been  instituted,  all  these
 things  will  be  known  on  its  comple-
 tion.  But  he  goes  on  asking  for  these
 things.  ad

 Shri  S.  M.  Banerjee:  Factual  things.
 Mr.  Speaker:  Is  the  inquiry  to  find

 out  only  the  legal  things  and  not  the
 factual  things?

 Shri  5.  M.  Banerjee:  Yes.
 Mr.  Speaker:  No,  no.  On  the  l8th

 January  the  accident  took  place.  An
 enquiry  has  been  instituted.  Still,  we
 are  just  in  the  beginning.

 MAGHA  4,  884  (SAKA)  6224
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 INSURANCE  (AMENDMENT)  RULES,  ETC.

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  I  beg  to  lay  on  the
 Table—

 (i)  a  copy  each  of  the  following
 Papers:

 (a)  The  Insurance  (Amend-
 ment)  Rules,  962  published
 in  Notification  No,  G.S.R.
 604  dated  the  Ist  Decem-
 ber,  962  under  sub-section
 (3)  of  section  I4  of  the
 Insurance  Act,  1938,
 [Placed  in  Library.  See
 No.  LT-73 /63  |.

 (b)  The  Emergency  Risks
 (Goods)  Insurance  Scheme
 published  in  Notification
 No.  S.O.  3945  dated  the  28th
 December,  962  under  sub-
 section  (6)  of  section  5  of
 the  Emergency  Risks
 (Goods)  Insurance  Act,
 ‘1962.

 [Placed  in  Library.  See
 No.  LT-7!4/63].

 The  Emergency  Risks  (Fac-
 tories)  Insurance  Scheme
 published  in  Notification
 No.  5.0.  3946  dated  the  28th
 December,  ‘1962  under  sub-
 section  (7)  of  section  3  of
 the  Emergency  Risks  (Fac-
 tories)  Insurance  Act,  1962.

 {Placed  in  Library.  See
 No.  LT-75/63].

 (९  आल

 (d)  ‘S.O.  No.  3953  dated  the
 28th  December,  962  under
 sub-section  (2)  of  section  3
 of  the  Emergency  Risks
 (Goods)  Insurance  Act,
 ‘1962,  specifying  the  goods
 not  insurable  under  the  said
 Act.

 [Placed  in  Library.  See
 No.  LT-7!6/63].
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 (ii)  a  copy  each  of  the  following

 Notifications  under  section  20
 of  the  Emergency  Risks  (Fac-
 tories)  Insurance  Act,  962:—

 (a)  5.0.  No.  3947  dated  the
 28th  December,  1962,

 (b)  S.O.  No,  3948  dated  the
 28th  December,  1962,
 {Placed  in  Library.  See

 No.  LT-77/63].
 (ili)  a  copy  of  the  Third  Valuation

 Report  of  the  Life  Insurance
 Corporation  of  India  as  at
 3ist  December,  1961,  under
 section  29  of  the  Life  Insur-
 ance  Corporation  Act,  1956.
 {Placed  in  Library.  See  No.

 LT-738/63].

 ANNUAL  REPORT  OF  THE  NATIONAL
 BuILDINGS  CONSTRUCTION  COR-

 PORATION  LIMITED
 The  Deputy  Minister  in  the  Minis-

 try  of  Works,  Housing  and  Supply
 (Shri  P.  S.  Naskar)  on  behalf  of  Shri
 Mehr  Chand  Khanna:  I  beg  to  lay
 on  the  Table  a  copy  each  of  the  fol-
 lowing  papers:—

 (i)  (a)  Annual  Report  of  the
 National  Buildings  Construc-
 tion  Corporation  Limited,  New
 Delhi,  for  the  year  96l-62
 along  with  the  Audited  Ac-
 counts  and  the  comments  of
 the  Comptroller  and  Auditor-
 General  thereon,  under  sub-

 ,  section  (l)  of  section  69A  of
 the  Companies  Act,  1956.

 (b)  Review  by  the  Government
 on  the  working  of  the  above
 Corporation.

 [Placed  in  Library.  See  No.
 LT-79  163],

 (ii)  (a)  Annual  Report  of  the
 Hindustan  Housing  Factory
 Limited,  New  Delhi,  for  the
 year  1961-62  along  with  the
 Audited  Accounts  and  the
 comments  of  the  Comptroller
 and  Auditor-General]  thereon,
 under  sub-section  (l)  of  sec-
 tion  69-A  of  the  Companies
 Act,  1956.
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 (b)  Review  by  the  Government
 on  the  working  of  the  above
 Company.

 (Placed  in  Library,  See  No.
 LT-720  /63.]

 NOTIFICATIONS  UNDER  PREVENTION  OF
 Foop  ADULTERATION  Act,  954

 The  Minister  of  Health  (Dr.  Sushila
 Nayar):  I  beg  to  lay  on  the  Table—

 (i)  a  copy  each  of  the  following
 Notifications  under  sub-
 section  (3)  of  section  24  of
 the  Prevention  of  Food  Adul-
 teration  Act,  954:—

 (a)  Notification  No.  F.  5(18)-
 MPH/60  published  in  Tri-

 ‘  pura  Gazette  dated  the  2Ist
 July,  1962,  making  certain
 further  amendment  to  the
 Tripura  Prevention  of  Food
 Adulteration  Rules,  1958.

 (b)  Notification  No.  254/62|106-
 27/62(G)-Vol,  I  published
 in  Andaman  and  Nicobar
 Gazette  dated  the  5th  De-
 cember,  1962,  making  cer-
 tain.  amendment  to  the
 Andaman  and  Nicobar  Is-
 Jands  Prevention  of  Food
 Adulteration  Rules,  1960.

 [Placed  in  Library.  See  No.
 LT-72}  /63.]

 Gii)  a  copy  of  Report  of  the  Indian
 Delegation  to  the  5th  Ses-
 sion  of  the  Regional  Com-
 mittee  for  South  East  Asia
 of  the  World  Health  Organi-
 sation  held  at  New  Delhi
 from  the  l8th  to  2th  Sep-
 tember,  ‘1962.
 [Placed  in  Library.  See  No.

 LT-722|63.]

 AMENDMENT  TO  THE  DELHI  SALES
 Tax  RULES

 The  Deputy  Minister  in  the  Minis-
 try  of  Finance  (Shri  B.  R,  Bhagat):
 I  beg  to  lay  on  the  Table—

 (i)  a  copy  of  Notification  No.
 F.  4(33)  /62-Fin.(E)  published
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 in  Delhi  Gazette  dated  the
 l7th  November,  1962,  making
 certain  further  amendment  to
 the  Delhi  Sales  Tax  Rules,
 95l,  under  sub-section  (4)

 of  section  26  of  the  Bengal
 Finance  (Sales  Tax)  Act,
 394]  as  in  force  in  the  Union
 Territory  of  Delhi.
 [Placed  in  Library.  See  No.

 LT-723  /63.]
 (ii)  a  copy  each  of  the  following

 Notifications  under  section  38
 of  the  Central  Excises  and
 Salt  Act,  1944,  making  certain
 further  amendments  to  the
 Central  Excise  Rules,  944:—

 (a)  G.S.R.  ‘1652,  dated  the  8th
 December,  962

 (b)  G.S.R,  1693,  dated  the  5th
 December,  962

 (c)  G.S.R.  1737,  dated  the  22nd
 December,  962

 (d)  G.S.R.  ‘1738,  dated  the  22nd
 December,  962

 (९)  G.S.R.  58,  dated  the  8th
 January,  1963.

 (f)  G.S.R.  73,  dated  the  ३2
 January,*  963.

 [Placed  in  Library.  See  No.
 LT-724  /63.]

 Gii)  a  copy  of  Notification  No.
 ‘S.O.  3868,  dated  the  22nd  De-
 cember,  1962,  under  _  sub-
 section  (5)  of  section  287  of
 the  Income  Tax  Act,  1961,
 publishing  the  names  and
 other  particulars  of  persons
 on  each  of  whom  a  penalty
 of  less  than  five  thousand
 Tupees  was  imposed.
 {Placed  in  Library.  See  No.

 LT-725  /63.]

 (iv)  a  copy  each  of  the  following
 Notifications  under  sub-sec-
 tion  (4)  of  section  43B  of  the
 Sea  Customs  Act,  878  and
 section  38  of  the  Central
 Excises  and  Salt  Act,  1944,
 making  certain  further
 amendments  to  the  Customs
 and  Central  Excise  Duties

 Export  Drawback  (General)
 Rules,  960:—

 (a)  G.S.R.  ‘1614,  dated  the  Ist
 December,  1962.

 (b)  G.S.R.  1657,  dated  the  8th
 December,  1962.

 (c)  G.S.R.  1658,  dated  the  8th
 December,  1962.

 (dJ  G.S.R.  1659,  dated  the  8th
 December,  1962.

 (e)  GS.R,  ‘1660,  dated  the  8th
 December,  1962.

 (f)  G.S.R.  66l,  dated  the  8th
 December,  1962.

 (8)  G.S.R,  1662,  dated  the  8th
 December,  1962.

 (h)  G.S.R.  70l,  dated  the  5th
 December,  1962.

 (i)  G.S.R,  ‘1742,  dated  the  22nd
 December,  1962.

 (j)  G.S.R,  1743,  dated  the  22nd
 December,  1962.

 (k)  G.S.R.  1794,  dated  the  29th
 December,  1962.

 [Placed  in  Library.  Sce  No.
 LT-727  /63.  ]

 (v)  a  copy  each  of  the  following
 Notifications  under  sub-sec-
 tion  (4)  of  section  43B  of  the
 Sea  Customs  Act,  878:—

 (a)  G.S.R.  1656,  dated  the  8th
 December,  1962.

 (b)  G.S.R,  1664,  dated  the  8th
 December,  962  containing
 erratum  to  G.S.R.  No.  403
 dated  the  27th  October,
 1962.

 (९)  G.S.R.  698  dated  the  l5th
 December,  1962.

 (d)  G.S.R.  69  dated  the  420
 January,  1963,

 (e)  G.S.R.  70  dated  the  4208
 January,  1963.

 [Placed  in  Library.  See  No.
 726  /63.]
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 (vi)  a  copy  each  of  the  following

 papers:

 (a)  Notification  No.  ‘16/62  dated
 the  Ist  January,  963  mak-
 ing  certain  amendments  to
 the  Industria]  Finance  Cor-
 poration  (Issue  of  Bonds)
 Regulations,  1949,  under
 sub-section  (3)  of,  section
 43  of  the  Industrial  Finance
 Corporation  Act,  1948.
 [Placed  in  Library.  See  No.
 LT-728/63].

 (b)  The  Estate  Duty  (Distribu-
 tion)  Rules,  963  published
 in  Notification  No.  G.S.R.  65
 dated  the  2th  January,
 1963,  under  sub-section  (2)
 of  section  4  of  the  Estate
 Duty  (Distribution)  Act,
 1962.

 [Place  in  Library.  See  No.
 Lt-729

 (c)  A  copy  of  the  Accounts  of
 the  Rehabilitation  Finance
 Administration  for  the  year
 ended  3lst  December,  960
 along  with  the  Audit  Report
 thereon,  under  sub-section
 (4)  of  section  6  of  the
 Rehabilitation  Finance  Ad-
 ministration  Act,  1948.
 LT-730/63].

 Shri  Hari  Vishnu  Kamath:  On  a
 point  of  clarification.  I  invite  your
 attention  to  Item  Nos.  iv  and  v  where-
 in  the  Sea  Customs  Act,  ‘1878,  has
 been  mentioned.  You  are  well  aware,
 Sir,  that  both  the  Houses  of  Parlia-
 ment  passed  the  Customs  Bill  as  codi-
 fied  in  the  last  session,  or  rather  the
 earlier  part  of  this  session.  I  believe,
 but  IT  am  not  sure.  that  it  has  been
 assented  to  by  the  President.  If  it  has
 been  assented  to.  I  do  not  know
 whether  rules  under  the  old  Act  are
 being  framed  still.  The  old  Act  has
 been  repealed.

 Shri  B.  R.  Bhagat:  That  is  a  sepa-
 rate  maticr.  Rutes  are  being  framed
 under  the  old  Act.
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 Mr.  Speaker:  What  is  the  position
 of  the  latest  Act  passed?  Has  it  been
 assented  to,  and  are  the  rules  being
 framed  under  that,  or  still  under  the
 old  Act?

 Shri  8.  R,  Bhagat:  This  is  under
 the  old  Act.  Under  fhe  new  Act
 rules  are  being  framed.  The  new  Act
 has  not  yct  come  into  effect.  We  pro-
 puse  to  bring  it  into  effect  by  Ist
 February  or  so.

 Shri  Hari  Vishnu  Kamath:  Has  the
 President  assented  to  it?  What  is  the
 position?

 Mr.  Speaker:  There  might  be  a
 provision  that  it  will  come  into  force
 from  such  and  such  a  date.

 Shri  Hari  Vishnu  Kamath:  Why  has
 it  not  come  into  force

 Shri  Morarji  Desai:  Assent  has  been
 given,  and  it  will  come  mto  farce
 fram  lst  February  or  so,  I  am  not
 quite  sure.

 ANNUAL  REPORT  OF  THE  NATIONAL
 MINERAL  DEVELOPMENT  CORPORATION

 LIMITED
 The  Deputy  Minister  in  the  Minis-

 try  of  Mines  ang  Fuel  (Shri  Hajar-
 navis):  I  beg  to  lay  on  the  Table  a
 copy  each  of  the  following  papers:—

 (i)  Annual  Report  of  the  National
 Mineral  Development  Carpo-
 ration  Limited,  New  Delhi,
 for  the  year  1961-62,  alang
 with  the  Audited  Accounts
 and  the  comments  of  the
 Comptroller  and  Auditor
 Genera]  thereon.

 (ii)  Review  by  the  Government
 an  the  working  of  the  above
 Corporation.
 [Placed  in  Library.  See  No.

 LT-73  /63].

 INDIAN  NAVAL  RESERVE  AND  THE  INDIAN
 Naval  VOLUNTEER  RESERVE  (AMEND-
 MENT)  REGULATIONS,  962
 The  Deputy  Minister  in  the  Minis-

 try  of  Defence  (Shri  D.  R.  Chavan):
 I  beg  to  lay  on  the  Table  a  copy  of
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 the  Indian  Naval  Reserve  and  the
 Indian  Naval  Volunteer  Reserve
 (Amendment)  Regulations,  962
 published  in  Notification  No.  S.R.O.
 329  dated  the  22nd  December.  1962,
 under  section  85  of  the  Navy  Act,
 1957.

 {Placed  in  Library,  See  No.  LT-
 732'63].

 REPORT  ON  THE  THIRD  GENERAL  BLic-
 TION  TO  THE  OrIssA_  LEGISLATIVE
 ASSEMBLY,  96]
 The  Deputy  Minister  in  the  Minis-

 try  of  Law  (Shri  Bibudhendra
 Mishra):  I  beg  to  Jay  on  the  Table  a
 copy  of  the  Report  on  the  Third
 General  Election  to  the  Orissa  Legis-
 lative  Assembly,  1961,

 [Placed  in  Library,  See  No.  LT-
 733:63).

 Shri  Hari  Vishnu  Kamath:  With
 regard  to  this,  we  welcome  the
 Report.  but  may  I]  know  whether  it
 is  a  constitutional  obligation  or  a
 statutory  obligation.

 Mr.  Speaker:  He  is  asking  from
 whom?

 Shri  Hari  Vishnu  Kamath:  Fron.
 vou,  Sir.

 Mr.  Speaker:
 all  these  things,

 I  do  not  remember

 CORRECTION  OF  ANSWER  TO
 STARRED  QUESTION  NO.  820,

 DATED  6-9-1962.
 cen ET  brs,

 The  Minister  of  Steel  and  Heavy
 Industries  (Shri  C.  Subramanium):
 In  reply  to  a  supplementary  question
 on  starred  question  No.  820  by  Shri
 Tyagi,  as  to  the  amount  of  outstand-
 ing  dues,  from  the  Main  Producers
 of  steel,  I  had  given  the  following
 figures:—

 TISCO  Rs.  I  99  crores
 IIsco  Rs.  §  23  »
 MISW  Rs.  I  9  ro BHILAI  Rs.  °58
 ROURKELA  ~—  Rs.  ~—.25_lahhs DURGAPUR  Rs.  39  lakhs
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 No,  264,  dated  20-11-1962
 The  above  figures  represented  the
 position  of  gross  bills  issued  us  on
 Ist  January,  96l.  Since  in  reply  to
 the  main  question  the  position  as  on
 3st  July,  962  was  given,  I  should
 like  to  explain  that  on  that  date  the
 position  of  gross  claims  outstanding
 was  as  follows:—

 TISCO  Rs.  622  96  lakhs
 ISCO  Rs.  533  06
 MISW  Rs.  13  68  oe
 BHILAI  Rs.  345  35  5
 ROURKELA  Rs.  342  52
 DURGPUR  Rs.  2  78  +

 As  explained  by  me  in  reply  to  ano-
 ther  supplementary  question  by  Shri
 Hedda,  these  figures  are  of  gross  out-
 standings  and  do  not  take  into  acco-
 unt  payments  which  were  due  to  the
 Companies,  on  account  of  certain
 counter  claims,  which  would  reduce
 the  outstandings.

 2:i8  hrs.

 CORRECTION  OF  ANSWER  TO
 STARRED  QUESTION  NO.  264,

 DATED  20-11-1962,

 The  Minister  of  State  in  the  Min-
 istry  of  Food  and  Agriculture  (Shri
 Ram  Subhag  Singh):  While  answer-
 ing  supplementaries  on  Starred
 Question  No,  264  in  the  Lok  Sabha
 on  20th  November,  1962,  I  hag  given
 certain  replies  which  did  not  indicate
 the  correct  position  in  regard  to  the
 information  sought  for  in  the  sup-
 plementaries.  <A  statement  indicating
 answers  given  by  me  in  the  supple-
 mentaries  and  the  correct  position  in
 regard  to  these  supplementaries  is
 laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-
 735  /63.]

 Shrj  Hari  Vishnu  Kamath:  If  it  is
 not  too  long,  it  can  be  read  out.

 Dr.  Ram  Subhag  Singh:  Shri
 Kamath  had  asked:  why  should  we
 feed  other  countries  when  we  are
 not  able  to  feed  our  own  people?  The
 correct  reply  is  as  follows:  As  the
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 problem  is  one  of  international  co-
 operation  in  meeting  an  emergency
 and  assisting  economic  and  scientific
 development,  it  deserves  to  be  sup-
 ported.

 '

 12.20  hrs,

 STATEMENT  RE:  GOLD  CONTROL
 SCHEME

 Shri  Morarji  Desai:  Sir,  the  state-
 ment  is  six  pages  long.

 Mr.  Speaker:  He  may  lay  it  on
 the  Table.  1

 Shri  Morarji  Desai:  I  lay  it  on  the
 Table.  [Placed  in  the  Library,  See
 No.  LT-734/63].

 Shri  Daji  (Indore):  As  the  state-
 ment  is  a  very  important  one,  I  re-
 quest  that  it  may  be  circulated  to
 Members.

 Mr.  Speaker:  All  right.  We  will
 see,  Now,  we  shall  take  up  the  next
 business.

 2.2)  hrs.

 MOTION  RE:  COLOMBO  CONFER-
 ENCE  PROPOSALS—contd.

 Shri  Priya  Gupta  (Katihar):  Sir,  on
 a  point  of  order....  (Interruptions).

 Mr.  Speaker:  Because  so  many
 Members  rise  at  the  same  time?

 Shri  Priya  Gupta:  The  point  is
 whether  this  motion  can  go  on  since
 there  is  this  news.item.  Has  the  at-
 tention  of  the  Government  been  drawn
 to  the  statement  dated  the  24th  that
 China  has  rejected  the  Colombo  pro-
 Pposals  as  a  whole?  In  view  of  this, can  the  motion  moved  by  Shri  Jawa-
 harlal  Nehru,  the  Prime  Minister  of
 India,  be  placed  here  for  discussion?

 SANUARY  24,  963  Colombo  Conference  6234
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 श्री  रास  सेवक  यादव  (बाराबंकी)
 अध्यक्ष  महोदय,  मेरा  व्यवस्था  का  प्रश्न  यह
 हूँ  कि  कोलम्बो  प्रस्ताव  सदन  के  सामने  हैं  ग्रोवर
 उन  पर  जो  स्पष्टीकरण  दिये  गये  हैं  व ेउनका
 हिस्सा  है  ।  उन  क्लैरीफिकेशंस  के  भाग  (१)
 में  यह  कहा  गया  हैँ  :--

 “The  withdrawal  of  Chinese
 forces  proposed  by  the  Colombo
 Conference  will  be  20  kilometres
 as  proposed  by  Prime  Minister
 Chou  En-Laj  to  Prime  Minister
 Nehru  in  the  statement  of  the
 Chinese  Government  dateq  2l\st
 November  and  in  Prime  Minister
 Chou  En-lai’s  letter  of  28th  Nov-
 ember,  ‘1962,  i.e,,  from  the  line  of
 actual  control  between  the  two
 sides  as  of  November  7,  1959,  as
 defined  in  maps  III  and  V  cir-
 culated  by  the  Government  of
 China.”

 तो  यह  मैप्स  कौन  हे  मीर  उनकी  क्‍या  स्थिति
 है  और  यदि  यह  उनके  हिस्से  हैं.

 भ्रध्यक्ष  महोदय  :  शब  श्राप  बैठ  जाइये  ।
 आप  उस  समय  सदन  में  हाजिर  नहीं  थे  ।
 सदन  में  यह  प्वाएंट  पहले  उठ  चुका  है  ौर
 जवाब  भी  आ  चुका  है  ।  अरब  दुबारा  इसको
 उठाने  की  जरूरत  नहीं  है  ।

 श्री  राम  सेवक  यादव  :  ग्रध्यक्ष  महोदय,
 यह  बहुत  महत्वपूर्ण.

 ग्रध्यक्ष  महोदय  :  अब  अगर  यह  प्वाएंट
 पहले  एक  मेम्बर  साहब  उठा  चुके  हैं.  प्रौर
 उसका  जवाब  आ  चुका  है  तो  कया  मे  फिर  नये
 सिरे  से  उन्हें  उठाने  दूं  a कल  को  कोई  दूसरा
 मेम्बर  जो  आज  हाजिर  नहीं  है  वह  इसी  को
 उठा  सकता  है,  तो  क्या  यह  रोज  इसी  तरह
 चला  करेगा  ?  इस  तरह  सदन  की  कार्यवाही
 कैसे  चल  सकेगी  ?

 Mr.  Speaker:  Shri  Nath  Pai.
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 Shri  Hari  Vishnu  Kamath:  May  I  re-
 quest  you  to  extend  the  time  for  this?
 Itisan  important  matter.  The  Prime
 Minister  may  reply  tomorrow.  That
 is  all  I  am  suggesting.

 Mr,  Speaker;  I  will  try  and  see.

 Shri  Frank  Anthony  (Nominated—
 Anglo-Indians):  Mr.  Speaker,  may  I
 with  your  permission  Taise  a  matter
 which  I  feel  is  not  unimportant  with
 reference  to  this  debate?  We  seek  in-
 formation—I  would  like  a  denial  of
 it—it  seems  the  Minister  of  Parlia-
 mentary  Affairs  met  the  representa-
 tives  of  the  Press  and  ‘made  a  speci-
 fic  request,  almost  a  direction,  that
 they  should  play  down,  if  not  black
 out,  all  critical  speeches  from  this  side
 of  the  House.  That,  I  feel,  if  there
 js  any  truth  in  it,  is  a  serious  matter
 and  the  Minister  of  Parliamentary
 Affairs  should  tcll  us  if  there  is  any
 truth  in  it.

 Mr.  Speaker:  I  cannot  take  any
 action  on  such  oral  observations.  If
 the  hon.  Member  has  got  something,
 he  may  write  to  me  and  I  will  sce  it.

 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  I  also  feel  that  since  this
 matter  has  been  raised  in  this  House,
 you  should  take  up  this  matter.  It
 has  been  raised  by  a  responsible  Mem-
 ber  (Interruptions).

 Mr.  Speaker:  If  he  wants,  he  may
 write  to  me.  I  will  also  inform  the
 hon.  Member.

 Shri  Hem  Barua:  That  is  my  infor-
 mation  also  from  a  very  authentic
 source.  The  Minister  of  Parliamentary
 Affairs  wanted  speeches  of  the  Op-
 position  Members  to  be  played  down.

 Mr,  Speaker:  Shri  Nath  Pai.

 Shri  Nath  Pai  rose—

 Shri  Hem  Barua:  In  view  of  his
 health  and  all  that,  may  I  suggest
 that  he  may  be  allowed  to  speak
 sitting?

 Mr.  Speaker:  I  have  'no  objection.
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 Shri  Nath  Pai:  In  deference  to  the
 House  and  the  Speaker  of  this  aug-
 ust  House,  I  will  speak,  standing.  [f
 I  feel  at  any  time  any  difficulty.  |
 shall  sit.

 Mr.  Speaker:  He  can  sit  even  now;
 I  will  allow  thim  even  now,  if  he
 wants.

 Shri  Nath  Pai  (Rajapur):  Mr.
 Speaker  in  this  innocuous  Resolution
 like  principles  which  are  linked  up
 with  the  destiny  of  this  country.

 At  the  very  outset,  I  would  like
 to  state  that  what  has  been  intro-
 duced  here  as  the  Colombo  proposal.
 are  basically  Peking  proposals  which,
 instead  of  taking  the  ‘direct  route
 from  Paking  to  New  Delhi,  chose
 to  take  a  circuitous  route  of  Cambo-
 dia,  Rangoon,  Colombo  and  New
 Delhi.  But,  if  we  tear  away  th:
 label,  meaning  Colombo,  we  see  ths
 original  product,  the  genuine  Chinese!

 Mr.  Speaker,  what  we  submit  is,
 there  is  the  danger  that  we  will  be
 charged  with  wanting  to  endanger
 what  is  called  Afro-Asian  solidarity.
 This  is  a  very  delicate  and  _  very
 dangerous  matter.  Even  to  mention
 it,  one  runs  the  risk  of  being  mis-
 understood.  It  is  a  very  strange
 thing—this  Afro-Asian  solidarity
 China  can  gommit  aggression  and
 still  continue  to  be  a  pillar  of  Afro-
 Asian  solidarity,  but  for  Indians  to
 say  that  we  shall  not  bow  down
 under  that  agression  is  to  invite  a
 charge  of  endangering!

 At  the  outset,  therefore,  I  wouid
 like  to  say  that  if  India  begins  ६0
 disintegrate  and  if  we  are  asked  t:
 succumb  to  this  kind  of  proposals,
 that  will  begin  or  mark  the  disinteg-
 ration  of  this  country.  And  if  India
 disintegrates,  there  may  not  be  much
 left  of  Afro-Asia.  Let  us  also  remem-
 ber  that  in  China’s  conception  there
 is  no  such  thing  as  Asia,  It  Ls
 “larger”  China.

 Yesterday,  the  three  main  arguments
 advanced  on  béhalf  of  those  who  sup-
 ported  the  proposals  were  these:  first.
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 that  these  proposals  are  somehow  more
 advantageous  to  India  than  our  own
 demand.  Secondly,  that  this  is  only
 a  basis  for  further  negotiations,  this
 is  not  the  final  settlement,  and
 thirdly.—it  is  very  important—that  we
 have  not  given  up  any  principle  which
 we  have  adumbrated  earlier.  In  all
 humility,  I  should  like  to  deal  with
 all  these  points  and  say  how  fallacious
 ihey  are.  Let  me  take  point  No.  l.
 Shri  Dhebar  made  much  plea  as  to
 how  actually  we  have  gained.  Listen-
 ing  to  him,  one  felt  almost  that  the
 best  thing  in  the  world  today  is  to  be
 a  victim  of  aggression  because  there
 are  so  many  other  advantages.  accord-
 ing  to  him,  of  being  a  victim  to  aggres-
 sion.  Your  position  improves  by  being
 a  victim  to  aggression  rather  than  by
 resisting  it!  He  was  saying  how  in
 the  common  corridor,  barring  some  30
 or  35  miles,  we  have  gained,

 In  the  first  place,  the  Chinese  are
 not  so  foolish  or  inept  as  to  accept
 something  that  runs  counter  to  their
 basic  interests.  The  truth  of  the
 matter  is  that  the  line  we  draw  for
 the  Chinese  forces  coincides  with  their
 956  claim  line,  It  is  true,  of  course,
 that  if  we  go  down  to  Spanggur  and
 Rezangla,  it  coincides  with  the  inter-
 mational  border.  But  if  we  travel  north
 from  Samzungling,  then  we  find  that
 the  aggressor  has  benefited.  But  it  is
 not  a  question  of  a  mile  here  or  there.
 We  thought,  when  the  Prime  Minister
 said  that  the  position  or  the  status  quo
 of  the  7th  September  line  must  be  res-
 tored,  the  whole  idea  was  that  the
 aggressor  withdraws  to  the  line  and

 ‘we  also  march  to  those  posts  which  we
 theld,  we  go  to  the  line.

 What.  is  the  position  toduy,  when
 these  advantages  are  being  drummed
 into  the  ears  of  this  country?  The
 Chinese  will  remain  where  they  were
 १४  the  proposals  of  the  7th  September;
 the  Indians,  the  masters  of  the  soil
 and  the  victims  of  this  aggression,  will”
 ४९  20  kilometres  from  the  7th  Septem-
 her  line,  and  as  charity,  we  are  of
 course  being  asked,  “you  can  main-
 tain  civil  posts  on  your  own  soil.”
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 What  a  tremendous  advantage  indeed
 it  is?  I  think  fhe  language  of  the
 bard  of  Stratford-on-Avon,  in  *  the
 crucible  of  Delhi.  is  undergoing  some
 basic  transformation.  It  is  called  ad-
 vantage.  The  basic  thing  is  we  are
 losing  land.  It  is  not  a  question  of  how
 many  inches  of  land  we  lose.

 I  would  like  to  draw  the  Prime  Min.
 ister’s  attention  to  some  guiding  prin-
 ciples  which  he  adumbrated  or  enun-
 ciated  in  this  House.  He  said:

 “It  is  not  a  question  of  an  inch
 here  or  an  inch  there;  it  hardly
 matters.  Certainly  not  an  inch  of
 our  territory  or  anything,  if  same-
 body  forces  or  compels,  because
 we  must  never  submit  to  compul-
 sion  or  to  force  in  a  matter  of  this
 kind.”

 It  is  not  a  question  of  how  many
 kilometres  or  square  miles  are  in-
 volved,  as  Shri  Dhebar  said.  It  is
 the  surrender  of  principle  and  not
 merely  a  piece  of  territory  that  hurts
 us,  that  makes  us  resist  this.  It  is
 this  that  is  making  us  to  take  up  this
 stand.

 What  was  that  principle?  That
 principle  was  that  the  aggressor  shall
 not  be  allowed  the  benefit  or  the
 fruits  of  his  aggression.  But  that  is
 precisely  what  he  wil]  be  doing.  He
 will  be  remaining  after  the  so-called
 withdrawal,  on  the  land  where  he
 was  before  he  started  the  aggression.
 We  will  be  20  kilometres  behind  in
 our  own  soil.  But,  of  course,  a  con-
 cession  is  made  to  us  that  we  wil
 be  allowed  to  maintain  civil  posts.
 Generosity  indeed  incarnate!  We
 will  be  allowed  to  put  up  civil  posts
 On  what  is  absolutely  Indian  territory
 and  this,  the  House  and  this  country
 is  called  upon  to  treat  as  a  benefit
 and  advantage!

 I  shall  now  take  the  basic  issues  in-
 volved  here.  One  wonders  if  the
 Government  has  made  up  its  mind
 with  regard  to  the  Chinese  conflict
 once  ard  for  all.  It  seems  to  me  that
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 the  Government's  mind  seems  to  be
 vacillating  like  a  pendulum  from  one
 end  to  the  other.  In  the  Rajya  Sabha,
 the  Prime  Minister  describes  the  con-
 flict  as  a  border  dispute.  By  the
 time  he  has  travelled  to  Shanti-
 niketan,  it  is  a  major  conflict  and  not
 a  border  issue.  I  would  like  that
 once  and  for  all  we  make  up  our
 mind  as  to  what  is  its  true  nature,

 I  would  here  like  to  draw  attention
 to  the  Jong-term  aims  of  China.  The
 Chinese  have  a  long  memory  and
 they  look  ahead,  far  into  the  future.
 The  ground  for  their  present  attack
 on  India  was  laid  in  950  when  the
 first  salvo  was  fired  towards  India
 and  the  Prime  Minister  and  the  Gov-
 ernment  of  this  country  were  dcs-
 cribed  in  such  choice  terms  as  runn-
 ing  dogs  of  British  and  American
 imperialism,  They  had  their  aims,
 but  they  did  not  state  them,  because
 in  the  words  of  Mr.  Chou  En-lai,  the
 time  was  not  yet  ripe.  What  is  the
 long-term  strategy  of  China?  It  is
 not.  just  a  piece  of  territory  here  or
 there.  It  is  the  ideological  and  poii-
 tical  domination  of  what  is  called  the
 whole  of  Asia.  We  shall  not  under-
 stand  their  peace  motive,  we  shail  fail
 to  grasp  the  true  significance  of  their
 withdrawals  and  their  advances,  un-
 iess  we  take  into  consideration  their
 long-term  objective,  the  adequate
 strategy  that  has  been  evolved  and
 the  tactics  which  they  employ  from
 day  to  day.  Only  then  these  strange-
 looking  pieces  will  be  fitted  in  like
 in  a  mosaic  with  a  grand  pattern.  It
 is  this  that  the  Government  is  refus-
 ing  to  do  and  therefore.  we  evolve  a
 policy  from  hand  to  mouth.

 The  Indian  challenge  came  to  the
 Chinese,  because  when  China  began
 to  look  and  cast  its  nets  for  the  con-
 quest  and  domination  of  Asia.  it  was
 India  which  stood  as  a  challenge  and
 therefore.  India  had  to  be  humiliated.
 The  defeat  was  only  a_  preliminary
 humiliation  and  then  would  come  the
 grachial  elimination  of  India.  These
 were  the  long-term
 China.

 objectives  of
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 We  are  told,  of  course,  by  Shri
 Dhebar,  repeating  what  the  Prime
 Minister  has  said  that  when  we  do  it,
 we  are  taking  a  military  posture.  It
 is  an  extraordinary  type  of  casuistry,
 sophisticated  as  it  is,  but  nonetheless
 casuistry.  Who  is  taking  a  military
 posture  towards  whom?  He  accuses
 us  of  following  in  the  footsteps  of
 China.  The  truth  of  the  matter  is
 that  by  accepting  these  proposals,  we
 shal]  be  introducing  a  most  dangerous
 and  pernicious  principle  in  the  rela-
 tions  between  nation  and  nation.  It
 will  be  that  might  is  right  and  that
 force  shal]  prevail.  We  will  be  =  ac-
 cepting  the  rule  of  the  jungle  and  it
 is  this  that  makes  us  take  this  stand
 that  these  proposals  must  be  com-
 pletely  and  firmly  rejected.

 I  should  like  to  say  a  few  words
 about  this  peaceful]  negotiation.  We
 are  reminded  of  what  Clauswitz,  the
 arch-priest  of  German  military  science
 has  written:  “A  goed  conqueror
 always  loves  peace,  peace  on  the  part
 of  his  potential  victims.”  It  has  suited
 China  eminently  that  we  have  been
 chanting  peace,  peace  and  peace.  It
 is  this  wrong  interpretation  of  the
 word  ‘peace’  by  the  Government  of
 India  and  the  Prime  Minister  that
 is  the  root  cause  of  al]  the  troubles
 into  which  we  have  been  Janded.  Is
 it  necessary  for  this  country  to  be
 certified  for  its  peaceful  methods—this
 land  of  Buddha  and  Mahatma  Gandhi?
 We  have  fallen  so  low,  we  have  come
 to  such  a  pass  that  the  ex-President
 of  the  Congress  wants  to  be  certified
 as  a  peaceful  gentleman  belonging  to
 a  peaceful  nation,  by  whom?  By
 Peking.  How  very  conscious  we  are
 of  our  heritage.

 The  truth  of  the  matter  is,  this
 Government  is  paralysed  by  a  fear,
 fear  of  the  military  might  of  China.
 Its  will  has  been  paralysed  and  its
 vision  has  been  clouded  by  the  fear
 of,the  military  might  of  China  ang  by
 an  equally  dangerous  fear  of  being
 called  bellicose  and  intransigent,  the
 fear  of  being  accused  of  departing
 from  the  path  o¢  peace.  I  think  we
 are  also  heirs  to  the  same  culture
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 from  which  the  Prime  Minister  and
 Mr.  Dhebar  draw  their  inspiration.
 May  I  quote  something,  which  is  part
 and  parcel  of  our  life?  I  think  Mr.
 Dhebar  is  a  good  student  of  the  Gita.
 Avoid  war;  but  you  cannot  always  do
 that  and  a  time  comes  when  it  does
 not  help  to  go  on  chanting  peace,
 peace,  peace.

 aa  चेत्त॒वमिमं  धर्य  संग्राम  न  करिष्यसि
 तता:  स्वधर्म  नीति  च  हत्या  पापमवाप्स्यसि  ।।

 I  hope  he  knows.  There  are  cer-
 tain  battles,  certain  wars,  which  can-
 not  be  avoided.  Otherwise  you  lose
 both  principles  and  territory;  you  lose
 both  swarga  and  prithvi.  If  those
 who  are  humiliated  and  insulted  still
 chant  peace,  peace,  they  lose  the  res-
 pect  of  both  their  friends  and  their
 foes.  But  nonetheless  the  House  is
 subjected  to  some  sermons  on  peace-
 ful  methods.  Listening  to  this,  one
 would  fee]  that  if  posterity,  comple-
 tely  forgetting  some  other  things,  were
 to  read  the  speeches  of  the  Prime
 Minister  and  some  recent  speeches  of
 Mr.  Dhebar,  one  would  get  the  im-
 pression  that  this  was  a  nation  armed
 to  its  teeth,  threatening  the  peace  of
 whole  of  Asia,  with  armies  on  the
 border,  waiting  for  the  signal  to  march
 into  Burma,  Pakistan  and  China.  Such
 is  the  picture  of  India  that  is  depicted.
 One  wonders,  if  Mr.  Dhebar  was  in-
 cidentally  to  meet  Sita,  he  will  not  be
 constrained  to  advise  her  to  be  chaste;
 ig  he  meets  Rama,  he  will  not  be
 constrained  to  advise  him  to  be  honest
 and  if  he  meets  Karna,  he  will  not
 hesitate  to  advise  him  to  be  generous.
 To  advise  India  to  be  peaceful  and
 to  follow  the  path  of  peaceful  methods
 is  just  like  that.  What  have  we  been
 doing  wll  these  years,  since  1950,
 except  to  talk,  to  negotiate,  to  plead,
 to  cajole  and  coax  the  aggressor?
 That  has  been  precisely  what  we  have
 been  doing.

 Mr,  Speaker,  I  am  constrained  to
 point  out  that  while  verbally  chant-
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 ing  peace,  we  have  been  proving  to
 the  world  the  superiority  of  the  ways,
 of  the  means,  of  the  path  of  China,  by
 accepting  China’s  bullying.  Then,  he
 goes  On  and  says,  we  are  not  sub-
 mitting—not  by  words,  but  in  prac-
 tice.  The  main  contention  of  the  Gov-
 ernment  and  their  supporters  yester-
 day  was  this.  And,  the  patriots  in
 the  Congress  should  ponder  who  are
 their  most  ardent  supporters—the
 right  wing  of  the  communist  party
 and  the  wanderers  in  their  own  party;
 these  are  the  two  prominent  advo-
 cates  of  this  policy.  The  main  thing
 was  that  we  shall  not  be  losing  any-
 thing  substantially  and  there  is  noth-
 ing  which  should  excite  us;  we  should
 sit  down  at  the  table,  because  what
 we  will  be  negotiating  is  not  the  per-
 mament  settlement,  but  only  the  basis,
 May  I  ask  him,  does  he  forget  the
 lesson  of  Kashmir?  Has  he  forgotten
 what  happened  in  Korea,  in  Vietnam
 and  in  Palestine?  All  these  were
 ceasefires,  temporary  borders.  Bui
 they  have  now  become  _  perma-
 nent  and  nobody  can  venture  to
 change  them,  I  have  not  the  slight-
 est  doubt  in  my  mind—the  Chines:
 know  it,  the  world  knows  it  and
 there  is  every  reason  to  suspect  that
 the  Government  also  knows  it.  They
 know  it  very  well  that  the  border
 which  is  to  be  the  basis  of  a
 temporary  settlement  will  be  the
 permanent  border  between  India  and
 China,  and  it  is  for  this  reason  that
 we  must  resist  it  and  break  it,

 Mr.  Speaker,  Sir,  supposing  the
 negotiations  fail—this  is  how  I.  will
 submit  it  for  their  consideration—
 what  will  happen!  What  makes  them
 say  that  the  negotiations  will  suc-
 ceed?  What  new  arguments  will  they
 be  advancing  which  in  the  past  have
 failed  to  persuade  the  adversary  but
 which  will  be  bringing  him  into  the
 path  of  reason  today?  What  new
 evidence,  what  new  maps  have  we
 produced  that  you  base  your  hopes
 that  the  Chinese  will  be  giving  up
 the  territory  which  they  have  seized
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 by  the  force  of  their  arms?  I  think
 this  is  a  very  gullible  type  of  faith
 that  is  being  placed  on  the  success  of
 the  negotiations.

 Secondly,  there  is  something  to  be
 said,  of  course,  about  negotiations  and
 peaceful  methods.  Nobody  here  in
 this  House  and  in  this  country  is
 opposed  to  peaceful  negotiations  and
 peaceful  methods.  What  we  are
 opposed  to  is  peaceful  surrender  in
 the  name  of  peaceful  negotiations.
 That  is  what  we  are  opposed  to,  and
 that  is  what  precisely  will  ve  happen-
 ing.  That  is  what  is  destined  to
 happen  once  you  sit  there  with  the
 Chinese  with  the  moral  sanction  of
 the  six  non-aligned  powers,  Not  one
 of  whom  was  able  enough,  coura-
 geous  enough,  hones!  enough  io  con-
 demn  the  aggression.  Let  me  ask—
 T  will  be  accused  that  we  are  unfair
 to  the  nonaligned  powers—how  did
 vou  behave  when  Egypt  was  the  vic-
 tim  of  aggression?  Did  we  indulge
 in  this  casuistry.  did  we  mince  words,
 did  we  quibble  with  words?  We
 called  Great  Britain,  France  and
 Israel  aggressors  and  then  asked  for
 complete,  total  withdrawal  before
 talks  were  resumed.  We  did  not
 suggest  to  Israel:  “You  stop  on  the
 north  bank  of  Suez  Canal  and  the
 Egyptians  will  be  on  the  south  bank
 of  the  canal”.  We  did  not  tell  the
 Anglo-French  forces:  “You  stop  in
 Port  Said  and  the  Egyptians  will  be
 in  Alexandria  and  Cairo,  and  you
 come  to  the  table”.  This  was  the
 basic  policy  the  Prime  Minister,  Mr.
 Speaker,  had  given  to  this  country.

 May  I,  with  your  indulgence,  say
 this.  This  is  a  claim  which  is  quite
 impossible.  It  was  said  in  this  very
 august  House  on  2th  September,
 1959.  I  know  the  reply  that  comes  is
 that  things  have  changed  since  we
 adumbrated  the  principle—that  is  the
 argument  and  I  will  deal  with  it,  Let
 me  quote  their  earlier  stand.  I  am
 anticipating  their  argument:  “Yes,  my
 dear  friends,  we  said  that  but  things
 have  changed  and  these  things,  there-
 fore,  do  not  hold  any  water  any
 longer”.  But  this  was  the  original
 principle,  This  is  a  claim  which  it
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 is  quite  impossible  for  anybody  or  al-
 most  any  Indian  ever  to  admit,  what-
 ever  the  consequences.  This  is  quite
 clear,  There  is  no  question  of  media-
 tion,  conciliation,  arbitration  about
 that,  because  that  is  absurd.  This  is
 a  very  extra-ordinary  claim  from
 China.  This  is  a  thing  whether  India
 exists  or  does  not  exist  and  therefore
 cannot  be  agreed  to  be  made  a  sub-
 ject  of  negotiation.  Therefore,  the
 matter  ends  there.  I  wish  the  matter
 ought  to  have  ended  then  and  there.
 We  ought  to  have  completely  con-
 fronted  China  saying:  “You  may
 have  forces.  We  would  not  be  mind-
 ing  what  happens  to  us,  but  we  shall
 not  be  bullied  by  you  to  come  to  tne
 negotiating  table.’  What  was  the
 stand  that  we  took  on  2lst  August?
 It  was  reiterated  on  26th  Scptember
 and  again  reproduced  verbatim.  It  is
 not  normally  that  a  Government  re-
 produces  verbatim  its  note  unless  it
 is  an  article  of  faith  with  the  Govern-
 ment  unless  it  is  the  sheet-anchor  of
 its  policy,  and  we  had  thougnt  that
 the  Prime  Minister  in  the  note  of
 22nd  August  told  the  Chinese  that
 “unless  the  status  quo  changed  by
 you  unilaterally  by  the  use  of  force
 is  changed  there  is  no  question  of
 starting  negotiations”.  We  thought
 that  was  a  thing  to  be  inscriked  on
 the  portals  of  the  Ministry  of  Exter-
 nal  Affairs,  that  was  a  thing  to  be
 carried  like  a  badge  on  the  lapels  of
 our  coats,  that  was  to  be  the  beacon
 for  posterity  and  inspiration  for  all
 the  Prime  Ministers  of  India.  But
 hardly  had  the  echoes  of  that  inspir-
 ing  call  died  down  before  we  began
 to  withdraw,  to  abdicate,  to  give  up
 this  policy.  Why?  Because.  it  was
 said,  things  have  changed.  What  has
 happened?  The  Chinese  will  be  draw-
 ing  the  pernicious,  sinister  meaning
 of  this,  that  so  long  as  ‘hey  were
 nibbling  stealthily,  secretly,  fraudu-
 Jently,  at  our  frontiers  we  were  not
 willing  to  talk  to  them.  but  the  mo-
 ment  they  came  with  their  hammer
 blows,  of  course,  we  were  ready  with
 bended  knees  to  go  to  the  table.

 In  September  we  were  telling  that
 we  would  not  go  to  the  negotiating
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 table.  But  in  December  here  we  are
 with  all  our  persuasive  terms  ready
 to  go  and  sit  down  at  the  table,  But
 there  is  no  table,  I  am  prepared  to
 go  fo  a  table  and  talk  and  argue  our
 case.  But  there  is  no  table.  The
 Chinese  are  sitting  on  the  chest  of
 this  country  and  asking  us  to  nego-
 tiate.  They  must  be  pushed  and  dis-
 lodged  and  then  only  readiness  must
 be  shown  that  we  will  be  negotiating
 with  the  enemy.

 The  stock  argument  of  the  Gov-
 ernment  is—not  openly  said,  not  pub-
 licly  said,  but  surreptitiously  put
 into  the  ears  of  the  peoplethis.
 They  say:  “What  shall  we  do;  the
 Chinese  are  mighty;  they  have  the
 biggest  land  army  in  the  world  and
 it  is  very  difficult  to  defeat  them”.
 What  a  pity  that  the  one  man’  who
 was  supposed  to  be  roaring  like  a
 lion  should  be  giving  expression  to
 this  kind  of  fear  psychosis.  It  pains
 us.  and  I  particularly  feel  very
 constrained  to  give  expression  to
 this  kind  of  remarks  regarding  the
 Prime  Minister.  But  the  conclusion  is
 inevitable.  We  cannot  escape  this
 conclusion.  What  else?  What  has
 changed  except  the  fact  of  Chinese
 aggression  and  except  the  fact  that
 we  have  suffered  some  _  military
 reverses?  But  the  tragedy  of  it  is  by
 this  kind  of  pusillanimous  atti@ude
 towards  the  aggressor  we  are  convert-
 ing  temporary  reverses  into  perma-
 nent  disabilities  and  into  lasting
 defeat.  Of  course,  Shri  Dhebar  says:
 “Look  at  the  tremendous  advantage
 we  have  got.  China  has  been  isolat-
 ed.”  We  are  asked  to  have  consola-
 tion  in  the  supposed  Chinese  isola-
 tion  and  to  completely  ignore  our
 own  humiliation  in  the  eyes  of  the
 whole  world.

 Shri  Hari  Vishnu  Kamath:  National
 humiliation.

 Shri  Nath  Pai:  Yes,  national  humi-
 liation  in  the  eyes  of  the  whole  world.

 Mr.  Speaker,  I  will  conclude  by
 thanking  you  for  your  indulgence.  In
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 conclusion,  I  will  be  pleading  this
 with  this  House.  Let  us  remember
 that  when  the  Nazi  hordes  of  Hitler
 were  knocking  at  the  doors  of  Moscow
 the  brave  Russians  refused  even  to
 think  of  peace  when  peace  was  offer-
 ed  in  return  for  a  piece  of  Ukraine.
 Let  us  not  forget  that  hardly  had  they
 recovered  from  the  stunning  impact
 of  a  cruel  and  sudden  blow’  the
 American  had  received  at  the  hands
 of  the  Japanese  at  Pearl  Harbour
 before  they  proclaimed  their  resolve
 to  repulse  the  aggressor.  Let  us  not
 for  one  moment  be  unmindful  that
 when  Hitler  after  having  subdued  the
 whole  of  the  continent  of  Europe
 turned  to  Britain  and  offered  peace
 the  British  contemptuously  spurned
 the  hand  of  peace  and  chose  the  oniv
 path  which  is  given  to  those  who  want
 to  stand  for  their  honour,  their
 decency  and  their  self-respect.  Let
 it  not  be  said,  Mr.  Speaker,  that  the
 heir  of  Mahatma  Gandhi,  the  one
 Indian  who  to  millions  of  his  country-
 men  became  a  symbol  of  their  self-
 respect,  was  to  be  seen  suing  on  bend-
 ed  kness  at  the  feet  of  Peking.  We
 must  spare  this  humiliation  and  in
 that  lies  the  salvation  of  this  country.

 Shrimati  Renu  Chakravartty  (Bar-
 rackpore):  Mr.  Speaker,  Sir,  after  the
 speech  of  Shri  Nath  Pai  where,  I  must
 say,  he  has  used  polemics  to  great
 advantage  and  he  has  used  ail]  his
 powers  of  felicity  of  expression  to
 drive  home,  sometimes  in  vitupera-
 tive  terms,  rubbing  into  us  the  humi-
 liation  which  we  have  felt  at  the
 Chinese  aggression  on  to  our  territory
 within  00  miles  of  Tezpur,  what  I
 feel  is  that  this  House  has  been  called
 upon  to  take  a  momentous  decision
 not  on  the  basis  of  either  vituperation
 or  polemics,  because  one  false  step
 which  we  may  take  today  may  cost
 not  only  India  but  Asia  and  the
 world  much  for  what  we  stand  for.
 There  is  no  doubt  about  it  that  even
 when  we  discuss  the  Colombo  pro-
 posals  none  of  us  can  hide  in  our
 hearts  that  there  has  been  a  crisis  of
 confidence  created  by  the  aggression
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 by  China  upon  India.  We  cannot
 forget  it,  and  yet  we  have  to  realise
 that  diplomacy  is  also  part  of  politics.
 As  Shri  Dhebar  has  pointed  out  very
 clearly  and  correctly,  though  Shri
 Nath  Pai  made  an  attack  on  his  speech,
 there  was  no  question  of  giving  up
 any  claims  and  it  was  only  a  question
 of  settling  those  claims.  In  this
 context  it  is  very  important  to  realise
 that  there  is  a  world  outside  and  that
 world  counts.  Nobody  can  forget,
 not  even  the  Chinese,  not  even  the
 strongest  in  the  world,  that  there  is
 a  world  outside.  We  have  to  get
 friends  and  we  have  to  convice  them
 about  the  justness  of  our  claims;  we
 have  also  to  convince  them  of  our
 reasonableness.  There  is  nothing  to
 to  be  ashamed  of  if  we  put  it  that
 way  and  we  have  to  show  that  when
 some  efforts  have  been  made  by  some
 well-meaning  friends  we  respond  to
 them.

 To  the  Colombo  Powers  we  are
 beholden.  There  have  been  speeches
 in  this  House  where  it  hag  been
 stated  in  the  most  vituperative
 Janguage  that  the  Colombo  Powers
 are  doing  nothing  else  but  prostrating
 themselves  before  the  Chinese  propo-
 sals.  They  have  said  that  the
 Colambo  Proposals  are  acrobatics  of
 non-alignment.  It  is  amazing  how
 some  people  revel  in  making  a
 demonstration  that  India  has  few
 friends  and  that  most  of  the  friends
 are  on  the  side  of  China.  It  is  an
 amazing  attitude  of  mind  which  I

 cannot  understand.  What  is  the  aim
 of  such  parties  as  the  Swatantra,  Jan
 Sangh  and  even  Praja  Socialist  and
 Socialist?  They  try  to  demoralise
 India.  They  want  us  to  jain  the
 Western  alliance.  They  want  us  to
 show  our  gratefulness  to  the  United
 States  and  United  Kingdom  by  join-
 ing  the  western  alliamce.  Even  the
 statesmen  frem  United  Kingdom  and
 United  States  do  not  say,  like  our
 friends  here,  that  we  should  join  their
 military  alliance.  We  find  a  letter  by
 Rajaji  in  the  Times  of  India  of
 yesterday  where  he  says:

 MAGHA  4,  884  (SAKA)  Colombo  Conference  6248
 Proposals

 “We  cannot,  it  must  be  obvious
 to  the  meanest  intelligence,  meet
 a  premanent  menace  across  the
 border  of  this  nature  by  tempo-
 rary  measures,  be  it  the  receiving
 of  arms  now  from  America  or
 elsewhere  or  even  by  intimidating
 and  scraping  together  all  the  gold
 and  brass  in  the  country  and
 putting  it  in  the  Treasury.”

 So,  according  to  him,  we  have  to  go
 in  for  permanent  measures  by  enter-
 ing  into  military  alliances  with  the
 west.

 Shri  Ranga:  It  is  obvious.

 Shrimati  Renu  Chakravartty:  May
 I  say  that  when  Shri  Ranga  was
 speaking  yesterday  he  did  not  make
 his  suggestion  in  very  clear  terms  in
 the  House?  Rajaji  has  been  more  clear
 about  it.

 Shri  Ranga:  I  am  endorsing  it  now.

 Shrimati  Renu  Chakravartty:  I  also
 recommed  to  him  what  Mr.  Galbraith
 says  in  this  connection  because  that
 may  carry  some  weight  with  him.
 Mr.  Galbraith  also  favours  India-
 China  negotiations.  I  suppose  that
 may  carry  more  weight  for  him.

 The  Colombo  Powers  represent  4
 powerful  group  of  nations.  They
 represent  a  group  with  powerful  im-
 pact  even  in  the  United  Nations  which
 neither  the  West  nor  the  East  can  so

 easily  brush  aside.  Mr.  Khrushchev
 and  the  Communist  countries  of  the
 world  have  referred  to  and  praised
 the  role  of  the  non-aligned  group  of
 nations,  and  said  that  they  stand  for
 peace  and,  therefore,  there  should  be
 the  friendliest  relations  between  the
 Socialist  countries  and  the  non-aligned
 nations.  The  Colombo  Powers  are
 non-aligned  like  us.  They  are  not
 members  of  any  military  pact  or
 bloc.  They  scek  to  be  friends  with
 all,  as  we  have  been  and  as  we
 seek  to  be.  They  all  have  experienc-
 ed  the  evi]  effects  of  imperialism.
 Some  have  experienced  the  ways  of
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 Eritish  imperialism,  some  of  the
 Dutch,  French  or  American.  Now
 they  stand  for  Afro-Asian  solidarity.
 They  may  not  have  called  China  as
 wuggressor  but  many  of  them  know  the
 tremendous  harm  that  China  has
 Gane  by  bringing  non-alignment  into
 disrepute  and  creating  a_  situation
 chat  strengthens  such  forces  who
 want  to  drag  us  into  military  allianc-
 es

 We  are  deeply  grateful  to  the
 Colombo  Powers.  It  is  a  matter  of
 shame  that  some  Members  have
 showered  abuse  on  them,  I  would  like
 lo  point  out  that  even  the  press,
 ubout  whom  we  have  heard  so  much,
 the  Anandabazar  Patrika,  which  has
 che  largest  circulation  in  my  country,
 hrs  pointed  out

 Shri  Ranga:  In  your  country?

 Shrimati  Renu  Chakravartty:  I  am
 sorry;  in  my  State.  That  is  the
 Bengali  way  of  referring  to  the  State.
 ‘We.  Bengalis,  do  not  know  English
 so  well.

 The  Anandabazar  Patrika  talks
 ubout  the  talks  Mrs.  Bandranaike  had
 with  our  Prime  Minister.  Look  at  the
 tanguage  they  use.  They  say:

 “We  know  our  Prime  Minister
 toves  to  talk  too  much.  In  place
 ind  out  of  place,  in  necessity  and
 zIso  unnecessarily  he  rains  .tor-
 rents  of  talk—that  is  his  nature.
 This  time  there  is  added  signi-
 fiance  since  the  tatks  are  going
 on  with  Mrs.  Bandaranaike.  How-
 «ver  much  she  may  be  a  politi-
 sian,  she  is,  after  all,  a  woman.
 Therefore,  she  should  not  find
 evermuch  talking  distasteful.
 May  be.  she  is  also  not  averse  to
 <itting  and  weaving  a  network  of
 words.  So,  if  only  for  these
 reasons,  a  flood  of  talk  is  released
 -n  the  Nehru-Bandaranaike  meet-
 ‘ngs  then  that  is  not  something
 that  is  incomprehensible.”
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 This  is  the  type  of  language  that  is
 constantly  used  in  the  press.  Also,
 this  is  the  type  of  language  which
 we  have  seen  reflected  in  this  House.
 What  is  the  type  of  language  that
 Shri  Anthony  used  yesterday?  He
 talked  about  prostrating  before  the
 Chinese.  He  talked  about  acrobatics
 of  non-alignment.  All  these  things
 have  caused  great  harm  to  us.  When
 Mr.  Ali  Sabri  held  a  press  conference,
 he  was  heckled,  As  has  been  brought
 to  our  notice  by  The  Hindu  even  the
 one  friend  that  we  have  has  been
 heckled.  I  say  that  these  things
 should  be  taken  notice  of.  The
 Hindustan  Times  has  adopted  the
 same  language.  Shri  Nath  Pai  also
 said  the  same  thing.  They  say:  “The
 Colombo  proposals  are,  by  and  large,
 the  Chinese  proposals;  only  they
 differ  in  two  small  respects”.  What
 are  those  two  small  respects?  One  is
 that  we  do  not  have  to  withdraw.  Is
 that  a  very  small  thing?  The  other
 one  is  that  we  have  joint  control  of
 the  area.  Are  these  small  things?
 The  Colombo  powers  have  different-
 iated  between  the  aggressor  and  the
 aggressed  by  the  fact  that  we  are  not
 asked  to  withdraw  in  our  own  terri-
 tory—that  is  what  we  do  not  want  to
 do  and  we  have  not  to  do  it  now—
 whereas  the  Chinese  have  to  with-
 draw  from  their  present  positions.
 Regarding  joint  control  of  Ladakh  as
 a  demilitarised  zone,  let  us  see  what
 our’  Prime  Minister  said  regarding
 the  8th  September  line.  We  in  our
 resolution  have  referred  to  the  resto-
 ration  of  the  status  quo  prior  to  8th
 September.  The  Colombo  Powers
 call  for  a  20-kilometre  withdrawal
 by  the  Chinese  from  their  present
 position;  whatever  that  may  be,  we
 have  to  see  whether  it  comes  to  the
 8th  September  line.  This  brings  us,
 by  and  large,  to  the  8th  September
 line.  But  what  I  want  this  House  to
 consider  is  this.  What  was  the  status
 quo  before  the  8th  September?  The
 area  was  dotted  by  our  checkposts
 around  which  we  exercised  control.
 The  Chinese  also  had  numerous
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 checkposts  around  which  they  exer-
 cised  control.  I  remember  that  when
 we  were  called  by  the  Prime  Minis-
 ter  he  explained  to  us  the  situation  in
 the  beginning  of  August.  It  was  very
 clear  that  some  checkposts  were  right
 in  front  of  us  and  some  right  behind
 us.  So,  even  on  the  8th  September
 there  was  dual  contro]  in  that  area,
 whether  we  like  it  or  not.  It  may  be
 a  bitter  pill  to  swa!low  but  that  was
 a  fact.  In  that  area  the  Chinese  had
 their  checkposts  and  they  controlled
 certain  areas.  We  had  our  checkposts
 and  we  controlled  certain  areas.

 Now,  to  my  mind,  the  Colombo
 proposals  give  us  some  advantages.
 Most  of  the  Chinese  posts  outmanned
 us  in  numbers.  If  the  parity  princi-
 ple  is  accepted,  it  is  advantageous  to
 us.  Some  people  say  in  this  House
 that  we  have  not  accepted  the  8th
 September  line.  I  have  gone  through
 the  debates  and  I  find  that  this  House
 while  debating  the  border  _  situation
 on  the  8th  December  not  only  heard
 Government  enunciate  to  China  and
 Colombo  Powers  the  three  point  reply
 to  Chinese  questions  but  we  heard
 the  Prime  Minister  stating  that  we
 stand  by  the  8th  September  line.  We
 have  passed  the  Resolution:

 “This  House  approves  of  the
 measures  and  policies  adopted  by
 the  Government  to  meet  it.”

 Shri  Ranga:  I  had  made  it  very clear  and  told  the  House  then  that  we
 do  not  accept  that  particular  date, 8th  September,  with  all  its  conse-
 quences.

 Shrimati  Renu  Chakravartty:  I
 never  said  Shri  Ranga  approved  it.  I
 said  that  the  House  approved  it.

 15  hrs.

 Therefore  I  would  certainly  suggest, as  we  had  suggested  earlier  to  the  hon.
 Prime  Minister,  that  we  should  have
 a  Resolution  and  that  Resolution
 should  be  passed  by  this  House;  other-
 2549  (Ai)  LSD—5.
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 wise,  there  will  be  hon.  Members
 who  will  pose  that  they  reficct  the
 opinion  of  this  House.  This  time  we
 wili  find  that  in  the  Opposition  there
 will  not  only  be  the  Communists  but
 other  hon.  Members  also  who  will
 support  the  Government  on  this  mat-
 ter  whatever  the  press  may  say  and
 try  to  show  to  the  country  that  it  is
 only  the  Congressman:  and  the  Com-
 munists  who  support  it.  There  is  no
 united  opposition  of  this  issue,

 Shri  Ranga:  There  are  some  fellow-
 travellers  also.

 Shrimati  Renu  Chakravartty:  Every-
 body  is  a  fellow-traveller.  But,  in
 any  case,  the  Opposition  is  not  oppos-
 ed  to  it.

 I  also  want  to  make  it  clear  that
 this  8th  September  line  is  not  the  line
 of  final  settlement.  Our  claims  with
 all  the  juridical  and  other  proofs
 which  we  have  gathered  remain  and
 we  are  in  duty  bound  to  fight  for
 them.

 I  was  listening  to  Shri  Trivedi.  He
 said  one  thing  which  stunned  me.  He
 said  that  we  shall  fight  with  a  sword
 and  not  with  words.  I  wondered
 what  world  he  was  living  in.  If  a
 world  war  is  to  come,  will  it  be
 fought  with  the  sword?  Are  we
 living  in  the  feudal  times  or  are  we
 living  in  the  modern  world?  Even
 the  strongest  of  nations  and  the
 bitterest  of  enemies  have  begun  to
 realise  the  futility  of  wars.  Only
 the  other  day  Mr.  Khruschov  -  said
 that  not  only  millions  will  be  killed
 in  the  country  of  battle  but  also  in
 countries  far  away  from  the  field  of
 pattle  and  that  there  will  hardly  be
 a  big  city  which  will  live.  If  that  is
 the  story,  can  we  just  say  that  we  shall
 fight  with  the  swords?  We  must  realise
 what  the  consequences  are.  It  is  in
 that  background  also  that  we  have  to
 meke  our  momentous  decision.  Let  it
 not  be  forgotten  that  if  we  follow
 Rajai’s  advice  the  Third  World  War
 will  be  fought  on  India’s  soil.
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 Shri  Ranga:  The  country  will  be
 saved  and  there  will  be  world  peace.

 Shrimati  Kenu  Chakravartty:  I
 would  like  Shri  Ranga  to  realise  that
 the  underestimates  the  consequences
 of  war,  This  exactly  is  one  of  the
 quarrels  in  the  Communist  world
 with  the  Chinese  Communist  Party
 and  it  is  exactly  on  that  point  that
 Shri  Ranga  agree  somewhat  with  the
 Chinese.

 Shri  Daji
 meet,

 Shrimati  Renu  Chakravartty:  We,
 Communists,  stand  for  peace,  but  for
 peace  with  honour.  It  has  to  be  peace
 with  honour  and  the  Colombo  propo-
 sals  provide  a  basis  for  it.  The  inhe-
 rent  strength  of  our  cause  is  reflec-
 ted  in  it  and  China’s  partial  accep-
 tance  gives  the  lie  to  the  propaganda
 that  India  is  belligerent.

 Opposites (Indore):

 I  do  not  underestimate  the  diffi-
 culties  that  will  ie  in  our  path.  Only
 today  I  was  a  little  perturbed  on
 secing  what  has  been  stated  in  the
 joint  communique  issued  from  China
 on  behalf  of  Mr,  Ofroi-Atta  and  Pre-
 mier  Chou  En-lai,  namely,  that  it  ‘s
 not  necessary  for  us  to  meet  on  the
 basis  even  of  clarifications.  It  said
 that  we  need  not  accept  the  clarifi-
 cation  and  that  we  might  even  differ
 on  interpretation;  but  still  we  can
 meet.  It  is  clear  that  anybody  can
 meet  at  any  time.  That  is  not  the  main
 point,  The  main  point  which  we
 would  like  to  know  is  that  we  do  not
 want  protracted  negotiations.  We

 “want  the  negotiations  to  be  success-
 ful  in  keeping  with  the  dignity  and
 honour  of  our  country.  On  that  basis
 it  is  only  right  that  with  the  Colombo
 proposals,  the  clarifications  that  have
 come  to  us  from  eminent  friends
 must  also  be  accepted  by  both  sides.
 It  is  on  that  basis  that  we  should  go
 to  the  conference  table.  Such  state-
 ments  as  I  referred  to  just  now  really
 create  difficulties  in  the  way.

 I  do  not  underestimate  the  diffi-
 culty  because  I  think  that  it  is  as  diffi-
 cult  to  win  peace  as  it  is  to  win  in
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 war,  We  want  to  make  it  known  that
 while  we  will  fight  for  our  border
 claims,  we  are  also  not  going  to  give
 up  Kashmir.  We  also  want  to  make
 that  clear.  There  is  no  question  on
 that  point.  We  entirely  agree  that
 reliance  only  on  foreign  countries  for
 our  arms  supply  threatens  our  inde-
 pendence.  We  have  to  go  on  strenth-
 ening  ourselves.  We  have  to
 strengthen  ourselves  and  our  defence
 potential.  We  must  strengthen  our
 defence  factories,  There  is  the  Isha-
 pore  Rifle  Factory  in  my  _  consti-
 tuency.  I  know,  the  Ordnance  facto-
 ries  are  working  overtime.  They  are
 working  even  on  holidays  and  are
 producing  arms  for  the  defence  of  our
 country.  We  should  be  grateful  to
 them.  We  know  that  the  enthusiasm
 of  the  workers  wil]  not  flag.  We  must
 strengthen  further  our  heavy  indus-
 tries,  that  is,  heavy  engineering,  power,
 oil,  transport  etc.,  and  the  public  sec-
 tor  must  not  be  corroded  in  these
 important  bases  of  our  defenee.

 Our  cause  is  just  and  our  policies
 are  strong.  We  shall  never  enter  into
 military  pacts.  We  have  proved  the
 strength  of  non-alignment.  It  may  he
 difficult  for  us  even  at  the  negotiating
 table,  but  we  shall  accept  the  Colombo
 proposals  and  their  clarifications  in
 toto,  as  stated  by  the  hon.  Prime
 Minister,  as  a  basis  for  consolidating
 the  ceasefire.  As  our  country  was
 united  in  facing  China  in  war,  let  us
 be  united  to  win  the  battle  of  diplo-
 macy  by  wresting  ‘the  initiative  from
 China  who  has  not  accepted  these  pro-
 posals,  Let  us,  this  wise  policy  of
 strength  and  restraint,  go  forward  to
 victory.

 Shri  Mahtab  (Angul):  Mr.  Speaker,
 ‘Sir,  you  will  remember  that  when  you
 asked  us  to  stand  and  solemnly  accept
 the  Resolution,  you  also  decided  that
 this  House  should  meet  now  and  then
 to  be  in  touch  with  the  efforts  which
 are  being  made  to  meet  the  situation
 that  has  arisen  as  a  result  of  the
 Chinese  invasion.  In  consequence  of
 your  decision  we  have  met  this  time,
 So,  it  is  for  the  Government  to  place
 before  us  as  a  matter  of  course  what
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 has  happened  in  the  meanwhile  with
 regard  to  that  particular  matter,
 namely,  the  Chinese  invasion.

 From  the  criticism  which  has  been
 made  of  the  proposals  which  have
 been  put  forth  by  the  Colombo  Powers
 it  appears  as  if  we  are  discussing  a
 peace  treaty  with  China.  I  think,
 more  importance  has  been  given  to
 this  subject  than  is  due  to  it  because
 these  proposals  have  come  as  a  matter
 of  course  and  we  are  discussing  the
 step  which  the  Government  have
 taken  by  accepting  these  proposals  in
 principle.

 I  would  remind  the  House  the
 sequence  of  events.  While  China  had
 been  nibbling  for  some  time  past  at
 our  frontiers  and  while  India  was
 protesting  against  the  Chinese  incur-
 sion,  India  was  also  preparing  to
 strengthen  the  military  outposts  at  the
 frontier.  That  process  was  going  on.
 In  the  meanwhile  the  Chinese  started
 a  massive  invasion  and  there  were
 some  reverses.  Just  at  that  time
 China  offered  to  have  talks  with  India
 and  India,  naturally,  refused  to  have
 any  talks  unless  the  bona  fides  of
 China  were  proved.  Unless  there  is
 evidence  of  bona  fides  on  the  part  of
 China,  no  useful  purpose  can  be  served
 by  having  talks  with  the  Chinese.  In
 that  connection  it  was  announced  that
 if  the  Chinese  went  back  to  the  7th
 September  line  then  alone  there  would
 be  the  test  or  evidence  of  the  Chinese
 bona  fides.  They  did  not  agree.  In
 the  meanwhile  preparations  were  go-
 ing  on  here  to  strengthen  our  army
 and  our  economic  resources.  All  the
 steps  were  being  taken.  In  the  mean-
 while  some  powers  came  forward  and
 made  some  proposals  to  start  talks  on
 some  basis  and  it  is  for  us  to  consider
 as  to  how  to  dea}  with  these  proposals,
 We  are  not  here  to  consider  the  situa-
 tion  as  to  what  relationship  has  to  be
 established  with  China  later  on.  We
 are  here  only  for  the  definite  purpose
 of  dealing  with  these  proposals  which
 have  been  made  to  India  by  some
 Powers.  We  need  not  cast  aspersions
 on  those  powers.  We  do  not  know
 their  motives.  Even  assuming  that
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 they  have  been  motived  by  some  in-
 terest  of  their  own  to  make  these  pro-
 posals,  we  are  not  concerned  with
 that.  Here  are  some  powers  which
 have  nothing  to  do  with  the  invasion
 by  China  or  with  the  defence  of  India
 directly.  They  have  come  forward  and
 made  some  proposals  which  have  to
 be  considered  by  us.

 From  what  point  of  view  are  these
 proposals  to  be  considered  Are  they
 to  be  considered  from  the  point  of
 view  of  the  ultimate  treaty  which  will
 be  arrived  at  with  China  or  from  what
 point  of  view  have  these  to  be  consi-
 dered?  According  to  me,  the  only
 point  for  consideration  wil]  be  whether
 these  proposals  contain  something
 which  would  test  the  bona  fides  of  the
 Chinese.  That  is  the  main  point.
 There  is  no  doubt  that  these  proposals
 contain  the  test  of  China’s  bona  fides,
 Whether  China  accepts  them  or  not
 will  show  whether  their  intention  is
 clear  or  not.  As  it  appears,  they  do
 not  accept  the  clarifications  which
 have  been  given  by  the  Colombo
 powers.  That  clearly  shows  that
 China’s  intention  is  nut  clear.  So  far
 so  good  for  us.  If  we  reject  straight-
 way  the  proposals  which  contain  that
 test,  I  think  that  we  would  be  consi-
 dered  unreasonable  even  by  our  own
 people,  in  view  of  the  propaganda  and
 the  strategy  which  the  Chinese  have
 adopted  so  far.  First  of  all,  they
 withdraw.  That  was  a  strategic  with-
 drawal.  Many  people  may  interpret
 that  withdrawa]  from  various  points
 of  view.  So  far  as  I  am  concerned,  I
 interpret  it  in  the  light  of  what  Mao
 has  said  some  time  ago.  His  theory  of
 war  is  ‘three  steps  forward’  two  steps
 backward’  He  has  all  along  gone  on
 those  lines.  whatever  that  be,  we  are
 not  in  a  position  to  know  actually
 what  Chinese  intended  by  withdra-
 wal,  But,  anyway,  that  step,  along
 with  the  propaganda  which  China
 made  of  peace  created  an  impression
 not  only  outside  India  but  even  inside
 India.  Even  a  person  like  Acharya
 Vinoba  Bhave  suggested  that  India
 should  not  refuse  to  talk  in  the  pre-
 sent  circumstances,  that  is,  in  the  cir-
 cumstances  the  Chinese  withdrawal
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 has  created.  That  being  the  opinion
 created  by  the  steps  taken  by  China,
 we  have  to  see  whether  these  propo-
 sals  contain  something  which  would
 prove  China’s  bona  jides.  If  it  be  that
 these  proposals  do  not  contain  that  kind
 of  test,  then  we  would  have  been
 reasonable  in  saying  that  we  do
 not  trust  China,  and,  therefore,
 we  are  not  going  to  accept  them.
 Since  we  know  clearly  that  these  pro-
 posals  contain  somcthing  which  is  not
 acceptable  to  China,  as  is  proved  now,
 but  which  will  clearly  prove  the  bona
 fides  of  China  ]  think  that  resonably
 we  cannot  straightway  reject  these
 proposals.

 We  are  dealing  with  only  these  pro-
 posals  now.  Assuming  that  these
 Proposals  are  accepted  by  China,  then
 there  will  be  some  indication  that
 China  really  wants  peace.  Then,  the
 discussions  will  start.  It  may  be
 that  the  discussion  may  not  succeed,
 or  it  may  be  that  ultimately  the  dis-
 cussion  may  succeed.
 3.3  hrs,

 [Mr.  DEPUTY-SPEAKER  in  the  Chair.]
 The  policy  of  not  only  this  country,

 but,  for  the  matter  of  that,  of  all  coun-
 tries  is  to  protect  the  rights  and  the
 territories  of  the  country  by  peaceful
 means  if  possible  and  by  force  if  neces-
 sary.  Therefore,  that  point  is  not
 given  up,  that  aggression  should  be
 vacated  completely.  There  is  no  indi-
 cation  that  Government  are  changing
 their  minds  on  that.  Why  should  we
 attribute  motives  to  Government  when
 there  is  no  definite  indication  of  that?
 The  preparations  are  going  on.  I
 would  have  been  very  glad  if  the
 critics  had  raised  the  question  of  pre-
 paration  and  elicited  some  informa-
 tion  from  Government  as  to  how  the
 preparations  are  going  on.

 I  think  that  in  the  present  context,
 the  consideration  of  these  proposals
 is  a  very  small  matter,  as  it  appears
 to  me.  We  should  be  prepared  for  the
 situation  that  the  Chinese  would  not
 accept  these  proposals  or  even  if  the
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 discussion  starts,  the  Chinese  will  not
 accept  India’s  position  and  they  will
 insist  upon  staying  on  somewhere.  We
 should  be  prepared  for  that  kind  of
 situation.  That  is  the  main  and  im-
 portant  question  with  which  Mem-
 bers  of  Parliament  should  concern
 themselves,

 Apart  from  that,  it  was  the  good-
 ness  of  the  Prime  Minister,  and  it  was
 the  goodness  of  Government  that  they
 placed  this  matter  before  us.  Other-
 wise,  these  discussions  could  have
 been  carried  on  without  the  knowledge
 of  the  House,  as  a  matter  of  course.
 The  Prime  Minister  gave  importance
 to  this  House,  and  he  considered  it
 necessary  to  place  this  matter  before
 us.  Otherwise,  there  was  no  neces-
 sity.  These  discussions  or  these  talks
 usually  go  on  in  a  routine  manner.

 The  suggestion  that  these  proposals
 should  have  been  straightway  vreject-
 ed  does  not  stand  to  reason.  We  have
 to  prove  to  our  own  people  also  and
 to  the  public  opinion  outside  that
 whatever  we  say  stands  to
 reason,  We  have  to  argue  out  our
 case,

 When  I  was  listening  to  the  speeches
 of  the  critics,  I  noticed  that  that  they
 were  going  out  of  these  proposals  in
 order  to  prove  their  own  contention.
 They  did  not  confine  themselves  to
 the  terms  of  these  proposals.  I  am
 not  here  to  compare  these  proposals
 with  the  stand  or  rather  the  sugges-
 tion  which  was  made  that  the  Chinese
 shculd  withdraw  to  the  7th  September
 line.  I  have  not  cared  to  study  the
 maps  to  find  out  whether  it  exactly
 coinciles  with  this  line  or  that  line;
 I  do  not  know.  But  I  am  convinced
 that  the  proposals  contain  something
 which  if  accepted  by  China  will  prove
 their  bona  fides.  That  is  the  main
 point.  Here,  it  is  not  a  question  of
 miles.  The  area  is  such  that  I  do  not
 think  anybody  exactly  knows  the  ex-
 tent  of  it  in  terms  of  miles  or  kilo-
 metres,



 6259  Motion  re:

 Leaving  aside  that  point,  since  we
 ars  convinced  that  these  propgsa:s  if
 accepted  by  China  would  prove  their
 bona  fides  that  they  really  want  peace,
 We  cannot  straightway  reject  them.
 And  there  the  matter  ends.  This  is  a
 very  small  thing  in  the  context  of  the
 Chinese  invasion.  We  have  to  be  pre-
 pared  for  the  ultimate  victory  for  our-
 selves.  India  must  have  the  necessary
 strength  to  protect  its  own  territory
 and  its  own  ‘interests.  Time  and
 again,  reference  has  been  made  to  the
 assistance  to  be  asked  for  from  other
 enuntries.  This  insistence  has  gone  so
 far  as  to  suggest  that  India  should
 approach  some  countries  to  under-
 write  her  defence.  This  is  a  strange
 proposal.  J  do  not  know  how  ii  will
 build  up  our  morale  or  the  morale  of
 the  Army  or  the  morale  of  the  gene-
 ra!  civil  population.  No  independent
 country  can  ask  any  other  country  to
 under-write  her  defence.  Here  we
 are  and  we  have  to  defend  our  own
 country.  I  do  not  admit  that  the
 Chinese  are  more  powerful  than  we.
 T  Haye  beli-f  in  myself,  based  on
 reason,  that  we  can  defeat  China  and
 we  will  defeat  China:  There  is  no
 doubt  abe!  ‘hat.  We  have  the  neces-
 sary  strength.  The  only  difference
 which  was  there  in  October  last  was
 our  state  of  unpreparedness.  We  did
 not  expect  invasion  at  that  particular
 time  and  from  that  particular  quarter.
 That  was  our  trouble.  That  happens
 jn  the  case  of  all  democracies.  Now
 that  wc  have  known  these  things,  now
 that  we  have  known  the  intentions  of
 China,  I  am  sure  that  the  situation
 which  arose  in  October  last  will  never
 be  repeated.

 That  being  the  position,  it  is  no  use
 always  insisting  upon  foreign  assis-
 tance.  Of  course,  when  one  goes  to
 fight,  necessarily  one  sceks  assistance
 from  all  quarters.  That  is  inevitable.
 That  goes  without  saying.  That  is  a
 secondary  matter.  Our  primary  in-
 terest  should  be  to  build  up  our  own
 morale,  to  build  up  our  own  strength,
 and  to  build  up  our  own  resources.
 Concentration  should  be  made  on  that,
 not  on  the  foreign  assistance  which
 we  shal]  receive  or  which  we  are  re-
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 ceiving.  If  we  go  on  insisting  on
 foreign  assistance  then  I  think  that  we
 are  not  preparing  this  country  for  the
 eventuality  and  we  are  not  preparing
 the  minds  of  our  youth  also  properly.
 We  shouid  keep  in  view  the  »osterity.
 What  will  they  think  of  us  if  we  al-
 ways  go  on  saying  that  we  have  to
 take  foreign  assistance  in  order  to
 defend  ourselves,  I  do  not  think  that
 we  shall  be  creating  a  good  genera-
 tion  after  us  by  that  kind  of  propa-
 ganda.  That  is  my  humble  submis-
 sion  to  those  who  always  insist  upon
 foreign  assistance.

 With  regard  to  the  question  of  non-
 alignment,  that  has  become  a  subject-
 matter  which  has  unfortunately  been
 raised  in  this  connection.  Somehow
 or  other,  the  momentum  of  the  past
 controversy  goes  on.  This  controversy
 was  acute  when  actually  that  problem
 was  a  problem  for  the  whole  world
 sume  years  back.  Today,  that  situa-
 tion  also  is  changing,  in  the  whole
 world.  So  far  as  we  are  converned,
 non-alignment  at  one  time  used  to
 refer  to  non-alignment  with  the  two
 main  blocs,  the  Russian  bloc  and  the
 American  bloc.  Today,  we  are  up
 against  China.  Therefore,  we  are  to
 seek  friends  now.  Whoever  is  against
 China  is  our  friend.  This  new  kind
 of  alignment  has  to  grow  and  is  grow-
 ing.  That  being  so,  we  have  to  try  to
 make  as  many  friends  as  possible  on
 this  basis  and  not  on  the  old  basis.  If
 Russia  helps  us  or  even  if  Russia  re-
 mains  neutral,  so  far  so  good,  and
 Russia  is  a  friend  of  ours  thereby.  We
 are  concerned  only  with  China  now.
 Therefore,  we  need  not  mix  up  other
 things,

 Reference  was  made  to  the  intention
 of  China.  We  need  not  mix  up  the
 ideology  here.  As  far  as  my  study
 of  the  Chinese  history  goes,  I  think
 that  China’s  intention  is  political  do-
 mination  of  as  many  countries  as  pos-
 sible.  I  do  not  think  that  ‘hey  are
 interested  in  the  ideological  domina-
 tion  here  or  there.  As  I  said  on  some
 other  occasion,  China  is  making  use
 of  cummunism  for  her  own  interests;
 that  is  a  dishonest  way  of  dealing  with
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 [Shri  Mahtab]  ,
 the  ideology  which  she  professes.  That  the  Colombo  proposals.  lt  is  the
 being  so,  we  have  to  take  into  account  Privilege  and  prerogative  of  the
 the  very  fact  that  we  are  up  against
 China  as  a  country.  Therefore,  we
 have  to  make  as  many  friends  as  pos-
 sible,  and  we  have  to  prove  ourselves
 to  be  reasonable  to  those  who  care  to
 be  our  friends  or  who  are  expected
 to  be  our  friends.  We  have  to  prove
 ourselves  to  be  reasonable  to  cur  own
 people  also,  to  the  thinking  people
 here  and  abroad.  From  all  these
 points  of  view,  I  think  that  the  accep-
 tance  of  the  Colombo  proposals  with
 their  clarifications  in  principle  has
 been  a  wise  step.  Otherwise,  I  think
 that  we  would  have  thrown  ourselves
 open  to  all  kinds  of  criticism  from  all
 quarters.  This  is  not  the  time  to  com-
 pare,  and  I  also  think  that  it  is  not
 necessary  to  do  so,  and
 I  feel  that  the  acceptance  of  these
 proposals  will  and  strength  to  our
 cause.  It  is  not  necessary  to  compare
 and  say  whether  these  proposals  are
 inferior  or  superior  to  the  proposals
 which  we  once  made.  We  arc  satis-
 fied,  and  I  am  satisfied,  and  I  think
 that  all  hon.  Members,  if  they  think
 over  this  matter  a  little,  will  be  con-
 vinced  that  the  Colombo  propcsals
 contain  something  which  if  accepted
 by  China  will  prove  their  bona  fides.
 Therefore,  acceptance  of  the  proposals
 in  principle  has  been  a  wise  step;
 otherwise,  it  would  have  been  bad.

 In  conclusion—and  coming  back  to
 the  preparations  stage—I  do  not  think
 that  India  can  afford  to  remain  in  the
 old  mind,  that  is  to  say,  taking  things
 easy.  That  has  been  our  heritage  so
 long.  We  have  now  to  pray  in  the
 words  of  Rabindranath,  He  said:

 I  prayed  to  Thee  for
 Now

 our

 Oh  God,
 peace  and  I  have  got  shame.
 I  pray  ‘Help  us  to  wear
 armour’  ”.

 This  should  be  our  slogan  all  through.

 Shri  A.  C.  Guha  (Barasat):  Sir,
 the  House  has  been  asked  to  cunsider

 Government  to  enter  into  any  nego- tiation  and  to  come  to  any  agreement
 with  any  foreign  power.  It  is  not
 necessary  for  Government  to  have
 previous  consultation  with  Parliament.
 Rather  Government  comes  sometimes
 to  Parliament  for  ratification  after  the
 agreement  has  been  effected.  But
 here  in  pursuance  of  the  democratic
 principle  followed  by  our  Govern-
 ment,  these  proposals  have  been
 placed  before  this  House  for  consi-
 deration,  so  that  Government  may take  some  guidance  from  the  general
 trend  of  discussion  in  the  House.
 There  has  not  been  any  amcndment
 giving  a  sort  of  directive  to  Govern-
 ment  to  act  this  way  or  that.  That
 hata  be  left  to  the  Government’s
 own  discretion,

 During  these  few  months,  high
 passion  has  been  roused  and  rightly,
 there  has  been  indignation  al  through
 the  country  about  the  intention  of  the
 Chinese.  So  any  proposal  lu  hiuve  a
 sort  of  conciliation  or  negotiation
 with  China  will  arouse  some  bitter
 opposition,  The  Government  and
 this  House  should  take  cognisunce  of
 this  fact  that  whatever  may  be  the
 issue  or  settlement  after  the  Colombo
 Conference,  the  opinion  of  the  publie has  to  be  taken  into  account  and  the
 public  has  to  be  satisfied  and  edu-
 cated  in  the  right  way.  For  that
 Purpose,  the  Government  should  be
 very  careful.  It  should  not  allow
 public  opinion  to  go  to  either  extreme.

 The  proposals  put  forward  by  the
 Colombo  Conference  may  not  wholly
 accord  with  our  minimum  demand,
 that  is  the  Chinese  retreating  up  to
 the  7th  September  4962  line.  To  a
 great  extent,  the  proposals  would
 tally  with  our  minimum  demand  and
 as  such  they  can  be  taken  as  a  satis-.
 factory  ground  for  starting  any  nego-
 tiations.  Some  Members  have  pointed
 out  that  China  has  rejected  them.  I
 think  that  has  placed  our  Government
 and  our  country  in  a  better  position.
 If  China  has  rejected  them,  that
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 would  put  us  in  a  less  embarrassing
 position  and  we  can  go  forward  cons}-
 dering  the  proposals  in  a  dispassionate
 way—apart  from  whether  China  will
 accept  them  or  not.

 Shri  Nath  Pai  has  made  a  very
 eloquent  and  impassioned  speech.  He
 is  a  very  effective  speaker.  He
 quoted  certain  slokas  from  the  Gita  in
 which  Shri  Krishna  exhorted  Arjun
 about  the  inevitability  of  war  in
 certain  circumstances.  But  only  he
 forgot  to  mention  that  before  Shri
 Krishna  gave  that  advice  to  Arjun,
 he  himself  tried  to  negotiate  with  the
 Kauravas  not  for  the  whole  kingdom,
 not  for  half  of  it,  but  only  for  five
 smal]  villages  for  the  five  brothers.
 (Shri  Yashpal  Singh:  Seven  villages).

 Only  when  that  modest  proposal  of
 Shri  Krishna  was  rejected,  did  he
 advise  Arjun  about  the  inevitability
 of  the  war.  So  that  advice  in  the
 Gita  should  be  taken  in  the  context
 in  which  it  was  given  to  Arjun.  In
 the  present  proposals,  I  do  not  think
 we  have  been  faced  with  such  an
 extreme  situation.  Rather,  as  was
 stated  by  the  Prime  Minister  yester-
 day,  in  some  points,  the  Colombo
 proposals  are  more  favourable  than
 our  minimum  demand,  that  is,  Chinese
 retreat  up  to  the  7th  September  962
 line.  In  some  Points,  of  course,  we
 have  not  got  what  we  stipulated  in
 our  minimum  demand.  Two  main
 points  in  our  favour  in  the  proposals
 are  that  we  have  not  to  withdraw
 anywhere.  We  shall  remain  where
 we  are  in  our  territory.  The  with-
 drawal  will  be  only  of  the  Chinese
 forces.  In  the  vacated  territory,  there
 would  be  joint  control.

 But  there  is  also.  the  risk  of  the
 frontier  along  that  line  being  frozen,
 which  was  very  eloquently  mentioned
 by  Shri  Nath  Pai.  But  if  we  have  got
 joint  civil  control  of  that  territory,
 that  risk  is,  to  some  extent,  ubviated.
 Anyhow,  we  should  be  careful  about
 the  danger  of  freezing  the  borders
 along  the  line  now  temporarily  set-
 tled,  if  of  course,  China  accepts  the
 proposals.  I  think  while  negotiating,
 Government  should  try  to  fix  a  time-

 MAGHA  4,  884  (SAKA)  Colombo  Conference  6264
 Proposals
 months,  one  year  or

 like  that,  -  after  which
 be  free  to  act

 limit  of  six
 something
 Government  would

 “according  to  its  own  light.  We  stand
 by  the  pledge  we  took  here  on  the
 4th  November  to  drive  out  the  ag-
 gressor  from  the  sacred  soil  of  India.
 By  accepting  the  Colombo  proposals,
 we  are  not  accepting  any  settlement
 with  China.  We  are  only  accepting
 certain  conditions  for  starting  nego-
 tiations,  That  is  a  very  important
 factor  to  be  borne  in  mind  when  con-
 sidering  these  proposals.

 It  may  be  mentioned  that  yet  we
 have  not  reoccupied  the  entire  ter-
 ritory  which  we  claim  as  our  own
 and,  in  a  way,  it  is  a  sort  of  withdra-
 wal  from  our  main  contention,  a  sort
 of  retreat.  In  the  present  world  con-
 text.  I  think  such  a  retreat,  if  at  all
 it  is  a  retreat,  is  not  very  unusual  or
 very  undignified.  The  other  day  a
 very  big  power,  the  USSR,  had  a  sort
 of  withdrawl  or  retreat  from  Cuba.
 Before  that,  the  U.K.  had  a  sore  of
 retreat  or  withdrawal  from
 Suez  and  the  USA  had  a  sort
 of  retreat  or  withdrawal  from
 Korea.  So  even  if  it  is  considered
 that  the  acceptance  of  the  Colombo
 proposals  for  starting  negotiations
 with  China  would  mean  a  sort  of
 withdrawal  or  retreat  from  our
 original  claim,  I  do  not  think  that
 would  much  hurt  the  dignity  and
 prestige  of  the  nation.  We  can  with-
 draw  alsm  from  our  strength,  we  can
 make  a  gesture  also  out  of  our  own
 understanding  of  the  situation,

 What  is  the  alternative  to  accept-
 ing  the  Colombo  proposals?  Shri
 Nath  Pai  has  ridiculed  the  idea  of
 political  isolation.  He  is  a  student
 of  politics,  and  he  ought  to  know
 that  it  ig  the  most  dangerous  thing
 in  politics  for  a  nation  to  be  isolated.
 During  the  last  two  world  wars,  the
 greatest  factor  operating  against
 Germany  was  her  isolation  in  world
 politics.  If  today  China  does  not
 accept  the  Colombo  proposals,  surely
 she  will  be  isolated  in  world  politics.
 If  we  do  net  accept  the  Coiombo
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 Proposals,  we  lose  the  sympathy  and
 support  of  the  non-aligned  Powers.
 Some  may  Say  we  have  not  yet  got
 any  support  from  them.  Anyhow,  if
 we  reject  their  proposals  we  shall
 Tose  the  sympathy  and  goodwili  of
 the  non-al.gned  Powers,  who  form
 about  50  per  cent  of  the  total  mem-
 bership  of  the  UNO.  We  also  lose
 the  sympathy  and  goodwill  of  the
 communist  bloc.  I  think  we  should
 take  note  of  the  discussion  that  took
 Place  very  recently  in  East  Berlin  on
 the  occasion  of  the  East  German
 Communist  Party  Conference.  There,
 China  was  almost  isolated,  not  solcly
 on  the  issue  of  India,  but  surcly  also
 on  the  issue  of  India  as  of  Cuba.  In
 the  whole  communist  bloc,  China  was
 isolnted  except  for  Albania.  and
 anybody  can  understand  that  Albania
 counts  little  in  word  opinion.  So,
 if  we  reject  the  Colombo  proposals,
 we  shall  lose  the  support  of  the  non-
 aligned  countries  as  also  the
 communist  bloc  and  will  have  to
 depend  only  on  the  support  of  the
 Anglo-American  bloc.

 I  know  and  the  House  a'so  knows
 the  great  help  that  we  have  reccived
 all  these  years  from  the  USA  and
 also  from  some  other  democratic
 countr'es  for  our  development  work,
 for  the  implementation  of  our  Plans,
 I  also  feel  that  we  have  not  bcen
 quite  outspoken  in  acknowledging
 that  aid.  In  the  present  em«rgency,
 onlv  the  USA  and  the  UK  came
 forwirqd  immediately  with  some
 m?ss‘ve  aid  for  our  militarv  defence.
 In  snite  of  all  these  things.  I  woud
 sav  that  it  would  be  a  dangerous
 thing  for  India  to  depend  only  on  the
 support  of  the  Anglo-American  bloc.
 It  would  amount  to  practically
 aligning  India  with  the  American
 binc.  This  House  is  committed  to  the
 poliev  of  non-alignment.  and  this
 emergency  has  not  revealed  any
 reasans  tn  revisn  that  policev,  We
 stil  stand  bv  the  nolicy  of  non-
 alipmment  and  in  view  of  that,  it
 wold  be  a  daneerous  thing  to
 al‘enate  the  support  of  all  other
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 nations,  and  simply  depend  on  the
 support  and  sympathy  of  American
 and  UK.  That  is  also  a  reason  why
 we  should  not  reject  the  proposals.

 4
 We  know  that  it  has  been  very

 difficult  for  us  to  depend  on  the
 bona  fides  or  the  proclaimed  words
 ot  China.  China’s  designs  are  known
 not  only  to  India,  but  also  the  other
 countrics.  China  has  been  building
 up  her  military  strength  for  the
 imp  ementation  of  her  _  political
 ambitions.  She  wants  to  be  the
 supreme  nation  in  Asia  and  Africa,
 and  to  that  India  is  the  only
 challenge.  So,  she  wants  to  humi-
 liate  India,  ang  she  will  find  some
 consolation  that  she  has  been  able
 to  inflict  some  humiliation  on  us
 through  this  military  defeat  in  NEFA
 and  Ladakh,  but  we  should  not  take
 it  as  such.  As  a  peaceful  nation,  we
 were  not  prepared  for  the  invasion,
 So,  in  the  first  onslaught  we  might
 have  suffered  some  defeat  yet  for  that
 we  should  not  suffer  from  a  sense  of
 false  prestige.  We  shou'd  take  a
 realistic  view  ‘of  the  whole  situation.

 Knowing  the  Chinese  designs,
 knowing  the  military  strength  of
 China,  it  is  our  imperative  duty  to
 build  up  our  military  strength.  The
 acceptance  of  the  Colombo  proposals
 does  not  mean  the  end  of  hostilities
 with  China  or  the  end  of  the  emer-
 gency  conditions  createg  in  India,  We
 should  continue  to  build  up  our
 military  strength  from  our  own
 resources  and  the  aid  that  we  can
 get  from  friendly  nations.  In  that
 there  should  not  be  any  inhibition,
 and  I  hope  that  the  democratic
 countries  of  the  world  wil  also
 realise  that  by  accepting  the  Colombo
 proposals.  for  making  the  ground
 ready  for  some  discussion  with
 China,  we  aré  not  making  any
 surrender  of  our  democratic  rights,
 thet  we  are  not  making  anv  surrender
 of  our  national  integrity  and  dignity
 to  the  agrressive  designs  of  China,  On
 that  issue  we  should  be  clear  and  I
 hope  that  realising  this,  the  demo-
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 cratic  countries  will  continue  to  render
 us  the  necessary  aid  for  strengthening
 ourselves  militarily  and  for  the
 implementation  of  our  Third  P.an.
 There  should  not  be  any  inhabitions
 on  our  part  in  accepting  such  help

 Shri  P.  K.  Deo  (Kalahandi):  It  is
 a  tribute  to  Indian  democracy  that
 Parliament  is  being  consulted  at
 every  stage  of  the  development  of
 this  vital  issue  which  affects  the
 honour  and  integrity  of  this  country.
 It  would  be  worth  while  if  these
 deliberations  are  goins  to  guide  the
 Government  policy,  but  our  impres-
 sion  is  that  we  are  asked  to  put  cur
 seal  of  approval  on  a  fait  accompli,
 that  we  are  simply  asked  to  endorse
 what  has  already  been  accepted  by
 Government.  If  that  is  so,  with  all
 humility  I  beg  to  say  that  this  debate
 is  going  to  be  reduced  to  a  mockery.

 The  last  time  we  discussed  this
 subject  was  on  l0th  December,  1962,
 and  the  three  words  used  by  the
 Prime  Minister  then,  namely  dignity,
 decency  ang  self-respect,  are  still
 ringing  in  my  ears.  He  said:  peace
 and  peaceful  settlement  can  ever  be
 pursued  only  on  the  basis  of  dignity,
 decency  and  self-respect,  and  it  would
 be  fatal  to  compromise  with  aggres-
 sion,  We  have  already  rejected  the
 three-point  proposal  of  the  Chinese,
 inviting  us  to  the  conference  table,
 and  their  proposal  of  mutual  with-
 drawal  of  20  KM  from  the  actual  line
 of  control.  Though  the  Government
 have  offered  to  talk  on  the  restora-
 tion  of  the  status  quo  of  7
 September,  there  are  many  in  this
 House.  both  in  the  Opposition  and  in
 the  Treasury  Benches,  who  would
 never  reconcile  themselves  to  that
 decision,  except  probably  a  few
 communist  friends  on  this  side  of  the
 House  and  some  crypto-communists
 in  the  Treasury  Benches.

 Shrimati  Yashoda  Reddy
 (Kurnool):  We  object  to  that  state-
 ment.
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 Shri  P.  EK.  Dee:  l:  the  meantime, 45  eventful  days  have  passed.  Now
 we  meet  again  io  scratch  our  heads
 to  find  a  solution.

 Even  though  the  Government  have
 utilised  this  period  of  45  days  for
 clapping  down  many  a  patriot  for  his
 bona  fide  criticism  of  Government
 complacency,  as  a  political  vendetta
 and  in  further  eroding  the  democratic
 process  by  suspend:ng  by-elections
 and  abrogating  the  appellate  rights
 of  the  victims  of  the  Defence  of
 India  Act,  nothing  has  been  done  so
 far  to  carry  into  execution  the
 nation’s  determination  to  recover  the
 territory  iost  by  Chinese  aggression.
 We  have  reoccupied  a  few  areas
 and  that  too  only  when  and  where
 the  enemy  had  withdrawn  and  with
 the  enemy’s  permission.  Thig  clearly
 indicates  our  passive  acceptance  of
 the  Chinese  unilateral  ceasefire  and
 our  unwillingness  to  take  the
 offensive  to  repel  the  aggression
 and  to  fulfil  the  very  promise  ‘that
 has  been  given  to  the  nation  by  the
 solemn  resolution  of  November  ]4th,
 1962.  Sir,  what  we  have  done  so  far
 has  been’  inconsistent  with  that
 solemn  promise.  It  is  a  pity  that
 the  Government  have  not  fu'ly
 utilised  the  spontaneous  upsurge  that
 has  been  seen  in  this  country  when
 the  entire  nation  stood  like  a  rock
 behind  the  Prime  Min’'ster,  None  of
 this  nation  has  been  aked  at  last  to
 eat  the  humble  pie.  We  would  not
 be  a  party  to  that.

 Let  us  discuss  the  merits  of  the
 six  non-aligned  nations.  If  the
 proposal  had  already  been  accepted,
 it  would  be  like  flogging  a  dead  horse.
 Still,  I  would  like  to  give  my  com-
 ments  on  these  proposals.  At  the
 outset,  I  express  sincere  thanks  for
 these  friends  who  have  made  an
 endeavour  to  find  a  peaceful  settle-
 ment,  but  they  failed  to  call  »  spade
 a  spade.  But  I  must  sav  with  all
 humility  that  these  proposils  have
 fallen  far  short  of  the  exnectations
 of  all  patriotic  Indians  Thev  are
 conspicuous  by  the  absence  of  any
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 condemnation  or  even  a  reference  to
 Chinese  aggression,  even  though  we
 all  know  that  naked  and  unprovoked
 aggression  has  been  committed  on
 India  and  14,000  square  miles  had
 been  occupied  by  show.  of  sheer
 might.  Probably  it  is  the  fear  of
 China  that  has  cast  a  heavy  shadow
 on  the  proceedings  of  the  Conference
 and  that  had  inhibited  a  truly  non-
 aligned  and  objective  approach  to  this
 vital  question.  It  seems  to  me  that
 they  wcre  guided  by  two  motives:
 not  to  offend  China  and  to  save  the
 face  of  India.  They  place  the
 aggressor  and  the  aggressed  on  parity
 they  call  this  a  border  dispute;  they
 say  it  is  adjustment  of  a  few  square
 miles  of  territory  either  this  side  or
 that  side.

 I  beg  to  submit  that  either  it  is  a
 fear  complex  or  they  were  not  fully
 briefed.  My  friend  Shri  Dwivedy
 ‘esterday  quoted  a  passage  from  the
 UAR  magazine  to  show  how  backward
 we  are  in  our  diplomatic  approach,
 how  we  failed  miserably  in  convinc-
 ing  our  friends  about  the  rightness  of
 our  stand,

 According  to  our  Prime  Minister  the
 Colombo  proposals  are  more  or  less
 akin  to  the  Government  proposal—
 restoration  of  the  status  quo  ante  of
 the  8th  September,  1962.  But  to  us,
 it  seems  to  be  more  identical  to  the
 three  point  proposal  of  China,  except
 that  we  are  not  asked  to  withdraw
 further  20  kilo  metres  in  our  side.
 They  did  not  advance  uniformaly  20
 kilometres  in  all  sectors.  From  map
 No.  V  you  will  find  that  in  the  Galwan
 valley  they  had  advanced  much  more
 and  even  if  they  withdraw  20  kilo-
 metres  backward,  still  they  will  be  in
 possession  of  large  chunks  of  Indian
 territory  and  enjoy  the  fruits  of  their
 aggression,  Three  or  four  Indian  check
 posts  which  recently  fell  would  be  in
 their  possession.  Further  more,  we
 would  not  be  restored  the  42  check
 posts  in  the  Ladakh  sector  and  two  in
 the  Eastern  Sector  which  we  had  to
 leave  due  to  Chinese  aggression.  The
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 acceptance  of  the  buffer  zone  to  me  is
 an  abdication  of  our  sovereign  right of  movement  of  troops  in  our  own
 area.  We  cannot  be  a  party  to  it.

 Now,  let  us  see  what  we  gain.  We
 will  be  dragged  to  a  conference  table.
 This  is  not,  Sir,  the  first  time  we  are
 going  to  the  conference  table.  Every- time  we  had  gone  to  the  conference
 table,  China  presented  us  with  Chinese
 maps  claiming  larger  chunks  of  Indian
 territory.  That  is  our  experience.
 What  effect  will  it  have  even  if  there
 is  an  agreement?  We  have  burnt  our
 fingers  very  badly,  by  signing  the
 agreement  in  1954.  Time  has  proved
 that  the  954  agreement  is  not  worth
 the  paper  on  which  it  was  subscribed.
 Taking  all  these  factors  into  consi-
 deration,  I  feel  it  is  futile  to  go  to  the
 conference  table  for  a  talk  again,
 especially  when  the  Chinese  mind  is
 so  clear.

 Have  we  not  learnt  that  there  has
 been  increasingly  massive  concentra-
 tion  of  Chinese  troops  across  the
 Indian  border?  Have  we  _  forgotten
 that  for  the  sake  of  her  aggressive
 designs  China  could  afford  to  pick
 quarrels  even  with  her  brotherly
 countries  in  the  communist  camp?
 The  intentions  of  China  are  quite
 clear.  These  Colombo  proposals
 militr-  ly  amount  to  a  complete  sur-
 render  on  our  part;  it  would  be  deny-
 ing  our  galant  soldiers  a  chance  to  ret-
 rieve  India’s  lost  honour.  Are  we  to
 remain  a  defeated  nation  for  all  time
 to  come?  We  are  told  that  we  may
 gain  time  as  if  China  will  not  gain
 time  in  the  meanwhile.  Our  past  per-
 formance  has  been  very  poor.  In
 this  regard  I  do  not  want  to  repeat
 the  unpalatable  story  of  our  unpre-
 paredness.  Since  1954,  ve  hive  been
 a  victim  of  aggression.  What  have  we
 done?  It  will  rather  be  a  diplomatic
 blunder  because  it  will  adversely
 affect  our  relationship  with  our  friends
 who  have  ungrudgingly  supplied  us
 with  the  latest  equipment  at  our  hour
 of  need.
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 Mr,  Deputy-Speaker:  The  hon.  Mem-
 ber’s  time  is  up.  He  has  taken  5  min-
 utes.

 Shri  P.  K.  Deo:  Others  have  taken
 25  minutes,

 Mr.  Deputy-Speaker:  Your  leader
 has  taken  25  minutes.  Please  wind
 up,

 Shri  P.  K.  Deo:  I  am_  concluding,
 Sir.  It  will  create  doubts  in  the  minds
 of  our  sincere  friends  in  this  crisis
 regarding  our  bona  fides.  We  still
 stand  by  the  statement  of  Rajaji  and
 his  suggestion  to  the  Government  and
 the  country  in  this  regard.  It  is  high
 time  that  we  shall  have  to  revise  our
 non-aligned  policy  and  come  to  an
 understanding  and  have  an  alignment
 with  the  friends  in  our  crisis  so  that
 we  can  keep  the  security  and  the
 integrity  of  this  country  in  tact.  Now,
 Sir,  politically  the  Colombo  proposals
 will  amount  to  secession  of  Indian
 territory.  Only  day  before  yesterday
 we  referred  to  the  Joint  Select  Com-
 mittee  a  Bill  making  it  a  crime  to
 talk  even  the  secession  of  territory.
 Todav  we  are  asking  the  House  to
 secede  part  of  this  country!  Are
 we  not  blowing  hot  and  cold  in
 the  same  breath?  Now,  psycholo-
 gically,  it  will  dampen  the  spontaneous
 enthusiasm  of  the  people,  the  unpre-
 cedented  determination  and  unity
 that  have  been  manifested  so  far,
 which  once  gone  no  amount  of  brave
 words  from  any  platform  or  even  the
 M.P.s’  parade  on  the  Republic  Day
 is  going  to  revive.

 We  are  told  that  the  refusal  of  talks
 at  this  stage  may  be  misunderstood.
 I  beg  to  ask  why  it  should  be  mis-
 understood  if  our  friends  would  be
 properly  told  about  it.  We  failed  in
 our  most  fundamental  dy  to  con-
 vince  our  friends  that  we  stand  on
 the  right:  and  it  is  due  to  our  inabi-
 lity  in  educating  our  friends  that  we
 fear  that  the  world  will  misunder-
 sand  us.  I  do  not  fing  any  ground
 in  that  argument,

 MAGHA  4,  884  (SAKA)  Colombo  Conference  6272
 Proposals

 Lastly,  I  submit  with  all  humility,
 that  we  on  this  side  of  the  House
 cannot  be  a  party  to  lower  the  flag
 of  this  country  by  accepting  the
 Colombo  proposals  which  are  incon-
 sistent  with  our  earlier  stand.  Even
 though  we  have  moved  an  amend-
 rent,  it  does  not  mean  that  we  en-
 dorse  the  proposals.  We  fully  oppose
 t.e  motion  if  this  House  accepts  the
 Government’s  stand  regarding  the
 Colombo  proposals.

 श्री  कमल  नयन  बजाज  (वर्धा)
 उपाध्यक्ष  महोदय,  जब  से  चाइना  का  आक्रमण

 हुआ  है,  तब  से  हम  देखते  हैं  कि  जब  उसकी
 मर्जी  में  आया  उसने  आक्रमण  किया  और
 जब  उसकी  मर्जी  में  आया  तो  उसने  उसको
 स्थगित  भी  किया  ।

 राज  हमारे  सामने  कोलम्बो  प्रस्ताव
 विचाराधीन  हैं  ।  कुछ  लोगों  का  ऐसा  विचार

 मालूम  होता  है  कि उनको  इस  बात  का  अन्देशा

 है  कि  चाइना  क्‍या  कर  रहा  है  कौर  उसका
 परिणाम  हमारे  ऊपर  क्या  होगा  इसको  सोच
 कर  हमको  कोलम्बो  प्रस्ताव  पर  विचार
 करना  चाहिये  ।

 जब'  तक  कोलम्बो  प्रस्ताव  हमारे  सामने

 हैं  हमको  यह  सोचने  का  कोई  कारण  ही  नहीं
 कि  चाइना  क्‍या  करेगा  |  हमारे  देश  के  ऊपर
 आक्रमण  हुआ  |  इसका  प्रभाव  कुछ  तटस्थ
 देशों  के  ऊपर  हुआ  ।  दुनिया  के  अन्दर  जो  देश
 आजादी  के  मानने  वाले  हैं,  जो  जनता  की
 स्वतंत्रता  को  मानने  वाले  हैं  कौर  जो  मानव
 कल्याण  तथा  विश्व  शांति  में  विश्वास  रखते

 हैं,  व ेसच्चे  दिल  से  यह  चाहते  हैं  कि किसी  भी

 तरह  से  यह  युद्ध  बन्द  हो  और  शांति  कायम  हो  I
 ar  इस  प्रयत्न  में  अपनी  सदिच्छा  से,  सदा-
 भावना  से,  जो  कुछ  प्रयास  कोलम्बो  के  मित्र

 राष्ट्रों  ने  किया  है  वह  सराहनीय  है,  उनके
 इरादों  के  लिये  हमें  चादर  तथा  सम्मान  है
 उन्होंने  जो  प्रयत्न  किया  है  उसके  लिये  हम
 अनुग्रहीत  हैं  ।  इसलिये  इस  देव  के  सम्मान
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 तथा  स्वाभिमान  को  कायम  रखते  हुये  हमें
 उनके  प्रस्ताव  पर  इस  दृष्टि  से  विचार  करना
 चाहिये  कि  उस  दिशा  में  कहां  तक  जा  सकते

 हैं।

 हमें  इस  बात  की  खुशी  है  कि  हमारे  प्रधान
 मंत्री  ने  तथा  सरकार  ने  जो  ८  सितम्बर  की
 लाइन  का  प्रोमोज  दिया  था  वह  कम  से  कम

 ऐसा  हे  कि  जिसको  स्व्रीफ़ार  करने  में  दूसरे
 पक्ष  को  दिक्कत  न  हो  ग्रोवर  साथ  में  हमारे
 स्वाभिमान  का  भी  रक्षा  हो  सके  आर  सम्मान
 के  साथ  हम  वातरोग  के  टेबिल  पर  जाकर
 बातचीत  कर  सकें।  हमारे  प्रोपोजल  में  शौर
 कोलम्बो  राष्ट्रों  के  प्रस्ताव  में  यहां  वहां  कुछ
 थोड़ा  बहुत  अन्तर  हो  सकता  है  तो  उसमें,
 जब  वह  हमारे  सामने  पेश  हैं,  अगर  कुद  कमी
 कीया  अगस्त  को  बाय  हो  तो  उसका  स्पष्ट-
 करण  कर  लिया  जाये  ।  को  जम्बो  राष्ट्र  अपना
 जो  कुर  स्पष्टीकरण  दें  उसके  साथ  में  उनके
 प्रस्ताव  को  मंजूर  करते  या  नामंजूर  करने  का
 अ्रधिकार  वास्तव  में  सरकार  को  होता  चाहिये
 ओर  इत  मंजूरी  या  नामंजूरी  के  लिये  इसको
 पालि  वा मेंट  के  सामने  लाने  की  ग्रावृश्यक्रता

 नहीं  |  यह  अ्रत्रिकार  तो  हमें  सरकार  को  हदी  देना

 चाहिये  प्रोर  उसे  है  ही  ।  हम  पहां  मुख्य  सिद्धांतों
 की  चर्चा  यहां  कर  सकते  हैं  ग्रोवर  उसके  अनुसार
 अपनों  नीति  तिबारी  करके  सरकार  अपना
 कार्य  कर  सकती  है  |

 को  नम्बर  के  प्रस्ताव  को  मंजूर  करना  एक
 अहमियत  रखता  है  -  हम  उसको  रिजेक्ट
 भी  करें  तो  उनकी  भो  अहमियत  है।  पर  असली
 बात  यह  है  कि  हम  उसको  मंजूर  करें
 या  उसको  नामंजूर  करें,  जो  कुछ  हम  करें  हमें
 मजबूती  से  करना  चाहिये  |  भ्रमर  हम  उसको

 मंजूर  करें  तो  मंजूर  भी  मजबूती  से  करना
 चाहिये  ज़ोर  अगर  नामंजूर  करे  तो  वह  भी

 मजबूती  से  करना  चाहिये  ।  जब  तक  हमारे
 दिलों  में  इत  बात  का  दढ  संकल्प  है  कि  हम
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 किसी  भी  तरह  चीन  से  दब  कर  अपने  देश
 की  आजादी  या  स्वाभिमान  को  कॉम्प्रोमाइज
 नहीं  करेंगे,  तब  तक  अगर  हम  उस  प्रस्ताव
 को  मान  कर  श्ञांति  स्थापित  होने  की  इच्छा
 विचार  विनिमय  करें  तो  हम  कुछ  खोने  वाले
 नहीं  हैं  -  यदि  हम  डर  से  वहां  जाकर  बातचीत
 करेंगे  तो  उसका  बुरा  परिणाम  होगा  ।  यदि
 डर  के  मारे  हम  इसको  रिजल्ट  करते  हैं  तो
 भी  बुरा  परिणाम  होने  वाला  है  |  हम  जो  भी
 करें  हिम्मत  से  करें  तो  परिणाम  बुरा  होने
 वाला  नहीं  है  ।

 सड़ी  बात  यह  हैं  के  हमारे  देश  में  प्रभी
 तैयारी  की  वामी  है  और  हम  तेरी  को
 करन  में  लगे  है  1  यह  मुख्य  चीज  हैं  ।  वह
 तैयारी  हमको  पूरी  ताकत  के  साथ  आर
 अच्छी  तरह  से  करनी  चाहिये  ।  देश  ने  जो

 उत्साह  दिखाया  हैं  उसका  किस  प्रकार  हम
 सक्रिय  रूप  से  खन्पोग  कर  सकते  है  इसके
 ऊपर  भी  हमको  विचार  करना  चाहिये  |

 आज  हमको  पश्चिमी  देशों  ने  द्यस्त्रों
 की  और  दूसरी  मदद  बढ़ा  उदारता  के  सात
 दी  है  ।  इसका  एक  प्रदान  कारण  है  ।  आज
 चीन  का  जो  भारत  ४7  आक  व  है  छठ
 वास्तव  में  भारत  पर  आक्रमण  नहीं  है,  वह
 दुनिया  को  आजादी  पर  क्रमश  है
 दुनिया  में  जो  स्वतंत्रता  को  मानने  वाले  जोग

 उन  पर  यह  आक्रमण  हे  |  आज  उसने
 भारत  पर  आक्रमण  किया  हैं,  हो  सकता  है
 कि  कल  पाकिस्तान  पर  करे,  बर्मा  पर  करे,
 नेपाल  पर  करे,  भूटान  पर  करे  वह  श्याम,
 कम्बोडिया  वियतनाम  आदि  पर  भी  कल
 आक्रमण  कर  सकता  है।  आज  पश्चिम  देश
 जानते  हैँ  कि  जब  वह  भारत  को  चोली
 आक्रमण  के  खिलाफ  मदद  दे  :  हे  हें  तो उसका
 मतलब  क्या  है।  मान  लोजिय  सन्दल  भारत
 को  पूरी  मदद  देकर  इतना  सुसज्जित  कर
 दिया  कि  फोन  यह  समझ  कि  हम  भारत  पर



 6275  Motion  re:

 आक्रमण  न  करें  -  तो  हो  सकता  है  कि  कल
 बह  श्याम  पर  या  अरन्य  किसी  राष्ट  पर
 आक्रमण  करे।  तो  क्‍या  उम्र  उस  अवस्था  में
 यह  कहेंगे  कि  उपने  हम  पर  ग्रा  जब  नहों
 किया  है,  इसलिये  हम  उस  देश  की  मदद  क्‍यों
 करें  ?

 मान  लीजिये  कि  चीन  के  पास  तीन  या
 साढ़े  तीन  हजार  हवाई  जहाज  हैं,  मुझे  ठीक
 पता  नहीं  कि  हें  या  नहीं  |  और  हमको  उतने
 हवाई  जहाजों  की  चीन  का  मुकाबला
 करने  के  लिये  जरूरत  है  t  are  अमरीका
 हमको  उतने  हवाई  जहाज  दे  देता  है  तो  चीन
 सोच  सकता  हु  कि  अब  लपको  हिन्दुस्तान  से

 नहों  लड़ना  है  क्योंकि  भारत  के  पास  भी  हमारे
 जितने  सावन  हो  गये  हैं  ।  उस  अवस्था  में
 अगर  उसने  बर्मा  पर  या  पाकिस्तान  पर  या
 और  किसी  देश  पर  आक्रमण  किया  तो  क्‍या
 पश्चिमी  देश  हर  एक  देश  को  इतना
 सामान  दे  सकेंगे  कि  वह  पूरे  तौर  से  फोन
 का  मुकाबला  कर  सके  ।  हमको  इस  दृष्टि
 से  सोचना  होगा  कि  जहां  पर  भी  आजादी
 पर  आक्रमण  होगा  हमको  मदद  करनी  होगी
 श्र  इस  बात  की  तैयारी  करनी  पड़ेगी  कि
 खाली  भारत  की  सीमाओं  की  सुरक्षा  को
 जिम्मेदारी  हमारी  नहीं  है,  बल्कि  सब  का

 सहयोग  लेकर  और  सब  को  सद्भावना  ले
 कर  हम  उस  राष्ट्र  की  मदद  करेंगे  जिसको
 आजादी  पर  आक्रमण  हो  ।  हमको  यह
 विचार  रखना  होगा  कि  हम  में  से  जिस  की
 भी  आजादी  पर  चीत  हमला  करेगा  हम
 उसके  खिलाफ  एक  दूसरे  को  मदद  करेंगे  |

 अभी  जब  हमारे  ऊपर  चोट  का  आक्रमण

 हुआ  तो  अमरीका  के  जो  शस्त्रास्त्र  जरमनी
 में  पड़  थे  उनको  हमारी  सहायता  के  लिये

 भेजा  गया  ।  इसी  तरह  से  मान  खोजिये  कि

 हमको  ग्र भरो का  से  हवाई  जहाज  द्रोह  दूसरे
 शस्त्रास्त्र  मिल  जाते  हैं  कौर  कल  को  श्याम

 पर  या  किसी  अन्य  राष्ट्र  पर  चीन  का
 आक्रमण  होता  है  और  अमरीका  हमसे
 कहता  है  कि  तुम  उन  हथियारों  इरादी  को  वहां
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 भेजो,  तो  हम  भेजेंगे  या  नहीं  इस  बात  का
 स्पष्टीकरण  हम  करें  और  फिर  व्यवस्थित
 रूप  से  इस  प्रश्न  पर  विचार  करें  ।  एशिया
 के  सारे  राष्ट्रों  की  स्वतंत्रता  की  रक्षा  की
 जिम्मेवारी  चीन  के  खिलाफ  हमको  अपने
 सिर  पर  समझनी  होंगी  ।  हमको  इसके  लिये
 तैयार  रहना  चाहिये  कि  उनकी  आजादी
 पर  यदि  किसी  भी  तरफ  से  आक्रमण  हो--
 और  इन  समय  तो  केवल  चीन  का  ही
 आक्रमण  हो  सकता  हे--तो  हम  उसका

 मुकाबला  कर  सके  ।  में  तो  समझता  हूं  कि
 जो  छंटे  छोटे  देश  हैं  व ेआराम  चोन  से  घबराये

 हुये  हैं  मीर  उनको  भय  है  कि  उनकी  आजादी
 पर  आक्रमण  हो  सकता  ह  में  इनमें  से  कुछ
 देशों  में  गया  तो  मेने  देखा  कि  उनमें  से  कुछ
 की  आजादी  पर  तो  चीन  का  आक्रमण  हो
 चुका  है  ।  वह  वहां  डरते  हैं  कौर  नगर  इस
 मौके  पर  उनको  पूरा  सहयोग  नहीं  मिलता  है
 तो  उनका  जो  डर  है  वह  कायम  रहता  है।
 इसलिये  यदि  सब  आपस  में  मिल  कर  उस
 का  बा जाब्ते  से इंतजाम  किया  जाय  तो  हम
 काफी  कुछ  कर  सकते  हैं  |

 4  hrs.

 कोला4,  राष्ट्रों  के  प्रपोजल  के  विषय
 में  अपने  प्राय ना  प्रवचन  में  आचार्य  विनोबा
 भावे  ने  १६  तारीख  को  कुछ  अपने  विचार
 प्रकट  किये  हैं  ।  चूंकि  उनका  सीधा  संयंत्र
 कोलम्बो  प्रस्तावों  से  रास्ता  दूँ  इसलिये  में
 उनमें  से  कुछ  थोड़े  से  चुने,  चुने  हिस्से  यहां
 सदन  में  आपकी  रजामंदी  से  पढ़े  देता  हूं  :-

 “दुनिया  के  कुछ  तटस्थ  देशों  ने  तय
 किया  है  कि  इत  दो  देशों  के  बीच  समाधान

 हो  ।  इसलिये  हम  अपील  करेंगे  कि  जो

 सुझाव  पेश  किया  गया  हो  वह  भले  सोलह
 आने  रुचिकर  न  हो  तब  भी  हमारे  देश  को  उसे
 मान  लेना  चाहिये  ।  उसमें  थोड़ा  फर्क  करना

 हो  तो  करवाना  चाहिये  |  लेकिन  सामान्य
 तौर  पर  उन  का  प्रस्ताव  मान्य  करना

 चाहिये  ।
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 [att  are  नयन  बजाज]
 इस  प्रस्ताव  पर  पालियामेंट  विचार

 करेगी,  उसके  बाद  भारत  अपना  विचार
 जाहिर  करेगा  ।  हम  बोल  *हें  हैं--क्योंकि
 हमारे  देश  में  कुछ  लोग  ऐसे  हें  जो  सोलह
 आना  अपनी  बात  पर  बड़े  हुये  हें--चीन  में
 भी  ऐसे  लोग  होंगे  ।  हम  समझते  हूँ  कि  ऐसा
 करके  वे  विश्व  के  हित  की  ओर  ध्यान  नहीं
 रखते  ।  विश्व  के  हित  की  दृष्टि  से  देखा
 जाये  |  विश्वशांति  की  दृष्टि  से  दोनों  देशों
 उषा  भला  सोचा  जाय  तो  इस  प्रस्ताव  को
 स्वीकार  कर  लेना  चाहिये  ।  हम  अपने  देश-
 वासियों  से  अपील  करेंगे  कि  अपनी  बात

 सोलह  आना  मंजूर  कराने  की  जिद  न  रखें  1
 जो  जिद  रखता  है  वह  कमजोर  होता  है  ।
 जो  बलवान  होता  है  वह  जिद  नहीं  करता  ।

 वह  जानता  है  कि  हम  शक्तिशाली  हैं  ।  हम
 समझते

 ~
 कि  हम  कमजोर  नहीं  हैं  ।  इन

 महीने-दो  महीने  में  हम  काफी  मजबूत
 हुये  हैं  i हमारी  ताकत  बहुत  बढ़ी  हैं  और  भी

 हम  बढ़ाते  रहेंगे  Vv  Put

 यह  विचार  श्री  बिसोवा  भावे  ने  १६-१-६३
 को  अपनी  प्रार्थना  सभा  में  कोलम्बो
 प्रस्तावों  के  बारे  में  प्रकट  किये  हैँ  |  इस  तरह
 के  विचार,  जो  किसी  भी  तरह  के  पक्ष  या
 प्रभाव  से  परे  हें  :  और  खली  भारत  के  ही
 नहीं  अपितु  जो  समस्त  मानव  कल्याण  की

 दृष्टि  से  सोचने  वाले  हैं  उनका  जब  इस
 तरह  का  मत  है  तो  हमें  उन  कोलम्बो  प्रस्तावों
 पर  अवश्य  विचार  कर  लेना  चाहिये।  अलावा
 देश  को  सुरक्षा  की  दृष्टि  से  सूद  और  हर
 मामले  में  आत्मनिर्भर  बनाने  के  हमारे
 प्रयासों  में  किसी  तरह  की  कमी  न  आने  पावे
 और  देश  को  हर  खतरे  का  कामयाबी  के
 साथ  सामना  करने  के  लिये  पूरी  तरह  से
 तैयार  करें  ।  हम  अपनी  तैयारियों  में  किसी

 तरह  की  डील  न  आने  दें  ।  कांफ्रेंस  की  टेबुल
 पर  हम  चाहे  किसी  नतीजे  पर  आ  सकें  या  न
 झा  सके  परन्तु  हम  अपनी  फैक्टरियों  कौर
 खेतों  में  निरन्तर  उत्पादन  बढ़ाते  रहने।
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 हमारी  सेना  की  शक्ति  यदि  बढ़  गयी  तो
 वह  काफी  हो  जायेगा  और  उससे  शांति  से
 जो  कुछ  समझौता  होना  है  वह  उसके  बल  पर
 हो  जायेगा।  बस  इतना  कह  कर  में  अपना
 स्थान  ग्रहण  करता  हूं  ।  धन्यवाद  |

 Shri  Basumatari  (Goalpara):  Sir,  I
 have  been  listening  with  rapt  atten-
 tion  to  the  speeches  of  Mr.  Ranga  and
 Mr,  Nath  Pai.  I  could  not  follow  the
 eloquent  speech  of  Mr.  Nath  Pai  and
 his  cry  of  war.  I  could  not  also  fol-
 low  the  speech  of  Mr.  Ranga.  He  was
 a  Congressman  ang  now  he  has  join-
 ed  the  other  party.  Because  he  is  in
 the  other  party,  that  is  why  he  wt
 criticising  the  Prime  Minister.  There-
 fore,  I  could  not  fellow  him  also.

 The  motion  moved  by  the  Prime
 Minister  is  a  motion  for  acceptance  in
 toto  and  for  discussion.  The  Prime
 Minister  has  said  already  that  it  is
 difficult  to  trust  the  Chinese  and  at
 the  same  time,  he  has  also  said  that
 we  are  not  submitting  to  any  military
 aggression.  When  he  has  already  said
 that  we  are  not  submitting  to  military
 aggression,  I  do  not  know  why  the
 other  parties—the  Swatantra  Party
 and  the  PSP_are  criticising  him  like
 that.

 There  are  certain  Members  who
 want  war,  War  nowadays  is  not  con-
 fined  to  two  or  three  countries  in  an
 isolated  manner.  I¢  war  breaks  out,
 are  We  strong  enough  to  fight  war-
 mongers  like  China,  who  have  been
 fighting  for  ages  with  their  nighbour-
 ing  countries  like  Japan,  Mongolia  and
 so  on  and  so  forth?  Their  character-
 istic  is  to  fight  their  neighbours.  We
 have  won  our  independence  through
 negotiations  and  discussions.  There-
 fore,  should  we  not  follow  the  same
 method  here  also?  The  example  of
 Gita  has  been  quoted.  Lord  Krishna
 did  not  say  in  the  Gita  that  we  should
 all  the  time  follow  peace.  While  Dr.
 P.  C.  Ghosh  was  Chief  Minister  of
 Bengal,  in  a  prayer  meeting,  Mahatma
 Gandhi  was  asked,  “Why  is  there
 fighting  and  shooting  the  students  in
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 a  country  of  non-violence?”  Gandhiji
 said,  “If  you  have  to  take  the  life  of
 somebody  in  order  to  protect  the
 country,  it  is  not  violence;  it  is  non-
 violence”,  Therefore,  the  Prime  Min-
 ister  has  also  said  that  we  have  to
 strengthen  ourselves.  All  the  time,
 he  has  been  saying  that  China  has
 opened  our  eyes.  Now  the  only  thing
 we  should  remember  is  that  we  should
 always  keep  our  eyes  open  and  streng-
 then  our  country  militarily.

 Coming  to  the  villages,  we  are
 ‘mobilising  the  public  opinion  and  one
 and  all  are  standing  behind  the  Prime
 Minister.  If  we  analyse  the  speeches
 of  Shri  Nath  Pai  and  Prof,  Ranga,
 suppose  war  breaks  out,  are  we
 strong  enough  to  fight  China,  which
 is  militarily  strong?  I  am  not  saying
 it  myself;  the  Prime  Minister  also
 agrecs  that  they  are  very  strong.  If
 we  80  into  the  history  of  the  People’s
 Republic  of  China  since  1949,  we  find
 that  they  have  been  discussing  and
 negotiating  with  us,  but  during  and
 after  the  discussions,  they  have  been
 increasing  their  might  just  to  fight
 and  disturb  our  peace.  So,  we  should
 also  strengthen  ourselves,  so  that
 we  may  not  again  see  what  we  have
 seen  in  NEFA  and  Assam.

 Whenever  some  friends  mect  me,
 they  ask  me  often  about  the  morale
 of  the  people  of  Assam.  Their  morale
 has  been  kept  very  high.  When  the
 Prime  Minister  said  in  this  House,
 “My  heart  goes  out  to  the  people  of
 Assam”,  people  misunderstood  him
 that  they  have  been  left  to  their  own
 fate.  But  once  it  was  explained  to
 them  that  they  have  not  been  left
 alone  in  the  fight,  their  doubts  have
 Been  cleared.  If  you  go  to  NEFA
 side,  you  will  find  the  people  are
 very  strong-minded  and  they  are  all
 out  to  face  any  eventualities  in  the
 fight  against  China,

 So  far  as  our  policy  of  non-align-
 ment  is  concerned,  we  have  won  the
 sympathy  of  the  whole  world  only
 through  that  policy.  I  do  not  find
 anything  wrong  in  Shri  Dhebar  say-
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 ing  that  we  are  following  a  policy  of
 peace  and  non-alignment.  The  six
 non-aligned  countries  have  taken
 pains  to  go  into  the  question  ang  their
 proposal  is  for  acceptance  in  toto
 and  for  discussion.  The  six  non-aligned
 countries,  who  want  peace,  have  taken
 the  pains  to  go  to  China  and  also  to
 come  to  India  to  explain  the  Colombo
 proposals  and  we  must  pay  tribute  to-
 them.  There  is  nothing  wrong  in  dis-
 cussing  the  matter.  I  do  not  under-
 stand  why  so  much  heat  was  brought
 in  by  Shri  Ranga  and  Shri  Anthony  in
 their  speeches.  Supposing  war  breaks.
 out  and  we  get  some  help  from  some
 country,  can  we  eschew  such  a  help?
 No  country  has  benefited  by  war.  A
 courtry  like  Germany  was  divided  in-
 ts  two.  Many  countries  had  bitter
 experience  of  war,  I  do  not  under-
 stand  the  meaning  of  this  cry  of  the
 Swatantra  Party.  It  is  a  newly  born
 party.  It  does  not  have  any  policy  or
 principle.  Its  policy  is  to  raise  such
 a  cry  and  criticise  whether  a  thing  is
 right  or  wrong.  I  hope  our  Prime
 Mirister  and  this  Parliament  will  not
 pay  any  heeg  to  such  criticisms.  They
 are  cnly  speaking  in  the  air.

 As  regards  Shri  Frank  Anthony,
 the  other  day  also  his  group  support-
 ed  ine  proposal  of  the  Prime  Minister
 but  ‘hey  were  surreptitiously  saying
 something  else  al]  the  time.  Every-
 boay  knows  what  Shri  Anthony  is,
 how  they  are  thinking  of  their  own
 ways  ang  how  they  love  India.  Every-
 bedy  knows  it  and  thereforee  I  do  not
 want  to  Zo  into  the  details.

 Sir,  I  support  this  motion.  This  is
 the  most  epportune  time  for  us  to
 prepare  ourselves  for  the  future.
 With  these  words,  Sir,  I  whole-
 heart:dly  support  the  motion.

 श्री  बुरा  सिह  (बरेली  )  :  माननीय
 उपाध्यक्ष  महोदय,  विंमान  विषय  पर
 बोलने  से  पहले  में  यह  निवेदन  करूंगा  कि

 यह  समझ  में  नहीं  आता  है  कि  इस  की
 जरूरत  क्‍यों  उत्पन्न  हुई  कि  सदन  के  सामने:
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 [श्री  बृजराज  सिद]

 इस  को  रखा  जाये।  गोमती  भंडारनायके
 चीन  गईं  और  चीत  से  कुछ  मश्विरा  कर  के

 वह  हिन्दुस्तान  पाईं  ।  हमारे  प्राइम  मिनिस्टर
 ने  उन्हें  खुला  आश्वासन  दिया  कि  जहां
 प्रिंसिपल  में  में  आप  के  प्रोपोज  को  मानता

 हूं,  वहां  उनके  सम्बन्ध  में  हां”  या  “न

 कहने  की  बात  पार्लियामेंट  के  अ्रधिकार
 में  हें  7  इस  पर  हम  लोगों  ने  सोचा  कि
 ठीक  है,  शायद  पार्लियामेंट  का  अ्रधिकार
 प्राइम  मिनिस्टर  के  अधिकार  से  ऊंचा

 होगा  और  पालियामेंट  की  बात  को  प्राइम
 मिनिस्टर  को  मानना  पड़ेगा.  ।  परन्तु
 जिस  दिन  यहां  इस  मामल  पर  डिबेट  शुरू
 होने  वाली  थी,  उस  के  एक  दिन  पूर्व  ही  उसका
 निर्णय  मालूम  हो  गया  !  अखबारों  में

 ख़बर  छप  गई  कि  प्राइम  मिनिस्टर  ने  उन
 बातों  को,  उन  उसूलों  को,  मान  लिया  हैं  ।
 फिर  पालियामेंट  में  क्या  होगा  ?  पालियामेंट
 में  कंसीडरेशन  होगा  ।  कंसीडरेशन
 का  अर्थ  क्‍या  है,  यह  समझ  में  नहीं  आया  ।
 में  समझता  हूं  कि  जितने  भी  माननोय
 सदस्य  अब  तक  बोले  हैं,  उन  में  से  हर  एक
 के  हृदय  में  यही  परेशानी  रही  हैं  कि
 कनसिडरेशन  का  मतलब  क्या  हैं,  क्या  इसका
 कोई  नतीजा  निकलने  वाला  है,  क्‍या  इससे
 हमें  कोई  मार्ग  मिलेगा,  क्या  हम  किसी
 निष्कर्ष  पर  पहुंचेंगे  ।

 श्री  कमल  नयन  बजाज  :  माननीय
 सदस्य  कोई  सुझाव  दें  ।

 श्री  बुरा  सिह:  सुझाव  ही  त्र

 रहें  हैं  बराबर,  सरकार  उन  को  माने  या
 न  माने,  उन  को  समझे  या  न  समझे  ।  सुझाव
 तो  मैं  दे  दूंगा  लेकिन  उन  का  समझने
 के  लिय  बुद्धि  देना  सम्भव  नहीं  है  1

 मैं  यह  निवेदन  करना  चाहता  हूं  कि  इस
 कंसीडरेशन  के  द्वारा  क्‍या  होने  वाला  है,
 यह  स्पष्ट  नहीं  है  t
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 में  आप  का  ध्यान  इस  ओर  दिलाता
 चाहता  हूं  कि  चाहता  ने  १६५४  में  ही
 धीरे-धीरे  भारत  वर्ष  के  ऊपर  बढ़ता  शुरू
 कर  दिया  था  ।  इस  सम्बन्ध  में  में  तो
 से  हमला  ही  कहूंगा,  सरकार  की  जोर  से
 चाहें  किसी  भी  शब्द  का  प्रयोग  किया  जाये  ।
 इस  वर  के  अक्तूबर  में  पहली  बार  यह
 घोषणा  की  गई  कि  चाइना  ने  हमला
 कर  दिया  हैं।  चाहता  घीरे  धीरे  हमारी
 जमीन  दबाता  चला  गया  द्र  अपनी  पोस्ट्स
 वहां  पर  बनाता  चला  गया  ।  उस  को
 सरकार  क्या  मानती  रही  यह  पत्ता  नहीं  हैं  ।
 हमें  तो  केवल  ग्रक़्तूबर  में  बताया  गया
 कि  हमला  हो  गया  हैं  ।

 उस  हमले  के  बाद  हम  लोगों  ने  पिछले
 नवम्बर,  में  यहां  पर  हाउस  में  एक  प्लेज
 लिया,  एक  कसम  खाई  ।  उस  कसम  में

 हम  ने  कहा  कि  चाहें  कितनी  भी  लम्बी
 लड़ाई  चले,  चाहें  कितनी  भी  देर  लगे,  चाहे
 कितने  भी  हमारे  जवान  मारे  जायें,  परन्तु
 अपने  देश  से  आक्रमणक्रारियों  को  भगाने
 के  लिये  हम  अन्त  तक  लड़े  और  उस
 पन्त  का  केवल  एक  ्य  होगा--हमारी
 विजय  ।  जिस  प्रस्ताव  को  पास  कर  के

 हम  ने  वह  कसम  खाई  थी,  उस  में  एक  वार
 भी  यह  शब्द  नहीं  आया  कि  अगर  चाइना
 ८  सितम्बर  की  लाइन  तक  हट  गया,
 तो  हम  नहीं  लड़ेंगे  या  उसको  अपने  देश  से
 भगाने  की  कोशिश  नहीं  करेंगे  ।

 श्री  रामसेवक  यादव  (वाराबंकी  )  :

 यह  तो  सरेंडर  ह,  लड़ाई  कहां  है  ?

 शी  बृजराज  तीन:  उस  प्रस्ताव  को

 पास  करने  और  वह  कसम  खाने  के  बाद

 देश  में  क्‍या  प्रतिक्रिया  हुई,  में  समझता  हूं
 कि  उस  को  हर  एक  आंख  वाले  ने  देखा  होगा  |

 एक  मजबूत  कदम  उठाने  पर  देश  की  जो
 प्रतिक्रिया  हुई,  उससे  कोई  आंखें  मोड़  नहीं
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 सकता  हैं  7  जहां  एक  बूंद  खून  मांगा

 गया,  वहां  हमारा  देश  शर  हमारी  जनता

 एक  मन  खून  देने  के  लिये  तैयार  हुई  जहां
 एक  व्यक्ति  मांगा  गया,  वहां  सहस्रों  मैंग्रोव
 के  लाल  निकल  कर  सामने  राग  श्र
 प्रधान  मंत्री  जी  के  पीछे  चलने  के  लिये
 तैयार  हो  गए  ।  यह  तो  भावना  की  बात

 है।  जब  सही  भावना  उत्पन्न  की  जाती  है,
 जब  सही  भावना  जाग्रत  की  जाती  है,
 तब  देश  पीछे  चलने  के  लिये  तैयार  हो
 जाता  है  t

 उस  प्रस्ताव  को  उलट-पटल  कर  आज

 दूसरा  रूप  दे  दिया  गया  है  और  यह  कहा
 जा  रहा  है  कि  कोलम्बो-प्रोपोजल्ज  तो
 प  सितम्बर  की  स्थिति  से  भी  अच्छी  हैं,
 लिहाज़ा  हमें  उन  को  मान  लेना  चाहिये  ।
 इस  का  अर्थ  क्‍या  होगा  2  इसका  र्थ

 यह  होगा  कि  जिस  भावना  को  ले  कर  हमारा
 देश  एक  आदमी  की  तरह,  एक  नेशन  की
 तरह,  खड़ा  हो  गया  था,  उस  भावना  को
 बड़ी  ठोकर  लगेगी  और  उस  के  परिणाम
 क्या  होंगे,  डिफेंस  आफ  इंडिया  रूल्स  के
 कारण  मैं  यह  कहते  हुए  डर  रहा  हूं  ।

 श्री  कमल  नयन  बजाज  :  वह  माननीय
 सदस्य  पर  लागू  नहीं  होगा  ।  माननीय
 सदस्य  अपने  विचारों  को  प्रकट  करने  में
 डरते  क्‍यों  हैं  ?

 एक  माननीय  सदस्य  :  यहां  पर  उस
 का  डर  नहीं  है।

 श्री  बृजराज  सिंह  :  आप  जानते
 हैं  कि  उस  का  कितना  भयंकर  दुष्परिणाम
 होने  जा  रहा  हैं।  इस  देश  की  यह  शक्ति,
 शेयर  हो  जायेगी,  बिखर  जायेगी  ।  जो

 यूनिटी,  जो  एकता,  हमने  अभी  उस

 रेजोल्यूशन  को  पास  करने  के  बाद  कायम
 'की  थी,  उस  भावना  को  ठोकर  लगने
 से  वह  नीचे  चली  जायगी  ।
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 श्रीमती  जयाबेन  शाह  (भ्रमरेली  )  :
 क्या  हमारी  एकता  इतनी  कच्ची  है  ?

 श्री  बृजराज  सिह:  सरकार  ने  उस
 को  कच्चा  बनाया  पूरा  है,  उस  को  कच्चे
 धागे  से  बांध  कर  रखा  है  ।

 एक  ही  चीज़  को  दो  प्रकार  से  देखा
 जा  सकता  है  ।  जब  लड़ाई  शुरू  हुई,
 तोः  हमारे  सुरक्षा  मंत्री,  श्री  चह्वाण,
 ने  हाथ  में  तलवार  ले  कर  सौगंध  खाई ।
 उस  वक्त  वह  तलवार  सुन्दर  थी,  बहादुरी
 का  प्रतीक  थी  7  परन्तु  कल  जब  माननीय
 सदस्य,  श्री  त्रिवेदी,  ने  तलवार  का  जिक्र
 किया  और  कहा  कि  हम  तलवार  से  लड़ेंगे,
 तो  माननीय  सदस्या,  श्रीमती  रेणु  चत्रवर्ती,
 बड़ी  चिन्तित  और  परेशान  हो  गईं।  उन्होंने
 कहा  कि  इस  युग  में  क्या  तलवार  से  लड़ाई
 की  जायगी  ।  जैसा  किम  ने  निवेदन
 किया  है,  एक  ही  चीज़  को  देखने  के  दो
 तरीके  हैं।  वह  तलवार  उस  समय  सिम्बल
 थी  बहादुरी  की  और  जब  किसी  विपरीत
 दल  की  ओर  से  तलवार  की  बात  की  जाती  है,
 तो  वह  सिम्बल  हो  जाती  है  पागलपन  की  t
 तब  यह  कहा  जाता  है,  'क्या  यह  तलवार
 का  युद्ध  है  ?  हमारे  त्रिवेदी  जी  कौन
 सी  दुनिया  में  रह  रहे हैं?

 जब  राष्ट्रीय  सुरक्षा  कोष  स्थापित
 किया  गया,  तो  जब  कभी  रेडियो  से  एलाउन्स
 किया  जाता  कि  अमुक  अंधे  भिखमंगे  ने  तीन
 खाने  राष्ट्रीय  सुरक्षा  कोष  में  दिये,  तो  हम
 कहते  थे,  “वाह,  वाह”  और  बड़े  प्रसन्न
 होते  थे।  जब  रूलिंग  पार्टी  की  तरफ  से,
 गाने  मेंट  की  तरफ  से,  वह  एनाउंसमेंट  होती
 है,  तो  वह  भिखमंग  का  वह  दान  कर्ण  का  दान
 बन  जाता  है।  यदि  वह  हमारी  तरफ  से
 हो  तो  उसके  लिय  डफली  बजाई  जाती  है  और
 कहा  जाता  है  कि  क्‍या  भिखमंगों  के  दान  से
 लड़ा  जाएगा,  क्‍या  उनसे  पैसा  ले  कर  लड़ा
 जाएगा,  क्‍या  भीख  मांग  कर  लड़ा  जाएगा.  I
 यह  भावना  की  बात  है।  जितनी  बार  भी
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 [at  बुजराज  सिंह]
 में  बोला  हं,  मेंने  इस  भावना  की  कमी  के
 ऊपर  ही  ज़ोर  दिया  है  i

 आज  सवाल,  कोलंबों  कांफ्रेंस  ने
 हमारे  सामने  जो  सुझाव  रखे  हैं,  उनको
 मानने  या  न  मानने  का  है  ।  ठीक  है,
 कि  हमें  उनको  देखना  पड़ेगा  -  लेकिन
 केवल  आज  उनके  सुझाव  श्र  जाने  से  और
 उनको  कुछ  अन्दर  ही  अन्दर  मंजूर  कर  लिये
 जाने  से,  क्या  हम  यह  समझ  बैठ  हैं  कि  वे
 ही  हमारे  दोस्त  रह  गए  हैं  ?  उनकी
 दोस्ती  के  ताव  में  और  चूंकि  उन्होंने  हमारे
 मन  की  बात  कही  है  कि  लड़ाई  न  हो,  शान्ति
 से  काम  चले,  क्या  हम  इस  बात  को  भूल
 जाये  कि  इस  संसार  भर  में  हमारे  श्र
 भी  मित्र  हैं?  उन  सभी  को  हम  भूल  जायें  ?
 क्या  वें  सभी  हमारे  लिय  बेकार  हो  गए  हैं  ?
 जिस  वक्‍त  लड़ाई  चल  रही  थी,  वैस्ट ने
 पा वर्ज  हमारी  मदद  के  लिये  आईं  तो  हमारा
 नज़रिया  शायद  कुछ  दूसरा  था  श्र
 आज  जिस  वक्‍त  कि  कोलम्बो  प्रोपोज

 हमारे  सामने  हैं,  हमारा  नज़रिया  बदलता

 हुआ  दिखाई  दे  रहा  है।  जिस  वक्‍त  हमारे
 प्राइम  मिनिस्टर  साहब  ने  इस  बात  का
 अश्वासन  दिया  था  कि  इन  प्रोपोज  को

 मंजूर  करना  या  मंजूर  न  कराना  पालियामेंट
 का  काम  है,  और  पार्लियामेंट  ही  कोई
 अधिकृत  निर्णय  ले  सकती  हैँ,  और  में
 इनके  बारे  में  कुछ  नहीं  कह  सकता  हूं,
 तो  उस  समय  तीन  चार  प्रकार  की  प्रतिक्रिया
 के  असर  तीन  चार  जगह  हमें  होंगे,
 चीन  के  ऊपर  भी  उसकी  प्रतिक्रिया  हुई  होगी,
 कोलम्बो  कान्फ्रेंस  के  जो  पार्टिसिपेंट्स  थे,
 उनके  ऊपर  भी  उसकी  प्रतिक्रिया  हुई  होगी
 और  पाश्चात्य  देशों  के  ऊपर  भी  हुई  होगी
 और  इन  सब  के  साथ  साथ  देश  के  ऊपर
 भी  उसकी  प्रतिक्रिया  हुई  ।  इन  सारी
 प्रतिक्रिया  की  चिन्ता  किये  बगैर  हमने
 एक  प्रकार  से  आज़ाद  छोड़  दिया  कि  चाहे
 जो  कोई  जिधर  जाए  श्र  हमारे  प्राइम
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 मिनिस्टर  साहब  ने  अपनी  बात  को  गिरा
 दिया  ।  न  तो  वह  ऐसा  मोशन  लाए  कि
 कोलम्बो  कान्फ्रेंस  के  प्रोपोज  पास  किए
 जाएं  और  न  ही  उन्होंने  ऐसी  स्थिति
 इस  हाउस  के  सामने  रखो  कि  वहू  उनको
 आउट-राइट  'रिजेक्ट  कर  सकता  हैं  ।
 लाए  नहीं,  यह  तो  एक  बात  हुई  ।  इसका
 नतीजा  यह  है  कि  रिजेक्ट  यह  हाउस  नहीं
 कर  सकता  है  क्‍योंकि  मैजोरिटी  उनके  हाथ
 में  है,  हिप  चलता  है।  दोनों  स्थितियों
 में  क्‍या  होगा  ।

 श्री  कमल  नंदन  बजाज  :  बीप  नहीं
 चला  है  ।

 श्री  बृजराज,  सिह  :  उसका  सवाल

 नहीं  है  ।  मापकों  चाहिये  था  कि  उस
 मोशन  को  लाते  और  इसको  सदस्यों  पर
 छोड़  देते  और  कोई  हिरन  चलाते  और
 तब  देखते  कि  हाउस  क्‍या  कहता  है  1

 हाउस  का  आदेश  ही  आपको  मानना

 चाहिये  था  ।  लेकिन  वह  स्थिति  नहीं  आने
 दी  गई।  अरबो  कंसिड्रेशन  के  लिये  ही
 इसको  सिर्फ  रखा  गया  है  और  सोचा  गया
 है  कि  कोई  पार्टी  मोशन  न  लाई  जाए
 क्योंकि  पॉजिटिव  मोशन  आएगी  तो

 हिप  विरोध  होगा  श्र  हिप  इशू  करके
 दबाना  पड़गा  ।  यह  जो  सारी  स्थिति  थी,
 इसको  बचा  दिया  गया  है  |

 उपाध्यक्ष  महोदय,  एक  आखिरी
 बात  कह  कर  में  समाप्त  करता  हूं।  गीता
 की  चर्चा  यहां  की  गई  है  1  नवम्बर,  में
 जो  कसम  हमने  खाई  थी,  उसमें  कहा  गया
 था  कि  देश  के  स्वाभिमान  और  सम्मान  को
 ठेस  न  लगे  और  अगर  लगती  है  तो  वैसा

 कुछ  हम  नहीं  करेंगे  ।

 एक  माननीय  सदस्य  :  हो  भी  तो  |
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 भरी  बजाज  सिह :  हमारे  सामने
 के  एक  मित्र  ने  कहा  है  कि  नाथपाई  जी  ने
 जो  गीता  की  बार  बार  बात  कही  है,  यह
 उनकी  समझ  में  नहीं  आता  है  ।  उन्होंने
 कहा  है  कि  गीता  की  अहमियत  समझ  में
 झा  सकती  है,  लेकिन  क्‍या  गीता  हर  जगह
 लाई  जा  सकती  है  श्र  हर  जगह  लगाई
 जा  सकती  है  ?  में  उनसे  पूछना  चाहता
 हूं  कि  क्या  केवल  इसलिये  नहीं  लगाई  जा
 सकती  है  क्‍योंकि  भ्र पोजीशन  बच्चों  पर  बैठने
 वाले  किसी  माननीय  सदस्य  ने  उसका
 हवाला  दे  दिया  है  या  उसके  बारे  में  कह  दिया
 है?  और  क्या  अहिंसा  हर  जगह
 लगाई  जा  सकती  है  ।  गीता  के  सबसे
 बड़े  पुजारी  गांवो  जी  थे  ।  उनकी  रहिसा
 जो  उन्होंने  गीता  से  ही  निकाली  थी  क्‍या
 वह  हर  जगह  लगाई  जा  सकती  है,  क्‍या
 वीर  में  भी  अहिंसा  चल  सकती  है,
 उधर  वार  के  लिये  प्रैपरेशन  की  बात  हो,
 तो  क्‍या  रहिसा  की  बात  को  हम  यहां  सोच
 सकते  हैं?  और  अगर  नहीं  सोच  सकते
 हैं  तो  गीता  जिस  में  कहा  गया  है  कि  सम्मान
 रहित  आजादी  तो  क्या  जीवन  भी  व्यर्थ  है
 और  उसके  जो  कोई  माने  हैं,  उसका  रेफरेंस
 जब  दिया  जाता  है  तो  कहा  जाता  है  कि
 गीता  हर  जगह  फिट  नहीं  होती  है  ।

 मेरा  इतना  ही  निवेदन  है  कि  नवम्बर
 में  जो  हमने  कसम  खाई  थी,  उस  कसम  से
 एक  इंच  भी  कहीं  हम  विचलित  होते  हों
 या  किसी  को  शुबहा  भी  होता  हो  कि  हम
 उससे  विचलित  हो  रहे  हैं,  तो  उसे  प्रस्ताव
 को  हमें  कभी  नहीं  मानना  चाहिये।

 पथ
 Shri  Harish  Chandra  Mathur

 (Jalore):  Mr.  Deputy-Speaker,  we
 have  listened  with  rapt  attention  to
 the  speeches  made  from  this  side  of
 the  House,  particularly  of  those  who
 have  opposed  this  proposal  of  the
 Colombo  Powers.  It  was  really  a
 treat  to  listen  to  Shri  Nath  Pai,  whom
 we  welcome  to  this  House  after  his
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 unfortunate  illness.  His  flow  of
 speech,  hig  fluency,  his  sweet  reason-
 ableness,  had  their  impact  on  _  this
 House.  He  appealed  to  the  pride  and
 passion  of  this  House  and  the  nation.
 Ig  only  we  permit  the  effervescence
 of  the  beverage  which  he  poured  on
 this  House  to  settle  down  and  try  to
 examine  the  real  contents,  I  think  we
 will  be  able  to  understand  what
 course  of  action  we  should  adopt.

 I  think  he  was  more  than  unfair
 when  he  said  that  we  are  paralysed
 under  the  pressure  and  it  wag  only
 under  the  fear  complex  that  this  deci-
 sion  to  accept  Colombo  proposals  was
 taken.  rT  do  not  understand  whether
 it  is  now  that  we  are  working  under
 the  fear  and  pressure  or  it  was  in
 the  ‘month  of  October  when  the
 Chinese  launcheg  their  massive  ag-
 gression  on  this  country  and  were
 coming  forward  and  threatening  the
 integrity  of  this  country.  What  was
 the  reaction  which  was  aroused  in
 this  House,  in  the  minds  of  the  rul-
 ing  party,  in  the  mind  of  every  hon.
 Member  in  this  House  at  that  time?
 If  we  were  to  react  to  fear,  if  we
 were  to  be  afraid  of  China,  then  we
 would  have  accepted  the  cease-fire
 proposal  then  and  there.  Therefore,
 let  us  not  be  carried  away  by  these
 sentiments  and  say  that  anybody  sit-
 ting  on  this  side  or  that  side  now
 succumbed  to  any  fear  or  we  have
 felt  paralysed.  It  is  a  very  wrong
 impression  which  is  being  created  in-
 side  this  House  and  outside  the  coun-
 try.  There  is  no  question  of  any  fear.
 We  took  the  challenge,  this  country
 took  the  challenge,  and  the  entire
 country  stood  united  to  meet  the  chal-
 lenge,  which  was  posed  by  China.
 Therefore,  it  would  be  more  than
 unfair  to  say  that  it  was  the  ahimsa
 of  Mahatma  Gandhi  which  was  being
 misinterpreted  or  that  we  are  not
 quite  alive  to  the  preachings  of  the
 Gita.  We  had  taken  a  decision  and  we
 stick  to  that  decision.  When  thc  hon.
 Prime  Minister  moved  the  Resolution,
 which  was  passed  unanimously  by  this
 House  in  the  month  of  November,  he
 made  it  perfectly  clear  that  we  stand
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 by  every  word  of  that  Resolution.
 There  is  no  question  of  any  fear  com-
 ing  in  the  way.  We  are  absolutely
 dauntless..  We  know  where  we  stand
 and  we  have  never  cared  for  the
 mighty  invasion  of  China  or  for  its
 might,  so  far  our  stand  on  this  ques-
 tion  is  concerned.  Ig  there  was  any
 weakness,  that  weakness  would  have
 been  exhibited  at  that  time.  Today
 is  it  the  retreating  China  which  is
 threatening  us?  Is  it  the  retreating
 forces  of  China  that  are  vacating  their
 occupation  which  paralyse  us  and
 threaten  us?  Is  it  which  is  creating
 fear  psychosis  in  our  minds?  I  think
 this  is  the  worst  distortion  of  facts
 that  one  can  ever  make.

 We  have  to  take  notice  of  the  en-
 tire  situation.  I  can  understand  quite
 clearly  that  every  Member  of  this
 House  has  got  a  certain  feeling  which
 Was  aroused  entirely  by  the  behaviour
 of  the  present  Chinese  Government,
 the  manner  in  which  it  has  behaved
 for  the  last  so  many  years,  culminat-
 ing  in  the  mighty  invasion;  that  has
 naturally  left  its  impact  on  every
 Indian  and  it  is  only  natural  that  there
 is  a  crisis  of  faith.  It  is  only  natural
 that  people  speak  rather  harshly,  in-
 fluenced  by  that  behaviour  and  by
 that  attack  of  the  Chinese,  When
 we  talk  about  negotiations)  when
 we  talk  about  sitting  round  a  table
 with  these  people  who  have  been
 marauders  in  our  country,  naturally
 we  are  swayed  by  this  feeling  and  by
 this  sentiment.  Let  us  now  take  into
 account  what  has  happened  since  then.

 Is  it  the  brave  speeches  made  by  the
 Opposition  Members  which  has  forced
 the  Chinese  to  retreat?  I  do  not  know
 if  there  is  any  instance  in  the  history
 of  the  entire  world  where  a  victor,  who
 has  been  marching  forward,  who
 had  claimed  a  particular  territory
 to  be  his  as  the  Chinese’  claim,
 who  occupied  that  territory,—
 that  mighty  vitcor,  that  mighty
 power—will  retreat  back.  Has  it  ever
 happened  in  history?  Let  any  Mem-
 bers  of  the  Opposition  first  analyse
 and  tell  it  to  the  House  first.  This
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 mighty  country  of  China  had,  realised
 that  force  woud  not  pay,  and  that  they
 cannot  stay  here  and  that  they  cannot
 digest  what  they  had  got.  That
 dawned  upon  them  clearly.  They  had
 miscalculated.  Never  did  they  realise
 that  this  country  will  rise  so  united.
 They  never  realised  that  the  com-
 munist  allies  of  theirs  will  never  be
 able  to  stand  by  them.  They  never
 realised  that  the  intrigue  which  they
 had  hatched  with  Pakistan  will  permit
 the  western  powers  to  rush  to  our
 assistance.  All  that  happened.  These
 miscalculations  of  the  Chinese  forced
 China  to  retreat  and  go  back.  Let  us
 take  note  of  that  fact.  Not  that  China
 had  developed  any  generosity  to  us;
 not  that  China  had  developed  any
 friendliness  to  us;  not  that  it  was
 prepared  to  give  up  what  it  had
 acquired  through  this  invasion,  They
 realised  the  madness  in  which  they
 had  indulged.  When  I  say  this,  I  do
 not  wish  to  give  the  impression  to  the
 House  that  this  madness  will  not  be
 repeated.  Because,  China  has  a  defi-
 nite  interest  in  humiliating  this
 country.  China  has  a  definite  interest
 in  bringing  about  an  influence  and
 creating  an  atmosphere  where  every
 South  Asian  country  more  particularly
 will  succumb  ३०  this  influence.  There-
 fore,  it  is  not  only  the  defence  of  this
 country  which  we  have  to  take  into
 consideration.  We  have  a  much  larger
 issue  at  stake.  Therefore,  we  must
 examine  the  whole  thing  in  this  con-
 text.

 Our  friends  asked,  who  supported
 you  among  the  non-aligned  countries.
 It  is  really  surprising.  I  think  the
 Chinese  attack  was  against  not-align-
 ment,  China  wanted  to  destroy  non-
 alignment  by  this  big  invasion.  China
 has  miserably  failed  in  destroying  the
 policy  of  non-alignment  which  this
 Government  hag  followed  persistently
 with  success.  I  do  not  think  this  non-
 alignment  which  China  could  not  des-
 troy  will  be  destroyed  bythe  leader
 of  the  Swatantra  party  by  the  speeches
 made  here.  This  non-alignment  is
 going  to  be  adopted  by  the  entire
 world.  This  should  be  obvious.  It  is
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 written  on  the  wall.  Did  the  U.S.A
 support  France  and  England  in  their
 trouble  with  Egypt?  They  could  not
 do  it.  We  have  got  to  examine  every
 case  on  merits,  We  speak  of  alignment
 when  the  U.SS.R.  is  not  able  to  sup-
 port  China.  These  are  the  two  mighty
 blocs.  One  is  the  Communist  bloc.  Has
 the  U.S.S.R.  supported  China  in  this
 big  invasion  of  India?  One  of  the
 main  objectives  of  China  could  have
 been  only  to  embarrass  the  position  of
 the  U.S.S.R.  I  must  say.  I  say  this  not
 only  now  when  things  have  settled
 down.  I  said  in  my  first  speech,  even
 when  we  were  faced  with  the  big
 invasion  that  it  would  be  indiscreet  to
 say  anything  against  the  U.S.S.R.
 because  the  U.S.S.R-  has  conducted
 itself  in  a  most  commendable  man-
 ner  and  has  given  us  support.  It  could
 not  have  done  better  than  by  the  im-
 plied  support  which  was  given  by  it.
 We  are  deeply  grateful  to  the  western
 countries  which  were  placed  in  a  very
 difficult  position  by  Pakistan.  In  spite
 of  what  Pakistan  said  and  what
 Pakistan  did  and  all  the  intrigues  of
 China,  the  western  countries  realised
 the  justness  of  our  cause  and  the  im-
 portance  of  the  issues  at  stake  and
 they  came  to  our  assistance  as  quickly
 as  they  possibly  can.  What  has  hap-
 pened  to  those  pacts?  This  is  the
 greatest  triumph  of  non-alignment.
 We  must  understand  that.  I  hope  my
 friends  will  realise  it  sooner  than
 later.  My  friend  Shri  Ranga  was
 talking  of  Marsha]  Tito  in  the  context
 of  non-alignment.  I  think  Marshal
 Tito  has  proved  from  the  other  end
 that  he  is  one  of  the  staunchest  sup-
 porters  of  non-alignment.  When  we
 talk  of  non-alienment,  we  do  not  mean
 that  we  should  have  a  slant  in  our  non.
 alignment.  When  we  say  this,  we  do
 not  mean  that  we  should  not  be  as
 friendly  with  one  side  as  with  the
 other.  We  are  deeply  grateful  and  we
 want  to  give  expression  to  this  feeling
 of  gra‘itude  for  the  assistance  which
 was  offered  to  us  by  them.

 It  is  in  this  context  that  we  have  to
 take  a  decision  on  the  limited  issue
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 which  is  now  before  us.  Personally
 speaking,  I  do  not  attach  very  great
 importance  to  any  of  these  proposals.
 I  would  have  attached  very  great
 importance  to  these  Colombo  proposals
 if  I  knew  that  there  was  a  country  on
 the  other  side  which  understood  reason,
 which  will  be  able  to  appreciate  what
 we  are  going  to  talk.  Though  it  is  quite
 true  that  we  were  humiliated,  defi-
 nitely  China  has  been  defeated  jn  its
 exercise  of  the  mighty  force.  The
 second  front  on  which  China  wanted
 to  fight  is  the  peace  offensive.  I  wish
 to  remind  my  friends  who  are  sitting
 here,  when  China  made  these  peace
 offers,  everybody  here  in  this  House
 stated  that  this  peace  offensive  of
 China  is  more  dangerous  than  its
 invasion.  I  wish  them  to  be  reminded
 of  this  because,  now,  it  is  to  this  peace
 offensive  of  China  that  we  are  suc-
 cumbing,  that  we  want  to  give  in:  We
 want  to  give  the  better  of  it  to  China.
 China  will  have  to  be  defeated  on  the
 peace  offensive  also.  We  have  taken
 a  wise  decision  because  we  have
 accepted  in  principle  the  Colombo
 proposals  and  this  acceptance  of  the
 Colombo  proposals  in  principle  will
 mean  the  defeat  of  China  also  im  their
 attempt  in  the  peace  offensive.  They
 will  realise  it  soon.  China  will  never
 accept  this  in  essence,  They  may  say,
 yes,  everything  is  acceptable  to  them.
 When  it  comes  to  brasstacks,  nothing
 will  be  acceptable  to  them.  Because,
 they  have  a  set  objective  and  that  set
 objective  will  be  defeated  if  they
 accept.  Therefore,  let  us  not  break  the
 umity  of  this  country  by  these  attempts
 on  the  other  side.  These  are  insidious
 attempts  from  the  Chinese  side  only
 to  break  the  unity  of  this  country,  only
 to  cool  down  the  great  enthusiasm
 which  has  been  aroused  in  this  country,
 Let  us  understand  the  treacherous
 enemy  that  is  at  the  other  end.

 I,  therefore,  think  that  this  is  not  so
 important.  Let  us  say,  we  accept
 these  proposals  in  principle.  Nothing
 is  going  to  come  out  of  these.  What  is
 much  more  important  is  the  prepared-
 ness  of  this  country,  We  must  all  be
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 united.  Nothing  will  pay  us  better
 dividend  than  following  the  absolutely
 sound  policy  which  we  have  followed
 so  far  regarding  non-alignment.  I
 Said  it  at  that  time.  Let  us  not  be
 disturbed  and  let  us  not  be  shaken  off
 from  that  sound  policy.  It  is  the
 implementation  of  that  policy  which  is
 very  important,  Much  more  important
 than  that  is  the  preparedness  of  this
 country.  We  must  understand  that  we
 will  have  to  do  a  mighty  job.  Here,
 we  have  to  take  a  lesson  from  China,
 China  the  enemy,  China  about  whom
 we  have  all  the  hard  words  to  talk
 about,  China  could  build  roads  in  the
 N.E.F.A.  area—  within  a  fortnight  25
 miles  road.  On  this  side,  we  have  mot
 been  able  to  give  any  good  account  of
 ourselves,  Questions  are  asked  on  the
 floor  of  the  House  about  the  Tusker,
 this  and  that.  That  is  our  weakness:
 nothing  else.  Therefore,  wha:  is  much
 more  important  is  this.  I  would  cer-
 tainly  appeal  to  the  hon.  Prime  Minis-
 ter  to  take  note  that  he  has  got  to
 gear  up  his  administration,  that  he  has
 got  to  wipe  out  corruption  in  the  ad-
 ministration,  the  rotteness  which  has
 crept  into  the  administration  all  over.
 That  is  the  most  important  thing  in
 this  country.  You  will  be  able  to
 enthuse  the  country  if  you  gear  up  the
 administration  and  if  you  just  let  the
 country  know  that  relentless  efforts
 are  going  to  be  made  to  strengthen  the
 country.  Let  there  be  no  slackening;
 let  there  be  nothing  of  that  kind.  Let
 us  not  confuse  the  issues.  We  must
 stand  with  strength  and  we  must
 never  give  up  our  moral  attitude.

 We  had,  as  a  matter  of  fact,  sti-
 pulated  the  8th  September  line.  Now
 let  us  examine  to  what  extent  these
 Colombo  proposals  approximate  to
 the  8th  September  line.  It  was  not
 acceptable  to  China  at  that  time.  If
 we  were  to  read  the  letters  which
 have  come  from  Premier  Chou
 En-lai,  we  will  find  that  he  has  very
 clearly  asked  in  those  letters  as  to
 how  the  Chinese  could  accept  the
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 8th  September  line  and  that  it  was
 so  disadvantageous  to  them,  this  and
 that,  So,  it  is  not  acceptable  to  him
 and  we  are  absolutely  free  to  go
 ahead.

 So  far  as  the  NEFA  area  is  con-
 cerned,  it  should  be  obvious  to  every-
 one  that  there  is  absolutely  no  differ-
 ence  between  our  stang  and  the
 Colombo  proposals.  The  Chinese
 must  go  on  the  other  side  of  the
 ridges  and  the  watersheds.  It  is  en-
 tirely  different  from  the  earlier  pro-
 posal  which  China  had  made.  Now
 our  troops  are  entitled  to  go  right
 up  to  the  MacMahon  Line  and  occupy
 those  places.  In  the  middle  sector
 also  there  is  no  trouble  for  our  troops.

 So  far  as  the  most  vital  sector  is
 concerned,  it  should  be  obvious,  if
 we  just  cast  aside  our  prejudices
 which  are  natural—I  can  understand:
 our  indignation  against  China—that
 these  proposals  are  definitely  worth
 a  consideration,  I  have  not  the  least
 doubt  about  that.  The  country  looks
 up  to  this  House  which  had  given  a
 proper  lead  to  the  country  and  to
 the  people.  I  do  not  want  to  im-
 pute  any  motives  and  I  do  not  know
 if  there  is  any  party  or  any  hon.
 Member  of  any  party  who  has  tried
 to  make  a  political  gain  out  of  these
 discussions,  I  do  not  have  the  least
 intention  of  saying  that.  But  I  think,
 we  owe  a  very  great  responsibility.
 We,  sitting  in  this  House  to  whatever
 party  we  may  belong  should  create
 a  proper  atmosphere  in  the  country.
 The  country  has  taken  the  lead  and,
 as  a  matter  of  fact,  has  given  an
 exceedingly  good  account  of  itself.  I
 do  hope  that  the  politicians  will  not
 fail  the  country.

 Shrimati  Lakshmikanthamma
 (Khammam):  Sir,  Shri  Nath  Pai,
 when  he  quoted  the  Bhagvad  Gita,
 forgot  that  the  Gita  came  at  a  later
 stage  when  all  negotiations  failed.
 He  was  just  passing  remarks  about
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 Shri  Dhebar’s  speech.  Hon.  Mem-
 bers  of  the  Opposition  also  talk  of
 lack  of  courage.  While  talking  of
 this  giant  of  the  freedom  struggle,  of
 this  giant  builder  of  a  new  India,  of
 this  giant  who  is  wedded  to  the
 emancipation  of  the  millions  of  peo-
 Ple  of  this  country,  of  this  piant  who
 is  determined  to  wipe  ‘out  poverty
 from  the  face  of  this  country,  of
 whom  even  the  rulers  of  China  are
 afraid,  while  talking  of  him  and  say-
 ing  that  he  is  lacking  in  courage,
 hon.  Members  of  the  Opposition  are
 not  even  afraid  of  what  the  people
 wil]  think  of  them  when  they  pass
 such  remarks.  It  looks  as  though  the
 military  power  of  China  has  put
 so  much  of  fear  in  the  minds  of  the
 hon,  Members  in  the  Opposition  that
 it  ic  not  in  keeping  with  our  tradi-
 tion  and  culture  of  fearlessness.

 It  is  not  we  who  are  suffering  from
 a  fear  complex.  It  is  China  that  is
 suffering  from  a  fear  complex  of  this
 great  country  of  ours.  China  is  afraid
 of  our-  economic  development,  of  our
 Prime  Minister’s  personality,  of  our
 neutrality,  of  our  friendship  with  the
 vorld  and  of  our  leadership.  It  is  not
 jast  I  who  is  saying  these  things  as
 a  Member  of  the  Congress  Benches.
 The  foreign  press  has  said  it.  Here  is
 a  report  from  the  leading  Arabic
 daily  of  Morocco  and  the  mouthpiece
 of  the  ruling  party,  namely,  Al-Alam
 which,  in  an  editorial,  has  drawn  at-
 tention  to  China’s  duplicity  in  profess-
 ing  all  along  that  she  wanted  to
 settle  the  border  difficulties  with
 ndia  in  a  peaceful  manner  and  sud-
 lenly  launching  massive  aggression.
 lon,  Members  said  that  nobody  has
 aid  that  it  is  aggression.  Here  is  a
 treign  paper  which  is  the  mouth-
 Fece  of  the  ruling  party  which  has
 siq  that  it  is  aggression.  The  paper
 ao  said  that  by  attacking  India
 wich  is  a  non-aligned  country...

 “China  wants  to  prove  that  it
 tgs  become  a  military  power  to
 thich  respect  is  due.  Moreover,
 Gina  wants  to  compel  India  to
 bve  recourse  to  American  aid  to
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 defend  itself,  thus  proving  that
 India  is  not  really  a  non-aligned
 country,  in  which  case  it  will
 become  impossible  to  the  Indiah
 Government  to  obtain  any  aid
 from  Russia”.

 If  we  follow  Shri  Ranga’s  advicd&
 we  will  be  doing  exactly  what  China
 wants  us  to  do.  The  paper  further
 said:

 “They  are  upset  to  see  the
 economic  success  achieved  by
 India  which  surpasses  the  pro-
 gress  of  their  economic  policy.
 China’s  intention,  consequently,
 is  to  compel  India  to  dedicate  a
 major  part  of  its  production  to
 equip  its  Army  and,  thus,  to  slow
 down  its  economic  plan”.

 The  same  paper,  Al-Alam,  has  52७४७
 about  Shri  Nehru’s  personality.  Al-
 Alam  added:

 “There  is  also  the  question  of
 personality  such  as  that  of  Mr.
 Nehru  himself,  which  is  not  ag
 reeable  to  the  Chinese.  His  pres-
 tige  in  the  United  States,  the
 Soviet  Union,  the  non-aligned
 countries  and  in  India  itself,  is  a
 cause  of  worry  to  the  Chinese.
 They  consider  Mr.  Nehru  as  one
 of  the  factors  which  contribute
 to  the  extermination  of  the  Com
 munist  doctrine  in  India,  The
 Chinese  believe  that,  were  Mr.
 Nehru  not  present,  they  would
 be  able  to  proclaim  their  autho-
 rity  over  the  Asian  continent  and
 all  non-aligned  States”.

 This  is  what  the  foreign  press  has
 said.

 The  thinking  of  the  Oppositidp
 seems  to  be  outmoded  and  not
 keeping  with  the  times.  I’  congratu-
 late  Mrs.  Bandaranaike  and  hee
 non-aligned  colleagues  for  the  credit-
 able  job  that  they  have  done.  It  ts
 not  proper  to  doubt  the  intentions
 of  these  six  non-aligned  nations.  Our
 friends  in  the  Opposition  seem  to
 be  doubting  everything  and  I  am  not
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 surprised  because  more  than  the  toll
 of  human  life  that  the  Chinese  ag-
 gression  has  taken  it  has  taken  8  toll
 of  human  faith,  Our  hon.  friends  go
 on  doubting  everything  including  our
 Prime  Minister.  They  go  on  doubt-
 ing  everything  beside  them  and  be-
 hind  them  ang  all  that,

 Sir,  a  man’s  character  as  to  whe-
 ther  he  does  not  lose  his  heart  or
 whether  he  is  firm  in  determination
 and  all  these  things  are  tested  only
 at  such  times  of  Test.  So,  just  be-
 cause  one  country  has  behaved  in  a
 treacherous  manner,  it  is  not  good  to
 doubt  each  and  everyone  of  our
 friends.

 The  fact  that  the  Chinese  rejected
 the  proposals  indicates  that  China
 does  not  want  the  dispute  to  be  set-
 tled.  By  accepting  the  proposals
 which  are  very  close  to  our  terms
 India  would  prove  to  the  world  her
 faith  in  the  peaceful  settlement  of
 the  dispute.  This  would  isolate  China
 from  the  rest  of  the  world.  Any  fur-
 ther  change  in  China’s  attitude  is
 only  a  sequel  to  India’s  stand.  The
 acceptance  of  the  proposals  would
 not  commit  India  to  any  compromise
 on  her  claims  on  the  territory  illegal-
 ly  occupied  by  China.

 The  Chinese  rejecteqg  the  Colombo
 proposals  to  discredit  the  Afro-Asian
 effort.  The  Chinese  expected  that
 Shri  Nehru  would  reject  the  propo-
 sals  and  that  would  once  again  prove
 the  Chinese  thesis  of  Shri  Nehru
 having  gone  over  to  the  West.  This
 is  the  main  reason  why  the  Chinese
 broadly  accepted  the  proposals  but
 withheld  their  final  okay.

 I  would  not  go  into  details  about
 the  different  sectors  because  of  the
 time  factor.  The  Chinese  still  deny
 the  setting-up  of  checkposts  by  India.
 All  this.  apart  from  India’s  accept-
 ance  of  the  broad  principles  of  the
 proposals  is  also  conditioned  by  the
 need  to  buy  time.  We  need  breath-
 ing  time  to  strengthen  our  defence.
 On  the  diplomatic  front  we  are  also
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 watching  the  relations  between
 Moscow  and  Peking,

 Shri  Ranga  had  been  saying  about
 China’s  victory  and  all  that.  Actu-
 ally,  its  not  Ching  that  has  won  but
 it  is  India  that  has  won,  Why  are
 our  hon.  friends  of  the  Opposition,
 including  Shri  Ranga,  who  have
 talked  so  much  of  courage,  afraid
 even  to  join  in  the  march  past  I  do
 not  know  that.  Perhaps  they  feel  it
 below’  their  dignity.  But  we  are
 going  to  march  past  with  or  without
 them  and  march  ahead  unti]  the  ag-
 gressor  vacates  the  land  that  is  oc-
 cupied  by  him  in  this  country.  This
 is  a  people’s  war,  and  the  people  of
 this  country  have  amply  proved  that.
 I  do  not  know  the  efforts  made  by
 the  leader  of  the  Swatantra  Party
 and  his  friends  and  their  contribu-
 tions  towards  the  war  effort,  It  is
 the  poor  people  that  have  been  pay-
 ing  huge  amounts,  ang  willingly  and
 voluntarily,  they  have  given  their
 everything  to  the  war  effort.  As  our
 Prime  Minister  has  said,  it  is  a  peo-
 ple’s  war,  It  is  not  the  war  of  a
 few  rich  people  or  a  few  people  who
 might  be  presenting  something  here
 and  there,  but  it  is  the  people’s  war.
 80,  whether  these  friends  co-operate
 or  not—we  do  not  know  what  they
 intend  to  do;  when  they  criticise  u,
 they  must  be  knowing  it  in  their  ovn
 hearts  what  they  intend  to  dotie
 country  will  march  fast.

 Our  Prime  Minister  has  made  it
 clear  in  so.  many  terms  that  he
 Chinese  have  to  go  back  to  the  ‘th
 September,  962  position,  that  sme
 preliminary  matters  will  be  disas-
 sed,  and  that  we  shall  maintain  -he
 freedom  and  integrity  of  this  can-
 try,  that  we  shall  stand  by  there-
 solution  passed  by  this  Parliantnt,
 and  that  we  shal.  continue  to
 strenzthen  our  defence.  !

 Mr.  Deputy-Speaker:  The  hon.
 Member  should  now  try  to

 प

 de.

 Shrimati  Lakshmikanthamma:  fhen,
 I  shall  read  out  a  few  points  tgave
 time,
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 If  we  broadly  go  into  the  causes
 of  Chinese  invasion,  they  were  that
 China  wanted  Russia  to  support  her,
 that  India  should  give  up  her  non-
 alignment;  further,  China  wanted  to
 humiliate  India,  but  she  never  suc-
 ceedeq  in  that;  instead,  she  got  humi-
 liateq  and  stood  condemned  by  the
 world;  therefore,  we  need  not  feel
 that  we  have  been  humiliated,  If
 somebody  abuses  a  person  it  does  not
 mean  that  that  person  is  humiliated;
 it  is  the  standarg  of  that  person  who
 abuses  which  stands  condemned.  So,
 we  need  not  feel  that  we  are  hur
 liated  so  that  we  shoulg  bend  our
 head  down  in’  shame  or  any  such
 thing.  China  has  failed  in  all  the
 things  that  she  wanteg  to  gain,  and
 we  have  won.

 I  would  also  like  to  say  a  word
 about  Shri  Ranga’s  observation  on
 bankruptcy  of  non-alignment  and  our
 state  of  unpreparedness,  India  was
 unprepared  not  because  of  non-align-
 ment  but  in  spite  of  it.  We  accepted
 a  near-gamble  in  the  matter  of  de-
 fence  on  the  following  |  premises.
 Since  we  had  no  ambition  to  de-
 vour  any  other  country’s  territory,  no
 one,  we  thought,  would  possibly  in-
 vade  our  territory.  Such  danger  as
 appeareq  at  all  possible  was  from
 Pakistan’s  side,  for  which  we  kept
 ourselves  ready,

 In  the  context  of  a  total  nuclear
 war,  conventional  armaments  have  no
 particular  utility.  They  could  only
 put  an  avoidable  drain  on  the  na-
 tional  finances.  Since  India  could
 not  think  of  nuclear  weapons,  it  was
 more  or  les;  of  no  avail  whether
 more  than  routine  attention  was  paid
 to  the  ordinary  armaments  or  not.
 When  both  the  rival  blocs  were  ready
 and  poised  to  strike,  any  attempt  on
 the  part  of  any  power  or  its  satellite
 to  attack  us  would  at  once  start  a
 chain  reaction  leading  to  a  maior
 conflagration.  This  possibility  in  it-
 self  would  serve  as  an  effective  de-
 terrent  against  either  of  the  blocs
 casting  an  evil  eve  on  India.  Being
 a  propounder  of  Panchsheel  and
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 peaceful  coexistence,  India  would  to  a
 large  extent  be  satisfying  both  the.
 blocs  by  remaining  non-aligned,  Both
 the  blocs  would  ultimately  welcome
 non-aligned  India  not  only  as  the
 next  best  alternative  but  also  as  a
 positive  safety-valve  which  would  at
 any  time  be  turned  on  for  purposes  of
 peace  in  the  world.

 We  had  a  sub-conscious  belief  that
 socialist  countries  were  not  capable  of
 committing  aggression.  This,  of
 course,  it  a  slippery  belief,  for,  the
 modus  operandi  of  aggression  _  starts
 invariably  with  wild  charges  of
 aggression  on  the  other  party.

 The  long-drawn-out  freedom
 struggle  left  us  much  more  anti-
 imperlialist  than  anti-communist.  Our
 conviction  was  that  as  an  under-deve-
 loped  nation,  we  have  only  socialism
 to  emancipate  us.  We  now  realise  that
 a  non-aligned  nation  has  to  keep  it-
 self  more  prepared  than  an  aligned
 nation.  Whatever  be  our  love  for
 peace  we  are  not  going  to  be  unpre-
 pared  once  again.

 I  can  appreciate  the  feelings  of  some
 Members  of  the  Opposition....

 Shri  Maurya  (Aligarh):  If  the  hon.
 Member  is  reading  out  from  a  written
 statement,  then  she  may  submit  that
 written  statement  to  you,  Sir.

 An  Hon,  Memeber:  The  hon.  lady
 Member  is  reading  her  speech.

 Mr.  Deputy-Speaker:  Order,  order,
 speeches  should  not  be  read.

 Shrimati  Lakshmikanthamma:  I  am
 concluding  my  speech.  Colombo  pro-
 posals  or  no  proposals,  India  is  not
 the  same  India  as  she  was_  before.
 This  war  that  has  been  thrust  on  us
 has  gripped  our  minds  with  war
 psvchosis.  It  will  take  a  long  time
 and  a  great  effort  for  the  Indian
 people  to  resist  the  on-laught  of  anger.
 There  has  been  a  barter  of  faith  to
 strength,  an  exchange  of  ingenuous
 belief  with  prepetual  vigil,  an  accent
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 on  physical  preparedness  instead  of
 Spiritual  preoccupation.  The  change is  goog  for  India,  though  the  world
 cannot  afford  to  lose  India  for  peace.

 Shri  Sivasankaran  (Sriperum-
 budur):  ***Mr.  Speaker,  we  have
 come  to  a  stage  where  proposals  by the  Colombo  Conference  for  the  possi- bilities  of  finding  out  how  best  India and  China'could  come  nearer  and  sit
 around  the  table  to  discuss,  after  the
 heavy  bitterness  ang  fiery  exchanges, are  being  discussed  well,  we  are  glad about  it.

 At  the  outset,  let  me  pay  my  glow-
 ing  tribute  to  the  Colombo  Powers
 for  their  sincere  endeavour  to  find
 out  a  way  for  peace  ‘between  India
 and  China  and  thereby  in  the  world.
 It  is  clear  that  the  Colombo  pro- posals  are  intended  not  for  the  settle-
 ment  of  issue  at  stake,  but  for  paving 8  way  to  reach  a  peaceful  settlement
 tf  possible.  The  Colombo  proposals,
 I  am  convinced,  do  not  enter  into  the
 domain  04  the  merits  and  demerits  of
 the  case.  It  is  none  of  their  business.
 It  is  the  business  of  the  two  countries
 to  decide,

 Any  ‘proposal  for  peace  is  welcome.
 Any  proposal  for  peaceful  settlement
 of  things  cannot  and  should  not  be
 dismissed.  The  Colombo  proposals
 may  or  may  70  79९  agreeable  to  us
 that  might  be  so,  But  we  _  cannot
 question  the  bona  fides:  behind  them.
 Coo]  and  calm  consideration  of  any
 proposal  is  necessary..  Emotion  should
 be  eschewed  and  reason’  should  be
 allowed  to  dominate.

 Before  entering  into  the  Colombo
 proposals  proper,  I  want  to  recall
 something  that  has  happeneg  in  this
 House.  Our  Prime  Minister  had
 moved  a  resolution  on  Chinese  ag-
 gression.  More  than  69  Members
 took  part  in  that  discussion.  Thereby,!
 the  nerve  of  Parliament  has  been
 shown  to  the  world.  The  interest,
 anxiety,  emotion,  strong  determina-
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 tion  and  resolute  will  of  the  entire
 country  have  been;  reflected  through
 Parliament.  I  am  happy  to  note  that
 the  resolution  of  our  Prime  Minister
 has  been  fully  endorsed  by  Parlia-
 ment.  Parliament  thereby  naturally
 assured  the  Prime  Minister  that  the
 country  was  behing  him.  Time  and
 again,  our  Prime  Minister  has  talked
 out  that  there  would  not  be  any  com-
 promise’  with  China  at  the  cost  of
 India’s  honour  and  self-respect.

 He  has  described  China  as  a  cro-
 codile  in  the  pond  of  Asia  to  devour
 small  nations.  Thereby  he  has  proved
 to  the  world  the  nature  of  our  enemy.
 Our  Prime  Minister  has  been  ang  still
 is  very  emphatic  that  the’  Government
 of  China  should  not  be  relieq  upon.
 Double  dealing  and  double-talk  is  the
 Political  profession  of  the  Peking
 Government.

 The  Colombo  proposals  seek:  to
 establish  the  possibility  of  meeting
 between  the  two  nations,  one  repre-
 sented  by  double-talk  profession,  that
 is,  China,  and  another  represented  by
 noble  democratic'traditions,  that  is,
 India,  Let  us  boldly  meet  the  situation,
 because  we  are  for  justice.  Initial  set-
 backs  in  which  justice  and  fairplay
 suffer  should  not  be  construed  as  an
 eternal  triumph  of  political  hypocrisy.

 But,  allow  me,  Sir,  to  register  one
 Protest  against  the  way  in  which
 things  are’  conducted.  While  the  re-
 solution  on  Chinese  ageression,
 moved  by  the  Prime  Minister,  was
 discussed,  Parliament  was  taken  into
 confidence.  Our  Prime  Minister  re-

 _acted  as  though  he  was  rightiy  guidea
 by  Parliament.  An  impressitn  also
 was  there  that  the  last  word  for  any-
 thing  was  that  of  the  all-powerful
 Parliament  itself,  Our  Prime  Minis-
 ter  himself  stated  that  he  has  left
 the  Colombo  proposals  for  Parliament
 to  decide.  Democracy  smiled.  Parlia-
 mentary  jnstitutions  got  new  strength
 and  stamina.

 ***Fnglish  translation  of  the  speech  originally  delivered  in  Tamil
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 With  your  permission,  Sir,  I  want
 to  quote  a  paragraph  from  the  joint
 communique  issued  at  the  end  of  the
 two-day  talks  between  Shri  Jawahar-
 lal  Nehru  on  the  one  side  and  the  re-
 presentatives  of  Ceylon,  UAR  and
 Ghana  on  the  other.  In  the  commu-
 nique  it  is  stated  that:

 “The  Prime  Minister  of  India
 informed  the  leaders  of  the  three
 visiting  delegations  that  the  Gov-
 ernment  of  India  welcomed  the
 initiative  of  the  Colombo  Con-
 ference  countries  and_  will  be
 placing  the  Colombo  Conference
 proposals  and  the  clarifications
 given  before  the  Indian  Parlia-
 ment  at  its  next  session  for  con-
 sideration  and  will  indicate  their
 final  response  to  the  Colombo
 Conference  proposals  after  these
 have  been  considered  by’  the
 Indian  Parliament.”,

 This  is  exactly  what  our  Prime  Minis-
 ter  has  suggested.  What  do  we  see
 today?  Parliament  is  presented  with
 a  proposal  already  accepted  in  prin-
 ciple  by  the  Prime  Minister.  Without
 having  any  discussion  in  Parliament,
 our  Prime  Minister,  contrary  to  his
 earlier  stand,  accepted  the  Colombo
 proposals  in  principle  and  now  he
 wants  Parliament  to  consider  them,  an
 unhappy  and  illogical  position.

 On  behalf  of  the  DMK  I  want  to
 say,  let  us  consider  the  Colombo  pro-
 posals  ijn  the  hope  that  the  Govern-
 ment  of  India  will  not  let  down  the
 honour,  prestige  and  noble  traditions
 of  this  country.

 5  hrs.

 Shrimati  Yashoda  Reddy  (Kur-
 nool):  I  want  to  know  whether  the
 DMK  are  accepting  the  proposals  or
 not.

 Mr.  Deputy-Speaker:  They  are
 accepting,

 Shri  Tyagi  (Dehra  Dun):  We  have
 had  a  detailed  discussion  and  all
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 arguments  have  already  been  put
 before  the  House.  My  hon,  friends  in
 the  Opposition  have  spoken  out  with
 zeal  and  enthusiasm.  I  welcome  their
 speeches  because  they  are  helpful  in
 raising  the  morale  of  the  people  as
 also  of  the  army.

 I  for  one  would  not  mind  any  cri-
 ticism  of  these  Colombo  proposals,  for
 after  all,  we  are  a  patriotic  nation,
 and  all  criticism  which  comes  against
 these  proposals  is  biassed  by  patrio-
 tic  considerations  and  even  if  there
 is  an  over-burst  of  patriotism,  there
 is  no  harm.  Therefore,  as  far  as  ©x-
 pression  of  their  sentiments  is  ~on-
 cerned,  I  welcome  all  those  speeches
 and  I  do  not  think  they  would  in  any
 way  weaken  the  hands  of  the  Prime
 Minister.  It  always  strengthens  his
 hands  if  the  world  knows  under  what
 circumstances  he  is  negotiating.  Let
 the  peop!e  know  that  after  all,  though
 negotiations  are  there,  people’s  senti-
 ments  are  also  there.  There  is  a  uni-
 lateral  cease  fire.  We  have  niot  accep-
 ted  it.  Our  country  has  been  viola-
 ted.  We  have  not  forgiven  the  enemy.
 China  is  still  practically  our  enemy
 because  it  has  committeq  aggression
 and  we  are  not  friendly  with  it.
 These  negotiations  do  not  mean  any
 commitment.

 My  hon,  friend  opposite  complained
 and  asked  why  a  definite  proposal
 was  not  moved,  why  an  amendment
 in  positive  terms  was  not  moved.
 This  was  in  keeping  with  the  senti-
 ments  of  the  Opposition  as  well.  In
 fact,  we  could  come  forward  with  a
 proposal  right  now  approving  the
 proposal.  Any  such  thing  could  be
 done,  But  we  did  not  do  it  for  the
 simple  reason,  which  my  hon.  friends
 of  the  Opposition  will  appreciate,
 that  this  Parliament  stands  pledged  to
 one  thing.  Let  me  quote  from  the
 pledge  we  took  on  the  l4th  Novem-
 ber:

 “With  hope  and  faith,  this  House
 affirms  the  firm  resolve  of  the
 Indian  people  to  drive  out  the
 aggressor  from  the  sacred  soil  of
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 India,  however  long  and  hard  the
 struggle  may  be”.

 This  was  the  unanimous  view  not
 only  of  this  House  but  of  the  people
 as  a  who.e  from  end  to  end.  India
 has  spoken  thus.  I  do  not  want  that
 that  unanimity  shoulg  be  disturbed
 by  the  acceptance  or  non-acceptance
 of  these  proposals.  Our  goal  is  there-.
 Every  government  functionary,  every
 individual,  every  citizen  is  bound  by
 this  pledge  we  have  taken.

 This  being  so,  let  these  proposals
 not  be  considered  as  a  sort  of  treaty
 or  settlement.  After  all,  there  is
 some  misunderstanding  created  which
 has  to  be  cleared.  These  Colombo
 proposals  are  a  means  of  talking  to
 achieve  our  objective  to  which  we  are
 pledged.  Even  when  two  armies  are
 fighting,  the  Genera's  need  not  con-
 sult  Parliament  or  even  the  Govern-
 ment,  They  have  their  topography
 and  strategy.  They  can  start  nego-
 tiations  saying  ‘All  right.  You  give
 up  this  position.  We  give  up  that
 position.  Then  we  can  come  to  a
 halt’.  This  is  a  temporary  settlement
 for  a  temporary  period.  In  war,  it  is
 done.

 Therefore,  these  Colombo  proposals
 may  be  taken  only  ag  a_  basis  for
 negotiations.  We  are  still  in  the  midst
 of  a  war,  though  undeclared.  We
 have  not  accepted  their  unilateral
 ccase  fire.  We  are  just  biding  time.
 We  cannot  go  on  fighting  like  a  bu'l,
 After  all,  our  army  is  experienced.
 It  knows  the  strategy  of  war.

 Shri  Surendranath  Dwivedy:  If  you
 accept,  cease  fire  will  be  violated.

 Shri  Tyagi:  We  do  not  want  to  get
 this  through  like  that.  After  all,  we
 could  get  it  passed  by  Parliament  as
 well,  but  we  do  not  want  to.  do  it
 because  even  for  a  single  minute  we
 do  not  want  to  recognise  the  presence
 of  the  enemy  in  our  land;  we  do  not
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 want  his  presence  in  the  neutral  zone
 to  be  legalised  by  this  Parliament.  If
 we  get  this  through,  it  would  mean
 that  Parliament  agrees  to  their  exis-
 tence  in  our  soil  even  for  a  few
 days  when  the  negotiations  are  in
 progress.  Even  that  little  commit-
 ment  we  want  to  avoig  on  the  part  of
 Parliament.  That  is  why  we  have
 avoided  any  positive  proposal.  Other-
 wise,  it  would  mean  our  recognising
 their  presence,  even  a  little  stay  of  a
 month  or  two  months.  or  whatever
 time  the  negotiations  take.  This  is
 what  will  happen  if  we  approve  of  it.
 Therefore,  we  do  not  want  in  so  many
 words  to  give  the  approval  of  this
 Parliament,  I  must  congratulate  the
 Prime  Minister  on  the  accommodation
 he  has  given.  After  all,  as  far  as
 negotiations  are  concerned,  on  what
 terms  negotiations  are  taken  up,  that
 is  a  prerogative  of  the  Government.
 Government  have  been  good  enough  to
 put  these  proposals  before  us  for
 consultation  and  comments.

 As  far  as  opposition  to  these  pro-
 posals  is  concerned,  I  do  not  take  it
 on  party  lines.

 Shrj  Surendranath  Dwivedy:  We
 also  do  no  take  it  on  a  party  basis.

 Shri  Tyagi:  The  Opposition  are
 simply  expressing  their  sentiments.
 This  is  not  a  matter  for  consideration
 from  party  point  of  view.  There  is
 no  whip  issued.  We  are  all  consi-
 dering  this  matter  independently,
 talking  as  representatives  of  the
 people,  just  to  give  the  Prime  Minis-
 ter  the  benefit  of  the  views  and  reac-
 tions  of  the  country.  That  is  a:l  very
 well  done.

 I  personally  welcome  opposition
 because  at  least  it  gives  me  a  fceling
 that  after  all,  even  the  Opposition  is
 positively  so  patriotic.  What  does  it
 matter?  Let  the  world  know,  These
 proposals  are  only  temporary  pro-
 posals  for  the  purpose  of  talking  with
 the  enemy  as  to  how  we  can  dis'odge
 him.  If  he  does  not  withdraw,  surely
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 we  shall  fight  it  out.  It  does  not
 mean  that  we  will  not  fight.  If
 there  is  no  agreement,  there  must  be
 a  war.  Of  course,  I  for  one,  party  or
 no  party,  cannot  agree  to  any  settle-
 ment  whereby  the  enemy  sits  in  our
 territory  or  we  give  away  our  terri-
 tory.  We  cannot  barter  away  our
 land.  Our  party  will  not  do  it.  After
 all,  our  party  has  also  a  stake  in  this.
 Let  the  Opposition  give  us  also  a
 little  credit  of  being  biassed  by  some
 patriotic  considerations.  How  can  we
 barter  away  our  territory?  It  is  not
 possible.

 So  it  is  only  for  the  purpose  of
 negotiations  for  a  little  period  that
 this  is  being  done.  Parliament
 must  express  its  thanks  to  the  six
 non-aligneq  powers,  friends  of  ours,
 who  have,  not  only  come  to  our  res-
 cue,  but  have  also  become  conscious
 of  the  danger.  They  have  also  come
 to  realise  the  situation.  I  am  quite
 convinced  about  it.  It  is  not  only  a
 mere  matter  of  territorial  occupation.
 I  do  not  know  what  the  Prime  Minis-
 ter  might  think  about  it,  but  I  think
 it  is  a  definite  gain  in  this  sense  that
 other  countries  now  know  that  the
 Chinese  want  expansion.  This  is  a
 simple  question  of  libensraum,  the
 theory  of  living  space,  which  Hitler
 was  pursuing,  and  which  the  Chinese
 are  now  following,  They  are  im-
 perialist;  they  are  expansionist.  Even
 with  Russia,  this  is  their  policy.
 Every  day,  we  listen  to  it  on  the  radio.
 They  are  not  even  communists.  They
 are  a  separate  thing  in  themselves,
 whatever  type  of  revolutionaries  they
 call  themselves,  peasant  or  proleta-
 rian  or  whatever  it  may  be.  They  are
 definitely  expansionist  and,  therefore,
 they  cannot  be  relicd  upon.  The
 world  knows  today  that  the  Chinese,
 even  the  highest  in  authority  among
 them,  cannot  be  relied  upon  in  their
 words  or  in  their  writing;  we  cannot
 rely  upon  their  signatures  or  oral
 commitments.  This  is  the  treacherous
 attitude  of  the  Chinese  of  which
 everyone  in  this  country  is  now
 conscious.
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 5.09  hrs.

 (Surr  SuRENDRANATH  Dwivepy  in  the
 Chair}

 So  much  for  the  justification  for
 these  Colombo  proposals.  But  my
 support  to  these  proposals  is  also  con-
 ditional.  I  am  not  a  whole-hogger  in
 support  of  these,  The  first  condition
 which  I  would  like  to  emphasise  is
 that  the  acceptance  of  these  proposals
 or  negotiations  should  not  in  the  least
 damp  the  enthusiasm  of  the  people
 for  war,  nor  should  it  in  any  way
 cause  any  demoralisation  in  our  army.
 These  have  to  be  maintained.  Our
 war  preparedness,  our  defensive
 efforts,  must  be  redoubled,  increased
 tenfold.  My  grouse  is  that  during
 this  period  also  the  Government  as
 not  acted  to  my  satisfaction  at  least.
 There  are  many  people  who  are  not
 satisfied  with  the  manner  in  which
 the  preparation  is  going  on.  What-
 ever  time  the  negotiations  take,  this
 time  is  the  most  valuable  for  us.  We
 know  it  for  a  fact  that  the  Chinese
 would  never  agree  ‘to  vacate.
 In  the  meantime,  our  preparedness
 must  go  on  at  a  much  bigger  speed
 than  it  has  been  up  to  now.  It  has
 been  slack  and  slow.  I  do  not  know
 whether  Parliament  will  tolerate  this
 speed  of  defence  preparedness  with
 which  the  Government  is  going  about.

 An  Hon.  Member:  Never,  never.

 Shri  Tyagi:  Therefore,  I  suggest
 that  some  better  efforts  must  be  made
 in  this  direction,

 As  far  as  the  External  Affairs  Minis-
 try  is  concerned,  I  must  say  that  I
 have  got  quite  a  lot  of  grouse  against
 their  propaganda  machinery  and  their
 publicity,  but  I  must  congratulate  42
 Prime  Minister  and  his  Ministry  on
 the  manner  in  which  they  have  con-
 ducted  themselves  in  their  diplomatic
 relations  with  other  countries  during
 this  period  of  crisis.  It  is  in  a  crisis
 that  the  trial  comes  actually,  and  they
 have  successfully  come  through  it.
 For  instance,  a  lot  of  pressure  was
 brought  on  us  to  give  up  our  policy  of
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 non-alignment,  but  we  have  maintain-
 ed  it  with  courage  and  grace  and
 without  causing  any  annoyance  to  any
 party.  I  do  not  know  what  magic
 was  practised,  for  even  countries  with
 alliances  were  prepareg  to  help  us.
 The  communist  countries  like  Russia
 were  also  not  annoyed  at  our  getting
 arms  and  ammunition  from  the  USA,
 which  we  are  doing  openly.  I  must
 congratulate  the  Prime  Minister  on  his
 playing  his  cards  so  well.  Russia  is
 not  annoved  at  our  getting  arms  from
 USA,  and  USA  is  not  annoyed  at  our
 getting  MIGS  from  Russia.  Such  a
 favourable  situation  has  been  created
 for  us  in  the  world.

 The  only  thing  ig  that  our  informa-
 tion  and  publicity  service  has  not
 been  adequate.  Though  government
 cirlces  in  foreign  countries  are  well
 aware  of  our  stand,  the  people  there
 are  not  very  well  acquaited  with  our
 case.  I  would  therefore  request  the
 Prime  Minister  to  give  more  attention
 to  his  propaganda  and  the  publicity
 of  our  case  in  foreign  countries.

 5.2  hrs,

 [Mr.  Depury-SpEAKER  in  the  Chair}

 The  Chinese  withdrawal  is  unila-
 teral,  and  it  is  well  known  that  it  8
 not  an  act  of  grace  on  their  part.
 They  did  it  obviously  for  logistic
 reasons,  because  they  had  to  bring
 quite  a  lot  of  petrol  over  a  long  route
 ef  about  2,000  mi'es  or  so,  and  there
 were  some  difficulties  in  their  home-
 Jand  also.  There  is  no  guarantee  that
 they  will  continue  to  respect  this  uni-
 lateral  cease-fire  because  there  are
 quite  a  number  of  documents  in  which
 it  is  clearly  shown  that  China  went
 back  on  her  written  word,  her  maps
 etc.  So,  we  know  what  this  unilateral
 withdrawal  means  and  we  must  not
 allow  ourselves  to  be  misled.

 I  agree  with  Shri  Bajaj  when  he
 gaiq  that  it  has  been  our  policy  to
 frankly  stand  up  and  condemn  ag-
 gression  wherever  it  may  take  place,
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 and  we  went  to  their  help  also.  If  it
 is  a  case  of  Asian  countries  which  are
 small,  surely  as  their  big  brother,  it  is
 our  duty  to  go  to  their  help.  I  know
 of  the  old  days  when  some  countries
 were  in  distress  and  Pandit  Nehru
 was  approached  as  the  leader  of  Asia.
 He  was  always  sympathetic.  In
 future  also,  if  there  is  aggression
 against  a  neighbour  like  Burma  or
 Ceylon  and  if  they  want  our  help,
 shall  we  say  “No”?  We  cannot,
 because  when  we  are  in  trouble,  we
 are  asking  our  friends  to  help  us.
 Surely,  all  these  countries  of  Asia  are
 friendly  to  us,  and  we  shall  help  them
 whenever  they  are  in  distress,

 I  want  to  get  one  thing  clarified.
 Dhebarbhai  and  the  Prime  Minister
 might  be  a  little  annoyed  with  me...

 Shri  Hari  Vishnu  Kamath:  You  are
 so  close!

 Shri  Tyagi:  ....but  somehow.  or
 other,  I  have  changed  my  views,  I  do
 not  believe  in  this  peace-loving  policy
 now.  My  feeling  is  that  a  peace-
 loving  policy  is  all  right  as  a  basis,
 but  we  must  now  be  war-minded;  if
 not  war-minded,  at  least  fully  pre-
 pared  for  war.  Even  if  the  whole  of
 our  people  are  armed  and  everything
 is  done,  it  is  not  possible  to  watch
 the  border  which  is  thousands  of
 miles,  from  end  to  end.

 When  I  was  associated  with  the
 Ministry  of  Defence—it  is  not  much
 of  a  secret  now—a  neighbour  attack-
 ed  us.  My  General  enquired  from
 we  at  about  0  O’clock  in  the  night
 what  to  do.  He  ta'ked  to  me  direct.  I
 askeq  what  was  the  trouble,  and  he
 said  that  the  instructions  were  that
 they  could  not  go  into  the  territory
 of  the  enemy  and  shoot  them.  I  rep-
 lied:  I  take  the  responsibility  to
 allow  you  to  go  deep  into  their  tevri-
 tory,  tens  of  miles,  I  would  not  mind.
 He  thanked  me  and  said  he  was  very
 proud  of  me.  He  promised  to  show
 results,  and  he  did  show  results.
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 Therefore,  let  this  be  clarified  ab-
 solutely.  We  are  a  peaceful  country
 and  we  be.ieve  in  peace,  but  when
 there  is  aggression,  we  cannot  be  de-
 fensive  alone.  On  account  of  our
 slogan  of  being  defensive,  we  have
 not  gone  in  for  submarines,  because
 they  are  offensive  weapons,  We  must
 have  all  possible  offensive  weapons
 with  us,  otherwise  we  cannot  defend
 ourselves.  With  such  a  long  border,
 our  defence  strategy  depends  on  our
 attitude  of  offensive  defence.  It  should
 not  be  defensive  defence,  it  is  no  use.
 It  should  not  be  that  we  shall  use  our
 rifles  only  when  we  are  _  attacked,
 because  you  will  fing  from  books  on
 the  subject  that  defence  is  more  suc-
 cessful  if  you  have  the  option  to  attack
 the  enemy.  If  they  are  attack-
 ing  us  in  NEFA,  I  must  have  the
 privilege  of  attacking  them  some-
 where  else.  I  do  it  there  because  they
 are  doing  it  here.  Howsoever  big
 their  army,  after  all,  they  cannot
 maintain  a  wall  of  their  army  from
 eng  to  end.  If  they  have  the  choice
 of  deciding  where  they  will  attack
 today  and  where  tomorrow,  I  must
 have  an  equally  good  choice  to  attack
 them  where  and  when  I  want.  Un-
 Jess  that  is  so,  I  cannot  defend  this
 border.  Everybody  may  know  that
 so  long  our  military  authorities  have
 been  able  to  keep  the  Pakistan  border
 safe  because  the  Pakistanis  know
 that  if  they  attack,  we  will  also  attack.
 That  should  be  the  policy  here  also.
 The  best  thing  is  the  sanction  of
 strength.  Unless  we  build  up  our
 strength,  we  cannot  defend  ourselves,
 It  is  not  necessary  that  we  should
 shoot  the  enemy.  What  is  needed  is
 that  the  enemy  must  know  that  we
 have  the  military  strength,  and  that
 if  there  is  any  danger,  we  shall  crush
 the  enemy.  That  threat  will  save  us,
 and  so  T  want  the  Government  to  be
 prepared.  They  are  slackening  their
 efforts.  My  appeal  to  them  jis  that
 they  may  negotiate  making  it  clear  to
 the  countries  from  which  we  are
 getting  armg  that  these  negotiations
 do  not  mean  any  slackness  in  war.
 Generally,  the  question  from  these
 countries  is:  we  are  prepared  to  go  8
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 long  way,  but  will  you  fight?-  So, we  must  assure  them.  Let  these
 countries  know  that  so  long  as  we  do
 not  regain  our  land,  we  shall  fight,
 and  that  we  are  not  peaceful  to  the
 extent  made  out  by  many  people.  We
 shall  fight  and  take  the  offensive  also.
 Let  our  friends  not  slacken  their
 efforts  in  helping  us.  And  our  non-
 alignment  must  be  maintained  at  all
 costs.  re)

 श्री  प्रकाश वीर  शास्त्री  (बिजनौर  )  :
 उपाध्यक्ष  महोदय,  देश  में  परिस्थितियां

 अनुभव  हों  या  प्रतिकूल  हों,  हर  स्थिति  में
 लड़ना  ही  चाहिये,  कोई  मध्य  का  मार्ग
 शर  नहीं  हो  सकता  है,  में  उस  नीति  से
 सहमत  नहीं  हूं  ।  परन्तु  साथ  ही  साथ
 शान्ति  चाहे  कैसे  और  कितनी  ही  महंगी  कीमत
 पर  खरोंचों  पड़े,  वह  लेनी  ही  चाहिये,
 उस  नतीजे  भी  में  सहमत  नहीं  हूं  -  मेरा
 तो  अपना  विश्वास  हैँ  कि  शक्ति  और  नीति
 जब  दोनों  साथ  साथ  मिल  कर  चलती  हैं,
 तो  हा  विजय  प्राप्त  होती  है  ।  उपहार
 या  भेंट  में  मिली  हुई  शान्ति  किसी  भी  देश
 में  टिकाऊ  या  स्थायी  नहीं  हो  सकता  है  v
 पर  शक्ति  और  नीति  के  आधार  पर  जब
 विजय  प्राप्त  की  जाता  है,  तो  उससे
 टिकाऊपन  होता  है,  स्थायित्व  होता  है  t

 हमारे  प्रधान  मंत्रों  श्री  जवाहरलाल
 नेहरू  ने  कुछ  समय  पहले  इस  बात  की  घोषणा
 की  थो  कि  जब  तक  दोनों  आ्राकरान्ता  आठ
 सितम्बर  का  लाइन  से  पीछे  नहीं  जाता  तब
 तक  उसके  साथ  बातचीत  का  कोई  प्रश्न
 ही  पैदा  नहीं  होता  ।  पंडित  जी  की  इस
 घोषणा  के  पश्चात्‌  जो  कि  उन्होंने  कई  बार
 इस  सदन  में  और  इस  सदन  से  बाहर  भा
 की,  गवर्नमेंट  के  जिम्मेदार  नेताओं  ने,
 रेडियो  ने,  समाचार  पत्रों  ने  और  पालियामेंट  के
 मेम्बरों  ने  भो  इसी  बात  को  स्थान  स्थान  पर
 जा  कर  दोहराया  ।  इससे  देश  के  मस्तिष्क
 में  यह  बात  बैठ  गई  कि  ८  सितम्बर  का  प्रधान
 मंत्री  की  घोषणा  अंगद  का  पैर  है,  इसे  अब
 कोई  नहीं  हिला  सकता,  यह  एक  झंडा  हमारे
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 स्वाभिमान  का  है  जो  कि  हम  ने  गाढ़  दिया
 है,  झोर  इससे  पोछे  हटने  का  कोई  सवाल  हो
 अब  पैदा  नहीं  होता  ।  लेकिन  जब
 ८  सितम्बर  के  इस  प्रस्ताव  से  हट  कर
 प्रवान  मन्त्री  कोलम्बो  प्रस्तावों  को  वार्ता
 का  आधार  (सिद्धान्तत  मानते  हैं,  तो  उससे
 देश  में  यह  सन्देह  पैदा  होने  लगा  है  कि
 कहीं  जो  झंडा  हम  ने  गाड़ा  था  या  गंगा
 के  पैर  को  तरह  जो  हम  ने  घोषगा  की  था,
 उस  में  इस  वार्ता  के  आ्राधांर  पर  कोई  कम जोरो
 तो  नहीं  ा  जायेंगी,  यह  झंडा  हिलने  तो  नहीं
 लगेगा  ।

 परन्तु  में  तो  इस  से  भी  आगे  बढ़  कर
 एक  ओर  बात  प्रवान  मंत्रो  ज  के  शब्दों  में

 कहना  चाहता  हूं  ।  यह  गवर्नमेंट  का

 ही  पब्लिकेशन  है।  चिन  को  चुनावों
 हमें  स्वोकार है ”।  में  चाहता  हूं  कि  प्रवान
 मंत्रों  के  शब्दों  को  में  आज  स्वयम  पढ़'  और

 उन्हें  सुनाऊं  ।  उन्होंने  अपने  =  भाषण
 में  यह  कहा  था  :

 “कोई  भी  स्वाभिमानी  देश,  जो
 अपनी  स्वतन्त्रता  और  अखण्डता  से  प्रेम
 करता  है,  इस  चुनौती  के  आगे  घुटने  नहीं
 टेक  सकता  ।  निस्सन्देह  हमारा  यह  प्यारा
 देश  भारत  भी  अपना  सिर  कभी  नहीं

 झुकायेगा,  चाहे  कुछ  भो  हो  ।  हम  इस

 चुनावों  को  इसके  सारे  नतीजों  के  साय
 स्वीकार  करते  हैं  ra

 प्रधान  मंत्री  जौ  यह  शब्द  आपके  हैं  शर
 .इन  शब्दों  के  पश्चात्‌  जब  ८  सितम्बर  को
 बात  से  हट  कर  कोलम्बो  प्रस्तावों  को  आधार
 मान  कर  श्राप  'बातचीत  का  एक  नया  पृष्ठ
 खोलते  हैं  तो  हमारे  मस्तिष्कों  में  सन्देह

 होता  है  कि  देश  में  जो  एकता  कौर  बलिदान
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 की  भावना  आई  है  कहीं  वह  हिल  न  जाय
 या  उस  में  कोई  कमी  न  आ  जाये

 दूसरी  बात  जो  में  विशेष  रूप  से  कहना
 चाहता  हूं  वह  यह  है  कि  पहले  तो  चीन  इन
 सारे  कोलम्बो  प्रस्तावों  को  ज्यों  का  त्यों
 स्वीकार  कर  लेगा  या  नहीं  इसके  सम्बन्ध
 में  हो  भो  कुछ  नहीं  कहा  जा  सकता।
 लेकिन  इस  से  भो  आगे  बढ़  कर  में  जो  अगली
 बात  कहना  चाहता  हूं  वह  यह  जो  कुछ  आपने
 इन  प्रस्तावों  के  सम्बन्ध  में  कहा  वह  चार
 राजनीतिज्ञों  का काम  नहीं  हुआ  ।  माननीय
 त्यागों  जो  अभी  कह  रहे  थे  कि  हमारे  प्रधान
 मंत्री  ने  अपने  का इस  लच्छो  तरह  से  दूसरे
 देशों  के  सामने  पेश  किये  हैं।  लेकिन
 में  बड़ी  नम्रता  से  उन  के  सम्मान  और
 उनकी  सूझबूझ  को  सराहना  करते  हुए  कहना
 चाहता  हूं  कि  चतुर  खिलाड़ियों  का  यह  काम
 भी  नहीं  है  कि  वह  अपने  कार्ड  पहले  हां  खोल
 कर  रख  दें।  चतुर  खिलाड़ियों  का  काम
 तो  यह  होता  &  कि  दूसरों  के.  काइट्स  पहले
 खुलवायें  उसके  पश्चात्‌  अपने  काई स  खोल
 कर  रकबे  |  हमने  जो  घोवणायें  समय-समय
 पर  की  हैं  कि  हम  अन्तर्राष्ट्रीय  न्यायालय
 में  जाना  जावे  हैं,  कोलम्बो  प्रस्तावों
 को  वार्ता  का  राधा  मान  लेंगे  ।  यह
 ठीक  नहीं।  मुझे  तो  यह  भी  डर  है  कि  यही
 ८  सितम्बर  की  बात  पर  ही  चीन  जा  कर  टिक

 न्  जायेगा  और  हूँ  फिर  वार्ता  का  आधार
 कौर  अन्तिम  रेखा  न  वन  जाये  |

 आज  स्थिति  यह  है  कि  अभी  तो  चीन

 इन  प्रस्तावों  को  मानने  स्  लिये  तैयार  नहीं
 है,  लेकिन  अगर  वह  उन  को  मान  भो  लेता

 है  तो  हमें  उनको  लाल  डिक्शनरी  पर  भरोसा

 नहीं  करना  चाहिये  पता  नहीं  वह  कल  शब्दों
 के  दूसरे  अर्थ  क्‍या  लगायेगा  ?  लाल
 डिक्शनरी  वालों  की  ही  बात  यह  देखिये
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 कि  जब  चोन  ने  हमारे  देश  के  ऊपर  आक्रमण
 किया  तो  उस  ने  तो  डिक्शनरी  से  व्याख्या
 बह  को  कि  फोन  ने  हिन्दुस्तान  पर  भ्राक्रमण
 नहीं  किया  है,  बहिन  पंचशील  का  उल्लंघन
 भारत  को  ओर  से  ही  किया  गया,  और
 भारत  ने  ही  फोन  के  ऊपर  आक्रमण  किया

 है।  शीराज़  अगर  चाइना  इन  प्रस्तावों  पर
 टिक  भी  जायेगा  तो  कल  वह  उस  का  व्याख्या
 क्या  करेगा  इस  के  ऊपर  किस  प्रकार  विश्वास
 किया  जा  सकता  है  |

 दूसरी  सब  से  बड़ी  बात  यह  है  कि
 जिन  छः  राष्ट्रों  ने  इन  प्रस्तावों
 को  हमारे  सामने  उपस्थित  किया  है
 उन  को  बात  को  आज  यदि  फोन  मान  भी
 लेता  है  और  उसके  आधार  पर  वार्ता  भो
 प्रारम्भ  हो  जाता  है,  लेकिन  दूसरे  दिन  हो
 झगर  वह  इन  प्रस्तावों  से  मुकर  जाता  हूँ
 तो  इन  छः  राष्ट्रों  के पास  कितनों  शक्ति  है
 जिस  से  कि  वे  उसको  विवश  कर  सकें  ।

 हां,  यदि  संयुक्त  राष्ट्र  संघ  को  ओर  से
 मध्यस्थता  हुई  होता,  रतिया  का  जोर  से
 मध्यस्थता  हुई  होतो  या  अमरीका  का  ओर
 से  मध्यस्थता  हुई  होता,  जिन  के  पास
 मनवाने  का  शक्ति  है,  तो  बात  समझ  में
 भो  आ  सकता  था  ।  लेकिन  यह  तो  ऐसे
 राष्ट्रों  का.  बात  है  जो  कि  अभा  तक  चान  को
 प्राक्रान्ता  भा  घोषित  नहीं  कर  सके,  प्रस्तावों
 के  एक-एक  दाब्द के  लिये  उन्होंने  चान  का

 मुंह  देखा  है।  वे  छः  राष्ट्र  इस  बात  को
 मनवाने  के  लिये  चात  को  विवश  कर  सकेंगे,
 मुझे  इस  में  सन्देह  दिखाई  देता  है।  ।

 एक  और  इससे  भी  बड़ी  बात  जो  में

 कहना  चाहता  हूं  वह  यह  है  कि  हम  अपना
 आदर्श  स्वरूप  दुनियां  के  सामने  उपस्थित
 तो  करता  चाहते  हैं,  लेकिन  प्रबाव  मंत्रो  जो
 में  बड़ो  नम्यता  से  कहता  चाहता  हुं  कि  दुर्बल
 झादशंवाद  करो  हानि  का  कारण  भो  हो
 जाता  है  |  कहों  केविन  हो  कि  इस
 आदर्शवाद  के  चक्कर  में  आकर  हम  अपने
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 पुराने  मित्रों  से  मी  हाथ  धो  बढें  ।  हमारे  दो
 मित्र  हमारे  सम्पर्क  में  जाये  ।  एक  तो  वह  मित्र
 थे  जिन्होंने  राज  हमारी  विपति  की  बात
 सुनी  और  कल  शीरानी  मदद  लेकर  हमारी
 धरती  पर  पहुंच  गया,  दूसरा  वह  मित्र  है
 जिन्होंने  हमारी  विपति  को  बात  सुती  शौर
 पहले  दिये  झ्राइवासनों  को  परवाह  किये  बिना
 यह  ही  कहते  रहे  कि  हम  भी  सहयोग  देने
 झा रहे हैं  पर  युद्ध  विराम  हो  गया  और  उन
 का  सहयोग  भारत  नहीं  पहुंच  पाया  ।

 अरब  जिन्होंने  हमको  सहयोग  दिया
 उनके  सहयोग  की  बात  भी  में  कहना  चाहता
 हूं।  कल  जिस  समय  कश्मीर  का  सवाल  पाया
 तो  हम  ने  यह  सुना,  और  इसकी  समाचार
 पत्रों  में  चर्चा  भी  थी,  कि  अमरीका  कौर
 ब्रिटेन  की  ओर से  प्रेशर  डाला  जा  रहा  है  कि

 हिन्दुस्तान  को  कश्मीर  की  समस्या  पाकिस्तान
 के  साथ  सुलझा  लेनी  चाहिये,  और  शायद
 वे  तप्ती  दावते  पर  हमें  शस्त्र  और  हथियार
 भी  देना  चाहते  हैं  ।  में  उन  व्यक्तियों  में  से

 हूं  जिन्होंने  इस  सदन  के  बाहर  भी  इस  बात
 की  घोषणा  की,  और  आज  यहां  भी  यह
 कहता  चाहता  हूं,  कि  अगर  अमरीका  और
 ब्रिटेन  बायें  हाथ  से  हमें  हथियार  दें  और
 दायें  हाथ  से  कश्मीर  को  लेकर  जनरल  श्रय्पूब
 की  जेल  में  डालना  चाहें,  तो  हिन्दुस्तान
 अपनी  मौत  मरना  पसन्द  करेगा  ,  लेकिन
 उतके  हथियार  लेना  पसन्द  नहीं  करेगा  ।

 लेकिन  जहां  में  यह  कहता  हूं  वहां  साथ

 ही  साथ  दूसरी  बात  भी  कहता  हूं  ।  रूस
 जिस  आधार  पर  सहयोग  का  आश्वासन  हमें
 दे  रहा  है,  उसके  लिप  ईस्ट  जर्मनी  का  मि०

 स्थब्चेव  का  कम्युनिस्ट  कांफेंस  का  वह
 मार्ग  क्‍या  हमारी  आंख  खोलने  के  लिये
 वर्पाप्त  नहीं  है,  जोकि  उन्होंने  लाल  फोन  के
 प्रतिनिधि  को  संकेत  करते  हुए  दिया  था।
 भि०  ्, इचेव  ने  कहा  कि  चीन  ने  इम  समय

 हिन्दुस्तान  पर  हमला  करके  गातो  को  है
 एसा  करके  उतने  श्रलर्रष्ट्रोय  कम्यूनिज्म
 को  हानि  पहुंचाई  है  1  में  पूछा  चाहता  हूं
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 [श्री  प्रकाष्षावीर  शास्त्री]
 कि  ब्या  मि०  स्य्रप्चव  वा  यह  अभिप्राय  है
 कि  हमला  तो  वरना  चाह्ती  था  ल्बविन

 इस  समय  नहीं  करना  चाहिये  था  ?  क्‍या  मि०

 ब् दचेव  का  यह  अभिप्राय  है  कि  इस  समय
 हमला  करके  चीन  ने  श्रन्तर्राष्ट्रीय  कम् यू-
 निगम  को  नुकसान  पहुंचाया  हैँ  ?  जो
 प्रन्तरष्ट्रीय.  कम्यूनिज्म  हिन्दुस्तान  के
 इन्दर  पनप  रहा  था  या  फल  रहा  था,  मि०

 रथ  इंदव  को  लगा  कि  चीन  के  इस  आक्रमण
 से  उस  भ्रन्तर्राष्ट्रीय  कम्यूनिज्म  को  फलने
 में  नुकसान  हुआ  है  प्रधान  मंत्री  जी  जहां
 इस  बात  से  स्थित  है  और  उसका

 हृदय  से  समर्थन  करते  है  कि  भारत  को  क्सी
 सैनिक  गुट  में  नहीं  मिलना  चाहिये,  वहां
 साथ  ही  साथ  हम  यह  भी  विश्वास  करते  हैं
 कि  हिन्दुस्तान  की  धरती  पर,  चाह  गऊ

 तुंग  हो  चाहे  स्यू ध्चव  हों,  या  फिर  हिन्दुस्तान
 का  कोई  बड़े  से  बड़ा  नेता  हों,  शर  वह
 अन्तर  ट्री  वम्यून्स्टि  संगठन  को  पर
 फैलने  का  मंबा  देंगे  तो  भारत  र्व  जनता
 उसे  कभी  विचार  नहीं  वर  रहती  ।  २7  देव
 का  यह  भाषण  हमारी  ख  खेने  बाला

 है

 इसके  बाद  मे॑  कह  बात  कहना  च्प्ह्ता

 हूं  कि  कोलंबों  प्ररत्तव।  मे  पहली  बम्जोर
 बात  तो  यह  है  कि  जो  चंटियां  ६म।री  *ही
 है  उनमे  सेव  चे  विया  हमे  सब  छेड़नी
 पड़ेगी  जोबी  अन्तरप्ट्रय प  म्ह््ट  र्  दृष्टि
 रे  भ्रंश  सनक  दुष्टि  &  भी  म्हच्पुण,  है।
 दूसरी  बात  पद  (६  सल्  त्व  जो  ह्म  यह
 बहते  ये  हैं  वि  भारत  की  एक  एवं  इंच
 धरती  भी  च॑,न  को  सही  देंगे,  |  लेकिन्  गर
 यह  मान  फिर  व्यय,  चार  रूतबे  गयी
 ही  रूही  दम  कं.र्.ग्ब,  प्ररत्तवों  को  अधार
 मान  बर  बात  चत  स्ग्भ  प्त  हैं
 झोर  इस  बात  को  भी  मान  पते  हैं,  कि

 ध्यान  ्य  चाय  रन्  €
 अंक  होष  इर्द:  चव्य,  ५८६  इश्वर  कल्सी
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 अनुकूल  होगा  ?  लेकिन  इससे  भी  बड़ी  बात
 जो  में  कहना  चाहता  हूं  वह  यह  कि  जहा
 पर  भी  युद्ध  विराम  श्री  तक  हुआ  है,  क्या
 उस  युद्ध  विराम  की  रेखा  को  किसी  ने  पार
 किया  है  ?  कोरिया  में  युद्ध  विराम  हुए,,
 हमारे  देश  में  युद्ध  विराम  हुआ,  कश्मीर  में
 इजिप्ट  और  वियतनाम  में  युद्ध  विराम

 हुआ  ।  कही  पर  भी  ऐसा  नही  हुसना  है
 हमे  सन्देह  है  कि  कोलम्बो  प्रस्तावों  के  आधार
 पर  जो  रेखा  खीच  ली  जायेगी,  कहीं  वह  रेखा
 ही  अन्तिम  न  बन  जाय  ।  ऐसा  न  हो  कि  प्राग
 चल  कर  फिर  लक्ष्मण  रेखा  को  लांघा  ही  न
 जा  सके  1  क्‍योंकि  हमारी  जो  वर्तमान  सरकार
 है  वह  लड़ाई  में  तो  विश्वास  करती  नही  है  +
 वह  तो  चाहती  है  कि  शांति  से  ही  समस्यायें
 को  सुलझाया  जाय  |  व्या  हम  यह  विश्वास
 करें  कि  जिस  चीन  ने  श्रवसाई  चिन  जैसे
 सेनिक  महत्व  का  भाग  हमारा  ले  'रखा  है,
 जो  नेफा  में  लोग्जू  और  थागला  इन  दो
 चौवियों  को  छोड़ने  के  लिये  तैयार  नहीं  है,
 बल  कह  इन  प्रस्तावों  से  हमारी  बातों  को
 रविवार  व्र  लेगा  ?  ब्या  वल  कोई  कौर
 हमारे  अनुकूल  वातावरण  बन  जायेगा  उससे
 भी  बड़ी  बात  यह  है  कि  पूर्वी  क्षेत्र  के  दो
 भागो  के  रांबंध  में  अभी  सिथति  भ्र स्पष्ट  है,
 लेकिन  मध्य  क्षेत्र  वे.  संबंध  मे  ही  कया  हुआ  ?

 हमारी  सरकार  को  पता  नही  बया  हो  गया  है
 कि  गलत  या  सही  जब  कसी  भी  बात  को
 मनवाना  चाहती  है  तो  उसके  लिये  वातावरण
 बनाना  शुरू  क्र  देती  है।  भ्र भी  दो  तीन  दिन  से
 झाल  इंडिया  रेडियों  की  पालिसी  भी  कुछ
 बदल  गई  है।  बड़ाहोती  के  संबंध  में  सरकार
 ने  बहना  शुरू  कर  दिया  है  कि  वहां  तो  जाड़ों
 में  हम  रहते  ही  नहीं  थे।  झगड़ा  पहले  से  ही
 चला  प्पा  रहा  है  |  श्राइचर्य  है  हम  स्वयं  इन
 बातों  को  वह  सहे  बल  जज्ब  कि  फिर  इन
 ही  बातों  को  लेकर  चीन  अपने  सलेम  रखेगा
 रस  समय  हम  उसको  बया  उत्तर  दे  सकेंगे  ?
 भारत  सरकार  की  नीति  यह  है  कि  वह
 पहले  से  भ्र पने  भश्रनुकुल  वातावरण  बनाती  है
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 रेडियो  से  घोषणायें  करके  श्लोक  भाषणों  में
 भी  बार  बार  कहो  चले  जाते  हैं।  इस  समय
 हमारी  एक  ही  होती  होनी  चाहिये  जैसकि कि
 कुछ  समय  पहले  हमारे  नये  प्रतिरक्षा  मंत्री
 श्री  यशवंतराव  चव्हाण  ने  कहा  था  ।  जिस
 समय  श्री  चव्हाण  प्रतिरक्षा  मंत्री  बनाये  गये
 उसी  दिन  फोन  के  साथ  युद्ध  विराम  भी  हुआ ।
 प्रतिरक्षा  मंत्री  स ेएक  सार्वजनिक  सभा  में
 चीन  के  युद्ध  विराम  के  संजीव  में  पूछा  गया  कि
 उनका  उसके  संयंत्र  में  क्या  कहना  है  तो
 उन्होंने  बहुत  ही  दूरदर्शिता पूर्ण  भाषा  में
 उत्तर  दिया...  कि  चीन  के  युद्ध  विराम  के  पीछे
 उसका  क्‍या  भाव,  या  क्‍या  रहस्य  है,  इसके
 संबंघ  में  में  कुछ  नहीं  कह  सकता  लेकिन
 इस  बात  को  में  जिम्मेवारी  के  साथ  कह  सकता

 हैं  कि  हमारा  भाव  यह  है  कि  हम  अपनी  धरती
 पर  फोन  को  नहीं  रहने  देंगे  1  में  चाहता  हूं
 कि  यही  हमारे  हर  नेता  के  सोचने  का  ढंग

 क्रम  होना  चाहिये।

 में  यह  भी  चाहता  हूं  कि  हमारे
 प्रधान  मंत्री  जी  ने  संसद  के  कांग्रेस  पार्टी
 के  सदस्यों  की  एक  मीटिंग  में  भाषण
 दिया  ।  मेंने  समाचारपत्रों  में  उसे  पहा।
 प्रधान  मंत्री  जीने  कांग्रेस  पार्टी  के  सदस्यों
 को  कहा  कि  राज  हमें  गम्भीरता  से
 निर्णय  लेना  है,  हमें  जहां  वर्तमान  को
 देखना  चाहिर  वहां  हमें  भाजपा  को  भी
 देखना  चाहिए।  पर  मैं  प्रधानमंत्री  से
 कहना  चाहता.  कि  राज  वर्तमान  को
 देखना  तो  ठीक  ही  है,  भविष्य  को  भी
 देखना  चाहिए,  लेकिन  उसके  साथ  साथ
 अतीत  को  भी  जरूर  देखना  चाहिए,
 आप  जिस  प्रस्ताव  को  वार्ता  का  भ्राता
 बनाने  के  लिए  जा  रहे  है।  बया  शापने
 स्वय  चीन  के  नेताओं  से  पहले  बातचीत

 नही ंकी  थी?  चार  एन  लाई  के  साथ
 बेठ  कर  सीमा  विवाद  पर  अनेकों  बार
 क्या  चर्चाएं  नहीं  हुई  ?  इसी  प्रकार  क्‍या
 आपके  अधिकारी  भी  बार  बार  उनसे
 बातचीत  करने  के  लिए  नहीं  गर  ?
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 पांच  लाख  से  ज्यादा  शब्दों  के  विरोध
 पत्र  आपने  चीत  को  भेजे,  लेकिन  उनका
 भी  क्‍या  कोई  परिणाम  निकला?  न
 झपकी  बातचीत  का  नदी  कोई  परिणाम
 निकला।  फिर  श्राप  यह  कंसे  विश्वास
 करते  हैं  कि  कोलम्बो  प्रस्तावों  को
 स्वीकार  करने  केबाद  जो वार्ता  होगी
 उसका  कोई  अच्छा  परिणाम  निकलेगा  ?
 इसीसे  मेरा  निवेदन  है  कि  श्राप तो  भूतकाल
 को  भी  न  भूलना  चाहिए।

 २०  अक्तूबर  कोचीन  ने  हम  पर
 हमला  करके  हमें  अपने  शक्ति  जाल  में
 फसना  चाहा,  युद्ध  विराम  की  घोषणा
 करके  फिर  उसने  हमको  अपने  नीति  जाल
 में  फंसाना  चाहा,  कोलम्बो  प्रस्तावों  के
 बाद  अब  वह  हमको  अपने  शब्द  जाल  में
 फसाना  चाहता है।  लेनी  मुझे  रुकता  है
 कि  इस  साबित  जाल,  नीति  जाल  तथा
 शब्द  जाल  सभी  बढ़कर  चीन  के  पास
 एक  जाल  ब्रोकर  है  वह  है  माया  जाल  1

 बह  इस  बातचीत  वे  बहाने  फरवरी  के
 श्प्न्त  तक  समय  टालना  चाहता  है।  उसके
 बाद  धीर-धीरे  गर्मी  श्री  जाएगी।  चीन
 यह  समझता  है  कि  हमारी  बातचीत  का
 नतीजा  यह  होगा  ि  हिन्दुस्तान  की  सरकारी
 तैयारियों  में  भी  ठंडक  आ  जाएगी  और
 जनता  मेंभी  उदासी  आ  जाएगी  v
 सरकार  के  बारे  में  तोमैं  नहीं  कह  सकता
 लेनी  जनता  में  इस  बातचीत  की  चर्चा
 से  ठंडक  पानी  आरम्भ  हो  गई  है।  इस
 प्रकार  चीन  अपने  उद्देश्य  में  कुछ

 »  हृदय  कामयाब  हो  गया  है।

 इस  भ्र वसर  पर  मैं  सरकार  का  ध्यान
 एक  सिपाही  के  शब्दों  की  ओर  भी  दिलाना
 चाहत!  हूं  5  गढ़वाल  का  एक  सिपाही  अपने
 भतीजे  को  बरेली  फौज  में  भरती
 करवाने  लाया  था।  उस  सिपाही  की

 झाड़ू  सत्र  बहत्तर  साल  की  होगी  ny
 मैंने  उससे  प्रश्न  किया  कि  तुम  इतनी  दूर
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 [अब  प्रकाष्वीर  शास्त्री]

 इस  लड़के  को  भरती  करवाने  क्‍यों  लाए
 हो,  तुम  इसको  लेंस डाउन  में  भरती  करवा
 सकते  थे  ।  उसने  कहा  कि  मैं  इसको  यहां
 इसलिए  लाया  हूं  कि  वहां  मेरे  घर  वाले
 रोते  क्योंकि  इस  लड़के  के  पिता  का  नेफा
 में  देहान्त  हो  चुका  है।  मैंने  उस  वीर
 सैनिक  को  ऊपर  सेनीचे  तक  देखा,
 उसका  भाई  नेफा  में  मारा  जा  चुका  हूँ,
 कौर  उस  भाई  कौ  पत्ती  विधवा  होकर
 घर  में  बडी  भी  है ब्रौर  यह  उसके  पुत्र
 को  फिर  फौज  में  दाखिल  कराने  लाया

 हैं।  मैंने  उससे  प्रशन  किया  कि  तुम्हारा  भाई
 मारा  गया,  उसको  पत्ती  विधवा  हो  गयी,
 पर  तुम्हारे  चेहरे  पर  कोई  दुःख  का
 चिन्ह  नहीं  दिखायी  देता।  उसने  कहा  कि
 मेरा  भाई  मारा  गया  इसका  मु  दुःख
 नहीं  क्‍योंकि  वहू  कोई  चोरी  डालते  में
 तो  नहीं  मारा  गया,  वह  देश  को  रक्षा  के
 लिए  हो  तो  मारा  गया  हैं  पर
 उसने  मुझसे  कहा  कि  आप  प्रघ,न  मंत्री
 से  भी  जाकर  मेरी  तरफ  सेकह  देता  कि

 मुन्  इस  बात  का  दुःख  नहीं  कि  मेरा  भाई
 मारा  गया,  उसको  पत्नी  वीरवार  हो
 गयी  ।  और  अगर  मेरा  यह  भेजा  भी
 देश  को  रक्षा  के  लिए  शहीद  हो  जाएगा
 तो  मुझे  दूर  नहीं  होगा,  लकिन  मु
 दुःख  तव  होगा  जब  हिन्दुस्तान  को  सरकार

 दान,  के  सामने  झुका  कर  कोइ  समझोता
 करेगा  ।  पह  उस  सेवानिवृत  वृद्ध  कोठी
 भावना  है  |  मैं  चाहता  हूं  कि  आप  इस
 मात्रा  को  रियाज  करे।  हमा रेजों
 जवान  नेकी  में  शहोद  हुए  हैं  अराज  चाहो,
 आत्माओं  आकाश  से  आयी  गोर  देव
 रहो  हैं।  नेफा  को  पहा इयां  पर  गोद
 हुए  सैनिकों  के  खून  से  वहां  को  पहाड़ियां
 अभी  गातो  हैं।  जित  भावनाओं  के  तोते
 उन्होंने  पता  बिशन  किया  उतकों  जवान
 मंत्री  जो  को  कोलंबों  ब्रह्नावं  को  सरोकार
 करते  समय  अपने  स्वात  में  रखा  होगा  ।

 JANUARY  24,  963  Colombo  Conference  6322
 Proposals

 पहले  गमी  विमान  फा  इतिहास
 हमारे  देश  के  लिए  बड़ा  भ्र हितकर  रह।  है।
 एक  समय  एस,  शाया  कि  हमने  झपने देख
 से  पंजाब  कौर  जंगल  के  भागों  को  छोड़ा
 फिर  कश्मीर  का  एक  तिहाई  भाग  शौर

 हमारे  हाथों  से  निकल  गया  ।  हमने
 पाकिस्तान  को  खुश  करने  के  लिए  ५५
 करोड़  रुपया  पहले  दिया  और  ड  करोड़
 रूपए  देने  का  कब  लिखित  वादा  किया,
 नदियों  का  पानी  दिया,  बिजली  घरों  की
 बिजली  दी  ।  लेकिन  श्रवण  फिर

 वह  जनमत  के  नाम  पर  बड़ा
 है  और  कार मीर  पर  अपना  जन्म  सिद्ध
 अधिकार  बताता  है।  मुझे  खतरा  है  कि

 कहीं  हमारी  इसी  नीति  के  कारण  वह
 लाइन  जो  कोलम्बो  प्रस्तावों  में  है
 स्थायी  रेखा  न  बन  जाएं  और  भारत  के

 दुर्भाग्य  से  वह  दिन  फिर  न  देखना  पड़े।
 मैं  यह  इसलिए  कहता  हूं  कि  दूध  का
 जला  छाछ  को  भी  फूंक  फूंक  कर  पीता

 है।

 एक  अन्तिम  बात  कह  कर  मैं  अपने
 वक्तव्य  को  समाप्त  करना  चाहता  हूं  |
 मैं  चाहता  हुं  कि  सरक।र  इस  बात  का  ध्यान
 'प्रवाह  रखें  कि  जिन  मित्र  राष्ट्रों  ने
 विपत्ति  के समय  हमको  सहयोग  दिया  उसकी
 इन  कोलम्बो  प्रस्तावों  के  प्रति  कपा  प्रति-
 क्रिया  है  जानी  जाय।  जो  विपत्ति  में

 हमारे  साथी  रहे  हैं,  यह  नैतिकता  का  भी
 तकाजा  हैँ  ब्रोकर  यह  होती  का  भी  कि

 हम  उनसे  इस  मामल  में  राय  दें।

 यहां  गीता  की  भी  कई  वर  चर्चा

 हुई।  मैं  जहां  उन  शब्दों  कोसों  नहों

 दुहराना  चाहता  जिनको  कह  कर  भगवान

 कृष्ण  ने  अर्जुन  के  मोह  को  दूर  करक
 उससे  गांडीव  उठवाया  था  a  मैं  तो

 केवल  एक  बात  को  ओर  आपका  छान
 दिलाना  चाहता  हूं  षित .  समय  अर्जुन
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 ने  मोह  में  भाकर  यह  कहा  कि  मले  ही
 येलोग  मुझे  मार  द  लोभी  अच्छा  है,
 चिंतो  पाप  का  भागी  नहीं  बनूंगा,  ब्याने
 वाली  पीढ़ियां  या  संसार  मुझे  क्‍या  कहेंगी,
 यह  कह  कर  अर्जुन  ने  गांडीव  रख  दिया  t
 उस  समय  भगवान  कृष्ण  ने  अर्जुन  से
 सबसे  पहली  ही  बात  यह  कही  कि

 कुतस्त्वा  कठ्मलभिदं  विषयों  समुपस्थितम्‌

 इसमें  श्राप  जरा  “विष  में”  शब्द  पर  ध्यान
 दें।  उन्होंने  जून  से  कहा  कि  इस  गलत
 स्थान  पर  तेरे  मस्तिष्क  में  यह  कमजोरी
 कैसे  पेदा  हो  गयी  ?  यदि  तुझ  यही  करना
 था  तो  युद्ध  से  पहले  बताता  1  जब  युद्ध  की

 चर्चाएं  चल  रही  थीं  उस  समय  तुझे  यह
 बात  बतानी  थी।  तो  मैं  वह  ही  कहना  चाहता
 हूँ  कि  आग  जब  हमारे  हजारों  जवान  मारे
 जा  चुके  हैं,  जब  नेफा  की  पहाड़ियां  हमारे
 जवानों  के  खून  से  रंगी  जा  चुकी  हैं  श्र
 गंगा  यमुना  उनके  खून  से  लाल  हो  कर
 शा  रही  हैं,  उस  समय  कोई  भी  दुबंलता
 की  बात  करना  परिस्थितियों  के  प्रतिकूल
 होगा  और  उसका  प्रिया  प्रभाव  नहीं  होगा।

 Shri  Inder  J.  Malhotra  (Jammu  and
 Kashmir):  Mr.  Speaker,  Sir,  I  was
 listening  to  Shri  Prakash  Vir  Shastri’s
 speech  which  just  ended  with  great
 attention.  There  is  no  doubt  that  by
 narrating  the  story  of  a  soldier,  as  he
 did,  certainly  one  can  arouse  the
 sentiments  of  every  patriotic  Indian.
 He  also  pleaded  that  today  our  mih-
 tary  strategy,  our  foreign  policy  and
 our  diplomacy  should  be  based  accord-
 ing  to  the  minutest  detail  written  in
 the  Gita.  The  Gita  is  a  great  religious
 book.  It  tells  us  the  glory  of  the  past
 and  in  certain  respects  it  can  certainly
 guide  the  future  of  our  country.  But
 to  say  that  unless  and  until  we  follow
 the  way  in  which  the  Mahabharata
 war  was  fought,  word  by  word,  we
 are  not  true  Indians,  does  not  and
 cannot  appeal  at  least  to  my  mind.

 I  am  not  surprised  at  all  at  the
 Criticism  which  has  come  from  the
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 Swatantra  party  and  the  Jansangh
 party.  I  am  only  surprised  that  they
 have  criticised  these  proposals  as  if
 these  proposals  came  from  the  Chinese,
 To  my  mind,  the  criticisms  about  the
 details  of  the  proposals  are  also  not
 as  harmful  as  the  criticisms  about
 the  nations  which  prepared  these  pro-
 posals  to  end  the  Sino-Indian  border
 dispute.  Shri  Prakash  Vir  Shastri
 has  asked,  suppose  China  does  not
 agree  to  the  Colombo  proposals,  what
 authority,  what  capacity  and  what
 capability  have  these  six  nations  got
 to  make  China  accept  these  proposals.
 And  in  the  world  today,  we  have  seen
 it  practically  that  the  mere  military
 power  is  not  a  great  power  in  this
 world.  There  is  some  moral  power
 also;  there  is  some  political  force  also
 and  there  is  some  basic  ideology  to
 maintain  human  dignity.  That  is  also
 there.  These  six  nations  may  not
 have  great  military  power,  but  I  can
 certainly  say  that  their  motive,
 their  sincere  intentions  with
 which  they  called  the  conference
 and  prepared  these  proposals  are  a
 great  force;  it  is  a  grate  force  even
 for  China  so  that  she  may  see  the
 effect  of  this  force.

 In  this  morning’s  newspapers  I
 read  a  news  item  which  directly  con-
 cerns  the  area  from  which  I  come.
 This  is  the  real,  basic  ideology  of  the
 Jansangh  regarding  these  Colombo
 proposals.  Their  politica]  puphet,  the
 chief  of  the  Praja  Parishad  in  Jammu,
 has  outrightly  rejected  these  pro-
 posals.  He  said  a  very  interesting
 thing.  He  appeals  to  the  country.  It
 is  reported  in  the  papers.  He  said:

 “Mr.  Nehru’s  reported  view  has
 shocked  self-respecting  patriotic
 people  of  Jammu  and  Kashmir,
 whose  forefathers  had  lai@d  down
 their  lives  for  Ladakh”.

 I  also  come  from  the  same  region  to
 which  Mr.  Dogra  belongs.)  I  am  also
 proud  of  the  fact  that  our  forefathers
 brought  Ladakh  to  India.  But  I  am
 one  of  those  who  would  like  at  this
 moment  to  think,  when  my  forefathers
 were  alive,  what  were  the  conditions
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 of  the  world,  what  were  the  means
 of  communications  and  what  were  the
 Political  forces  existing  at  tnat  time.
 After  so  many  years,  we  have  to  fight
 again  the  same  battle  which  our  fore-
 fathers  fought  in  Ladakh,  but  with
 difference  in  all  other  practical
 things—difference  in  means  of  com-
 munications,  difference  in  arms,
 weapons  and  political  forces.  I  have
 to  sit  down  and  rationally  analyse  all
 these  factors  in  the  fight  in  Ladakh
 today  with  the  Chinese.  Merely  say-
 ing  that  because  our  forefathers  did
 like  this,  we  should  also  do  like  this
 is  an  argument  which  does  not  ap-
 Peal  to  my  mind  today.  न

 It  has  also  been  said  that  if  we  ac-
 cept  these  proposals,  a  general  im-
 pression  will  be  created  that  India
 has  lost  her  battle  to  the  Chinese.  As
 far  as  the  common  man  of  this  coun-
 try  is  concerned,  he  knowsg  that  India
 will  never  submit  even  an  inch  of  her
 territory  to  any  foreign  aggressor.  At
 the  same  time  he  knows  that  he  has  to
 work  for  his  living;  he  wants  to  im-
 prove  his  economic  condition  in  this
 country.  He  wants  to  establish  a
 socialist  pattern  of  society  in  the
 country.  He  krows  it  very  well  tnat
 unless  the  engagement  of  the  armies
 is  ended,  unless  the  fear  of  war  is
 wiped  out  from  the  future,  all  these
 things  cannot  happen.  That  is  why
 there  is  a  clear  difference  in  the
 understanding  and  approach  to  _  this
 problem  between  the  Swatantra  Party
 and  common  patriotic  Indian.

 Regarding  the  Ladakh  sector,  ]ook-
 ing  to  our  practical  position,  as  we
 stand  today,  my  appeal  to  the  critics
 who  put  the  maps  before  them  and
 study  the  lines  which  have  been
 drawn  there—they  try  to  draw  their
 own  lines  also—is  this.  Whatever
 commonsense  I  have  tells  me  _  that
 everybody  in  this  country  cannot  be-
 come  experts  in  military  strategy.
 Prof.  Ranga  says,  if  we  accept  these
 proposals,  what  would  happen  to  this
 Post  or  that  post  which  is  in  the  cor-
 ner?  I  would  appeal  to  him  that  such
 minor  details  of  the  establishment  of
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 these  posts  from  the  point  of  view  of
 military  strategy,  may  be  left  entirely
 to  our  army  command.  We  cannot
 just  by  studying  the  maps  and  with
 superficial  knowledge  based  only  on
 our  enthusiasm  guide  or  suggest  what
 changes  should  be  made  in  the  estab-
 lishment  of  the  check-posts  or  in  the
 basic  policy  of  our  military  strategy.

 In  the  end,  Sir,  I  would  like  to  say
 that  this  country  in  a  way  is  very
 thankful  to  our  six  friendly  countries
 who  have  taken  a  bold  step  with  great
 courage  and  put  forward  these  pro=
 Posals  before  a  friendly  country  like
 India  and  a  country  like  China  who
 absolutely  believes  in  military  oppor-
 tunism,

 Sir,  a  word  was  said  about  the  role
 of  UAR.  I  happened  to  listen  to  the
 speech  of  the  Prime  Minister  of  UAR,
 Mr.  A'i  Sabry  when  he  was  in  India
 during  his  last  visit.  I  remember  his
 two  or  three  words  which  he  said  in
 the  end  of  his  speech.  He  said  that
 UAR  is  very  much  desirous  of  a  settle~
 ment  between  India  and  China  but
 based  on  “justice,  dignity  ang  honour-
 able  settlement”.

 Shri  Bakar  Ali  Mirza  (Warrangal):
 Mr,  Speaker,  Sir,  I  have  listened  with
 a  great  deal  of  patience  to  the  speeches
 from  the  Opposition.  Professor  Ranga
 and  Shri  Frank  Anthony  consider
 these  Colombo  proposals  as  not  hon-
 ourable.  Shri  Anthony  had  many
 adjectives  to  apply.  He  considered  the
 whole  thing  as  “odious”  and  50  on.  He
 also  stated  that  we  are  dealing  in
 horse-trading.  He  quoted  the  Prime
 Minister  as  saying  that  no  part  of  the
 Indian  territory  will  be  subjected  to
 horse-trading,  and  then  he  said  that
 the  Ceylon  proposals  are  nothing  but
 horse-trading.  What  have  we  given
 away?  What  piece  of  land  of  India
 has  gone  to  the  Chinese  by  these  pro-
 posals?  Where  is  the  horse  and  where
 is  the  trading?  These  are  certain
 simple  proposals  made  by  some  friend-
 ly  countries.  It  is  for  you  to  accept
 them  or  not  to  accept  them.  It  is  not
 right  to  cast  doubts  on  the  motives  of



 6327  Motion  re:

 those  countries,  to  examine  their
 foreign  policies,  and  examine  what
 they  say  and  what  they  should  say.
 Why  should  every  country  in  the
 world  come  out  and  say  that  China
 is  an  aggressor?  Many  things  in  the
 diplomatic  world  are  not  said,  be-
 cause  when  a  thing  is  said  they  ex-
 amine  whether  it  is  worthwhile  doing
 so.  So  this  idea  that  the  Colombo
 powers  are  just  pawns  in  the  hands
 of  China  is  simply  ridiculous.  In
 fact,  Shri  Nath  Pai  said  that  it  is  be-
 cause  of  the  dictation  from  China  that
 these  Colombo  powers  have  brought
 these  proposals.  If  that  is  a  dictation
 from  China,  why  does  China  reject  it?
 I  must  say  there  is  this  contradiction
 and  it  is  quite  obvious.

 Professor  Ranga  wanted  us  to  fight
 with  the  help  of  our  allies.  I  do  not
 know  who  the  allies  are.  But  Shri
 P.  K.  Deo  of  the  Swatantra  Party  made
 it  clear  when  he  said  that  we  should
 align  ourselves  with  the  United  States.
 So  the  real  crux  of  the  problem  is
 that  the  Swatantra  Party  and  also  our
 friends  of  the  PSP  will  be  very  very
 happy  if  we  join  the  American  bloe.

 Shri  Surendranath  Dwivedy:  No,  no.
 We  have  never  suggested  that  we
 should  join  the  American  bloe.  The
 must  withdraw  it.

 Shri  Hari  Vishnu  Kamath:  It  is  a
 gross  misrepresentation  of  facts.

 Shri  Surendranath  Dwivedy.  After
 hearing  all  the  foreign  affairs  debates
 hag  he  come  to  that  conclusion?

 Mr.  Speaker:  There  is  nothing  in
 his  remark  to  which  such  strong
 exception  should  be  taken.

 Shri  Suregdranath  Dwivedy:  He
 should  correc@  pimself.

 Shri  Bakar  Ali  Mirza:  The
 Swatantra  Party  asks  us  to  join.  the
 American  bloc.  The  United  States  it-
 self  has  admitted  that  non-alignment
 is  the  best  policy.  The  Swatantra
 Party  wants  us  to  go  to  war  not  only
 with  China  but  with  the  entire  Com-
 munist  world.  The  United  States,  on
 whom  they  rety  for  the  defence  of  this
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 country,  says  that  India  did  well  in
 accepting  MIGs  from  the  USSR.

 Shri  Ranga:  Do  you  not  want  their
 help?

 Shri  Bakar  Ali  Mirza:  I  want  the
 help  of  all  countries,  including  Soviet
 Russia.

 Shri  Ranga:  We  have  no  objection
 to  Soviet  Russia  helping  us.

 Mr.  Speaker:  Order,  order.  There
 should  not  be  a  running  commentary
 like  this.

 Shri  Bakar  Ali  Mirza:  I  want  all]  the
 help.  But  if  I  do  not  get  help  I  will
 fight  alone.  Do  you  not  want  to  de-
 fend  your  country?

 Mr.  Speaker:  If  the  hon.  Member
 addresses  the  Chair,  perhaps  there
 will  be  less  difficulty.

 Shri  Surendranath  Dwivedy:  He  is
 accusing  you.

 Shri  Hari  Vishnu  Kamath:  He  is
 bringing  you  into  the  picture.

 Mr.  Speaker:  I  cannot  get  out  of
 that  picture.

 Shri  Bakar  Ali  Mirza:  We  have
 Hstened  with  great  patience  to  the
 attacks  and  to  the  fulminations  of  the
 opposition  parties.  Why  should  they
 fee]  so  perturbed  or  disturbed  when
 I  put  forward  some  arguments  to
 rebut  their  arguments?  We  appreciate
 the  speed  with  which  the  United
 Kingdom  and  the  United  States  came
 to  our  aid  and  offered  it  uncondition-
 ally  for  defending  our  country  against
 China.  At  the  same  time,  the  USSR
 also  promised  to  deliver  the  MIGs
 according  to  schedule.  That  itself
 shows  the  success  of  our  non-align-
 ment.  Instead  of  that  suppose  we  had
 been  aligned  to  the  United  States.
 Then,  thig  border  dispute  would  have
 resulted  in  a  global  war.  There  is  no
 doubt  about  that.  This  policy  of  non-
 alignment  has  brought  us  friends,
 brought  us  help  and  also  guaranteed
 our  frontiers.
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 An  Hon.  Member:  Endangered  our
 frontier.

 Shri  Bakar  Ali  Mirza:  I  said  “guar-
 anteed”,  and  I  will  give  ycu  the  re-
 ason.

 Mr.  Speaker;  He  should  give  the
 reasons  to  me;  not  to  anybody  else.

 Shri  Baghwat  Jha  Azad:  But  wnen
 somebody  asks  for  it,  how  can  it  be
 denied?

 Shri  Bakar  Ali  Mirza:  Both  United
 States  and  Russia  know  that  fire  arm
 alone  is  not  sufficient  to  be  the  master
 of  this  world.  Man-power  is  also
 equally  important.  This  was  the
 lesson  of  the  last  war.  Germany  got
 defeated,  not  because  she  lacked  fire
 power  but  because  she  lacked  man-
 power.  China  today  has  got  a  popul--
 ation  larger  than  that  of  both  Russia
 and  America  put  together.  The  fire
 power  you  can  develop  in  9  few  years
 but,  as  every  person  who  is  interested
 in  animal  husbandry  knows,  that  man-
 power  cannot  be  increased  at  that
 speed.  Therefore,  China  today  is  a
 potential  danger  not  only  to’  the
 United  States  but  also  to  the  Soviet
 Union.  That  is  the  reason  why  they
 do  not  tolerate  any  expansion  of
 China’s  frontiers  so  that  it  may  not  be-
 come  a  greater  danger.  That  is  the
 reason  why  both  the  Uniteg  States  and
 the  Soviet  Union  were  so  keen  and  so
 quick  in  coming  to  our  aid.  There  was
 some  reason  for  that

 What  does  Rajaji  advise  us?  He
 advises  us  to  gain  one  friend,  who  is
 already  a  friend  and  to  make  =  an
 enemy  of  one  who  is  a  friend.  What
 lagic  is  it?  What  statesmanship  or
 diplomacy  is  it?

 The  feeling  expressed  on  the  other
 side  is  that  we  should  fight.  Which
 Indian  is  there  in  the  country  who
 does  not  want  to  fight?  That  is  an
 emotional  reaction.  They  say  that  we
 should  go  and  kill  the  Chinese  or  drive
 them  out  from  our  land  Naturally,
 my  heart  responds  and  says,  “Yes,  let
 us  go”.  But  before  doing  that,  we
 have  to  pause  and  consider  whether
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 the  step  that  we  are  taking  is  in  the
 jarger  interests  of  the  country  and
 whether  there  are  other  ways  which
 are  better  and  wiser  ways.

 Shri  Nath  Pai  has  quoted  the  Gita.
 But  the  very  first  words,  at  least  of
 the  translation  that  he  gave  us,  are
 “Avoid  war”.  But  for  your  honour
 and  so  on  you  must  fight  to  the  last
 The  first  advice  is  to  avoid  war  be-
 cause  war  is  an  evil  thing.  It  raises
 our  passions  and  feeds  on  hate.  It
 can  make  ug  unlearn  within  a  fort-
 night  what  we  have  learnt  during  the
 last  50  years  at  the  feet  of  Mahatma
 Gandhi.  If  we  try  to  avoid  war,  it
 does  not  mean  that  we  are  afraid  of
 war,  If  that  is  the  case,  ve  have  to
 see  whether  war  will  actually  help
 our  country  in  the  long  run.

 After  the  fall  of  the  Moghul  Empire
 there  were  small  States  which  were
 fighting  with  each  other.  Ultimately
 it  resulted  in  slavery.  Do  you  want
 to  repeat  the  same  thing  on  a  bigger
 scale  in  the  case  of  the  Asiatic  peoples?
 If  China  and  India  keep  on  fighting,
 if  there  is  war  between  India  and
 China,  both  the  countries  will  suffer,
 the  clock  will  be  put  back  50  years
 and  we  will  not  be  able  to  rise  and
 build  to  be  strong  enough  so  as  to  be
 a  match  to  the  other  countries  in  the
 world.

 What  is  there  disgraceful  or  to  be
 ashamed  of  in  talking  to  a  person?
 That  is  not  a  final  thing.  You
 talk  and  if  the  terms’  are  _  not
 agreeable,  you  leave  the  table  and
 carry  on.  Why  should  this  particular
 step  be  considered  unwise?  I  do  not
 see  that.

 Then,  arguments  were  given  that
 the  8th  September  line  deviates  here
 and  there.  Somebody  has  said  that
 the  whole  idea  behind  it  is  to  be  sure
 of  the  bona  fide  of  China.  Naturally,
 when  you  offer  a  term  for  negotia-
 tion,  you  cannot  make  it  an  ultimatum
 or  a  challenge.  So,  if  a  little  altera-
 tion  here  and  there  will  satisfy  the
 pride  of  China  and  if  it  is  not  mate-
 rial,  what  is  the  harm  because  you
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 are  not  bartering  away  your  country
 or  you  are  not  giving  away  anything?
 In  fact,  by  this  proposal,  the  Mac-
 Mahon  Line  has  been  accepted  as
 final  because  they  have  only  objected
 to  Longju  and  Thagla.  That  means
 that  they  have  no  objection  to  the
 whole  of  the  MacMahon  Line.  That
 itself  is  a  great  gain.

 So,  I  submit,  in  all  humility  that
 the  path  that  we  have  chosen  is  a
 difficult  path.  It  is  easy  to  make  war
 speeches  and  to  get  excited.  The  war
 psychosis  is  already  developed  in  the
 country.  Let  it  not  be  turned  into
 war  hysteria  because  war  is  not  going
 to  be  profitable  either  to  China  or  to
 India.

 With  these  few  words,  I  plead  for
 the  acceptance  of  the  proposal

 ett  बिन  चन्द्र  सेठ  (एटा):  आदरणीय
 अ्रध्यक्ष  महोदय,  मैं  अपना  व्याख्यान  शुरू
 करने  से  पहले  आपके  सामने  एक  उपमा
 रखना  चाहता  हूं  :  गीत  का  तो  बहुत  जाकर
 भ्राया है,  लेकिन  मैं  रामायण  की  एक  बात
 की  याद  दिलाना  चाहता  हूं  |

 भगवान्‌  राम  जंगल  में  बैठे  हैं  शौर
 भगवती  राजरानी  सीता  पास  में  बैठी
 हैं।  इंद्र  का  पुत्र,  जयंत,  कौए  के  रूप
 में भ्राता  है शौर  भगवती  राणरानी  के
 पैरों  में  अपनी  चोंच  मारता  है।  भ्रमर
 राज  के  कानून  की  नजर॒  से  यह  बात
 देखी  जाए,  तो  इसका  मुकदमा  चलना

 चाहिए  और  बहुत  मुमकिन  है  कि  उसको

 एक  हफ्ते  की  सभा  हो  जाए  1  परन्तु
 भगवान  राम  ने  जो  कि  हमारे  देश  कि
 परम्परा  के  प्रतीक  हैं,  जब  उसका  अजमेर
 दिया,  तो  यह  कहा  कि  इसने  जो  अपराध
 किया  है,  उसके  लिए  तो  इसको  मृत्य-दंड
 देना  चाहिए,  इसको  मौत  की  सजा  मिलनी

 चाहिए।  मैंइस  विषय  में  बहुत  ज्यादा
 तफसील  में  नहीं  जाना  चाहता,  केवल  इतना
 ही  निवेदन  करना  चाहता  हूं  कि  जब  जयंत
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 की  सारी  बतायें  माफ  की  गई,  तब  भी
 उसको  यह  सजा  दी  गई  कि  भगवान्‌  ने
 अपने  तीर  से  उसकी  एक  आंख  निकाल  दी।
 मैं  इस  उपमा  में  निवेदन  करना  चाहता  हूं
 कि  जिस  तरह  की  स्पीसीस  कांग्रेस  बेंची
 की  तरफ  से  हुई  हैं,  दुर्भाग्य  से  मुझे  कहना
 पड़ता  है,  कि  ऐसा  प्रतीत  होता  है  कि  बहुत
 से  सज्जनों  ने  अ्रपनी  आत्मा  की  बात  को
 इन्दर  ही  श्नन्दर  दबा  लिया  हैँ,  उस  पर  पर्दा
 डाल  कर  कुछ  और  ही  बोलने  की  चेष्टा
 की  है।  मैं  निवेदन  करना  चाहता  हूं  कि  चीन
 जिस  समय  हटा  तो  हमारे  देश  औज़ार  सारे
 संसार  ने  अनुभव  किया  कि  आक्रमण  करने
 के  बाद  वह  हटा  इसके  अन्दर  कुछ  भारी
 राण  है।  आज  चीन  से  समझौते  के  बारे  में
 भी  जो  चीज  सामने  आती  है,  उसे  देखकर
 आदमी  होता  है।  ऐसा  क्‍यों  है?  अभी
 श्री  वाकर  अली  मिर्जा  साहब  कह  रहे  नेकी

 मैकमोहन  लाइन  के  बिल्कुल  पैरेलल  वह
 चला  जाएगा  ।  नेफा  में  यह  ठीक

 हो  सकता  है।  लेकिन  लाख  को  शायद

 बहू  भूल  गए  ।  वहां  पर  सोलह  हजार  वर्ग
 मील  हमारी  भूमि  आज  भी  उसके  कब्ज
 में  है

 सारी  चर्चा  जो  इस  समय  चल  रही  है
 उस  का  बहुत  साफ  यह  अर्थ  मालम  पड़ता  है
 कि  इस  सारे  झमेले  इस  सारी  वार्ता  के  बाद  जो
 जमीन  चीन  ने  दबा  ली  है,  वह  आप  को
 वापिस  नहीं  कराएगी  और  चर्चा  खत्म  हो  जायेगी  t
 श्री  नाथ पाई  जी  के  भाषण  को  पढ़  कर  कहा
 गया  है  कि  उन्हों  ने  पहला  फ्रेज  ही  यह  इस्तेमाल
 किया  कि  हम  शान्ति  से  निगोसिएशन  करना

 चाहते  हैं  मैं  चाहता  हूं  किलोई  भी  कायदे  का
 इंसान  इस  दुनिया  में  नहीं  होगा  जो  कि  चाहता
 हो  कि  लड़ाई  हो  या  लड़ाई  की  जाए।  अपनी
 आजादी  कायम  रखने  के  लिये  जो  आदमी
 बार  बार  यह  कहे,  हर  बात  के  पहले  फ्रेज  में

 ही  कहे  कि  हमें  लड़ाई  नहीं  लड़नी  है  हम
 शान्ति  को  मान्यता  देंगे  तो  मैं  बड़े  अदब  के  साथ

 कहना  चाहता  हूं  कि  उस  को  कायर  ही  कहा
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 [श्री  बिशन  चन्द्र  सेठ  ]
 जायेगा  ।  राज  हमारे  सामने  बड़ी  क्लियर
 'बो जी दान  है।  दुनिया  देख  रही  है  कि  अगर  हम
 ने  इस  तरह  की  किसी  भी  परिस्थिति  को
 मान्य  किया,  तो  देश  के  इन्दर,  जेसा  हमारे
 एक  पर्व  वक्ता  ने  कहा  है,  उत्साह  में  कमी  श्र
 जाएगी  ।  सारे  देश  के  अन्दर  जो  लहर  पैदा

 हुई  थी  सारा  देश  जो  एक  सूत्र  में  बंध  गया  था,
 छिन्न  भिन्न  हो  जायेगा,  वह  एकता  खंडित  हो
 जायेगी  ।  जब  देश  में  मजबूती  नहीं  होगी
 तो  चाइना  की  लड़ाई  नहीं  लड़ी  जा  सकती  है
 बह  तो  बहुत  बड़ी  लड़ाई  है  मैं  कांग्रेस  वालों
 से  निवेदन  करना  चाहता  हुं  कि  इस  की  महत्ता
 को  ध्यान  में  रखें  और  देश  के  उत्साह  में  कमी
 न  कराने  दें,  देश  में  एकता  को  बनाये  रक्खें  |

 मैं  एक  और  निवेदन  करना  चाहता  हूं  ।  जो
 बेरुबाड़ी  के  सम्बन्ध  में  है  बेरुवाड़ी  पाकिस्तान
 को  दे  दिया  गया  है।  ऐसा  प्रतीत  होता  था
 कि  बहुत  से  लोग,  विशेषत:  जो  हमारे  बंगाल  के
 भाई  हैं,  वे  इस  का  पूरा  विरोब  करेंगे  ।
 विरोध  हुआ  भी  इस  का  विरोध  बंगाल  ले  जिले-
 चर  में  भी  किया  गया  ।  परन्तु  अन्त  में  क्या  हुआ  ।
 बेरूबाड़ी  दे  दिया  गया  ।  बेरुबाड़ी  दे  देने  के  बाद
 भी  क्‍या  हुआ,  यह  मैं  श्राप  को  बतलाना  चाहता
 हूं  1  भ्र भी  एक  दो  दिन  हुए  एक  प्रश्न  मैं  ने  यहां  पर
 किया  उस  का  उत्तर  मेरे  पास  है|  यह  प्रश्न

 INDIAN  POLICE  PERSONNEL  KID-
 NAPPED  BY  PAKISTAN  के  सम्बन्ध

 में  है?  इस  का  जवाब  जो  दिया  गया
 उस  का  एक  पार्ट  में  पढ़  कर  सुनाना  चाहता  हूं  ।

 JANUARY  24,  963  Colombo  Conference  6334
 Proposals

 करनी  पड़ती  है  1  सारी  बातें  होने  के  बाद
 भी  राज  पाकिस्तान  किस  तरह  का  बरताव
 हमारे  साथ  कर  रहा  है,  हर  रोज  हमारा  टेरी-
 टरी  पर,  हमारे  आदमियों  पर  हमला  कर  रहा
 है,  वह  आप  के  सामने  है  ;  कोई  न  कोई  बात
 रोज  होती  है  ।  किसी  भी  दिन  के  अब वार  को
 श्राप  देख  खोजिये,  कुछ  न  कुछ  निकल  ही  जायगा  ।
 अब  कैसे  यकों  कर  लिया  जाये  कि  जिस  फोन
 ने  इस  तरह  का  व्यवहार  हमारे  साथ  किया,
 वह  आगे  ऐसा  व्यवहार  नहीं  करेगा  |  ग्रा दर णो य
 पंडित  जवाहर  लाल  जो  नेहरू  कैसे  तलो
 कर  रहे  हैं  कि  ग्रागे  इस  के  बाद  कुछ  नहों  होने
 वाला  है  |

 कालेजों  श्रोपोजल्ज  दुशाले  में  चढ़ा  कर
 लाई  गई  हैं।  इ+  के  बारे  में  जो  स्टेज  हुई
 हैं,  उन  से  जाहिर  होता  है  कि  उन  को  मानते
 के  लिये  सरकार  तैयार  बैठो  है।  कुछ  सज्जनों
 ने  कहा  है  कि  तीर्थ  डि तक रान  करना  है  1

 मुझे  माफ  किया  जाय  अगर  मैं  यह  कहूं  कि
 श्राप  भी  पालियामेंट  में  चुत  कर  आये  हैं
 शर  हम  भी  चुत  कर  आये  हैं  हमें  पता  है  कि
 जिस  चीज  को  ग्रुप  करना  चाहते  हैं
 करते  हैं।  उस  को  देखते  हुए  कैसे  कौन  कर
 लिया  जाये  कि  सौ  फायदों  आप  उन  को

 कबूल  नहीं  करेंगे  ।  उस  को  आप  ने  कबूल  करने
 की  शक्ल  में  पालियामेंट  के  सामने  रखा  है  ।

 मैं  त्यागी  जो  से  एक  बात  कहना  चाहता

 हूं  ।  उन्हों  ने  बड़ो  हिम्मत  के  साथ  ब्रोकर  ईमानदारी
 के  साथ  प्राइम  मिनिस्टर  साहब  से  एक  बात Ten  police  personnel  and  seven  civi-

 lians  were  arrested  by  Pakistan  when
 the  Ind’an  party  went  in  pursuit  of  कही  है...

 Pak  Raiders
 एक  मानवीय  सदस्य  :  इस  काकोली  ै

 कांग्रेस  के  प्रस्ताव  से  क्या  सम्बन्ध  है?
 श्री  बिशन  चन्द्र  सेठ  .:  में  सीधे  उसी

 पर  श्र  रहा  हूं,  इधर  उधर  नहीं  जा  रहा  हूं  1

 यह  चीज  बताती  है  कि  पाकिस्तान  के
 साथ  जितनी  भी  मुलामियत  हम  कर  सकते  थे,
 की  लेकिन  उस  का  फल  बताता है  कि  किस  तरह
 से  हमें  भ्र पनी  हंसाई  याहयूमिल्यिशन  बरदाशत

 एक  माननीय  सदस्य  :  महाबीरी  के  साथ

 कही  है  ।

 श्री  बिशन  चन्द्र  सेठ  :  जी  हां  a  मैं  ने

 आदरणीय  प्रधान  मंत्री  जी  के  सामने  एक
 बात  कही  थी  t  वहां  पर  हमारे  जनरल  भी

 बैठे  हुए  थे  ।  वहां  मेरी  बात  को  उन्हों  ने

 लगने  नहीं  दिया।  मैं  अपनी  आंखों  से  देख  कर
 पाया  हूं  कि  सीमा  पर  जो  हमारी  पुलिस  है
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 यह  मुंतजिर  है  हुक्म  की  ।  उन्हें  बताना  पड़ता
 है  कि  क्‍यों  उन्हों  ने  बन्दूक  चलाई  ।  त्यागी  जी
 ने  ठीक  बात  कही  कि  जब  एक  जनरल  ने  उन
 को  टेलीफोन  किया  भ्र ौर  पूछा  कि  गवर्नमेंट
 साफ  इंडिया  की  कया  पालिसी  है,  तो  जो  जवाब
 उन  का  था  मिनिस्टर  की  हैसियत  से  कौर

 इंडिविजुअल  की  हैसियत  से  भी,  वह  इस
 बात  का  सबूत  है

 शी  श्याम  लाल  सर्राफ  (जम्मू  तथा

 काश्मीर)  :  मिनिस्टर  का  जवाब  था।

 श्री  बादाम  चन्द्र  सेठ  :  मिनिस्टर  तो  थे  ही,
 मगर  इंडिविजुअल  कैपेसिटी  में  भी  था  1

 एक  कौर  बात  मैं  सदन  के  सामने  रखना
 चाहता  हूं  ।  इस  को  कहते  हुए  मुझे  बड़ी  शर्म
 जाती  है  7  बार  बार  यह  कहा  गया  है  कि  हमारा
 मुल्क  तैयार  नहीं  था  ।  में  पूछना  चाहता  हूं
 कि  हुकूमत  करने  की  जिम्मेदारी  अगर  आपने
 लीं  है  तो  यह  जिम्मेदारी  कौन  लेगा  कि  मुल्क
 तैयार  था  या  नहीं,  क्या  यह  जिम्मेदारी
 बिशन चन्द्र  सेठ  लेगा  ?  मुल्क  पर  शासन  करने
 की  जिम्मेदारी  बाप  ने  ली  तो  इस  चीज  को
 देखना  भी  आप  का  ही  फर्ज  था  कि  मुल्क  तैयार
 है  या  नहीं  ।  अगर  यह  कहा  जाये  कि  पता  नहीं
 लगा,  तो  यह  भी  गलत  है  an  मैं  ने  सेकड़ों *
 स्पीशीज  हिन्दुस्तान  में  घूम  घूम  कर  दी  हैं
 कौर  उन  में  मैं  ने  कहा  है  कि  आंखे  खोल  कर
 बैठो,  यह  मौका  इस  तरह  का  नहीं  है  कि  चेन
 से  बैठा  जायें  ।  हमारे  देश  के  सामने  खतरा

 है  जो  ज्वालामुखी  के  समान  है  श्राप  का  आंखों
 के  सामने  क्या  चाज  थो  ?  इतने  स्प/चिज  के
 बाद  भो  क्‍या  यह  बात  आप  को  समझ  में

 नहीं  आई  |  सो०  आराई०  डे.  वाले  रक्षा  करने
 के  लिये  मेरे  साथ  चलते  हैं

 अध्यक्ष  महोदय  :  गोठ  जी  बड़ी  अच्छी
 तरह  से  समझते  हैं  कि  उत  को  क्च  मेरो  समझ
 में  तो  श्री  गई  है,  मगर  गवर्नमेंट  की  समझ  में

 नहीं  भाई  t  वह  मुझे  मुखातिब  कर  के  वात

 कहें  ।

 MAGHA  4,  844  (SAKA)  Colombo  Conference  6336
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 श्री  बिधान  चन्द्र  सेठ  :  गवर्नमेंट  के  लिये
 यह  कहना  कि  तैयारी  नहीं  थ,  मुनासिब
 नहीं  है।  भ्रमर  तैयार।  नहीं  थ।  तो  इस  क॑;  सारी
 जिम्मेदारी  सरकार  पर  है  in  मैं  बड़े  ,भ्रमण  के
 साथ  श्राप  के  द्वारा  कहना  चाहता  हूं  कि  भ्रमर
 किस;  दूसरे  देश  में  जिस  क।  नकल  हम  करते  हैं,
 इस  तरह  कं  बात  हो  गई  होत",  इस  तरह
 की  गलती  वहां  की  गवर्नमेंट  से
 हो  गई  होती  तो  शायद  वहां
 की  गवर्नमेंट  अपने  आप,  खुद  हूं  संदेश  छोड़
 देता  |  परन्तु  यहां  की  स्थिति  इस  के  बिल्कुल
 विपरीत  है  ।  हमारा  देश  शक्ति  पूजक  रहा  है  ।
 ऐसा  परिस्थिति  उत्पन्न  हो  जाने  के  बाद  भी
 राज  किस;  के  दिमाग  में  नहीं  रखता  कि  जिन्हों
 ने  इतने।  बड़ों  गलत  के  है  उन  को  हटा  कर

 दूसरे  आदमियों  को  भ।  मौका  देना  चाहिये  ।

 मैं  एक  बात  पूछना  चाहता  हूं  ।  कैनेडा
 का  नाम  इस  से  पहले  किस  ने  सुना  था  ।  उन
 का  नाम  किस।  ने  भ।  नहीं  सुना  था  ।  मगर  राज
 यह  वहां  पर  गवर्नमेंट  क।  सोच  पर  हैं  और
 उन के  बारे  में  दुनिया  कह  रह;  है  कि  हूं।  इज
 ए  वैसा  कम् पट टेंट  प्रेज:डेंट  श्राफ  अमर/का  ।
 मैं  पूछता  चाहता  हूं

 श्री  भागवत  झा  झ्ााजाद  (भागलपुर)  :
 राज  लड़  कर  केवल  दो  श्राप  हैं,  श्रमिक

 नहीं  ।

 श्री  बिशन  प्वन्द्र  सेठ  :  भीख  मांग  कर  नहीं
 कराया  हूं,  लड़  कर  शाया  हूं  ।  नॉमिनेट  हो  कर
 भी  नहीं  कराया  हूं  ।

 हमारी  गवर्नमेंट  अपने  वादों  में  सोलह
 जाने  फेल  हो  चुकी  है  ।  उसे  इस  बात  का  क्‍या
 श्रधघिकार  है  कि  देश  को  भावना  के  विपरीत
 जा  कर  वह  इस  तरह  को  प्रोपोज  को  मान्यता
 दे  ।  कहा  जाता  है  कि  चान  बहुत  तकड़ा  है
 भोर  उस  पर  चढ़ाई  की  तो  मुमकिन  है  कि  हम
 नाकामयाब  हो  जायें  ।  मैं  एक  छोटा  सा  जवाब
 देना  चाहता  हूं  ...

 शनी  राधेलाल  प्यास  (उज्जैन)  :  किस
 ने  कहा  है  ?
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 शी  बिशन चन्द्र  सेठ  :  में  नहीं  कहता  हूं
 कि  किलो  ने  कहा  है।  मैं  ने  कहा  है  कि  कहा
 जाता  है।  श्राप  का  नाम  मैं  मे  नही  लिया  है  ।

 मगर  बाप  लड़ाई  को  बात  को  देखें  तो
 हमारी  फौज  किसी  से  कम  नहीं  है,  हम  किसी  से
 कम  नहीं  हैं।  हमारा  मिल्रिटी  को  शूरवीरता
 की  बात  एक  माननीय  सदस्य  अभी  बता  रहे  थे  ।
 मैं  तफप्तोल  में  नहीं  जाना  चाहता  a  मैं  इतना  ही
 बतलाना  चाहता  हूं  कि  चार  हजार  हिन्दुस्तान
 के  जवान  खड़े  थे,  और  उन्हों  ने  अनगिनत
 चोटियों  के  छक्के  छेड़ा  दिये  ।  आप  देश  की  भावना
 पर  विश्वास  तो  करें,  लेकिन  श्राप  देश  के
 मारे  पर  विश्वास  करना  नहीं  चाहते  हैं  ।
 आप  के  दिल  में  एक  रट  झा  गई  है  कि  हम  कम-
 जोर  हैं,  कौर  उसी  रट  के  कारण  आप  सारे
 देश  को  कमजोर  करना  चाहते  हैं  ।

 भ्रध्यक्ष  महोदय  :  दुबारा  आप  मुझे  नहीं
 मुखातिब  कर  रहे  ह  ।  नया  रट  मेरे  दिल  में  ञ्
 गई  है  ?

 श्री  बिशन चन्द्र  सेठ  :  आब  का  मतलब  है
 गवर्नमेंट  ।  आप  के  जरिये  से  मैं  सारी  गवर्नमेंट
 को  मुखातिब  कर  रहा  हूं  ।

 अध्यक्ष  महोदय  :  श्राप  गवर्नमेंट  का
 नाम  लीजिये,  मेरा  नाम  नहीं  |

 Shri  Tyagi:  94  hope  you  are  not
 seriously  objecting  to  the  word,
 because  sometimes  we  are  accustomed
 to  say  “you”  but  we  mean  the  Gov-
 ernment  and  not  you.

 Mr.  Speaker:  But  when  the  records
 are  read  by  those  who  come  after  us,
 by  posterity,  what  would  they  under-
 stand?

 श्री  बिशनचन्ध्र  सेठ  :  कोलम्बो  प्रपोजल
 के  सम्बन्ध  में  जिस  तरह  से  हमारी  सरकार  ने
 प्रस्ताव  को  रक्खा,  मैं  बड़े  अदब  से  कहना  चाहता
 हूं  कि  मुझे  ऐसा  प्रतीत  होता  है  कि  भ्रन्दर  की
 भावनाओं  को  बड़ी  सफाई  से  ढकने  की  चेष्टा
 की  गई  है  ।  इस  का  कारण  क्या  है  ?  सवाल
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 इस  बात  का  है  कि  हमें  लड़ाई  लड़नी  हो  है  ।
 हम  ने  १४  तारीख  को  खड़े  हो  कर  यह  तय  किया
 है  मैं  बड़ा  ऑआइचर्य  करता  हूं  कि  यहां  पर  किस
 तरह  की  चीजें  की  जाती  हैं  ।  मगर  किसी  एक
 आदमी  से  गलती  हो  जाती  है  तो  सारा  मोहल्ला,
 सारा  समाज  उसे  बुरी  नजर  से  देखता  है,
 लेकिन  यह  जो  सुप्रीम  बाडी  है  देश  की,  चुने
 हुए  नमा इन् दों  के  बीच  में  अप  ने  खड़े  हो  कर
 कसम  दी  थी  कि  हम  अपने  देश  की  एक  एक
 इंच  भूमि  से  चाइना  को  हटायेंगे  ।  क्या  इस
 प्रोपोजल  को  मानने  के  बाद  हमारी  सरकार
 उम्मीद  करती  है  कि  हम  अपने  उद्देश्य  में
 सफल  हो  सकेंगे  |  यहां  कोलम्बो  प्रोपोजल  की
 बात  हो  रही  है,  कारोडोर  की  बात  हो  रही  है  ।
 पर  हमारा  सवाल  २०,  ३०  या  ५०  हजार
 वर्ग  मील  वापस  लेते  का  है,  मैं  इस  की  तफसील
 में  नहीं  जाना  चाहता  ।

 श्री  त्यागी  :  पचास  हजार  वर्ग  मील
 जमीन  को  वापस  लेने  के  लिये  नेगोशियेशन
 करने  के  वास्ते  यह  प्रयोजल  है  ।

 थ्री  विश्नचरद्र  सेठ  :  हमने  पाकिस्तान
 के  साथ  बहुत  से  प्रपोजल  किये,  पाकिस्तान  से

 हमने  बहुत  से  समझौते  किये,  लेकिन  जो  कुछ
 हमको  वापस  मिला  वह  हमारी  आंखों  के
 सामने  &  |  पिछले  रेकार्ड  के  मातहत,  जिसके
 आधार  पर  हमने  आपको  जांचा  है  और  समझा

 है,  साफ  मालूम  होता  हँ  कि  आपको  कुछ
 करना  धरना  नहीं  हूँ  i  जो  कुछ  होने  वाला  है
 वह  यह  हैं  कि  यह  जमीन  उनके  पास  चली
 जायेगी  t

 कुछ  माननीय  सदस्य  :  आप  अध्यक्ष

 महोदय  को  न  बहे  |

 श्री  बिशनचद्ध  सेठ :  'ड्राप”  से  मेरा

 मतलब  गद ने मेंट  से  हँ,  माननीय  सदस्यों  को

 यही  समझना  चाहिये  ।

 अध्यक्ष  महोदय  :  अब  आप  मुझे  बहुत
 कोस  चुके  ।  मैं  चाहता  हूँ  कि  ब  मैं  कह  दूं
 कि  आपका  समय  समाप्त  हो  गया  ।
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 et  बिशन चन्द्र  सेठ  :  मैं  आपकी  सेवा
 में  एक  बात  श्र  कहना  चाहता  हूं  1  राज
 अगर  ऐसा  मान  लिया  जाये  कि  पंडित  नेहरू
 जी  ने  यह  प्रस्ताव  पालियामेंट  में  “पेश  नहीं
 किया  होता  तो  क्‍या  होता  ।  बड़ी  साफ  सी
 बात  हैं  कि  सरकार  के  सामने  भश्रपोजीशन
 एक  तिनके  के  बराबर  है,  जिस  तरह  से  वह  चाहें
 मजाक  कर  सकती  है,  लेकिन  प्रैक्टिकल  साइड
 तो  ग्राहको  देखना  पडेंगे  ।  अगर  सरकार  नें
 अपोजिशन  की  भावना  को  मान्यता  नहीं  दी
 और  सरकार  ने  यह  समझा  कि  उसकी  संख्या
 साढ़े  तीन  सौ  है,  झर  विरोधी  संख्या
 डेरे  सी  है,  तो  इसका  नतीजा  देश  पर
 क्या  पड़ेगा  ?  यह  विचार  करने  की  बात  है
 आज  यहां  पर  इस  चीज  को  न  लाने  का  एक
 विशेष  कारण  है  और  वह  यह  कि  इस  भ्रम
 जाल  को  रख  कर  सारे  देश  के  सामने,  सरकार
 चाहती  हैँ  ताकि  उपमा  उपस्थित  की  जा  सके
 कि  उसनें  सारी  पार्लियामेंट  की  भावना  के
 अन्तर्गत  इस  रेजोल्यूशन  को  पास  किया  1
 साथ  हो  हमने  १४  नवम्बर  के  रेजोल्यूशन  की
 सच्चों  भावना  के  साथ  इसको  पास  छिपा  ।
 लेकिन  यह  नहीं  हो  सकता  हैँ  कि  डिप्रेशन
 मेन्टेलिटी  के  साथ  हम  इस  भावना  को  मंजूर
 कर  लें  जिससे  कि  हमारे  सारे  सपने  और
 सारा  कार्यक्रम  दूषित  हो  जायें  ।

 मैं  यहां  पर  फोन  के  सम्बन्ध  में  एक  बात
 कह  कर  समाप्त  कर  दूंगा  ।  सीज  फायर  के
 उपरान्त  ब्रिगेड  होशियार  सिह  के  साथ  साथ
 हमारे  अनेकों  सैनिक  मारे  गये  1  मैं  यहां  उनकी
 तोल  में  नहों  जाना  चाहता,  लेकिन  प्रश्न
 यह  पैदा  होता  हैँ  कि  हमारी  फौज  भो  गई  थी
 लड़ने  के  लिये  और  चाइना  की  फौज  भी
 झाई  थी  ।  तो  क्‍या  हमारी  फौज  रहिसा  का
 सिद्धान्त  लेकर  भेजी  गई  थी  कि  एक  भी
 चाइतोज  प्रिजनर  ।  नहीं  बनाया  गया  1  यही
 बहादुरी  की  आपने  और  हमारे  हजारों  लोग
 पकड़े  गये  ।  मैं  जानना  चाहता  हुं  सरकार  से
 कि  आखिर  इसका  मतलब  क्‍या  है  ?  केवल
 यह  है  कि  हमारी  सरकार  आन्तरिक  भावना  सै
 लड़ने  के  लिये  तैयार  नहों  है  ।  मौका  निकाल
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 फर  कोई  न  कोई  समझौता  करना  उसका
 लक्ष्य  ई  और  पो  लक्ष्य  के  कारण  हमारे
 हजारों  भ्रामक  मारे  गये  ।  मैं  पूछता  चाहता
 हैं  कि  जब  चाहता  ने  सीज  फायर  किया  तो
 क्या  किस्मत  से  कोई  नियामत  हमको  मिल
 गई  ?  सीज  फायर  के  बाद  हमारा  फौजों  को
 बागे  मां  करना  चाहिये  था  नहों  ?
 सीज  फायर  का  मौका  मिल  गया  और  हम
 खुद  खिसक  कर  पोछे  आ  गये  ।  जान  बची
 लाखों  पाये।  मैं  निवेदन  करना  चाहता  हूं
 सरकार  से  कि  इस  तरह  को  परिस्थिति
 में  बगैर  मोरी  के  लड़ाई  नहों  लड़ो  जा  सकती  ।
 अगर  राज  बहादुरी  के  सथ  हम  अपने  देश
 को  हक  लायक  बताये  रखें।  कि  हम  लड़ाई
 लड़  सकें  तो  चाहता  के  साय  कोई  समझौता
 होगा  अन्यथा  कोई  समझौता  होने  वाला
 नहों  ।

 Shri  C,  K.  Bhattacharyya  (Raiganj):
 I  shall  make  only  certain  references.

 Mr.  Speaker:  It  would  be  better  if
 the  hon.  Members  from  the  Govern-
 ment  side  refer  on'y  to  points  so  that
 a  larger  number  might  be  accom-
 modated.

 Shri  C.  K.  Bhattacharyya:  The
 reactions  to  the  Colombo  proposals
 that  we  find  today  are  in  a  certain
 way  the  result  of  a  crisis  of  confidence
 to  which  the  hon.  Prime  Minister  him-
 self  referred  in  his  letter  to  the
 Chinese  Prime  Minister.  Otherwise,
 the  proposals  would  have  been  looked
 at  from  a  very  different  angle  and
 vision  and  with  a  different  attitude
 even  by  the  Opposition  themselves.
 It  is  our  experience  repeatedly  that
 the  diplomacy  pursued  by  the  Chinese
 authorities  does  not  follow  the  paths
 of  honesty  and  truthfulness.  That
 creates  in  the  minds  of  the  people  a
 doubt  whether  in  dealing  with  the
 Colombo  proposa's  we  are  moving  on
 very  sure  ground.  That  is  what  has
 come  out  from  the  speeches,  whether
 on  this  side  or  on  that  side.  It  is  on
 this  point  that  we  have  got  to  be  very
 careful.
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 {Shri  C.  K.  Bhattacharyya]
 When  dealing  with  China  the  Prime

 Minister  has  referred  a  number  of
 times  to  the  att'tude:  the  attitude  to
 the  people  should  be  different  from
 the  attitude  to  the  ruling  authorities
 of  China.  He  said  so  here;  he  also
 repeated  it  at  Visvabharati.  But  on
 this  point  I  would  request  the  Gov-
 ernment  to  remember  how  the  Chinese
 Government  has  regimented  the
 minds  of  the  people  in  their  own  way
 and  whether  at  the  present  moment
 there  is  any  difference  between  the
 minds  of  the  Chinese  Government
 and  the  minds  of  the  people  them-
 selves.  I  may  here  refer  to  a  speech
 of  Shri  Maitra,  our  ambassador  in
 Phillippines  to  the  Congress  Party
 Member  here—where  he  quoted  how
 the  educational  system  of  the  Chinese
 in  South-east  Asia  was  training  the
 young  students.  Anvone  who  refers
 to  his  speech  will  find  that
 there  is  a  song  which  the  young
 students  in  the  scho  ls  are  mide
 to  repent  every  dav;  it  SAVS:
 we  are  Chinese  and  we  are  the  masters
 of  the  south  seas?  That  is  one  of  the
 lines  in  that  song  which  I  saw  when
 I  went  through  his  speech.  This  is
 how  the  younger  minds  are  being
 trained  by  the  Chinese  authrities  and
 regimented.

 There  was  also  another  thing  that
 came  to  my  notice.  It  was  curculated
 by  the  All  India  Radio—a  summary  of
 a  book  known  as  the  Hundred
 Flovners,  The  hook  was  summarised.
 It  shows  how  the  Chinese  mind  was
 being  trained  up  so  that  a  young
 Chinese  student  even  in  ua  _  foreign
 land,  in  Russia,  conducted  himself  in
 this  way.  I  believe  the  hen.  Mem-
 bers  may  have  receiveg  and  might
 have  gone  through  that  article.  That
 is  my  fear.  The  entire  ming  of  the
 people  is  regimented  in  a  way  that
 the  Chinese  are  the  masteis  of  the
 entire  south  and  south-east  Asia.  if
 that  is  the  way  the  Chinese  mind  is
 being  trained  and  ree:mented  *  am
 mot  sure  how  we  will  fare  with  them
 when  we  deal  with  them,  whether  7
 the  Colombo  proposals  or  any  other
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 proposals.  That  is  where  I  want  that
 we  should  take  care  about.

 There  is  another  thing.  Before  this,
 we  had  certain  negotiations  with  China
 from  time  to  time  and  it  is  a  very
 tragic  coincidence  that  everyone  of
 those  negotiations  has  been  followed
 by  aitempts  to  extend  the  Chinese
 Occupation  of  our  land.  Even  when
 the  Chou  En-lai-Nehru  negotiations
 were  continuing  in  ‘1954,  and  ४50  later,
 the  lctters  from  our  side  sl:iowed  us
 that  the  Chinese  had  already  begun
 the  occupation  of  Indian  territory
 while  the  pact  of  Panch  sheel  was  be-
 ing  signed.  That  is  the  way  thay
 moved  and  that  is  my  app-ehension
 about  these  Colombo  negotiations  and
 proceedings.

 Then,  for  the  time  being,  China  is
 isolated  comp  etecly.  We  should  con-
 sider  whether  our  agreeing  to  have
 negotiations  with  China  wil!  rescue
 her  from  this  isolation.  I  be‘.eve  from
 the  the  comments  that  hav2  een  pub-
 lished  on  the  Colombo  proposals  anid
 the  Chinese  Government's  com-
 munique  which  came  out  after  the
 meeting  of  Mrs.  Bandaranaihe  with
 the  Chinese  Premier  there,  the  Chinase
 are  more  eager  than  ourselves  to  come
 to  the  table  of  negotiation.  It  is  they
 who  are  in  greater  eargerness  to  get
 India  to  the  table  of  negotiation  t9
 talk  with  them.  That,  I  believe,  is
 due  to  the  fact  that  unless  India
 agrees  to  ta'k  with  China,  the  isola-
 tion  in  which  China  finds  herself  now
 will  not  cease.  That  isoiaun  will
 break  only  if  we  rejoin  tie  table
 with  them  and  come  to  an  agreement.

 We  find  that  we  have  secured  cer-
 tain  interpretations  of  the  Colombo
 proposals  from  our  side.  From  _  the
 Chinese  side  it  has  come  out  in  the
 papers  that  they  will  have  their  own
 interpretation  and  these  interpreta-
 tions  do  not  tally.  The  whole  thing
 may  break  over  the  difference  in  in-
 terpretations  before  we  proceed  to  the
 actua]  Colombo  proposals  themselves.
 The  thing  may  break  over  interpreta-
 tions,  That  is  the  position  now,  and’
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 I  believe  the  speech  the  Prime  Minis-
 ter  made  in  the  House  yesterday  hint-
 ed  at  some  such  possibility.

 One  of  the  interpretations  that  we
 secured  from  the  Colombo  power  re-
 presentatives  who  came  to  meet  the
 Prime  Minister  in  India  is  that  in
 NEFA  we  are  allowed  to  proceed  up  to
 the  MacMahon  I'ne.  But  it  is  to  be
 noted  that  the  proposals  themselves
 do  not  mention  the  MacMahon  line.
 The  proposals  themselves,  in  referring
 to  the  eastern  sector,  do  not  say  that
 we  are  allowed  to  proceed  to  the
 MacMahon  line.  They  say  we  are  al-
 lowed  to  proceed  to  the  line  of  actual
 control.  If  we  follow  the  communi-
 cations  that  our  Prime  Minister  had
 with  the  Prime  Minister  of  China,  we
 shall  find  that  our  Prime  Minister  has
 repeatedly  accused  the  Prime  Minister
 of  China  that  this  line  of  actual  con-
 trol  which  they  speak  of  begins  to  be
 projected  to  suit  their  interests.  As
 they  advance,  the  line  of  actual  con-
 tro]  advances.  In  more  than  one  letter
 from  our  Prime  Minister,  this  has  been
 mentioned:  what  is  the  actual  inter-
 pretation  of  the  line  of  actual  control
 according  to  China?  On  that  depends
 whether  they  are  going  to  allow  us  to
 proceed  to  the  MacMahon  line  or  not.

 So  far  as  our  side  is  -oncerned,  we
 have  learnt  from  Mrs.  Sarndaranaike
 that  we  are  allowed  to  proceed  to  the
 MacMahon  line,  but  is  China  commit-
 ted  to  it—that  we  are  allowed  to  pro-
 ceed  there—and  do  they  recognise  the
 MacMahon  line  as  the  line  of  actual
 control  between  India  and  China?
 That  is  the  question  that  will  have  to
 be  answered  There  have  been  ques-
 tions  about  moving  in  this  matter  dip-
 lomatically  Diplomacy  is  accepted
 only  when  it  is  backed  by  power.  Dip-
 lomacy,  without  power,  is  absolutely
 ineffective  and  may  be  a  matter  of
 of  even  ridicule  by  States  which  have
 the  real  might  to  impose  their  will  on
 others.  So,  unless  our  d.plomacy  is
 backed  by  power,  our  diplomacy  may
 not  succeed.  So,  |  believe  the  empha-
 sis  in  the  present  discussion  ought  to
 be  more  on  our  preparation  than  on
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 the  Colombo  proposals.  I  would  have
 been  happy  if  the  motion  had  been
 brought  in  to  take  into  consideration
 Our  preparation  to  meet  the  present
 contingency  and  the  Colombo  propo-
 sals  coming  along  with  that,  rather
 than  the  Colombo  proposals  coming  in
 for  discussion  and  other  things  com-
 ing  as  incidental  to  the  Colombo  pro-
 posals,  The  emphasis  sught  to  be  on
 our  preparation  gather  than  on  the
 Colombo  proposals,  because  it  is  our
 preparati  ns  that  will  make  the  ac-
 ceptan-e  of  the  Colombo  proposals
 effective.  If  we  are  not  prepared,  the
 Colombo  pr  posals,  even  after  our
 acceptance,  may  be  ineffective,

 There  have  been  many  references
 to  C’ta  and  Mahabhirata.  These  are
 no’  unly  religious  books,  but  also  poli-
 tical  books.  .Political  lessons  have:
 been  given  and  I  shall  quote  only
 one.  That  advise  was  given  when  the
 possibility  of  war  was  be'ng  consi-
 dered.  The  advice  was  from  Vidura,
 the  wisest  of  men  of  the  age:

 एफ:  क्षमावताम्‌  दोष:  द्वितीया  नोपपद्मते
 For  the  person  who  goes  on  tolerating,
 there  is  only  one  defect  and  no  second
 The  defect  is:

 यादव  क्षमता  युवती  दुर्बल  मन्यते  जना  :
 The  person  who  goes  on  tolerating  8
 regarded  as  weak  by  the  others.

 Shri  P.  C.  Borocah  (Sibsagar):  Sir,
 at  the  outset,  I  offer  my  tribute  to  the
 six  Colombo  powers,  who  have  met
 and  made  an  earnest  attempt  to  bring
 India  and  China  together  and  settle
 their  dispute,  round  a  conference  table.
 Having  said  that,  I  would  like  to  give
 a  little  bit  of  background  to  make  out
 the  point  I  want  to  impress  in  this
 debate.

 The  Prime  Minister  issued  orders  to
 the  Army  on  the  eve  of  his  departure
 for  Col  mbo.  The  people  were  embol-
 dened  and  thought  that  the  aggres-
 sors  will  be  pushed  back  beyond  the
 borders,  Then  came  the  massive  at-
 tack  of  the  Chinese  on  20th  of  Ocio-
 ber.  People  took  up  the  challenge
 and  rose  ag  one  man  to  save  the
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 honour  and  prestige  of  the  mother-
 land,  Then  there  was  a  little  bit  of

 ‘set-back  when  it  was  learnt  over  the
 BBC  that  we  had  to  go  begging  to
 the  world  for  even  small  arms  on  the
 sixth  day  of  the  attack.  This  set-back
 was,  however,  overcome  when  Par-
 liament  passed  the  solemn  resolution
 to  the  effect  that  we  would  not  rest
 content  until  the  aggression  was  vacat-
 ed.  Since  then,  the  situation  began
 to  deteriorate  and  it  came  to  a  climax
 by  the  middle  of  November  when  one
 after  another  of  our  posts  began  to
 fall  to  the  Chinese,  thousands  of  lives
 were  lost,  thousands  were  injurcd,
 maimed  and  crippled  for  life  and
 thousands  were  taken  captive  by  the
 ‘Chinese  against  none  by  our  side.

 We,  coming  from  Assam,  spent
 sleepless  nights,  thinking  violently  as
 to  what  should  be  done  and  what  ad-
 vice  we  should  give  to  our  people.
 On  the  9th  November  the  Prime  Min-
 ister  broadcast  a  speech.  The  situation
 was  so  tense  that  the  Prime  Minister’s
 speech  was  misunderstood  and  was
 taken  to  be  a  farewell  speech  to  the
 people  of  Assam.  It  was  in  such  cir-
 cumstances  that  the  Prime  Minister
 called  a  meeting  of  the  Congress
 Members  on  the  20th  Novembcr,  In
 that  meeting  I  put  forward  two  sug-
 gestions,  The  first  suggestion  I  made
 was  that  we  should  make  some  of  our
 friendly  countries  influence  the  Chi-
 nese  to  accept  a  cease-fire  proposal
 and  negotiate  for  a  settlement.  I  did
 60  because  that  would  give  us  some
 respite  during  which  we  could  get
 ourselves  prepared  to  fight  the  Chinese,
 if  necessary.  This  was  in  perfect  ac-
 cord  with  the  basic  principles  of
 Pancksheel  which  we  are  wedded  to.
 Failing  that,  my  second  proposal,  was
 that  we  should  take  full  scale  help  in
 all  forms,  including  men,  material  and
 money.  from  the  country  or  countries
 which  want  to  come  to  our  rescue  and
 fight  the  Chinese,  Of  course,  that  will
 mean  ultimately  a  global  war  and  that
 global  war  wil]  mean  letting  the  last
 battle  of  the  world  fought  on  this  land
 of  Budha  and  Gandhi.
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 Although  I  was  shouted  down  im
 that  meeting,  I  was  gladdened  to  find
 next  morning  cease-fire  ovroposals
 coming  from  the  Chinese  themselves.
 This,  in  a  way,  was  the  realisation  of
 my  first  proposal.

 I  might  be  misunderstood  as  one
 going  back  on  our  pledge  that  we  took
 on  4th  November,  But  I  would  like
 to  recal]  those  days  when  the  Chinese
 troops  were  advancing  towards  Assam,
 practically  without  encountering  any
 resistance,  in  two  prongs,  that  is,  Bom.
 dila  from  the  north  and  Walong  from
 the  east,  and  it  was  considered  to  be
 a  matter  of  days  only  for  the  Chinese
 to  over-run  the  whole  State  of  Assam.
 The  suggestion  was  made  in  full  rea-
 lisation  of  the  situation  and  to  my
 judgment,  had  the  cease-fire  not  come
 about,  we  the  Members  from  Assam,
 NEFA  and  Nagaland,  including  Mani-
 pur  and  Tripura,  would  not  have  been
 here  today,

 I  hold  the  same  view  even  today,
 and  being  a  sponsor  of  the  idea  of  a
 cease-fire,  I  heartily  welcome  the
 Colombo  proposals,  which  have  pro-
 vided  us  the  opportunity  to  discuss
 and  decide,  failing  which  we  have  to
 exploit  the  last  avenue  available,
 namely  to  come  out  with  full  force  to
 fight  out  the  aggressor,  the  Chinese.
 It  is  heartening  to  note  that  both  India
 and  China  have  accepted  the  Colombo
 proposals,  in  principle,  though  in  de-
 tails  they  are  still  far  off.  But  the
 good  atmosphere  created  by  these
 proposals  should  not  be  allowed  to
 deteriorate,

 Having  said  so,  J  want  to  stress  that
 there  shoulg  be  no  complacency  al-
 lowed  to  creep  in  and  slacken  our  de-
 fence  preparations,  for  strength  is  the
 only  thing  that  will  save  our  indepen-
 dence  and  help  us  uphold  the  prestige
 and  honour  of  the  motherland.

 It  is  paining  to  note  when  we  find
 Government  agencies  going  slow  in
 their  defence  efforts.  It  is  gathered
 that  some  3000  and  odd  Northern  Rail-
 way  experienced  employees  belonging
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 to  the  territorial  army  were  withdrawn
 from  their  work  to  be  posteq  in  the
 Railways  in  Assam,  It  is  about  three
 months  that  these  personnel  have  not
 been  sent  to  their  assigned  jobs  so  far
 and  are  sitting  idle  for  reasons  not
 known,

 So  far  as  recruitment  to  the  army
 is  concerned,  I  feel  it  is  not  going  on
 at  the  pace  the  situation  demands.
 There  should  be  more  recruitment
 centres  opened  throughout  the  coun-
 try  so  that  the  aspirants  can  get  them-
 selves  recruited  easily.  It  would  be
 in  the  fitness  of  things  if  more  centres
 are  opened  and  spread  evenly  over
 country.

 So  far  as  production  of  defence
 material  is  concerned,  all  the  engi-
 neering  industries  in  the  country
 which  can  be  gainfully  engaged  in
 production  of  defence  articles  should
 be  commissioned  for  that  purpose.

 It  is  shocking  to  find  that  defective
 roads  are  built  in  the  border  regions.
 A  lot  has  been  said  about  Tusker
 organization.  I  need  not  elaborate  it.
 I  feel  that  such  lapses  should  be
 strictly  dealt  with  and  the  persons
 responsible  held  for  treason.

 Then,  there  is  no  co-ordination
 between  the  administration  of  NEFA
 and  the  administration  of  Assam.  They
 are  going  in  different  ways.  The
 NEFA  administration  was  separated
 from  Assam  with  the  object  that  the
 area  should  ©"  >>»  ‘ly  developed  and
 gradually  integrated  with  the  State
 of  Assam.  Now  a  Chinese  wall  has
 been  built  and  the  two  administra-
 tions  are  kept  separately.  I  wonder
 when  that  wall  will  be  demolished,
 because  NEFA  has  to  be  strengthened
 as  it  is  vulnerable  to  Chinese  attacks.

 Last  but  not  the  least,  I  will  refer
 to  the  floods  in  Assam.  Flood  is  an
 annual  feature,  so  far  as  Assam  is
 concerned.  No  defence  preparation
 On  a  permanent  basis  will  be  possible
 to  be  set  up  if  the  flood  is  not  con-
 trolled  in  this  border  State.  So,  I
 2549(Ai)  LS—8.
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 wouid  request  the  hon.  Prime  Minis-
 ter  to  give  this  matter  top  priority  60
 that  we  can  go  on  with  our  devence
 preparations  alright.  I  feel  that  the
 flood  control  measures  should  be
 tackled  right  from  the  Centre  because
 it  is  a  gigantic  task  much  beyond  the
 capacity  of  the  State  Government.

 With  these  few  words,  I  commend
 the  proposals  of  the  Colombo  Powers
 for  the  acceptance  of  the  House.

 श्री  मौ  (अलीगढ़)  :  अध्यक्ष  मह  उदय,
 सदन  में  Ue  जो  कॉलम्ब्रो  प्रोफाइल्स
 के  बारे  में  चर्चा

 Mr.  Speaker:  We  will  have  to  sit
 today  at  least  till  6.30p.m.  The  Prime
 Minister  will  reply  to  the  debate
 tomorrow.

 Shri  Joachim  Alva:  There  should
 be  some  system  by  which  we  can  be
 told  whether  we  may  get  a  chance  at
 some  time  or  the  other  instead  of
 sitting  here  from  ll  to  5  which  it  is
 physically  impossible  to  do.  The  whip
 of  the  party  and  the  Chair  must
 devise  some  way  of  calling  Members.
 This  is  not  the  first  time  this  has  hap-
 pened.  We  demand  some  kind  of
 human  sympathy  and  human  treat-
 ment.  I  may  be  forgiven  for  saying
 So.

 Shri  Yashpal  Singh:  Why  not  we
 sit  till  midnight?

 Shri  Joachim  Alva:  We  miss  our
 lunch,  we  miss  our  tea,  and  we  go  on
 sitting  here.  We  demand  some  kind
 of  fairness  on  your  part.

 Mr.  Speaker:  I  am  sorry,  I  have  no
 remedy  against  that.  If  it  is  physi-
 cally  impossible  for  the  Member  to
 wait,  it  is  equally  physically  impossi-
 ble  for  me  to  tell  beforehand  whom
 I  shall  be  able  to  call.

 Shri  Joachim  Alva:  We  are  pre-
 pared  to  sit  till  midnight,  provided
 we  are  told  that  we  are  going  to  be
 called  at  midnight.
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 Mr.  Speaker:  I  cannot  say  that.

 Shri  Joachim  Alva:  You  must  have
 some  consideration  for  us.

 Mr.  Speaker:  Order,  order.  I  can-
 not  say  beforehand  whom  I  will  be
 able  to  call  by  midnight.

 श्री  मौर्य  :  अध्यक्ष  महोदय,  कोलम्बो
 प्रपोज़  जो  सदन  के  सामने  आये  हैं  उनके
 ऊपर  बोलते  हुए

 श्री  यहा पाल  सिह  (कराना)  :  अध्यक्ष

 महोदय,  मैं  आपकी  इजाजत  से  एक  सैकेंड
 के  लिए  इंटरप्ट  करते  हुए  कहना  चाहता  हूं
 कि  यह  क्या  बात  है  कि  जो  यहां  पर  बोलना

 चाहते  है  उनको  बोलने  का  कोई  समय  नहीं
 मिलता  हैं  -  कम  से  कम  १२  बजे  रात  तक
 आज  हमें  यहां  पर  बैठना  चाहिए  |  जब  सब

 जगह  काम के  घंटे  बढ़  रहे  है  तो  फिर  यहां  क्‍यों
 न  बढ़ें 7

 भ्रष् यक्ष  महोदय  :  कब  अपोज़ीशन  ग्रुप्स
 के  लीडर्स  बोलने  वालों  के  जो  नाम  देते  हैं

 उन  को  जितना  समय  मिल  सकता  हैं  बोलने
 के  लिए  दे  दिया  जाता  ई  ।  आप के  ग्रुप  से
 दो  से  ज्यादा  को  चांस  नहीं  मिल  सकता।
 जो  आपके  ग्रुप  के  लीडर  ने  दो  नाम  दिये  थे

 वह  दोनों  बोल  लिये  ।  मैंने  उन  दोनों  को  बुला
 लिया  ।  इस  पर  भी  मालूम  नहीं  पोज़ीशन

 ग्रुप  वालों  को  क्या  शिकायत  है  ?

 श्री  यशपाल  सिह  :  उबर  का  टाइम
 वज़ीर  लोग  पी  जाते  हैं  और  इधर  का  पार्टी
 लीडर्स  पी  जाते  है  बीच  के  मेम्बर  बेचारे
 बेकार  मुह  ताकते  रह  जाते  है  t

 Mr,  Speaker:  Shri  Maurya  may  con-
 tinue  his  speech.

 att  मौ :  श्रीमन्‌,  २६  अगस्त,  १६५४
 को  आ्रादरणीय  बाबा  साहब  डा०  अम्बदकर
 ने  राज्य  सभा  में  हिन्दुस्तान  की  विदेश-नीति
 पर  भाषण  करते  हुए  यह  भविष्यवाणी  की  थी

 .  “Is  India  not  exposed  to  aggres-
 Sion?........  by  allowing  the
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 Chinese  to  take  possession  of
 Lhasa,  the  Prime  Minister  has
 practically  helped  the  Chinesc  to
 bring  their  border  down  to  the
 Indian  border.  Looking  at  all
 these  things,  it  seems  to  me  that
 it  would  be  an  act  of  levity  not
 to  believe  that  India,  if  it  is  not
 exposed  to  aggression  right  now,
 is  exposed  to  aggression  and  that
 aggression  might  well  be  com-
 mitted  by  people  who  always  are
 in  the  habit  of  committing  an
 aggression.”

 इस  उद्धरण  को  इस  सदन  के  सामने
 रखने  का  तात्पर्य  यह  है  कि  जिस  राष्ट्र  के
 बारे  में  कोलम्बो-प्रोपोज़ल्स  की  चर्चा  है,
 उसकी  नीति  को,  उसके  रोज़ाना  के  कथनों
 को  और  राज  तक  उसने  जो  कदम  उठाए  हैं,
 उनको  सामने  रखना  पड़ेगा।  मगर  हम  उनको
 अपने  सामने  रखेंगे,  तो  मेरा  विश्वास  है  कि
 जो  ग़लतियां  कब  तक  हुई  हैं,  जिनके  लिए
 एकमात्र  आदरणीय  प्रवान  मंत्री,  पंडित

 जवाहरलाल  नेहरू,  ज़िम्मेदार  हैं,  वे  भविष्य
 में  नहीं  हो  पायेंगी  v

 यह  बात  १६५४  में  कही  गई  थी  कि
 चाइना  हिन्दुस्तान  पर  हमला  करेगा  और
 राज  वह  बात  पूरी  हुई  ।  प्रधान  मंत्री  जी  ने
 उस  समय  उसका  जो  जवाब  दिया  था  और
 जो  अन्य  बहुत  सी  बात  कहीं  थीं,  उनकी  चर्चा  मैं
 नहीं  करना  चाहता  ।  इस  सदन  के  १४  नवम्बर,
 १६६२  को  जो  पवित्र  प्रस्ताव  निर्विरोध  रूप

 से  पास  किया  था,  इस  समय  मैं  उसकी
 भावनाओ्रों  को  लेकर  कुछ  कहना  चाहता  हूं  tv
 उस  प्रस्ताव  के  अन्तिम  शब्द  ये  थे  :

 “With  hope  and  faith,  this
 House  affirms  the  firm  resolve  of
 the  Indian  people....”

 It  is  the  Indian  people.

 “to  drive  out  the  aggressor  from:
 the  sacred  soil  of  India,  however
 long  and  hard  the  struggle  may
 be.”
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 यह  प्रस्ताव  अपनी  जगह  पर  अद्वितीय
 था  और  इतिहास  में  अपनी  जगह  अंकित
 किया  जाने  वाला  था  i  ara  जब  कि  हम
 कोलम्बो-प्रोपोजल्ज़  की  चर्चा  कर  रहे  हैं
 क्या  हमने  इस  प्रस्ताव  की  भावनाओं  को  अपने
 सामने  रखा  है  ?  उस  समय  इस  सदन  की  ही
 नहीं,  बल्कि  पूरे  राष्ट्र  की  यह  भावना  थी
 कि  हम  चाइनीज़  को  अपने  देश  से  निकाल
 देंगे  i  क्‍या  हम  ऐसा  कर  पाये  हैं?  मैं  केवल
 यही  कहुंगा  कि  उन  भावनाओ्रों  को  पीछे  छोड़
 कर  आज  हम  किसी  राष्ट्र  की  शक्ति  कौर  उसकी
 धमकियों  से,  उसके  खूनी  हाथों  से  डर  कर,
 दब  कर,  एक  सहमी  हुई  आवाज  में  बोल  रहे  हैं  ।
 १४  नवम्बर,  १६६२  को  जो  भावना  इस
 सदन  में  थी,  उसमें  श्र  राज  की  भावना  में
 ज़मीन  आसमान  का  फ़र्क  है  -  वह  भावना
 भारतीय  भावना  थी  और  यह  भावना  भारतीय
 भावना  नहीं  कही  जा  सकती  ।

 आदरणीय  प्रधान  मंत्री  ने  इसी  सदन  में
 कहा  था  कि  जब  तक  हम  दुश्मन  को  अपनी

 भूमि  से  बाहर  नहीं  निकाल  देते,  तब  तक  हम
 उस  से  कोई  भी  बात  नहीं  करेंगे  >  ८  सितम्बर,
 १६६२  की  रेखा  का  आदरणीय  प्रधान  मंत्री
 की  भावनाश्रों  से  बड़ा  ताल्लुक  है।  क्‍या  वे
 भावनायें  पूरी  हुई  हैं।  आज  वह  उसके  दूसरे
 मययने  इस  सदन  के  सामने  रख  सकते  हैं,
 लेकिन  वह  भावना  पूरी  नहीं  हुई  है  ।  मगर
 हम  ८  सितम्बर,  १६६२  की  स्थिति  और
 कोलम्बो-प्रोपोज़ल्ज  को  सामने  रख  कर
 उनकी  तुलना  करें  और  उनको  एनालाइजर
 करें,  तो  हम  पाते  हैं  कि  ८  सितम्बर,  १६६२
 की  भावनायें  पूरी  नहीं  हुई--विरोधी  दल  के

 अनुसार,  और  कम  से  कम  भारतीय  रिपब्लिकन
 दल  के  अनुसार,  व  भावनायें  पूरी  नहीं  हुई
 हैं  7  वह  हो  सरकार  की  कम  से  कम  मांग
 थी,  लेकिन  वह  भी  पूरी  नहीं  हो  पाई  ।  वह
 मांग  यह  थी  कि  दुश्मन  की  फौजें  ८  सितम्बर,
 १६६२  की  लाइन  पर  चली  जायें  |  उसमें
 इस  बात  का  कोई  जिक्र  नहीं  था--जैसा  कि
 कोलम्बो-प्रोपोज़ल्ज  में.  डीमिलिटराइज्ड
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 ara  सम्बन्धी  सुझाव  दिया  गया  हे--
 कि  दुश्मन  की  फौजें  जिस  क्षेत्र  से  पीछ  हटती,
 वहां  पर  दोनों  देशों  का  निजाम  रहेगा,  दोनों
 की  सिविल  पोस्ट्स  रहेंगी  ।  इस  सुझाव  को

 यदि  ८  सितम्बर,  १६६२  की  स्थिति  वाले

 सुझाव  से  मिलाया  जाये,  तो  दोनों  में  टकराव
 मिलता  है  ।

 आदरणीय  प्रधान  मंत्री  जी  कहते  है,
 ये  दोनों  सुझाव  एक  दूसरे  से  बहुत  नजदीक  5,
 लेकिन  मैं  कहता  हूं  कि  वे  एक  दूसरे  से  बहुत
 ज्यादा  दूर  हैं  कौर  उनका  एक  दूसरे  से  कोई
 लगाव  नहीं  है  ।  हां,  यह  जरूर  है  कि  इस
 संकट  से  बहुत  से  लोगों  की  गलियां  छिन  जाने
 का  जो  डर  है,  उसकी  वजह  से  ये  दोनों  सुझाव
 एक  दूसरे  से  बहुत  ज्यादा  नज़दीक  नज़र

 होंगे  ।

 6.45  hrs.

 (Mr.  Deputy-SpeAker  in  the  Chair.]

 मैं  अपनी  कोई  बात  यहां  पर  ज्यादा

 नहीं  कहना  चाहता  हुं,  बल्कि  मैं  स्वयं  प्रधान  मंत्री
 के  शब्दों  को  आपके  सामने  रखना  चाहूंगा  |

 उन्होंने  कहा  था  :

 “,...our  proposal  about  the
 restoration  of  the  status  quo
 prior  to  the  8th  September  was
 a  simple  and  straightforward  one.
 This  was  the  only  way  of  undoing
 at  least  part  of  the  great  damage
 done  by  the  latest  Chinese
 aggression.”

 आगे  अपनी  इन्हीं  भावनाओं  को  व्यक्त
 करते  हुए  उन्होंने  इस  सदन  में  कहा  था  :

 “We  could  not  compromise  with
 this  further  aggression  nor  can
 we  permit  the  aggressor  to  retain
 the  position  he  had  acquired  by
 force  by  the  further  aggression
 since  8th  September,  962  83  this
 would  mean  not  only  letting  him
 have  what  he  wanted  but  expos-
 ing  our  country  to  further  inroads
 and  demands  in  the  future.”
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 [aft  मौके]
 तो  क्‍या  यह  बात  आज  कोलम्बो-

 प्रोपोज  में  पुरी  हो  रही  है  ?  ८  सितम्बर,
 १६६२  वाली  मांग  में  ऐसा  कहीं  नहीं  आया
 था  ।  कम  से  कम  इस  सदन  में  प्रधान  मंत्री
 जी  ने  एक  शब्द  भी  इस  बारे  में  एक  शब्द
 भी  नहीं  कहा  था  कि  चीन  ने  हमला  करके
 जो  क्षेत्र  लिया  है,  वहां  से  वापस  जाते  वक्‍त
 वहां  पर  उनकी  सिविल  पोस्ट्स  रहेंगी  ।
 डीमिलिटराइज्ड  जोन  का  जो  सुझाव  कोलम्बो-
 प्रोपोज  में  दिया  गया  है,  वह  ८  सितम्बर
 १६६२  वाले  सुझाव  से  मेल  नहीं  खाता  है  t

 प्रधान  मंत्री  ने  बहुत  सी  ऐसी  चर्चा  की  थी  ।
 मैं  ज्यादा  जोर  देकर  सिर्फ  यह  कहना  चाहता  हूं
 कि  आज  प्रधान  मंत्री  स्वयं  अपने  दादों  से  पीछे
 जा  रहे हैं।

 उन्हों  ने  बड़े  विश्वास  के  साथ  कहा
 था:

 “इसे  हम  मंजूर  नहीं  कर  सकते
 कि  हिन्दुस्तान  की  आज़ादी
 पर  हमला  हो,  हिन्दुस्तान
 की  ज़मीन  पर  हमला  हो  कौर

 दुश्मन  आ  कर  उस  पर  कब्जा
 करे  और  हम  सर  झुकाये  उस
 के  सामने  ।  यह  नामुमकिन
 बात  है,  चाहे  जो  कुछ  हो  ।
 मैं  समझता  हूं  कि  इस  मामले
 में  यह  कोई  मेरी  राय  नहीं
 है,  न  किसी  और  की  राय
 है  ।  यह  लोक-सभा  और
 पालियाभंट  के  एक  एक  मेम्बर
 की  राय  है,  यह  हिन्दुस्तान
 के  हर  मर्द,  औरत  और  बच्चे
 तक  की  ्य  है  1"

 क्या  आज  आदरणीय  प्रदान  मंत्री  को  लोगों
 की  भावनाओं  का  पता  है  ?  क्‍या  उन  की
 भावनाओ्रों  को  उन्हों  ने  जाना  है  ?  क्या  इस
 सदन  के  हर  एक  माननीय  सदस्य  की  यह
 भावना  है  कि  हम  कोलम्बो-प्रोपोज़ल्ज्  को
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 मान  कर  खूनी  कौर  हत्यारे  लोगों  से  दब
 कर  बात-चीत  करें,  खूनी  हाथों  से  शान्ति
 के  हाथों  को  मिलवायें  श्र  उन  से  शान्ति-

 पूर्वक  बातें  करें  ?  क्या  यह  इस  सदन  की
 भावना  है  ?  क्‍या  इस  देश  के  नौजवानों,
 सत्री-पुरुषों  कौर  बच्चों  की  यह  भावना  है  ?
 वास्तव  में  राष्ट्र  की  यह  भावना  नहीं  है  ।
 अगर  यह  भावना  होती,  तो  कम  से  कम  मैं
 यहां  पर  ऐसा  नहीं  कहता  ।  श्राज  प्रधान
 मंत्री  देश  की  भावना झ्र ों  को  ठेस  पहुंचा
 रहे  हैं  ।

 मैं  चीन  के  बारे  में  ज्यादा  लम्बी  बातें

 नहीं  कहना  चाहता  ।  मैं  केवल  यह  कहना
 चाहता  हूं  कि  हम  ने  हमेशा  चीन  को  डरपना
 मित्र  माना  कौर  हम  ने  हमेशा  चीन  की
 मित्रता  के  लिए  कुर्बानियां  दीं  -  क्‍या  चीन
 की  कम्युनिस्ट  सरकार  को  भारत  ने  तुरन्त
 ही  मान्यता  नहीं  दी  ?  क्‍या  चीन  के  लिए
 भारत  ने  यू०  एन०  ०  में  लड़ाई  नहीं
 लड़ी  ?  क्‍या  चीन  की  भावनाओं  का  भारत
 ने  सदा  ध्यान  नहीं  रखा  ?  क्‍या  भारत  ने
 चीन  की  मित्रता  की  वेदी  पर  तिब्बत  की

 आहुति  नहीं  दी  ?  फिर  भी  लाल  चीन  ने
 भारत  के  दामन  को  क्‍यों  चाक  किया  ?
 क्या  इस  का  कोई  भी  उत्तर  यहां  पर  मिल
 सकेगा  ?  मैं  इन  बातों  को  ज्यादा  विस्तार-

 पूर्वक  नहीं  कहना  चाहता  हूं  ।  में  सिर्फ  यह
 कहना  चाहता  हूं  कि  आज  कोलम्बो-प्रोपोज़ल्ज
 में  तो  हम  हर  तरह  से  दबे  हुए  हैं  ।

 अगर  हम  कोलम्बो-प्रोपोज़ल्ज़  का  ऐने-
 लेसिज्ञ  करें,  एक  एक  प्रोपोज  को  देखें,
 तो  हम  पाते  हैं  कि  भारत  के  हितों  की  बहुत
 उपेक्षा  की  गई  है  1  पहले  आप  पूर्वी  खंड  पर

 आइये  ।  पूर्वी  खंड  में  ८  सितम्बर,  १६६२
 की  लाइन  और  उस  के  अलावा  इन्टरनेशनल
 सीमा,  उन  दोनों  के  हिसाब  से  अगर  हम  नक्शे
 को  देखें,  जोकि  भारत  सरकार  और  सारे
 संसार  के  नक्शे  हैं,  तो  उन  के  भ्रनुसार  थागला
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 रिज,  ढोला  कौर  लांगजू,  ये  भारत  की  सरहद
 में  हैं।  क्‍या  कोलम्बो-प्रोपोजल्ज  ने  इस  बात
 का  ध्यान  रखा  है  ?  उनमें  इस  बात  का  ध्यान

 नहीं  रखा  गया  है,  बल्कि  जिस  के  लिए  लड़ाई
 लड़ी  गई,  जिस  के  ऊपर  झगड़ा  हुआ,  जिस
 के  लिए  हज़ारों  बच्चे  यतीम  हो  गए,  उस
 का  ज्यों  का  त्यों  रहने  दिया  गया  है  ।  पंचों
 का  कहना  सिर  माथे  पर,  लेकिन  पतनाला
 इधर  से  ही  बहेगा  a  यह  भावना  वहां  पर

 है  ।  मैं  पश्चिमी  खंड  को  लेता  हूं  a  चीन
 की  जो  लाइन  उन्हों  ने  वहां  दिखाई  है,  उस
 को  श्राप  देखें  तो  आप  को  पता  चलेगा  कि
 अक् साई  चिन  के  अन्दर  जहां  अक् साई  रोड
 बनी  थी  वहां  दिखाई  है  ।

 सारा  विश्व  जानता  है  कि  यदि  कोई

 कम्यूनिस्ट  राष्ट्र  अपनी  सड़क  सरहद  पर
 बनाता  है,  तो  अपनी  सरहद  का  अन्त  देखते

 हुए  ही  बनाता  है  ।  हमारी  सरकार  ने  इस
 पर  आपत्ति  की  ।  अक् साई  चिन  की  रेखा  को

 छोड़,  वहां  पर  उस  सड़क  की  बात  को  छोड़
 श्राप  देखिए  कि  बहुत  सी  जगहें  जहां  पर  चीन
 ने  कभी  ख्वाब  में  भी  नहीं  सोचा  था  कि
 वे  उस  की  हो  सकती  हैं,  उस  को  मिल  रही
 हैं  ।  डेरा  एक  ऐसी  ही  जगह  है  ।  इस  तरह
 की  और  भी  जिन्हें  हैं  7  ग्राम  कोलम्बो-प्रस्तावों
 के  कारण  वे  जगहें  भी  खटाई  में  पड़  रही  हैं  ।
 श्राप  मिडल  सेक्टर  को  लें  जो  उत्तर  प्रदेश
 में  आता  है  V  वहां  पर  बारा होती  की  बात

 है  ।  १६५४  में  इस  का  झगड़ा  शुरू  हुआ  था,
 लिखा-पढ़ी  हुई  थी,  बड़े  लम्बे  लम्बे  पत्र
 लिखे  गये  थे  ।  अगर  मैं  भूल  नहीं  करता  हूं
 तो  व्हाइट  पेपर  का  सब  से  पहला  पन्ना

 ही  बाराहोती  के  ऊपर  लिखा  हुआ  है  ।
 बाराहोती  के  बारे  में  झगड़े  का  अंकन  किया
 गया  है।  राज  बाराहोती  को  और  भी  ज्यादा
 खटाई  में  डाल  दिया  गया  है  |  इस  तरह  से
 देश  की  रक्षा  नहीं  हो  सकती  है,  राष्ट्र  का
 सम्मान  नहीं  हो  सकता  है  t

 मैं  पूछना  चाहता  हुं  कि  चीन  ने  सीज़
 फायर  क्यों  किया  ।  जब  बह  जीतता  ला
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 जा  रहा  था  तो  क्‍यों  उस  ने  ऐसा  किया,
 क्यों  अपनी  फ़ौजें  पीछे  हटाईं  ।  सीज़  फ़ायर
 किसी  बहुत  बड़े  महत्वपूर्ण  कारण  से  हुआ  है  और
 जो  वह  पीछे  हट  रहा  है  उस  के  पीछे  भी  एक
 बहुत  ही  महत्वपूर्ण  कारण  है।  इन  कारणों
 को  अगर  हम  समझ  लें  तो  हमारे  लिए  डरने
 की  कोई  बात  नहीं  है  ।  जब  कभी  भी  प्रधान
 मंत्री  जी  से  बातें  हुई  हैं  तो  उन्हों  ने  हमें  ऐसे
 बताया  है  कि  हम  आज  लड़ने  को  तैयार
 नहीं  हैं  7  लेकिन  मैं  कहना  चाहता  हूं  कि  अगर
 श्राप  लड़ने  को  तैयार  नहीं  हैं  तो  राज  हम
 गुलाम  नने  को  भी  त॑यार  नहीं  है,  दबने
 को  तैयार  नहीं  किसी  भी  कीमत  पर  हम
 गुलाम  बतना  बरदाइत  नहीं  कर  सकते
 हैं  ।  मुल्क  का  एक  ऐसा  हिस्सा,  मुल्क  का
 ऐसा  भाग  जोकि  हमारे  साथ  रहने  को
 तैयार  नहीं  है  बावजूद  हमारे  अरबों  रुपया
 खच  कर  चुकने  के  बाद  भी  न्यास  के  लिए  तो
 हम  दून रे जी  करने  फे  लिए  तैयार  हें  लेकिन
 जहां  के  लोग  भारतीय  हैं,  जो  भारतीय
 सभ्यता  को  मानते  है,  जो  लाल  झंडे  के
 नीचे  रहने  को  तैयार  नहीं  है,  जो  भारत
 के  गुण  गान  करते  है,  तलवार  के  नीचे  बैठ
 कर  भी  भारतीय  सभ्यता  को  छोड़ने  के
 लिए  तैयार  नहीं  है,  उन  की  खातिर  क्‍या
 हम  दब  कर  बात  करें,  यह  कैसे  हो  सकता
 है  ?  यह  बात  बड़े  राज़  की  है  ।  जहां  तक
 प्रधान  मंत्री  श्री  जवाहरलाल  नेहरू  की
 कंसलटेंसी  का  सम्बन्ध  है,  मैं  उस  बात  को
 नहीं  कहूंगा,  उस  को  मैं  वापिस  लेता  हूं,  यह
 ठीक  नहीं  होगा,  बहुत  ज्यादा  सख्त  बात
 हो  जायगी  ।  लेकिन  एक  बात  मैं  अवद्य

 कहूंगा  ।  एक  बात  पर  वह  टिके  हुए  हैं  कि
 किसी  भी  तरह  से  उन  की  अ्रपनी  भावना
 को  ठेस  न  पहुंचे,  चाहे  पूरा  राष्ट्र  संकट  में
 पड़  जाये  ।  यहां  पर  एक  शायर  ने  जो  कुछ
 कहा  है,  वह  मैं  कहना  चाहूंगा  :

 रहेंगी  नगर  यों  ही  हवायें  ज़माने  की
 न  खैर  होगी  चमन  की  न  श्राइयाने  की  t

 अगर  इसी  तरह  से  हम  दुश्मन  के  सामने
 दबते  बले  गए,  मगर  इस्री  तरह  खरे  हम



 6357  Motion  re:

 [श्री  मौतें]
 तिब्बत  से  ल्हासा  और  ल्हासा  के  बाद  म्रक्ताई
 चिन  ओर  अजन्ताई  चित्र  के  बाद  तमाम  राष्ट्र
 की  बाउंडरी  को  देते  चले  गये  तो  कोई  हद
 नहीं  होगो  a  महाराजा  अशोक  को  आप
 जानते  है,  इत  सदन  के  सभो  माननीय  सदस्य
 जानते  हूँ  -  उन  के  समय  हमारे  देश  की
 सीमायें  कहां  थीं  कौर  आज  कहां  हैं  शर
 आज  के  बाद  ते  कहां  पहुंच  जायेंगी,  इस  पर
 आप  विचार  करें  ।  हम  अपनी  ही  लाइन  पर
 चलते  जा  रहे  है  ।  हमें  इन  सब  बातों  को
 समझने  की  कोशिश  करनी  चाहिये  ।  हम  एक
 कम्युनिस्ट  देश  से  डर  करके,  उस  की  फौज
 से  डर  करके,  उस  से  दब  करके,  राष्ट्र  को
 ज्यादा  दिनों  तक  ज़िन्दा  नहीं  रख  सकते

 हें

 मैं  पन्त  में  इतना  ही  कहना  चाहता  हूं
 कि  हमारी  इस  तरह  की  भावनाओं  को
 अगर  दबाया  गया,  अगर  दब  कर  के  बात
 की  गई,  अगर  देश  की  सीमाओं  के  साथ,
 देश  की  सरहद  के  साथ  सौदागिरी  को  गई
 तो  इस  सदन  में  और  बाहर  हम  बगावत
 करेंगे  ।  हम  मजदूर  है,  मज़लूम  है,  शोषित
 वयं  के  लोग  हैं,  हम  कटना  जानते  हें,  दबना

 नहीं  जानते  ह  ।  अगर  हम  को  दबाने  की
 कोशिका  की  गई,  हमें  दबने  के  लिए  मजबूर
 किया  गया  तो  हम  बगावत  करेंगे  शौर
 बगावत  में  कानून  शिकनी  करने  की  जरूरत

 होगी  तो  कानून  शिकनी  करना  भी  अपना

 फ़र्ज  समझेंगे  ।  मैं  पूरी  शक्ति  से  भारतीय
 रिपब्लिक  पार्टी  के  बिहाफ  पर  यह  बात

 कहता  हूं  ।  ये  जो  कोलम्बो-प्रोपोजल्ज़  हैं,
 ग्रे  रूस  के  दबाव  से  चीन  के  द्वारा  एक  विशेष

 मुल्क,  एक  विशेष  राष्ट्र  के  जरिए  श्रीमती
 अण्डा रना यके  के  पर्दे  में  आये  हैं,  जो  एक

 बहुत  बड़ा  राज  है  |  इस  का  हम  पूरी  शक्ति
 के  साथ  विरोध  करते  हैं  ।

 गोमती  सावित्री  निगम  (बांदा)
 उपाध्यक्ष  महोदय,  कोलम्बो-प्रस्ताव  सदन

 ~
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 के  सम्मुख  है  और  आज  भी  उस  पर  विचार
 विमश  हो  रहा  है  1  सब  से  पहले  तो  मैं  श्रीमती
 भण्डारनायके  और  अन्य  नान-एलाइड  पाव
 को  उन  को  कूटनोतिज्ञता  तथा  दूरदर्शिता
 प्रौढ़  स्टेट्परमेकशिप  के  लिए  बधाई  देना
 चाहती  हूं  ।  मैं  समझती  हूं  कि  श्रीमती
 भण्डारनाथके  ने  राज  सारे  संसार  के  स्त्रोवर्ग
 का  सिर  ऊंचा  कर  दिया  है

 कुछ  माननीय  सदस्यों  ने  इन  प्रस्तावों
 की  उपयोगिता  और  प्रस्ताव कर्ताओं  की
 नीयत  पर  सन्देह  प्रकट  किया  है  ।  उन्होंने
 यह  भी  कहा  है  कि  चाइनीज  एग्रेशन  का
 इन  लोगों  ने  खुल  कर  क्‍यों  विरोध  नहीं
 किया  हैं  कौर  क्‍यों  उस  को  एड्रेस  घोषित
 नहीं  किया  है  श्री मनु,  वैसे  तो  सन्देह  और

 शुबहा  का  कोई  इलाज  नहीं  है  a  यदि  शक  का

 भूत  उन  की  आत्मा  में  घुस  कर  न  बैठ  गया

 होता,  तो  उन्हों  ने  इस  प्रस्ताव  के  टैक्स्ट
 को  पढ़ने  के  बाद  इस  प्रकार  का  शक  और

 शुबहा  न  उठाया  होता  ।  श्रीमन्‌,  इस  प्रस्ताव
 का  एक  एक  दाऊद  प्रमाणित  करता  हैं  कि
 कोलम्बो-याज  ने  अपने  प्रोपोज  के
 एक  एक  दाऊद  के  द्वारा,  चीनी  आक्रमण  को
 एग्रेशन  कहा  हैं  |

 मुझे  खेद  है  कि  इस  प्रस्ताव  का  कुछ
 माननीय  सदस्यों  ने  समर्थन  करने  के  बाद  भी
 इस  को  ठीक  तरह  से  नहीं  समझा  है  ।  बड़े
 झ्रफसोस  की  बात  हूँ  कि  विरोधी  दल  के  कुछ
 माननीय  सदस्य  इस  नाजुक  समय  में  भी  अपने
 व्यक्तिगत  तथा  पार्टीगत  लाभ  को  छोड़ने
 के  लिए  तैयार  नहीं  है|  राज  मैंने  विरोधी
 दलों  के  माननीय  सदस्यों  की  स्पीसीस  पढ़ी
 हैं  7  मैं  समझती  हूं  कि  उन  में  से  तीन  चौथाई
 स्पीसीस  के  टैक्स्ट  में  केवल  श्राम-प्रशंसा  ही
 देखने  को  मिली  है  और  साथ  ही  साथ  जाको
 प्रौढ़  शुबहप्लों  का  इज़हार  ही  देखने  को
 मिलता  है  ।  इस  के  अतिरिक्त  उन्हों  ने  वही
 पुरानी  सरकार  की  निन्दा  से  भरी  हुई  घिसी



 6359  Motion  re:

 पिटो  दलोलें  हो  दो  हैँ  जोकि  वे  हमेशा  दिया
 करते  हैं  ।

 श्री मनु,  यह  डिबेट  काफी  दिलचस्प

 रही  है  ।  लेकिन  मुझे  अफसोस  के  साथ  कहना
 पड़ता  है  कि  इस  सारी  डिबेट  का  सब  से  बड़ा
 लैंडमार्क  डरलेवेंस  रहा  है  i  हमारे  एक  कांग्रेसी
 भाई  ने  इस  प्रस्ताव  को  अपना  कंडिशनल
 सपोर्ट  दिया  है  |  उन्होंने  कहा  है  कि कम  स  कम
 वह  इस  कंडिशन  पर  सपोर्ट  दे  सकते  हैं  कि
 लोगों  का  उत्साह  कम  न  होने  दिया  जाये  ।
 मैं  बड़े  ही  विनम्र  शब्दों  में  कहना  चाहती  हूं
 कि  इस  प्रस्ताव  का  देश  के  वातावरण  या
 उत्साह  को  बढ़ाने  के  साथ  कोई  सम्बन्ध  नहीं
 है  ।  यह  प्रस्ताव  तो  केवल  ऐसा  वातावरण
 शौर  ऐसी  स्थिति  पेंदा  करता  है  कि  जो  निर्णय
 हम  ने  लिया  है  इस  सदन  में  प्रधान  मंत्री  जी
 की  प्रेरणा  से  थियरी  था  कि  जब  तक  इस  देश
 की  एक  एक  इंच  भूमि  को  हम  चोटियों  के

 चंगुल  से  नहीं  छड़ा  लेंगे,  तव  तक  दम  नहीं
 लेंगे,  चैन  नहीं  लेंगे,  उसको  आगे  बढ़ायें,
 मज़बूत  बनायें,  उसको  पूरा  करें  ।  हमें  ऐसी
 स्थिति  पैदा  करनी  होगी  जिस  में  हम  अपने
 निश्चय  को  शान्तिपूर्ण  ढंग  से  पूरा  कर  सकें  ।
 मैं  समझती  हूं  कि  जो  इरेलेवेंट  बातें  कही  गई
 हैं,  जो  कंडीशंड  लगाई  गई  हैं  वे  बिल्कुल  भी
 यहां  पर  वाजिब  नहीं  हैं  ।  इस  प्रस्ताव  में
 कहीं  भी  चर्चा  नहीं  की  गई  है  कि  हम  लोग

 युद्ध  की  तैयारी  न  करें,  हम  लोगों  का  उत्साह
 न  बढ़ायें  या  अपनी  शक्ति  को  दिन-दुगुना  और
 रात  चौगुना  न  बढ़ायें  ।  हमारे  प्रधान  मंत्री  जी
 ने  बहुत  ही  जा  दीदार  शब्दों  में  कह  दिया  है  कि
 हम  लोग  बराबर  युद्ध  की  तैयारी  करेंगे  शौर
 जब  तक  एक  एक  इंच  भूमि  चीन  के  चंगुल  से

 नहीं  छड़ा  लेंगे,  उनको  अपनी  भूमि  से  नहीं
 खदेड़  देंगे,  तब  तक  चैन  नहीं  लेंगे  ।  मुझे  खेद

 है  कि  कुछ  विरोधी  दलों  के  सदस्यों  ने  अपनी
 दलीलों  में  हर  स्थान  पर  इस  नाजुक  स्थिति
 नका  बेजा  फायदा  उठाने  की  कोशिश  की  है  |

 कुछ  माननीय  सदस्यों  ने  नान-एलाइनमेंट
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 को  पालिसी  की  भी  निन्‍दा  की  है  a  श्रीमन्‌,
 कभी  भी  राज  तक  नान-एलाइनमेंट  की
 पालिसी  ने  इतने  जबर्दस्त  टेस्ट  बरदाइत  नहीं
 किए  हैं,  जितने  इस  बार  किये  हैं  ।  इस  टेस्ट
 में  हमारी  नान-एलाइनमेंट  की  पालिसी  और
 भी  निखर  झाई  है  और  यह  साबित  हो  गया  है
 कि  हमारे  लिए  हो  नहीं,  भारत  के  लिए  ही
 नहीं  बल्कि  आगे  आने  वाली  पोतियों  के  लिए
 भी  शौर  संसार  को  शान्ति  के  लिए  भी,  संसार
 को  विश्वयुद्ध  के  खतरे  से  बचाने  के  लिए  भी
 अगर  कोई  नीति  सब  से  ज्यादा  सफल  साबित

 हो  सकती  है  तो  वह  नान-एलाइनमेंट  की  नीति

 ही  हो  सकती  है,  दूसरी  कोई  नीति  नहीं  ।

 कुछ  माननीय  सदस्यों  ने  बावजूद  उन
 तमाम  क्लेरिफिकेशंज्ञ  के  जिन  के  बाद  ही
 हमारे  प्रधान  मंत्री  जी  ने  इस  प्रस्ताव  का
 समर्थन  किया  है,  ब  भी  शक  का  इज़हार
 किया  है  और  कहा  है  कि  इन  प्रस्तावों  के
 पीछे  कोई  गलत  नीयत  है  या  कोई  गलत  कदम
 उठाने  की  चेष्टा  की  गई  है  एक  माननीय
 सदस्य  ने  कहा  है  कि  हमारे  प्रधान  मंत्री  जी

 चतुर  खिलाड़ी  नहीं  हैं  क्योंकि  वहू  अपनी  बात
 को  पहले  रख  देते  हैं  ।  मैं  समझती  हूं  कि
 ग्राम  भी  प्रधान  मंत्री  जी  के  शान्ति  और

 सच्चाई  की  नीति  अपनाने  के  कारण  उसकी
 प्रतिष्ठा  कराने  के  कारण,  संसार  में  हमारे
 प्रधान  मंत्री  जी  का  तथा  इस  देश  का  नाम
 ऊंचा  हुआ  है  ।  मैं  चाहती  हूं  कि  हमेशा  वह
 ऐसे  हो  भोले-भाले  खिलाड़ी  बने  रहें  शौर
 अपने  पत्ते  पहले  ही  रख  दिया  करें  क्योंकि
 इस  में  हमारे  देश  का  ही  नहीं  पूरे  संसार
 का  कल्याण  है  ।

 मुझे  खेद  है  कि  श्री  नाथ  पाई  राज
 बीसवां  सदी  में  रहते  हुए  भी  चौदहवीं  सदी  की
 विचार-धारा  रखते  हैं  ।  उन्होंने  कहा  कि

 हिटलर  ने  जब  ब्रिटेन  और  रूस  के  सामने
 शांति  प्रस्ताव  रखे  तो  उन्होंने  ठुकरा  दिया  1

 यह  भी  उन्होंने  कहा  कि  कोई  स्थिति  बदली



 6367  Motion  re:

 [श्रीमती  सावित्री  निगम]
 नहीं  है  और  नेगोसिएशन  टेबल  पर  बने  के
 माने  घुटने  टेकना  है  |  मझे  बड़ा  अ्रफसोस  है
 कि  वह  आज  ी  हिटलर  के  प्रेत  के  इतने
 नजदीक  हैं  लेकिन  वास्तविकता  4  बहुत  दूर
 हैं।  उन्हें  राज  मालूम  नहीं  है  पिछली  सदी  में
 १००  वर्षो  में  कंट्रीस  में  जितन  परिवर्तन  नहीं
 हुए  उतने  आज  एक  एक  दिन  में  हो  रहे  हैं  ।
 जिस  तरह  से  क्यूबा  की  क्राइसिस  टली  है,
 जिस  तरह  से  चाइना  का  आइसोलेशन
 कम्यूनिस्ट  कंट्रीज  ने  किया  है  चाइना  के

 कम्यूनिस्ट  होने  के  बावजूद  क्या  यह  इस  बात
 का  सबूत  नहीं  है  कि  आज  स्थिति  हिटलर  के
 जमाने  से  बहुत  बदल  चुकी  है  ?  मैं  उन  से  यह
 कहना  चाहती  हूं  कि  वह  अपने  सकून  से
 निकलें  ।  आज  स्थिति  परिवर्तित  हो  चुकी
 है  ।  जमाने  की  मांग  यह  है,  आज  युग  की

 पुकार  यह  है  कि  हम  लोग  अपनी  नीति  को
 बदलें,  और  उस  नीति  की  पुकार  को  सुन  कर
 आज  प्रधान  मंत्री  ने  कोलम्बो  प्रस्ताव  के
 सिद्धान्तों  को  स्वीकार  किया  है,  और  उन
 सिद्धान्तों  को  स्वीकार  कर  के  संसार  के  सामने

 यह  प्रमाणित  कर  दिया  है  कि  आज  तमाम
 दबावों  के  बावजूद,  आज  की  भयानक  स्थिति
 के  बावजूद,  हम  ने  अपनी  शांति  की  नीति  को

 नहीं  छोड़ा,  और  भारत  ग्राम  भी,  बावजूद
 इस  के  कि  उस  को  कुछ  'रिंसेज़  उठानी  पड़ी
 हैं,  शांति  का  अग्रदूत  कहलाने  का  अ्रधिकारी
 संसार  के  सामने  है  ।  उन्होंने  कहा  कि  यह
 शर्मनाक  बात  है  कि  हम  नैगोशिएबिल  टेबल
 पर  43,  दूसरी  ज़ोर  वह  सब  से  छर्मनाक  बात
 की  खद  सिफारिश  करते  हैं  -  वह  चाहते  हैं  कि

 हम  वैस्टर्न  ब्लाक  में  चल  जायें,  बावजूद
 इसके  कि  वेस्टर्न  पावर्स  ने,  जिन्होंने  हमारी
 मदद  की,  साफ  कहा  कि  हम  नानश्रलाइनमेंट  की
 पालिसी  को  न  छोड़ें  ।  हम  से  कहा  जा  रहा  है
 कि  हम  बैटिंग  बदल  ले  कर  जायें  और  वेस्टर्न
 पावस  से  कहें  कि  हम  तुम्ह।रे  ब्लाक  में  शामिल
 होना  चाहते  हैं  1  मैं  समझती  हूं  कि  इस  से
 ज्यादा  शर्मनाक  बात  और  कोई  नहीं  हो
 सकती  है  दि;  दम  कोई  ब्लाक  ज्वाइन  करें,
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 इस  से  बड़ी  घुटने  टेकने  की  बात  हमारे  लिये
 और  कोई  नहीं  हो  सकती  है  ।  मैं  सिर्फ  इतना
 कहना  चाहती  हूं  कि  बड़ा  अफसोस  है  कि
 राज  भी,  इस  बीसवीं  सदी  में  सेंकोप/न्जा  और
 डान  क्विग्जोट  हमारे  हाउस  में  मौजूद  हैं
 कौर  उन्होंने  तलवार  से  चाइना  का  सामना
 करने  की  कोशिश  की  t  नगर  हम  डान
 क्विग्जोट  और  संकोपानजा  की  बात  को  मान
 भी  लें  तो  यट  तो  होगा  ही  कि  हम  अपने  को
 खत्म  कर  देंगे,  साथ  में  यह  भी  होगा  कि  हम
 सारे  संसार  को  तृतीय  विश्व  युद्ध  के  भयंकर
 मुंह  में  झोंक  देंगे  a आज  यह  चीज  समझ  ली
 जानी  चाहिये  कि  संसार  इस  समय  दोराहे
 पर  खड़ा  हुआ  है  ।  दुनियां  के  एक  ओर
 शान्ति  है  और  दूसरी  ओर  सरल  :  है  i  हालांकि
 हम  कह  चुके  हैं  कि  राज  हमें  भले  ही  प्रलय  के

 मुंह  में  अपने  को  और  सारे  संसार  को  झोंकना
 पड़े  लेकिन  हम  चाइना  को  देश  से  बाहर
 जरूर  निक।लेंगे।  मगर  इस  के  लिये  हम  शान्ति-
 पूर्ण  ठीक।  क्‍यों  न  अपनायें  ?

 इन  शब्दों  के  साथ  मैं  यह  चाहती  हुं  कि

 हम  लोग  उसी  निश्चय  के  साथ,  जो  कि  हम  ने
 इस  सदन  में  लिया  था,  कि  जब  तक  हम  लोग
 एक  एक  इंच  भूमि  को  चाइनीज  से  नहीं  ले  लेंगे
 तब  तक  दम  नहीं  लेंगे,  इन  प्रस्तावों  पर  विचार
 करें  और  जो  सरक।र  ने  नीति  अपनाई  है  कि

 वहू  इस  को  सिद्धान्तत:  स्वीकार  करती  है,
 मैं  उस  का  सादिक  समर्थन  करती  हूं  और  साथ

 ही  साथ  मैं  इन  कोलम्बो  प्रस्तावों  के  लिये
 कोलम्बो-पावर्स  को  और  वैस्टर्न  पावर्स  को
 धन्यवाद  देती  हूं  ।

 Mr.  Deputy-Speaker:  Shri  Alva.

 श्री  गु०  सि०  मुसाफिर  (प्र मृत सर)  :

 अध्यक्ष  महोदय,  श्री  आल्वा  की  तरह  मेरी
 भी  यह  प्रोटेस्ट  है  कि  यह  प्रोसीजर  गलत  है
 कि  अगर  कोई  मेम्बर  एक  दफा  बुलाया  जाय

 कौर  इत्तफाक  से  वह  मौजूद  न  हो  तो  फिर
 उसका  नाम  ही  काट  दिया  जाय  क्‍योंकि
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 कभी  कभी  उठा  कर  जाना  तो  पड़ता  ही  है,
 कोई  बाय  रूम  चला  गया  या  खाना  खाने
 चला  गया  तो  दत्त  का  नाम  ही  फेहरिस्त  से
 निकाल  दिया  जाय  यह  ठीक  नहीं  है  ।

 Shri  Joachim  Alva  (Kanara):  Out
 of  my  respect  for  Sardarji  I  am  pre-
 pared  to  be  called  after  him.  I  am
 prepared  to  give  up  my  right.  As
 I  participate  in  this  discussion  in
 regard  to  the  Colombo  negotiations,  I
 am  reminded  of  a  speech  by  a  village
 lad  in  my  vast  constituency  only  last
 week.  It  was  in  the  town  of  Ankola,
 made  famous  during  the  Quit  India
 campaign  in  the  freedom  move.nent,
 a  town  named  in  the  pages  of  Young
 India  by  Mahatma  Gandhi.  The
 speaker  was  a  village  boy.  But  he
 uttered  three  words;  he  put  three
 questions  and  I  was  amazed  that  he
 uttered  them  in  English  also.  I  would
 mention  them  for  the  benefit  of  this
 House,

 The  first  question  was,  “What  can
 patriotism  do  for  me  if  I  have  a
 hungry  stomach?  Where  can  my  pat-
 riotism  stand  if  my  stomach  is  hungry
 and  empty?”  Then  he  passed  on  to
 the  second  question,  The  second  ques-
 tion  was:  ‘What  can  patriotism  do  for
 me  if  I  have  not  got  a  square  yard
 of  land  as  my  own?”  Then  he  passed
 on  to  the  third  question:  “What  is  the
 use  of  my  patriotism  if  my  iand  is
 invaded?”  In  these  three  questions,
 a  poor  village  boy  who  knew  only
 three  questions  and  put  them  both  in
 Kanada  and  in  English  languages  has
 summed  up  the  questions  posed  be-
 fore  the  Nehru  Government  from  1947,
 from  the  day  of  Independence,  to  this
 day  when  China  has  invaded  us.  The
 Government  of  Shri  Jawanarlaj  Nehru
 has  heroically  fought  to  solve  the  first
 two  questions  through  the  mighty
 plans.  There  have  been  great  plans,
 which  the  Government  have  framed
 right  from  the  day  of  the  great  Netaji
 Subhas  Chandra  Bose,  assisted  by  that
 great  patriot,  my  friend  Shri  Kamath
 in  the  Planning  Commission.
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 Shri  Hari  Vishnu  Kamath:  Plan-
 ning  Committee.  (Interruption).

 Shri  Joachim  Alva:  Two  great  ICS
 men;  they  flung  away  their  careers
 unlike  some  other  ICS  men  who  ask
 for  jobs  after  retirement,—I  want  to
 pay  my  tribute  to  them.  Now,  the  frst
 two  questions  which  were  posed  by
 the  village  boy  have  been  heroically
 answered  by  the  Nehru  Government.
 The  third  question  has  been  answer-
 ed  by  you  and  me,  by  the  masses  of
 India,  by  the  poor  women  of  India
 who  have  thrown  away  their  jewel-
 lery  and  have  given  away  everything.
 Even  ordinary  school-boys  have  sac-
 rificed  their  pocket  money,  But  yet,
 today  we  have  got  some  paper  tigers:
 in  this  Parliament,  There  are  some
 paper  tigers  who  wanted  adventurist
 policies,  who  do  not  know  the  strength
 of  the  army,  who  do  not  know  the
 strength  with  which  we  can  fight  the
 enemy.  Is  Britain  ready  to  serve  untu
 the  last  ditch  towards  the  defence  of
 India  against  China?  Is  the  United
 States  of  America,  which  has  been
 demanding  peace  with  the  USSR  ready
 to  serve  upto  the  last  in  India’s  fight
 against  China?  These  are  stark  facts.
 But  yet,  I  am  glad  a  woman  Member
 referred  to  one  thing,  I  must  alsu  pay
 my  tribute  to  that  great  woman,  Mrs.
 Sirimavo  Bandaranaike,  an  ordinary
 woman  who  came  out  from  the  home,
 when  her  distinguished  husband  was:
 assassinated  and  fel]  a  victim.  The
 late  Mr,  Bandaranaike  came  here  and
 spoke  to  the  Parliament  of  Jndia.  He
 tremendously  impressed  us,  {  was  in
 China  in  3959  and  I  got  8  shudder
 when  I  learnt  that  he  was  assassinat-
 ed.  I  went  and  told  the  Ceylonese
 Ambassador  there,  who  is  now  the
 Governor-General  of  Ceylon  how
 deeply  distressed  we  were  on  the  as-
 sassination  of  Mr.  Bandaranaike.  This
 woman,  and  her  late  husband,  are  the
 products  of  Hindu  and  Buddhist  cul-
 ture—the  culture  of  Hindustan,  South
 India  has  links  with  Ceylon,  and  Mrs.
 Bandaranaike  has  taken  the  lead.  Let
 us  not  blow  down  this  moral,  political
 bridge  at  the  Colombo  conference,  If
 we  blow  down  that  bridge,  all  the-
 connections  will  be  wiped  off,
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 Mr.  Chester  Bowles,  gave  a  testi-

 mony  before  the  Congress  of  the
 United  States  last  year.  He  is  an
 authority  on  the  subject  of  China.  He
 was  here—one  of  the  most  popular
 US  Ambassadors.  He  presided  over
 the  Democratic  Convention  by  which
 Jack  Kennedy  became  the  President
 of  the  U.S.A.  Bowles  was  put  to  a
 gruelling  test  when  he  became  Assis-
 tant  Secretary  of  the  United  States
 Government,  and  he  was  asked  about.
 China  before  the  Senatorial  Commit-
 tee  of  the  Congress.  There  was  one
 golden  observation  that  he  made,  I
 wrote  to  him;  “What  is  the  meaning
 of  two  Chinas?”  He  sent  me  the  text
 of  the  evidence  he  rendered  before  the
 United  States  Congress,—of  over  24
 printed  pages,  I  had  to  rifle  out  my
 Papers,  but  I  could  not  get  them
 testimony  today.  But  there  is  one
 golden  sentence  in  it  which  I  remem-
 ber:  “The  United  States  of  America
 and  China  will  have  to  come  to  an
 eventual  agreement  in  the  long  run”
 That  is  the  testimony  of  a  man  who
 has  dabbled  -with  the  question  of  two
 Chinas.  That  is  the  testimony  of  a
 great  adviser  of  President  Kennedy—
 that  the  United  States  and  China  will
 have  to  seek  agreement  with  India.
 amongst  themselves  in  the  future.

 Now,  we  are  puzzled.  We  have  got
 our  mighty  plans,  Are  we  going  to
 throw  them  away?  We  are  not  cow-
 ards,  We  are  not  paralysed  with  fear.
 We  were  not  paralysed  with  fear  when
 China  came  down  to  Assam.  We  will
 and  we  have  to  stick  on  to  the  terrain
 even  if  the  mountains  fall.  Who  says
 we  are  cowed  down  with  fear?  The
 paper  tigers  are  cowed  down  with
 fear,

 My  hon.  friend  Shri  Frank  Anthony
 referred  to  a  great  fighter  for  free-

 dom—Shri  Indulal  Yagnik,  But  I  am
 sorry  Shri  Frank  Anthony  has  not
 surveyed  and  participated  in  the  “reat
 battles  of  freedom  in  which  my  hon.
 friend  Shri  Indula]  Yagnik  participat-
 ed.  Shri  Indulal  Yagnik  was  associat-
 ed  with  Mahatma  Gandhi  and  Sadrar
 Vallabhbhai  Patel;  he  went  to  jail  and
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 he  had  also  taken  part  in  the  great
 agitation  of  Maha  Gujarat.  These  are
 words  of  men  who  have  really  taken
 part  in  battle.  We  shall  not  laugh  at
 people  who  have  not  suffered  any
 wound,  We  shall  not  jest  at  people
 who  have  not  had  any  injury.

 Coming  down  to  brass-tacks,  India
 shal]  enter  the  negotiating  table  on
 two  conditions.  The  first  condition  is
 this.  I  will  describe  China  as  the  foe
 of  Asian  nationalism.  China  wants  to
 devour  the  whole  of  South-East  Asia.
 This  year  I  travelled  from  Australia
 right  up  to  Calcutta  and  all  the  coun-
 tries  from  Calcutta  to  Canberra,  may
 I  say  in  all  humility—they  are  all
 seized  with  fear.  They  dare  not  speak,
 What  is  the  strength  of  this  popula-
 tion?  It  is  abot  82  million:  Laos  4
 million,  Thailand  25  million,  North
 Viet  Nam  3  million,  South  Vict  Nam
 2  million,  Burma  20  million,  Cambo-
 dia  4  million,  Malaya  6  million,  Singa-
 pore  l  million—the  total  comes  to
 about  85  million  plus  about  00  mil-
 lion  people  of  Indonesia.

 So,  we  must  speak  from  a  position
 of  strength.  It  is  true  that  our  army
 has  to  be  completely  reorganised.  We
 have  to  reorganise  our  defence  forces.
 We  shall  talk  from  a  position  of
 strength  today,  tomorrow  and  the  day
 after.  Peace  plus  strength  should  be
 our  policy,  We  cannot  afford  our
 armed  forces  to  be  let  loose,  to  be
 taken  by  surprise  any  more,  so  that
 the  enemy  may  kick  us.  Chinese  com-
 munism  is  in  an  expanding  mocd.  It
 wants  to  destroy  our  culture.  What
 the  British  left  untouched,  China  may
 destroy  and  that  is  why  we  have  to
 be  guarded.

 I  want  the  Government  of  India  to
 enter  the  conference  table  on  two  con-
 ditions,  Everything  that  China  agrees
 to,  before  entering  the  Colombo  con-
 ference,  shall  be  written  in  black  and
 white.  We  can  no  more  trust  China
 for  her  plighted  word,  We  have
 thrown  all  our  eggs  in  one  basket.  We
 have  cast  the  pearls  before  the  swine—
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 to  use  a  Biblical  phrase—in  the  matter
 ef  advocacy  of  China’s  entry  into  the
 United  Nations  and  their  contemptuous
 disregard  for  al]  those  services.  So,
 everything  to  which  China  agrees  will
 have  to  be  written  on  paper  before  we
 enter  the  conference  table,

 The  second  condition  shall  be  the
 location  and  exact  description  of  those
 posts  in  the  western  sector.  We
 should  lay  down  the  condition  only  to
 discuss  the  location  and  noting  of
 these  posts.  Then  only  we  can  per-
 haps  start  negotiations.  These  two
 are  simple  conditions  and  we  can  go
 on  these  lines.

 My  friend,  Shri  Gopalan,  says  “Why
 do  you  want  to  become  strong?”  Why
 not?  Does  he  want  us  to  remain
 weak  and  be  quite,  so  that  China  may
 walk  over  our  bodies  next  time?  We
 must  have  a  massive  reorganisation  of
 ‘our  armed  forces.

 I  would  like  to  pay  my  tribute  of
 praise  to  my  friend,  the  late  Shri  Uma
 Charan  Pantnaik.  Whenever  he
 spoke  in  this  House  on  the  defence
 subjects  he  spoke  with  authority.  I
 miss  him  very  much,  though  he
 belonged  to  the  Independent  Party.  I
 would  like  to  read  a  few  words  which
 he  wrote  on  his  return  from  China
 as  a  member  of  the  Indian  Parliamen-
 tary  Delegation.  As  I  told  you  in  the
 beginning,  we  have  to  note  the
 strength  of  the  enemy  and  not  merely
 show  our  fist.  If  we  show  our  fist,
 ‘we  must  be  ready  to  fight  until  the
 last  ditch.  That  means  total  war,

 ‘complete  war  and  complete  destruc-
 tion.  If  you  are  ready  for  that,  all  of
 us  shall  be  ready.  But  we  do  not
 want  all  the  things  that  we  have  built
 up  in  the  last  sixteen  years  to  be  des-
 troyed  and  sent  down  the  gutter.  It
 is  good  for  us  to  know  what  Mr.  U.  C.
 Patnaik  said:

 “In  India,  following  the  British
 model,  the  defence  forces  are  being
 kept  segregated  from  the  rest  of
 the  nation,  except  during  fleods,
 famines  and  other  emergencies
 when  their  services  are  requisi-

 tioned.  ee
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 From  the  Generals  down  to  the
 soldiers,  every  Officer  and  other
 rank  has  to  do  his  share  of  volun-
 tary  labour.  They  remove  their
 badges  and  uniforms  and  work
 together  shoulder  to  shoulder.

 It  is  a  code  of  honour  among  the
 P.L.A,  men  that  when  they  go  out
 to  do  voluntary  labour  for  the  pea-
 santary,  they  do  not  even  drink  a
 cup  of  tea  or  accept  a_  cigarette
 from  the  persons  whom  they  assist.

 The  pay  of  officers  is  also  not
 high,  “But  the  amenities  provided
 are  such  that  with  their  meagre
 salaries,  they  are  able  to  live  hand-
 somely  and  save  something  from
 the  salary.

 China  recognises  that  the  coun-
 try  should  utilise  the  services  of  its
 retired  military  personnel  with
 their  training  and  discipline.”

 They  he  says:
 “China  has  no  Territorial]  Army

 but  has  a  very  larye  Militia  which
 is  a  country-wide  second  line  of
 defence.”

 “China’s  Defence  Organisation  is
 very  efficient  both  as  a  fighting
 force  as  well  as  a_  production
 machinery.”

 Now,  Sir,  this  is  the  enemy  we  are
 fighting.  We  have  to  build  our  army.
 As  I  said,  we  have  to  completely  reor-
 ganise  it.  We  have  to  train  them  in
 guerilla  warfare.  20,000  guerillas  in
 Malaya  stood  against  a  lakh  of  people.
 The  French  lost  27,000  and  at  another
 time  +1,41,000  people  because  of  guerilla
 warfare  that  was  reging  in  Indo-China.
 I  shal]  not  say  more.  But  I  shall]  men-
 tion  that  there  is  no  gratitude  in  poli-
 tics  or  in  personal  life.  Dharma  is
 that  in  ordinary  life  you  go  on  doing
 good  expecting  no  reward,  no  benefit.
 So  also  in  internationa]  politics  we  go
 on  doing  good.  It  was  India’s  strong
 protest  to  the  Dutch  and  the  prevention
 of  the  Dutch  planes  flying  over  India
 going  to  the  assistance  of  the  Dutch
 colonialists  in  Indonesia  that  hastened
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 Indonesia  becoming  free.  It  was
 Jawaharlal  Nehru’s  voice  added  to
 Khrushchev’s,  Eisenhower’s  and  the
 Labour  Party’s  which  compelled  the
 Israelites,  the  French  and  the  British
 +o  go  out  of  Egypt.  We  did  so  many
 other  things.  If  mobody  has  acknow-
 ledged  it,  it  does  not  matter.  But
 China  hag  shown  us  the  worst  exam-
 ple.  We  rendered  them  service  and  we *  have  been  given  a  blow.  So,  as  I  said,
 there  is  no  gratitude  in  international
 politics  or  any  politics.

 Sir,  as  I  said,  there  shall  be  two  con-
 ditions  before  we  enter  the  conference
 table.  This  is  a  very  critical  situation.
 It  is  a  pity  that  voices  of  dissension  are
 raised  in  this  House.  But  we  have
 the  strength  of  the  nation  behind  us.
 We  shall  not  be  paralysed,  we  shall
 have  no  fear  and  we  shall  fight  if
 things  break  down.

 Shri  M.  Ismail  (Manjeri):  Mr.
 Deputy-Speaker,  Sir,  while  considering
 the  Colombo  proposals  as  we  are  doing
 now,  we  should  not  forget  the  fact  that
 the  cease-fire  proposals  did  not  ema-
 nate  from  the  Colambo  _  conference
 powers.  It  is  the  Chinese,  for  their
 own  reasons,  when  they  were  at  the
 top  of  their  victory  who  have  come  out
 with  these  proposals.  What  the
 Colombo  powers  did  was  to  take  hold
 of  them  and  they  wanted  to  stabilise
 the  unilatera]  cease-fire  that  has  been
 imposed  upon  the  situation  by  the
 Chinese.  Now,  there  are  friends  who
 say  that  the  proposals  that  have  result-
 ed  out  of  this  stbilisation  that  was
 carried  on  by  the  Colombo  powers  are
 as  near  or  almost  as  near  as  our  8th
 September  line.

 With  regard  to  this  8th  September
 line  I  do  not  want  to  go  into  the  ques-
 tion  as  to  whether  Parliament  agreed
 to  it  or  not.  The  Government  of  India,
 under  whose  leadership  the  people
 decided  to  fight  the  Chinese  aggression,
 have  for  their-own  reasons  put  forward
 the  8th  September  line  proposals.  Now,
 they  say  that  thesg  Colombo  propogals
 ere  almost  the  same  as  the  8th  Sep-
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 tember  line  proposal  of  the  Govern-
 ment  of  India.  The  Government  of
 Incia,  we  must  know,  put  forward
 this  proposal  not  as  a  final  settlement
 but  as  a  condition  for  the  negotiations
 which  were  meant  for  the  final  settle-
 ment  of  the  dispute  bctween  India
 and  China.  Now,  what  is  it  that  the
 Government  of  India  want?  They  want
 that  before  they  sit  at  the  conference
 table  with  the  Chinese,  at  least  the
 latest  phase  of  the  Chinese  aggression
 must  be  vacated.  That  was  the
 minimum  requirement  which  the
 Government  of  India  wanted  to  enable
 them  to  have  talks  and  discussions
 with  the  Chinese  on  the  question  of
 aggression.  I  do  not  know  whether
 the  Colombo  Powers  claim  that  their
 proposals  contain  what  India  wanted,
 but  there  are  friends  on  our  side  who
 say  that  they  are  the  same  as  what
 we  wanted.  Are  they  really  the
 same  as  we  wanted?

 The  8th  September  line  was  put
 forward  as  a  test  of  the  token  of
 Chinese  bona  fides,  as  a  token  of  the
 evacuation  or  liquidation  of  the
 aggression  committed  by  the  Chinese
 so  as  to  enable  Pndio  to  go  to  them
 for  discussions.  Wht  we  wonted  was
 the  restoration  of  our  territory  at  least
 up  to  the  8th  September  line.  That
 was  our  demand  as  a  minimum  con-
 ditions  for  discussion,  for  negotiations.

 Now  what  the  Chinese  offer  us  is  a
 different  thing.  The  proposals  which
 the  Colombo  Powers  have  made  are
 not  in  essence  much  different  from
 the  Chinese  proposals.  Why  did  the
 Government  of  India  want  the  Chinese
 to  withdraw  to  the  8th  September
 line?  Because,  they  wanted  to  know
 that  the  Chinese  are  really  earnest
 and  are  desirous  of  having
 talks  with  India.  That  is  the  crux  of
 the  whole  problem.

 I  am  not  very  much_  concerned
 about  the  little  differences  here  or
 there.  The  real  question  is  that  at
 least  that  much  of  territory  that  lies
 between  the  present  line  of  control
 and  the  8th  September  line  must  be
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 to  us.  That  territory  must  be  restored
 to  our  position  to  show  the  goodwill,
 the  bona  fides,  the  earnestness  and
 the  sincerity  of  the  Chinese  in  want-
 ing  to  have  negotiations  with  us  on
 this  question  of  aggression.

 The  Colombo  proposals  say  that  the
 portion  between  the  present  line  of
 control  and  the  8th  September  line
 will  be  under  dual  control.  They  are
 not  willing  to  say  that  it  must  be
 ceded  to  the  Government  of  India.
 What  we  really  wanted  was  that  at
 least  the  last  phase  of  the  Chinese
 aggression  must  be  liquidated  before
 We  can  have  any  talks  with  the
 Chinese.  That  was  the  whole  point.
 Now  the  Chinese  refuse  to  agree  to
 such  a  proposal,  and  the  Colombo
 Powers  have  acquiesed  in  it.  They
 speak  of  dua]  control.  I  do  not  know
 what  dual  control  means.  However,
 that  territory  which  we  wanted  to
 enable  us  to  have  talks  with  the
 Chinese  is  not  forthcoming.  That  is
 the  main  point.

 It  may  be  said  that  in  the  eastern
 sector  they  are  prepared  to  go  beyond
 the  Macmahon  line  excepting  im  two
 places,  Longju  and  Thag  La  and  in
 the  middle  sector,  except  for  Bara
 Hoti  they  are  prepared  to  go  to  the
 north  cf  vic  middle  sector  line.

 It  is  only  with  refrence  to  the
 Western  sector  that  this  trouble  is
 there.  But  the  Western  sector  is  the
 most  important  sector.  Most  of  the
 time  the  Chinese  have  been  speaking
 of  the  MacMahon  Line  being  an  ille
 gal  line.  They  were  saying  so  many
 things  so  as  to  throw  us  off  the  real
 smell]  of  the  track.  Now  we  know
 their  real  motive.  They  attach  very
 great  importance  to  the  Western
 sector.  There  is  their  Aksai  Chin
 Road  running  through  our  territory.
 Moverover,  it  is  there  that  there  has
 been  the  bulk  of  aggression  by  the
 Chinese.  We  are  prepared  to  leave
 it  in  their  possession  unti]  the  nego-
 tiations  are  ended,  but  they  are  not
 prepared  to  restore  to  our  possession
 even  a  sixth  of  the  territory  which  we
 are  prepared  to  leave  in  their  posses-
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 sion  for  the  duration  of  the  negotia-
 tions.  How  does  this  show  any  sin-
 cerity  of  the  other  side  for  talks?

 If  we  agree  to  the  Colombo  pro-
 posals  of  going  to  the  talks  with  the
 Chinese,  it  will  be  taken  as  a  defeat-
 ed  nation  going  to  a  victorious  nation
 for  suing  for  peace.  What  effect  will
 it  have  upon  our  people  and  upon
 the  world  where  some  countries  are
 coming  to  our  help?  What  effect  will
 it  create  upon  the  Chinese?  How  will
 the  Chinese  take  this  attitude  of  ours?
 Will  they  take  it  as  a  bold  attitude
 on  our  part  or  as  a  pusillanimous
 attitude  on  our  part?  They  wanted
 to  relax  our.  preparations  and  to
 dampen  the  enthusiasm  of  the  people
 in  the  country  who  have  risen  to  face
 this  menace.  It  will  also  cool  down
 the  enthusiasm  and  efforts  of  our
 foreign  allies.  If  we  accept  the
 Colombo  proposals,  it  will.mean  that
 the  Chinese  are  winning  right  through
 in  their  peace  offensive  as  well.

 When  our  minimum  proposal  was
 put  forward  by  the  Government  only
 a  few  weeks  ago,  what  was  the  atti-
 tude  of  our  Government?  I  do  not
 want  to  say  that  in  my  _  words.  I
 would  say  that  in  the  words  of  the
 Government  or  the  Government
 agency.  They  say:

 “National  dignity  and  self-res-
 pect  demanded  that  there  could
 be  no  talks  with  the  Chinese
 unless  the  positions  of  the  two
 sides  before  8th  September  had
 been  restored.  If  China  is  really
 sincere  about  the  solution  of
 this  question  the  least  she  could
 do  is  to  agree  to  the  restoration
 of  the  status  quo  prior  to  her
 latest  aggression.”

 Now.  what  has  happened  since  then
 to  change  the  attitude  of  the  Gov-
 ernment  of  India?

 Then  again  in  another  pamphlet
 issued  by  the  Government’s  Publica-
 tions  Division,  the  hon.  Prime  Minis-
 ter  is  stated  to  have  said  in  his  letter
 to  the  Heads  of  States  of  the  world
 this  thing,  namely: —

 “The  issue  involved  is  not  one
 of  smal]  territorial  gains,  one  way
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 er  the  other,  but  of  standards  of
 international  behaviour  between
 neighbouring  countries  and  whe-
 ther  the  world  will  allow  the
 principle  of  ‘Might  is  Right’  to
 prevai]  in  intemational  relations.
 Bearing  this  in  mind,  India  will
 continue  to  resist  aggression...  _

 He  said  that  only  a  few  weeks  ago,
 that  is,  on  the  27th  October,  1962.

 He  says  further:

 “India  will  continue  to  resist
 aggression,  both  to  preserve  her
 honour  and  integrity  and  to  pre-
 vent  international  standards  from
 deteriorating  into  the  jungle  law
 of  ‘Might  is  Right’.  When  aggres-
 sion  is  continuously  taking  place
 and  vast  Chinese  armies  are
 moving  further  into  our  territory,
 how  can  we  discuss  or  talk  about
 a  peaceful  settlement?  The  first
 essential  is  that  the  Chinese  forces
 along  the  India-China  border
 should  go  back  at  least  to  where
 they  were  prior  to  the  8th  Sep-
 tember  1962.”.

 The  Prime  Minister  of  India  says  that
 India  will  continue  to  resist  aggres-
 sion.  This  was  what  he  stated
 towards  the  close  of  October,  1962.

 And  what  are  the  things  which  have
 marked  Chinese  Government’s  policy
 towards  India?  The  pamphlet  says:

 “Falsehood  and  deception  mark-
 ed  the  Chinese  Government's
 policy  towards  India  till  it  culmi-
 nated  in  the  full-scale  invasion
 of  India’s  northern  frontier,  from
 Ladakh  in  the  west  to  the  North
 East  Frontier  Agency  in  the  east,
 on  October  20,  1962.  *

 Falsehood  and  deception,  it  is
 now  clear,  are  the  warp  and  woof
 of  the  peace’  offensive  which
 China  Jaunched  a  month  later,  on
 November  21.

 On  that  day  the  Chinese  Govern-
 ment  came  out  with  a  declaration
 which  was  trumpeted  as  a_  truce
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 offer  but  which  was  in  a  fact  a
 cleverly  disguised  invitation  to
 India  to  surrender.”.

 Then,  at  the  end  of  the  pamphlet,  the
 writer  goes  on  to  say:

 What  China  has  indicated  so  far
 does  not  offer  the  basis  for  that
 peace  consistent  with  honour
 which  India  seeks....

 What  this  amounts  jo  is  an
 attempt  at  imposing  a_  dictated
 settlement.  It  is  an  offer  to  India
 of  the  kind  of  peace  that  is  availa-
 ble  to  the  vanquished  who
 surrender.

 India  is  not  vanquished,  and  wili
 mever  surrender.”.

 And  what  are  we  to  do?  I  would
 once  again  quote  from  the  Government
 pamphlet.

 “The  task  is  heavy;  the  trial  may
 be  severe.  But  let  us  prove  that
 we  are  a  people  who  will  not  flinch
 from  or  weary  of  the  struggle.
 Victory  may  not  be  so  far  away
 if  we  try,  each  one  of  us,  to  do  our
 duty.  ‘A  nation  which  forgets  its
 duty  in  a  crisis  loses  its  indepen-
 dence.’  reminded  the  Prime  Min-
 ister,  No,  we  will  not  forget  our
 duty.  We  will  defend  and  pre-
 serve  our  independence,  For  free-
 dom  is  life  itself.”.

 These  are  the  words  of  the  Govern-
 ment,  and  these  are  the  words  of  the
 Prime  Minister  of  India,  I  say  that  let
 us  stand  by  these  words.  If  we  lose
 honour  and  freedom  then  everything
 is  lost.  Therefore,  everyone  in  India
 should  try  hard  to  maintain  the  free-
 dom  and  integrity  of  the  country.

 Sbri  Subbaraman  (Madurai):  I
 thank  you  for  the  opportunity  you
 have  given  me  to  speak  on  the  motion
 moved  by  the  Prime  Minister.  We
 solemnly  passed  a  unanimous  resolu-
 tion  on  the  4th  November,  962  that
 We  would  not  go  to  talk  with  China
 unless  they  vacated  their  aggression
 and  withdraw  at  least  to  the  8th  Sep-
 tember,  962  position.  Many  things:
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 faave  happened  since  then.  The  Chi-
 mese  have  unilaterally  decided  to  cease
 fire  and  actually  withdrew  to  some
 extent.  Six  non-aligned  nations  met  at
 Colombo,  dislussed  among  themselves
 end  drew  up  a  proposal  to  bring  both
 India  and  China  together  round  the
 table  so  that  they  can  talk  and  nego-
 tiate  together  and  settle  the  dispute
 between  them.

 The  text  of  the  Colombo  proposals
 With  clarifications  are  now  before  us.
 We  have  to  see  how  far’  they
 satisfy  the  terms  of  our  resolution.
 We  have  to  admit  that  they  do  so  to
 a  great  extent.  Such  being  the  case,
 it  is  out  right  that  we  alcept  the
 Colombo  proposals  and  proceed  fur-
 ther.

 It  is  said  that  the  Colombo  propo-
 sals  do  not  fully  satisfy  our  terms.
 Bui  they  are  almost  satisfying  and  so
 it  is  but  right  that  we  agree  to  the
 proposals.  It  is  also  argued  that  as  per
 the  Colombo  proposals  the  Chinese
 would  not  completely  vacate  the  land
 occupied  by  them  and  that  it  is  dis-
 honourable  to  us  to  accept  them.  We
 should  remind  ourselves  of  the  date
 we  fixed  in  respect  of  the  line,  na-
 mely,  September  8.  The  difference  in
 the  eastern  sector  and  the  middle
 sector  cxcept  in  one  or  two  places  is
 nothing.  When  almost  the  whole  of
 those  areas  are  vacated,  the  case  of
 one  or  two  places,  and  those  too  small
 places,  can  be  taken  up  for  discussion
 and  talks.  Even  in  the  western  sec-
 tor,  there  have  been  some  posts  of
 the  Chinese  west  of  the  September  8
 line.  So  there  should  be  no  reluc-
 tance  now  on  our  part  in  agreeing  to
 joint  control  of  the  area  to  be  vacated
 by  the  Chinese.  By  this  it  does  not
 mean  that  we  have  agreed  to  give  up
 our  claim  to  those  areas.  We  retain
 our  claim.  Only  we  agree  to  meet
 and  talk  across  the  table  and  settle
 the  dispute  amon  us.

 One  cannot  have  any  faith  or  confi-
 dence  in  the  Chinese  if  we  look  into
 the  record  of  their  conduct  and  be-
 haviour  in  the  past.  Still  we  should
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 not  lose  even  a  single  chance  or  oppor-
 tunity  to  talk  and  negotiate,  though
 we  have  been  deceived  several  times
 before  by  them.  It  will  be  well  and
 good  if  the  whole  matter  or  conflict  is
 solved  and  the  Chinese  aggression  is
 vacated  as  a  result  of  the  talks.  If,  on
 the  other  hand,  the  Chinese  do  not  see
 reason  and  do  not  vacate  the  aggres-
 sion  they  have  committed,  it  js  no  ad-
 ditional  loss  to  us.  We  will  get  more
 moral  support  from  the  world.  We
 would  also  ‘feel  and  get  still  stronger
 for  the  attempts  we  made.

 Of  course,  we  should  always  keep
 bright  before  us  one  thing.  That  is,
 we  should  never  depend  upon  the
 talks  with  China  alone.  We  should
 not  slacken  our  efforts  or  defence
 and  economic  uplift.  Our  produc-
 tion  in  fields  and  factories  should  be
 steadily  and  continuously  increased.
 Everyone  of  us,  in  whatever  position
 or  field  or  job  or  status  he  is,  must
 work  hard,  sincerely,  efficiently  and
 with  great  devotion  and  _  patriotic
 spirit.  In  that  alone  lies  our  unfailing
 strength.

 What  is  the  alternative  if  we  refuse
 to  accept  the  Colombo  proposals?  It
 is  total  war.  If  we  imagine  its  impli-
 cations  and  consequences,  we  will
 surely  think  many  many  times  before
 we  go  in  for  it.  We  will  certainly  try
 to  avoid  it.  We  should  not  depend
 upon  Russia  or  even  the  western  bloc
 including  USA  and  UK  alone  for  our
 defence.  Of  course,  they  will  give  us
 all  support  they  can,  for  they  will
 also  be  affected  if  we  lose.  But  though
 they  may  support  us  now,  a  time  may
 come  when  they  may  stop  giving  us
 any  help.

 Some  friends  from  the  other  side
 quoted  Gita  in  support  of  their  views.
 Gita  does  not  ask  people  to  fight  all
 at  once.  One  should  fight  only  when
 one  has  exhausted  all  avenues  of  set-
 tling  the  dispute.  That  is  how  Krishna
 advised.  Krishna  himself  went  on  an
 errand  many  times  to  Duryodana  and
 tried  to  settle  the  dispute  but  he  fail-
 ed.  The  last  demand  was  for  only
 five  villages.  Our  demand  for  the
 withdrawal  of  the  Chinese  to  the  Sep-
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 tember  8  line  may  be  compared  to
 that  demand  for  five  villages.

 Mahatma  Gandhi  was  also  quoted.
 Every  one  of  us  should  think  within
 ourselves  as  to  what  Mahatma  Gandhi
 would  advise  us  in  this  position  if  he
 were  with  us  today.  I  am  quite  sure
 that  he  will  support  the  measure
 taken  by  our  Prime  Minister  and  Gov-
 ernment.  Mahatma  Gandhi  is  noth-
 ing  other  than  truth.  Every  one  has
 Truth  in  his  own  heart.  If  he  sincerely
 follows  the  dictates  of  Truth,  he  will
 find  the  path  quite  clear.

 We  are  wedded  to  peaceful  methods.
 If  it  were  not  so  we  may  adopt  other
 methods.  The  only  way  to  solve  pro-
 blems  is  the  peaceful  one.  That  jis
 what  we  have  been  preaching  to  the
 whole  world.  and  wise  men  throughout
 the  world  are  coming  to  the  same  con-
 clusion.  Such  being  the  case,  we  have
 no  other  go  in  the  present  circums-
 tances  except  to  accept  the  Colombo
 prevosals.

 Rightly  or  wrongly,  we  passed  a
 resolution  stating  that  the  Chinese
 should  withdraw  to  the  8th  Septem-
 her  line  before  any  talks  take  place.
 Now  if  we  do  not  agree  to  the  Colom-
 bo  proposals,  it  may  mean  that  we  go
 back  on  our  own  words  and  resolu-
 tion,  for  the  Colombo  proposals  more
 or  less  stipulate  the  terms  which  we
 put  forward.  It  appears  that  we
 should  have  raised  our  demand,  but
 after  long  deliberations,  wisely  or  un-
 wisely.  we  fixed  the  8th  September
 line.  Having  fixed  it,  it  is  but  proper
 that  we  accept  the  Colombo  propo-
 sals.  which  come  nearer  to  our  terms.

 With  these  words,  I  support  the
 Government  move  to  accept  the  pro-
 posals.

 Shri  Bhan  Prakash  Singh  (Raj-
 garh):  Dr.  Deputy  Speaker,  Sir,  I  am
 thankful  to  you  for  giving  me  this
 opportunity  to  express  my  views.

 Much  has  been  said  about  the
 Colombo  proposals  here  in  the  last
 two  days,  and  I  have  nothing  much  to
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 add  but  lot  of  mess  and  confusion  has
 been  created  by  these  proposals.  I
 do  not  know  how  we  are  going  to
 extricate  ourselves  out  from  between
 Mao  and  Sirimavo  and  yet  maintain
 our  dignity,  prestige  and  honour.

 This  aggression  has  got  two  aspects,
 national  and  international.  The  na-
 tional  aspect  has  been  that  we
 have  suffered  humiliation,  defeat,
 militarily  and  otherwise;  the  jnter-
 nationai  aspect  is  that  this  fight
 is  not  between  China  and  India,  but
 between  communism  and  democracy.

 ‘Sir,  I  would  like  to  say  something
 about  national  aspect.  Peop'»  have
 risen  like  one  man.  They  stood  soli-
 dly  behind  the  Government  even  under
 this  humiliation  and  dishonour.  That
 has  been  the  pride  of  the  country.  I
 do  not  know  whether  the  people  have
 done  this  for  negotiations  or  to  fight.
 As  far  as  I  could  understand  the  fee-
 ling  of  the  people  of  my  constituency
 and  elsewhere  also  where  I  had  been,
 I  got  only  one  impression.  The  con-
 tribution  they  give  for  the  National
 Defence  Fund  and  the  way  they  have
 risen  like  one  man  standing  behind
 the  Government  is  to  fight  and  to  re-
 trieve  the  honour  of  the  country.  So,
 before  we  reject  or  accept  these  pro-
 posals,  it  is  vital  and  important  to  look
 to  the  will  to  fight  and  the  determi-
 nation  of  the  people.  It  is  a  very
 important  thing  in  a  democracy.  Whe-
 ther  the  same  determination  and  the
 same  will  be  exhibited  a  second  time
 in  such  a  crisis  is  a  doubtful  pro-
 position.  I  can  understand  that  today
 the  practical  position  is  that  we  have
 been  qgefeated  and  _  dishonoured.....
 (Interruptions)  Hon.  friends  may  not
 agree.  There  are  times  in  the  lives
 of  the  people  and  in  the  history  of
 the  nation  when  temporary  advan-
 tages  have  to  be  sacrificed  for  future
 advantages.  Let  history  and  posterity
 not  say  that  the  present  generation
 could  not  stand  up  to  the  challenge.

 Coming  to  the  other  point,  the  in-
 ternational  impact,  the  whole  thing
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 has  been  weighed  by  the  mighty
 powers  of  America  and  Russia,  on  the
 balance  of  power  in  the  world.  I
 would  like  to  know  from  the  hon.
 Prime  Minister  whether  we  are  fight-
 ing  China  or  the  Communist  China:
 whether  we  are  fighting  the  Chinese  or
 communism  ass  along  with  them.
 Because.  यु  t':>  international  affairs
 when  we  —  think  of  the  third
 world  war,  the  point  to  be
 considersc  is  whether  it  is  democracy
 or  communism  ang  not  whether  Rus-
 sia  will  not  come  to  our  aid  or  Ame-
 rica  will  not  come  to  our  aid  or
 Russ:a  will  not  go  to  the  aid  of  China.
 The  way  of  thinking  and  the  way  of
 living  on  the  lines  of  communism  and
 democracy  are  involved.  We  have  to
 be  careful  in  that.  There  has  been
 general  disapproval  of  the  communi-
 sts  in  the  country.  in  the  Congress
 Party.  in  the  Opposition  and  among
 the  people  also.  They  have  shown  no
 sympathy  for  them  and  have  _  not
 agreed  to  sit  with  the  communists  at
 this  time.  I  would  dilate  upon  a  poirt
 about  communism.  There  have  been
 instances  in  history  when  loyalty  has
 been  put  to  test.  But  this  is  the  first
 time  in  the  history  of  the  world  when
 treachery  has  also  been  put  to  test.
 If  the  Communist  Party  of  India
 voted  with  the  country,  they  were
 traitors  to  the  international  commu-
 nism.  If  they  sided  with  international
 communism  they  were  traitors  to  the
 country.  Treachery  and  loyalty  are
 two  diametrically  opposite  things,
 like  east  and  west.  A  person  who  is
 a  traitor  can  never  be  a  loyalist.  He
 cannot  be  a  loyalist.  This  is  a  funda-
 mental]  thing  that  we  must  always
 bear  in  mind.  This  is  a  simple  and
 pure  thing:  because,  the  communists
 want  to  survive,  they  want  to  exist.
 There  is  the  idea  of  self-existence  that
 has  allowed  these  people  to  behave  in
 that  way.  At  times  I  hear  vocife-
 rous  speeches  and  loud  support  to  the
 Government  from  my  hon.  friends  on
 this  side.  I  wonder  whether  the  Trea-
 sury  Benches  are  here  or  there.  One
 does  not  know.  It  is  so  diffi-
 cuH.  At  times  I  feel  whether  the
 Prime  Minister  is  the  leader  of  the
 2543  (Ai)  LSD-.9.
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 Congress  Party  or  the  leader  of  the
 communist  party:  I  do  not  know.  This
 is  such  a  thing.

 Shri  Raghunath  Singh  (Varanasi):
 He  is  the  leader  of  the  country.

 Shri  Bhanu  Prakash  Singh:  He  is
 the  Prime  Minister.  Anyway,  the
 point  is,  the  people  have  a  tremendous
 love  and  affection  for  the  Prime  Min-
 ister.  There  is  no  doubt  there  is  a  gen-
 eral  feeling  prevailing  in  the  country,
 among  the  common  men,  that  it  is
 only  because  of  the  benign  protection
 of  the  Prime  Minister  that  the  com-
 munist  party  is  here  to  day.  |  think
 this  is  too  much  of  a  premium  on  the
 love  and  affection  of  the  people.  I
 hope  our  beloved  Prime  Minister
 would  consider  this.

 The  second  thing  that  I  wouid  like
 to  put  before  the  House  is  this,  What
 I  felt  from  the  Prime  Minister’s
 speech  yesterday  the  impression  that
 J  could  gather  was  that  he  probably
 wanted  to  throw  the  onus  of  the  8th
 September  proposals  on  Parliament.
 As  far  as  I  remember  correctly,  the
 Parliament  did  not  approve  them  in
 its  resolution  of  l4th  November.  As
 far  as  J]  remember.  the  country  is
 under  the  impression  that  the  Prime
 Minister  has  pledged  himself  to  the
 nation  on  the  radio  that  every  inch  of
 our  territory  will  be  evacuated  from
 the  Chinese  and  that  the  8th  Septem-
 ber  proposals  are  only  for  the  Govern-
 ment:  that  the  people  and  Parliament
 are  not  responsible,  it  is  only  the
 Government  that  is  responsible,  and
 as  such,  I  would  like  him  to  make  it
 very  clear:  Parliament  may  not  have
 opposed  it.  There  are  many  things
 which  are  said  in  Parliament.

 Mr.  Deputy-Speaker:  The  hon.
 Member’s  time  is  up.

 Shri  Bhanu  Prakash  Singh:  I  would
 crave  your  indulgence  for  a  few  more
 minutes.  Another  important  point
 that  I  would  like  to  make  is  about
 the  aggression.  This  is  the  first  time
 in  the  annals  of  world  history  when
 aggression  has  been  divided.  What  is
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 the  8th  September  proposal?  Before
 that,  has  there  been  no  aggression?
 Was  it  incursion  or  was  it  nibbling?
 What  was  that?  Our  main  emphasis  is
 on  the  8th  September  proposal  I  think
 aggression  should  be  taken  as  a  whole.
 Aggression  cannot  be  divided.  There
 can  never  be  any  division  of  aggres-
 sion.  Aggression  is  complete.  Aggres-
 sion  is  one.

 Before  I  con.lude,  I  would  like  to
 have  an  assurance  from  the  hon.  Prime
 Minister,  I  request  him  to  be  kind
 enough  to  say  that  aggression  is  indi-
 visible.  Secondly.  before  the  Prime
 Minister  takes  any  decision  in  favour
 of  the  proposals  or  rejecting  the  pro-
 posals,  I  hope  that  he  would  definitely
 consider  the  honour  and  prestige  of
 the  country  vis-a-vig  our  policy  and
 the  world  opinion.  because  this  is  an
 important  factor.

 In  the  end,  I  would  like  to  thank
 the  Six  non-aligned  countries  for  the
 interest  they  had  taken.

 Before  I  resume  my  seat,  I  would
 like  to  quote  a  sher:

 कुछ  लोग  तो  अपनी  हिम्मत  से

 तूफ़ां  की  जद  से  बच  निकले,
 कुछ  लोग  मगर  मल्लाहों  की

 हिम्मत  के  सहारे  डूब  गये  |

 Shri  हि.  6.  Dubey  (Bijapur  North):
 Mr.  Deputy-Speaker,  Sir,  we  are  de-
 bating  a  most  important  matter  in  the
 history  of  our  Parliament.  That  is
 why  it  is  all  the  more  necessary  that
 in  debating  over  this  matter  we  should
 not  be  guided  by  emotions,  however
 laudable  they  may  be.  But  we
 must  take  what  we  call  the
 objective  view.  This  morning  we
 heard  two  speeches  which  were  full
 of  emotions  and  noble  patriotic  insti-
 ncts.  They  are  highly  appreciable  ins-
 tincts,  because  we  are  bound  ts  be
 affected  by  such  noble  patriotic  ins-
 tincts.  There  is  nothing  wrong  in

 JANUARY  24,  963  Colombo  Conference  6382.
 Proposals

 that,  because  even  in  a  communist
 country  like  Russia,  the  patriotic  ins-
 tinct  plays  a  great  part,  as  we  see
 from  recent  history.  But  all  the  same,
 when  we  decide  the  fate  of  a  nation,
 we  should  not  be  merely  guided  by
 emotional  approach,  but  by  hard  facts.
 It  is  obvious  that  the  Prime  Minister
 repeatedly  made  the  statement  before
 this  House  and  by  and  large  we  ac-
 cepted  that  in  case  China  was  to  res-
 tore  the  position  which  prevailed  be-
 fore  8th  September,  -we  would  like  to
 go  to  the  negotiating  table.  The  issue
 is  not  an  issue  of  major  policy,  but
 merely  a  matter  of  tactics—whether
 we  agree  to  negotiate  with  the  Chi-
 nese  at  this  juncture  of  time.

 The  Chinese  have  behaved  in  such  a
 bad  and  strange  manner  towards  us
 that  it  is  very  difficult  for  us  sycholo-
 gically  to  get  over  that  complex.  It
 is  obvious  that  the  Indian  army  is
 going  to  reach  up  to  the  McMahon
 line.  The  only  problem  is  regarding
 Ladakh.  There,  of  course,  the  Chinese
 are  going  to  the  position  which  pre-
 vailed  prior  to  8th  September.  The
 question  is  whether  in  the  demilita-
 rised  zone,  our  army  could  go  or  not.
 That  is  the  problem  and  there  we
 have  to  agree  to  joint  administration
 of  that  area.  Now.  in  deciding  issues
 which  affect  the  international  situa-
 tion  or  the  situation  in  a  nation,  mere-
 ly  because  in  Ladakh  over  a  certain
 matter  we  cannot  agree  with  the  Chi-
 nese,  can  we  say  we  cannot  go  and  ne-
 gotiate  with  the  Chinese?  Then  we
 will  be  ruled  out  of  court,  so  far  as
 public  opinion  is  concerned.  That  is  a
 maticr  which  we  cannot  overlook.

 I  have  to  say  one  or  two  _  things
 about  the  various  aspects  of  the  prob-
 lem  that  have  cropped  up,  for  example,
 peace,  non-alignment,  consolidation  of
 cerse-fire,  cts.  !  personnally  believe  it
 should  be  left  to  the  Prime  Minister
 of  the  country  to  make  high  policy
 statements.  What  has  happened  is,
 each  one  of  us,  however  small  or  big,



 6383  Motion  re:

 goes  to  the  press  and  makes  a  state-
 ment,  creating  confusion  over  this
 matter.  The  Prime  Minister,  the
 other  day,  appealed  to  the  country
 that  we  should  not  suffer  from  a  sense
 of  complacency  and  that  we  should  be
 Teady  to  fight.  But  what  is  happen-
 ing  is,  the  various  statements  made  by
 important  spokesmen  are  causing  con-
 fusion  in  the  public  mind  whether  we
 really  mean  business  against  the
 Chinese  or  not.

 Take,  for  instance,  Afro-Asian  soli-
 darity.  This  slogan  was  conceived  in
 times  when  most  parts  of  Africa  and
 Asia  suffered  from  the  imperialism  of
 the  west.  Now  it  is  a  thing  of  the
 past.  Today  most  of  the  countries  in
 Africa  and  Asia  have  been  freed  from
 the  imperialism  of  the  west.  Today,
 in  the  present  context,  a  new  danger  is
 the  imperialism  which  China  is  trying
 to  practice  in  its  relationship  with
 Asia.  Whether  it  is  territorial  impe-
 rialism  or  expansion  of  their  hege-
 mony,  whatever  it  is,  we  have  that
 new  danger.  Therefore,  repeatedly
 saying  that  we  should  look  to  Afro-
 Asian  solidarity.  consolidation  of
 cease-fire,  etc.  sometimes  creates  an
 impression  as  if  we  are  more  concern-
 ed  about  the  preservation  of  cease-
 fire,  preservation  of  solidarity,  preser-
 vation  of  non-alignment,  etc.,  at  the
 cost  of  our  freedom.  That  is  a  wrong
 impression  to  create  in  the  public
 mind.  We  should  warn  some  of  our
 friends  not  to  make  such  statements.

 We  are  wedded  to  the  United
 Nations  Charter.  If  we  logically  try
 to  pursue  too  much  this  conception
 about  Afro-Asian  solidarity,  that  will
 mean  that  we  are  trying  to  hate  what
 we  cal)  the  white  races.  Why  should
 we  hate  them?  It  is  England  and
 America  that  came  to  our  rescue.  It
 is  obvious.  Whatever  may  be  their
 motives  behind  it,  they  have  given
 timely  help  to  us.  Two  important  and
 glaring  factors  which  bring  joy  to  us
 are  firstly  the  timely  Anglo-Ameri-
 can  aid  and  secondly,  Soviet  Russia’s
 consistent  stand.  They  may  not  have
 sent  us  arms,  but  they  have  obviously
 taken  an  attitude  which  has  helped  us
 in  this  crisis.
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 I  think  somebody  said  this  morning
 that  the  Government  and  the  Prime
 Minister  are  developing  cold  feet.
 8  hrs.

 My  opinion  is  just  the  other  way.
 On  the  contrary,  I  say,  it  does  not  re-
 quire  any  courage  to  reject  the  Co-
 lombo  proposals  as  they  are.  It  is
 very  easy.  But  to  give  a  sympathetic
 consideration  to  the  Colombo  propo-
 sals  and  to  agree  to  negotiate  requires
 more  courage,  more  _  statesmanship.
 That  would  be  a  practical  approach.
 I  would  remind  the  House  what
 Gandhiji  said,  that  the  nation  is  safe
 in  the  hands  of  the  Prime  Minister.
 We  should  not  forget.  He  cannot
 place  all  his  cards  before  us  and  say
 that  he  will  do  this  and  do  that.  That
 is  against  India’s  culture,  India’s
 genius.  If  there  is  any  person  in  this
 country  who  represents  the  real
 strength  of  India,  it  is  the  Prime
 Minister.  Maybe  there  are  mistakes
 or  he  commits  mistakes.  But  he  has  a
 right  to  commit  mistakes  and  he  is
 capable  of  correcting  those  mistakes.
 Let  us  not  confuse  the  situation  which
 is  already  confused.

 I  would  only  say—and  today  I  am
 inclined  to  agree  with  Shri  Harish
 Chandra  Mathur—that  the  more  im-
 portant  question  is  not  whether  the
 Government  agree  to  negotiate  with
 China  or  not,  but  the  question  is  whe-
 ther  the  Government  of  India  are
 going  on  in  the  way  they  should  re-
 garding  armed  preparation  of  the
 country.  That  is  the  relevant  point
 where  I.  want  to  be  satisfied.  The
 Prime  Minister  said,  intervening
 during  the  question  hour  the  other
 day,  that  defence  matters  should  not
 be  discussed  |ike  that.  I  agree.  The
 Government  need  not  place  all  their
 cards  before  us  on  the  table.  But  7
 fee]  that  in  a  democratic  country
 the  Parliament  should  not  एट  kept
 in  darkness  about  what  is  happen-
 ing.  After  what  has  happened  in
 NEFA,  we  are  anxious  to  know
 what  is  happening.

 About  the  Chinese,  recently  a  re-
 tired  British  General,  one  Mr.
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 Oblians,  said  that  the  the  Chinese
 possess  a  large  army  but  a_  very
 small  proportion  of  that  army  is
 well  equipped  and  well  traincd.
 Therefore,  we  need  not  make  much
 of  the  Chinese  army.  If  you  con-
 sider  the  Chinese  problems  from  the
 point  of  view  of  Formosa,  the  pos-
 sibility  of  an  attack  on  the  main  land
 of  China,  their  relations  with  Russia
 and  Mongolia  and  all  those  things,
 I  80  not  think  that  China  can  bring
 all  their  5  million  army,  even  if  it
 js  good,  on  the  Indian  frontier.  They
 will  bring  a  million  at  the  most.  I  do
 not  think  India  is  not  in  a  position  to
 muster  strength  and  fight  them.

 With  all  that,  I  do  agree,  looking
 to  wnat  Kennedy  and  Knhurushchev
 are  doing  to  scive  the  world  problem
 in  a  spirit  of  co-operation,  that  wf
 we  talk  of  peace  nobody  respects  us
 because  we  have  received  —  serious
 defeats  in  NEFA  and  our  ©  strength
 has  gone  down.  We  should  talk  ०
 peace  enly  when  people  will  respect
 us,  I  do  not  mean  to  say  that  we
 should  insist  on  fighting  and  take
 revenge  even  if  China  agrees  to  80
 beyond  Ladakh,  That  position  also
 would  not  be  very  reasonable.  All
 the  same,  we  must  build  up  strength
 and  then  only  we  will  have  honour-
 able  peace.

 With  these  few  words,  Sir,  I  thank
 you  for  giving  me  this  opportunity.

 श्री  राम  सेवक  यादव  (बाराबंकी  )
 उपाध्यक्ष  महोदय,  कभी  हमारे  जो  माननीय
 मित्र  बोले,  उन्होंने  कहा  कि  इस  प्रश्न  को
 भावनाओं  के  साथ  हम  तय  न  करें,  बल्कि
 ठंडे  दिल  से  उस  पर  विचार  करें  ।  उन  से
 मेरा  विनम्र  निवेदन  है  कि  आज़ादी  और

 राष्ट्रीयता  जैसे  प्रश्न  भावनाओं  के  साथ  ही
 तय  किये  जाते  हैं  श्रौर  आज़ादी  की  रक्षा  उसी
 से  की  जा  सकती  है  जोर  इस  तरह  ठंडे  दिल
 से  बैठ  कर  लेन-देन  से  नहीं  हो  सकती  है  ।

 कल  से  कोनम्बो-प्रस्तावों  पर  बहस  हो
 रही  है  ।  प्रधान  मंत्री  ने  तो  कल  ही  चरण
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 दिया  था  कि  हम  ने  उस  को  मान  लिया  और
 उस  गरज  को  उन्होंने  राज्य  सभा  में  दूनी
 आवाज़  से  सुना  दिया  ।  माननीय  सदस्य,
 श्री  त्यागी,  और  ऐसे  ही  हमारे  माननीय
 सदस्य  अगर  यह  समझते  हों  कि  इस  प्रस्ताव
 पर  केवल  बहस  हो  कर  समाप्त  हो  जायगी
 और  उस  का  निर्णय  नहीं  माना  जायगा,  तो
 प्रधान  मंत्री  जी  ने  अपने  बयान  से  इस  बात
 को  साफ़  कर  दिया  है।  इस  देश  के  निवासियों
 और  इस  सदन  के  माननीय  सदस्यों  को  इस
 बारे  में  कोई  शुबहा  ज़ोर  धोखा  नहीं  रहना
 चाहिए  ज़ोर  उन  को  अपने  मन  में  अच्छी
 तरह  से  इस  को  समझ  लेना  चाहिए  ।

 2१५  अगस्त,  १६४७  से  पहले  इसी  कांग्रस
 के  बूढ़े  नेतायों  ने, जिन  का  धीरज  बुढ़ौती
 उम्र  के  कारण  टूट  चुका  था,  चाहे  फूटा  ही
 ताज  मिले,  उस  को  पहनने  की  ल।लसा  से,
 देश  का  बंटवारा  कुबूल  कर  लिया  था  और
 उस  बंटवारे  का  अभिशाप  आज  तक  हम  लोग

 भुगत  रहे  हैं  |  उस  से  विरासत  में  जो  समस्‍यायें
 हम  को  मिलीं,  आज  तक  हम  उन  का  कोई
 निदान  नहीं  कर  सकें  -  और  राज  हम
 कोलम्बो-प्रस्तावों  को  मान  कर  हिन्दुस्तान  की
 हज़ारों  वर्ग  मील  पवित्र  भूमि  दे  रहे  हैं  ।  यह
 दूसरा  श्रमिशाप  है  और  इस  के  लिए  हम
 आने  वाली  पीव  शवों  के  लिए  दोषी  रहेंगें  ?

 श्री  त्यागी  :  दे  कहां  रहे  हैं  ?

 श्री  राम  सेवक  यादव  :  दे  रहे  हैं  ।  दे  दिया,
 इस  में  शक  नहीं  है  ।

 श्रीमती  भंडारनायके  के  जो  कोलम्बो-
 प्रस्ताव  हैं,  उन  में  सब  बातों  का  ज़िक्र  है  ।
 जिस  छोटे  से  कारीडार  में  बिना-पल्टन
 इन्तज़ाम  रहेगा  और  जहां  हिन्दुस्तान  और
 चीन  की  राय  से  चौकियां  स्थापित  होंगी,
 उस  के  बारे  में  मी  कभी  उन  की  जोरसे
 अन्तिम  निर्णय  नहीं  कराया  है  ।  पह  उस  को

 बुरा  मानते  हैं  ।  लाख  के  बारह,  चौक
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 हजार  वर्ग-मील  क्षेत्र  के  बारे  में  तो  कहीं
 कोई  ज़िक्र  ही  नहीं  है  ।  प्रधान  मंत्री  जी  कल
 इस  बहस  का  जवाब  देंगे  मैं  उन  से  यह
 जानना  चाहता  हूं  कि  यदि  कहीं  किसी  तरह
 से  भूल  में,  या  बहुत  दोस्ती  में  फंस  कर,  उस
 को  दे  दिया  हो,  तो  बता  दें  मुल्क  को  ।  उस
 के  लिए  क्‍यों  इतनी  जानें  करवाई  जाती  हैं  1,

 श्री  त्यागी:  उसी  को  लेने  के  लिए
 नेगोशिएशन्ज  हो  रही  हैं  ।

 श्री  राम  सेवक  यादव  :  काश्मीर  में  हम
 आठ  बरस  से  नेगोशिएशन्ज्ञ  कर  रहे  हैं  ।
 आजादी  के  पन्द्रह  सालों  का  हमारा  कारनामा
 क्या  है  ?  गांधी  जी  के  त्याग,  तपस्या,
 सदाचार  और  कुर्बानी  को  छोड़  कर  *“हमने
 'भ्रष्टाचार  को  बढ़ाया,  कुनबापरवरी  को
 बढ़ाया  ।

 Shri  Vidya  Charan  Shukla:  Is  he
 not  going  off  the  track?  He  is  not
 speaking  about  the  Colombo  propo-
 sals?

 Mr.  Deputy  -Speaker:  He  must
 speak  on  the  Resolution.

 Shri  Pam  Sewak  Yadav:  I  am
 speaking  on  the’  Resolution.  You
 must  understand  that.

 Shvi  K.  C.  Sharma:  He  is  not  re-
 Jevant  but  is  abusive,

 Shri  a  ्य,  Vidyalankar:  Yesterday
 the  speaker  has  given  a  ruling  that  this
 word  should  not  be  used,  Still,  that
 word  is  being  used.

 Shri  Raghunath  Singh:  Sir,  I  rai-
 sed  a  point  of  order  about  that
 yesterday  and  that  word  was  expun-
 ged.

 श्री  रास  सेवक  यादव  :  उपाध्यक्ष  महोदय,
 विनम्र  निवेदन  करूंगा  कि  इस  बारे  में
 आप  जो  निर्णय  देंगे,  मैं  उस  को  स्वीकार
 करूंगा,  लेकिन  दुनिया  के  इतिहास  में  यह
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 जायगा  कि  यह  शब्द  अनपालियामेंटरी  नहीं
 है

 Mr.  Deputy-Speaker:  Order,  order.
 Yesterday,  the  Speaker  ruled  that  it
 was  unparliamentary  and  it  was  ex-
 punged.  So  you  please  withdraw
 that  word.  Otherwise,  I  will  have  it
 expunged.

 Shri  Ram  Sewak  Yadav:  I  do  not
 consider  it  unparliamentary:  It  is
 up  to  you  to  get  it  expunged,  if  you
 so  desire.

 श्री  यशपाल  सिह  (कराना)  :  स्पीकर
 साहब  ने  उस  को  इस  लिए  अनपालियामेंटरी
 कहा  था  कि  वह  किसी  ख़ास  शख्स  के  लिए
 कहा  गया  था  ।  आज  माननीय  सदस्य  सारे
 समाज  के  लिए  कह  रहे  हैं  ।

 श्री  राम  सेवक  यादव  :  आज  जब  कि  चोट
 का  हमला  हुआ  है,  मौज-मस्ती  में  पड़े  रहना

 Mr.  Deputy-Speaker:  That  word
 is  expunged,  Whatever  the  _  hon.
 Member  says  must  be  dignified.

 Shri  Ram  Sewak  Yadav:  I  am
 quite  dignified  in  my  speech.  Here
 it  is  a  case  of  the  honour  of  the  na-
 tion.

 जिस  मौज-मस्ती  में  हम  पंद्रह  साल  रहें,
 आज  भी  उस  को  छोड़ने  के  लिए  तैयार  नहीं
 हैं,  क्योंकि  अगर  हम  यह  फ़ैसला  करते  हैं  कि

 हम  अपनी  एक  एक  इंच  ज़मीन  वापस  लेंगे,
 तो  हमें  कुर्बानी  कौर  कठिन  जिन्दगी  के  लिए
 तैयार  होना  पड़ेगा  ।

 कोलम्बो-प्रस्तावों  का  आधार  चीन  क्री
 एक-तरफ़ा  युद्ध-बन्दी  योजना  है  ।  भारत
 सरकार  और  प्रधान  मंत्री  यह  कहते  रहे  है
 कि  चीनी  सेना  को  कम  से  कम  ८  सितम्बर,
 १६६२  की  लाइन  पर  वापस  चले  जाना

 चाहिए  ।  लेकिन  कोलम्बो-प्रस्तावों  में  ७
 नवम्बर,  १६५६  की  स्थिति  का  हवाला  हे,
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 [at  राम  सेवक  यादव]
 जिस  का  जिस.  चीनी  प्रधान  मंत्री  के  पत्र  में
 पाया  जाता  है  1  इस  का  अर्थ  यह  है  कि
 प्रधान  मंत्री  जिस  बात  का  अभी  तक  विरोध
 कर  रहेगे,  आज  वह  उसी  को  स्वीकार  करने
 जार हे  हैं  -  यह  स्पष्ट  है  कि  कोलम्बो-प्रस्ताव
 उन  की  भी  ८  सितम्बर,  १६६०  की  स्थिति
 वाली  मांग  को  पूरा  नहीं  करते  हैं  ।  जहां  तक
 हम  लोगों  का  सवाल  है,  हम  तो  ८  सितम्बर,
 १६६२  की  रेखा  को  ही  नहीं  मानते  -  १४
 नवम्बर,  १६६०  को  इस  सदन  ने  जो  निश्चय
 लिया,  ये  प्रस्ताव  बिल्कुल  उस  के  प्रतिकूल
 हैं।

 प्रधान  मंत्री  जी  हमेशा  परस्पर-विरोधी
 बातें  कहते  २ह  हैं  और  अक्सर  एक  ही  भाषण
 में  ।  उन्होंने  ८  सितम्बर,  १६६२  का  हवाला
 दिया  और  यह  कहने  की  तुरंत  की  कि  हम
 ने  इस  सदन  की  मंजूरी  लेली  है।
 लेकिन  बह  बात  गलत  है  और  इसके  लिए  मैं

 एक  उदाहरण  देना  चाहता  हूं  ।  उन्होंने  ८
 सितम्बर  की  बात  कही  है  और  बातें  भी  कहीं
 हैं।  उनके  प्रति  उनको  वफादार  होना  चाहिए  ।
 92  मार्च  सन्‌  १६६२  के  सरकारी  नोट  में,
 जो  कि  श्वेत  पत्र  नम्बर  ६  में  है,  यह  कहा
 गया  है  :

 “Such  a  restoration  of  the  status
 quo  through  the  withdrawal  of
 Chinese  forceg  from  Indian  terri-
 tory,  into  which  they  have  intrud-
 ed  since  ‘1957,  is  an  essential  step
 for  the  creation  of  a  favourable
 climate  for  any  negtiations  between
 the  two  Governments  regarding
 the  boundary”,

 इन  छाँदो  को  प्रदान  मंत्री  भूल  रहे  है  जैसे
 कहा  ही  नहीं  ।

 उपाध्यक्ष  महोदय  :  आ्राप  प्रंग्रेज़ी  में  बोल
 सकते  हैं,  प्रंग्रेजी  में  बोलिए  जिससे  मैं  भी  समझ
 ह ज  ।
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 श्री  राम  सेवक  यादव  :  नगर  स  ब  अप  नी
 देशी  भाषा  में  बोलते  तो  शायद  ताज  रह
 चीनी  खतरा  हमारे  ऊपर  न  गाता  ।

 अंग्रेज़ी  कोई  चीनियों  से  लड़ने  वाला
 हथियार  नहीं  है  ।

 दूसरा  उदाहरण  मैं  आपको  सन्‌  १६५७
 की  यथास्थिति  का  देना  चाहता  हूं  ।  वह  वही
 स्थिति  थी  जो  कि  १५  जून  सन्‌  १६४७  की
 थी  लहास  में  भ्रक्साई  चिन  में  चीनी  सन्‌
 १६५७  में  सर्व  प्रथम  आए,  सन्‌  १६५१  या
 १६५०  में  नहीं  आए  यह  उस  नोट  में  स्वीकार
 किया  गया  है  t

 आखिरी  उदाहरण  मैं  २२  अगस्त  सन्‌
 १६६२  का  देना  चाहता  हूं,  जिसमें  विदेश

 मंत्रालय  ने  कहा  है

 “If  the  Government  of  China  are
 genuinely  desirous  of  resolving
 differences  between  the  two  Gov-
 ernments  on  the  boundary  by
 further  discussions  and  negotia-
 tions,  they  must  realise  that  these
 discussions  cannot  start  unless  the
 status  quo  of  the  boundary  in  this
 region  (i.e.,  Ladakh)  which  has
 been  altered  by  foroe  since  957  is
 restored  and  the  current  tensions
 are  removed”.  (White  Paper  VII,
 page  37).

 मैं  य ेउदाहरण  उनकी  याद  दहानी  के  लिए
 सदन  के  सामने  रख  रहा  हूं  ।  यह  शब्द  उनके  ही
 हैं  लेकिन  राज  उनको  वे  भूल  रहे  हैं  t

 जब  चीन  का  भारी  आक्रमण  २  £  नवम्बर

 सन्‌  १६६२  को  दुआ  तो  घबराकर  ८
 सितम्बर  सन्‌  १६६०  की  बात  करने  लगें  1

 इससे  हमें  भय  लगता  हूँ  कि  जरगर  चीन
 ने  और  भारी  आक्रमण  किया,  जैसा  कि  वह
 कर  सकता  है,  उसका  कोई  भरोसा  नहीं  वो

 कहीं  प्रवान  मंत्री  जी  घबराहट  में  २१  नवम्बर
 १६६८  को  भी  आधार  बना  कर  दोस्ती  की
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 बात  कर  सकते  है  ।  उपाध्यक्ष  महोदय  राज
 जब  मैं  सोचता  हूं  तो  प्रधान  मंत्री  जी  की  इन
 सब  बातों  को  अपने  सामने  रखता  हूं  ।  जब  मैं

 ऐसा  करता  हूं  तो  मुझे  भय  लगता  है  1

 प्रवान  मंत्री  न  लाख  के  बारे  में  कहा  कि
 वह  ऊपर  और  बंजर  है,  मंज़र  का  लगाने
 नवं  से  बहुत  कम  है  ।  नवम्बर  १६५६  और
 सितम्बर  १६६०  में  केवल  दो  ढाई  हजार  का
 अन्तर  है।  क्या  इस  मामली  अन्तर  के
 लिए  बड़ी  भारी  लदाई  लड़ना  उचित  होगा  ।

 फिर  कुछ  राष्ट्र प्रेमी  लोगों  ने  प्रधान  मंत्री
 को  सुझाव  दिए  जिस  पर  ध्यान  नहीं  दिया
 गया  tt

 सन्‌  2६५०  में  डा०  लोहिया  ने  तिब्बत
 के  चीनी  कब्ज़  के  बारे  में  कहा  कि  यह  शिष्
 हत्या  के  समान  है  तो  उन  से  कहा  गया  कि
 वह  हमारी  दोस्ती  में  खलल  डालना  चाहते
 ZI

 उसके  बाद  डा०  राजेन्द्र  प्रसाद  ने  और
 लक्ष्मी  मैनन  ने  कहा  कि  तिब्बत  के  मामले  में

 भूल  हुई  है  उसका  प्रायश्चित  करना  पड़ेगा
 लो  कहा  गया  कि  यह  जाहिरा  बेवकूफी  है
 मैनीफेस्ट  नान सेंस  है  ।

 हमें  याद  हे  कि  सरकार  के  एक  मंत्री
 ने  सन्‌  १६५६  में  कहा  था  कि  लाख  में  सड़कें
 बनानी  चाहिए  ।  शिक्षा  की  व्यवस्था  करनी
 चाहिए  और  वहा  थोड़ा  सा  उद्योग  बन्धे  का
 काम  शुरू  करना  चाहिए  और  दस्तकारी

 शुरू  करनी  चाहिए,  तो  बिगड़  गए  प्रधान
 मंत्री  ओर  कहा  यह  हरसम्भव  बातें  है,  यह  कसे
 हो  सकता  है  और  उनकी  हंसी  उड़ायी  और
 कहा  कि  राम  सुभग  सिंह  यह  कहना  क्‍यों

 भूल  गए  कि  लाख  में  एक  समुद्री  बंदरगाह
 बनाया  जाए।  लेकिन  चीन  ने  इकसाई  चिन
 में  सड़कों  का  जाल  बिछा  कर  दिखा  दिया  कि
 वहां  सब  कुछ  हो  सकता  हैँ  -  जब  इन  सारी
 चीजों  को  अपने  सामने  रखता  हूँ  तो  भय
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 होता  है  कि  इस  कोलम्बो  प्रस्ताव  का  क्या
 मतलब  होता  है  ।

 मेरा  विचित्र  निवेदन  &  कि  इस  प्रस्ताव
 को  स्वीकार  न  किया  जाए  ।

 नान  एलाइनमेंट  की  बात  कही  जाती
 है  ।  मैं  भी  7सका  हामी  हूं  अगर  वह  सजना-
 नमक  हो  ।  लेकिन  इस  प्रश्न  पर  हमारी
 सरकार  दो  भागों  में  बंट  गयी  है  1  एक  भाग
 ग्रमरीका  की  तरफ  चला  जा  रहा  है  तो  दूसरा
 भाग  रूस  और  चीन  की  तरफ  चला  जा  रहा

 हैं  ।  यह  कैसा  नान  एलाइनमेंट  है।  सरकारी
 स्तर  पर  एक  दूसरे  की  नुकता  चीनी  होने
 लगी  और  अफसरों  की  दोष  दिया  जाने  लगा  ।  |

 फिर  कहा  जाता  हैँ  कि  चीन  आइसोलेट
 हो  गया  ।  मैं  बताना  चाहता  हूं  कि  चीन
 ग्राइसोलेट  नहीं  हुआ  बल्कि  वह  रंगीन  दुनिया
 का  नेता  बन  रहा  है  हमारी  कमजोरी  की
 वजह  से  ।  उसके  दुनिया  में  तो  आइसोलेट
 होने  की  बात  तो  अलग  हम  उसको  अपने  मुल्क
 में  आइसोलेट  नहीं  कर  सके,  और  देश  में  एक
 चाइना  लाबी  मौजूद  है  ।  आप  अपनी  पार्टी
 में  चीन  को  आइसोलेट  नहीं  कर  सके,  आपकी
 पार्टी  में  चाइना  लाबी  मौजूद  है,  अपने
 मंत्रिमंडल  में  उसको  आइसोलेट  नहीं  कर
 सके,  उसमें  भी  चाइना  लाबी  मौजद  है  t  तो
 यह  ग्राइसोलेशन  की  बात  है  t

 oat  में  मैं  कहना  चाहुंगा  कि  दुनिया
 की  संसदीय  परम्परा  के  इतिहास  में  यह  अजीब
 बात  है  कि  लोक  सभा  बैठ  रही  हो  कौर
 प्रधान  मंत्री  न  कहा  हों  कि जब  तक  हम  लोक
 सभा  की  अनुमति  नहीं  ले  लेंगे  कोई  निर्णय

 नहीं  करेंगे,  लेकिन  लोक  सभा  के  बैठने  क

 पहले  और  लोक  सभा  में  कोई  पोजीटिव
 प्रस्ताव  लाने  के  पहले  ही  उन्होंने  एक  दिखे
 घोषित  कर  दिया  कि  हम  इस  प्रस्ताव  को
 मानने  को  तैयार  |  इससे  :सादा  अविश्वास
 प्रयास  मंत्री  में  और  किसी  बात  से  नहीं  हो
 सकता  |  प्रधान  मंत्री  को  अगर  जरा  भी
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 [श्री  राम  सवक  यादव]
 पालियामेंटरी  पद्धति  का  ज्ञान  हैं  और  अगर
 उनमें  थोड़ा  भी  देश  प्रेम  हैं  तो  उनको  स्वयं
 इस्तीफा  दे  देना  चाहिए  क्योंकि  उनकी  हिम्मत
 नहीं  पड़ी  कि  वह  ऐसा  प्रस्ताव  लाते  ।

 इन  शब्दों  के  साथ  मैं  इन  प्रस्ताव  का
 विरोध  करता  हूं  ।  हिन्दुस्तान  के  लोक  तंत्र
 के  इतिहास  में  ऐसा  कभी  नहीं  हुआ  जैसा  कि
 राज'  सरकार  कर  रही  हैँ  i  हम  विरोधी
 दल  वाले  इस  देश  के  राष्ट्र  में  भी  लोगों  से
 और  कांग्रेस  में  भी  जो  राष्ट्र  प्रैमी  और  देश
 भक्त  हैं  उनसे  निवेदन  करते  हें  कि  इस  तरह
 की  चर्मकारों  को  बन्द  करें  और  उनका  सख्त
 विरोध  कर  ।

 Shri  A.  N.  Vidyalankar  (Hoshiar-
 pur):  The  question  that  we  are  con-
 sidering  since  yesterday  is  very  de-
 licate  one  and  really  the  whole  thing
 shoulq  have  been  examined  in  a  cool
 and  cuim  manner.  We  ought  to  have
 examined  this  question  in  objective
 manner,  But  from  the  speeches  that
 I  have  listened  to  from  the  Opposi-
 tion  Benches,  I  find  that  they  have
 attempted  to  side-track  the  issuc,  to
 confuse  the  issues.  They  have  taken
 the  stand  and  they  have  tried  to
 create  an  impression  in  the  country
 that  our  country  is  divided  in  two
 wings;  here  is  a  wing  that  wants  to
 fight  the  aggression  of  the  Chinese,
 and  here  is  another  wing  that  qoss
 not  want  to  fight.  They  have  accused
 the  Congress  Benches  as  if  we  are
 paralysed  by  fear  and  we  do  not
 want  to  lgt.  I  think  that  this  is  the
 impression  sought  to  be  created  in
 whole  debate  by  the  speeches  that
 have  been  delivered  from  the  side  of
 the  Opposition.

 The  matter  is  simple,  What  is  the
 main  issue?  The  main  issue  is  this.
 At  present,  we  are  not  considering
 what  ought  to  be  the  final  terms  of
 settlement.  If  it  had  been  said  that
 on  the  basis  of  the  Colombo  propo-
 sals  we  should  make  a  final  settle-
 ment  with  the  Chinese,  then  it  would
 have  been  different,  and  every  Mem-
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 ber  of  the  Congress  Party  would  have
 said  that  we  do  not  want  a  settlement
 on  those  terms.  But  now  the
 question  is  this.  What  ought
 to  be  the  terms  of  armistice  or  cease-
 fire?  We  have  not  yet  accepted  the
 unilateral]  cease-fire  which  has  beer:
 announced  by  the  Chinese.  After
 the  armistice  or  cease-fire  we  have  to
 go  to  the  negotiating  table  and  there
 the  fina]  settlement  is  to  be  made.
 These  two  issues  have  been  confused,
 and  the  Opposition  has  tried  to  create
 an  impression  as  if  we  seek  to  accept
 any  final  settlement  in  the  form  of
 the  Colombo  Powers’  proposals.
 Now,  the  question  is:  What  should
 be  the  terms  for  armistice  or  cease-
 fire?

 The  Prime  Minister  had  declared
 and  he  had  never  concealed  from  the
 House,  his  intention  that  we  were
 prepared  to  go  to  the  negotiating
 table,  if  the  Chinese  accepted  the
 position  that  prevailed  on  7th  Sep-
 tember,  1962.  We  ought  to  have.
 compared  th.  .erms  that  have  been
 offered  by  the  Colombo  Powers  with
 the  condition  that  we  had  laid  down,
 and  judged  whether  the  terms  that
 have  now  been  offered  to  us  by
 Colombo  Powers  were  the  same  or
 were  substantially  the  same,  as  the
 condition  that  we  had  laid  down
 namely,  that  the  Chinese  should  go  to
 the  position  that  was  prevailing  on
 ith  September,  1962.  Shri  Nath  Pai
 tricd  to  compare  the  two,  but  he  fail-
 ed  to  convince  us  that  the  Colombo
 proposals  did  not  satisfy  the  condition
 that  we  had  laid  down  about  the
 Chines  going  back  to  the  7th  Sep-
 tember,  962  position.

 They  say  that  unless  the  aggres-
 siun  wag  vacated,  unless  the  Chinese
 gave  up  the  advantages  of  aggres-
 sion,  we  should  not  talk  with  them,
 we  should  not  go  to  the  negotiating
 table.  Will  the  Opposition  take  the
 same  stand  with  regard  to  Pakistan?
 In  fact,  in  regard  to  Pakistan,  they
 say  we  should  negotiate  with  Pakis-
 tan  and  we  should  come  to  some
 terms  with  her.  In  the  case  of  Pakis-
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 tan  also,  a  cease-fire  was  agreed  to
 and  since  the  last  4  years  Pakistan
 is  enjoying  the  advantages  of  her
 aggression.  They  are  in  the  same
 Place.  Does  the  Opposition  want
 that  we  should  ask  Mr.  Bhutto  not  to
 come  to  India  unless  the  aggression
 was  vacated?  Should  we  _  request
 Shri  Swaran  Singh  not  to  go  to
 Karachi  because  Pakistan  has  not
 vacated  the  aggression  and  given  up
 the  advantages  thereof  which  she  is
 still  enjoying?  Our  position  should
 be  consistent.  Nowhere  in  the  world
 at  the  time  of  a  cease-fire  are  terms
 framed  in  a  manner  that  the  wholé
 disputed  land  should  be  vacated,  that
 fhe  whole  aggression  should  be  vacat-
 ed.  If  that  position  is  taken,  there  is
 no  question  of  negotiations  because
 our  object  is  attained,

 The  present  position  is  that  we  are
 not  discussing  the  final  terms.  We
 are  only  discussing  what  are  the
 conditions  on  which  we  should  go  to
 the  negotiating  table.  In  this  matter,
 the  Prime  Minister  is  consistent.  He
 never  concealed  from  this  House  his
 position  that  he  will  go  to  the  nego-
 tiating  table  when  the  8th  September
 line  is  restored.  It  has  been  made
 clear  by  the  Prime  Minister  in  his
 speech  and  in  the  other  speeches  made
 here  that  under  the  Colombo  propo-
 sals  that  position  has  been  substan-
 tially  conceded  and,  therefore,  I  see
 no  reason  why  we  should  reject  those
 proposals,

 It  has  been  stated  that  India’s
 honour  must  be  restored.  Everyone
 here  is  of  that  view.  We  want  our
 land  to  be  restored  to  us.  But  when
 we  talk  of  physical  possession,  we
 should  also  remember  that  India’s
 honour  consists  also  in  keeping  our
 word.  India  is  committed  to  the  8th
 September  position.  At  present,  we
 should  consider  the  consequences  of
 rejection.  The  answer  that  this
 House  has  to  give  today  is  not  to  the
 Chinese  but  to  the  Colombo  Powers,
 our  friends.  Do  we  say  to  them,  ‘No,
 we  are  not  prepared  to  accept  the
 proposals’?  Do  we  back  on  our  word
 and  say  that  we  are  not  prepared  to
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 accept  that  position,  but  we  wil!  lay
 down  certain  other  conditions?  That
 ig  not  our  position.

 It  has  been  contended  that  this
 House  never  accepted  that  position.
 I  can  understand  Shri  Ram  Sewak
 Yadav  saying  that.  In  the  earlier  part
 of  this  session,  he  moved  an  amend-
 ment  saying  that  the  8th  September
 position  should  not  be  accepted.  That
 amendment  was  rejected  by  an  over-
 whelming  majority  in  this  House,
 implying  that  this  House  has  accept-
 ed  the  position  that  our  Prime  Minis-
 ter  stated.  As  I  said,  it  is  possible
 Shri  Yadav  or  his  party  my  say  that
 they  did  not  accept  that  position.
 But  this  House  cannot  gay  that,  This
 House  by  rejecting  his  amendment,
 by  implication  accepted  that  position,
 and  today  we  cannot  go  back  on  it

 Shri  U,  M.  Trivedi:  On  a  point  of
 clarification,  Does  the  hon.  Member
 moan  that  if  I  say  that  one  man  is
 wise,  the  other  is  foolish?

 Shri  Ram  Sewak  Yadav:  You  had  nu
 courage  to  bring  a  positive  motion

 Shri  A.  र,  Vieyalankar:  Shri  Nath
 Pai  this  morning  quoted  the  Gita  and
 tried  to  show  that  there  was  only
 one  way  to  achieve  the  end,  ang  that
 is  fight,  In  the  last  session  T  quoted
 from  the  Maha  Bharata  where  Dro-
 nacharya  says  that  there  are  two
 ways  of  achieving  our  ends:  One  is
 peace  and  negotiation,  and  the  other
 is  through  war.  When  he  was  con-
 fronted  with  a  similar  situation.  he
 said:

 “पुरतश्चत्‌ रो  बेदा:  पट्ठा:  सहारे  धन:
 बदं  द्रोणिः  सामथ्‌र्य  शा पाद पि  शादी  "

 Weoean  tight  the  Chinese  by  both
 means.  If  we  say  we  are  not  going
 to  accept  the  Colombo  proposals  this
 will  mean  our  defeat  in  the  diplo-
 matic  field.  We  should  not  be  de-
 feated.  Let  us  take  a=  consistent
 stand,

 Somebody  said  we  had  been  defeat-
 ed.  No,  we  arc  not  defeated.  The
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 (Shri  A.  N.  Vidaylankar]
 Chinese  struck  us  and  ran  away.
 This  wag  not  fight.  Had  the  Chinese
 stayed  there,  they  would  have  receiv-
 ed  crushing  blows.  They  did  not  stay
 to  receive  the  blows.  It  was  nct  a
 war,  and  I  am  quite  sure  that  if  the
 Chinese  had  advanced  further,  they
 would  have  received  qa  mortal  blow.

 There  is  no  frustration  or  defeatism
 in  our  mind,  but  some  of  the  Opposi-
 tion  Members  have  created  the  im-
 pression  on  our  minds  that  they  are
 suffering  from  a  sense  of  defeat,  de-
 featism  and  fear  complex.  We  should
 consider  these  proposals  with  a  sense
 of  power,  not  with  a  sense  of  fear  or
 defeat.

 We  should  accept  the  proposals.  I
 know  the  Chinese  are  not  going  to
 accept  them.  If  they  do  not,  our
 position  will  be  vindicated,  our  posi-
 tion  would  become  strong  before  the
 world,  and  we  would  be  able  to  show
 to  the  world  that  we  are  consistent  in
 pur  stand.  We  stand  for  humanity,
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 for  human  values.  We  cannot  give
 them  up.  That  is  why  we  are  fighting
 China,  and  therefore,  in  order  to  pre-
 serve  those  values  we  should  accept
 Peace,  but  peace  with  honour,  and  we
 should  be  prepared  for  war  when  we
 see  that  our  honour  cannot  be  vindi-
 cated  or  protected  without  war.

 Mr.  Deputy-Speaker:  Does  the
 House  want  to  sit  further?

 Shri  U.  M.  Trivedi:  No.  We  are  all
 tired.  There  are  only  48  Members.
 There  is  no  quorum  also.

 Mr,  Deputy-Speaker:  The  Prime
 Minister  will  reply  tomorrow.  The
 House  now  stands  adjourned  till  l
 A.M,  tomorrow.

 8.30  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Friday  the
 25th  January,  963;Magha  5,  884
 (Saka).
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 COLUMNS  WRITTEN  ANSWERS  TO
 ORAL  ANSWERS  TO  QUES-  QUES

 ONS
 tone:

 TION  639—82  ८ S.Q.  Subject  OLUMNS
 S.Q.  Subject  No.
 No.

 <<  Levy  uf  cess,  in  Govern  480  Himalayan  Herb  for  cancer  6189, =
 ment  hospitals  639—4I  481  Godavari  and  Krishna  ri-

 456  Gold  price  6I4I-42  vers
 f  |  690

 459  Gold  Bonds  Schem  6142-43,  482  Bonus  for  contractors  690--9I
 G  “  483  Delhi  Master  Plan  6I9t 474  Gold  control  rules  6343—50  84  Bank  for  Chi  6 ank  for  China

 488  Foreign  Exchange  Reserves  63750—54  404  Bank  for  in
 T9I-92

 460  Ayurvedic  College,  Delhi  6354—56  U.S.Q. 46r  Distribution  of  Rihand  Po-  No.
 wer  between  U.P.  and  . M.P..  6156-57  I05T  Anti-sea  erosion  work  in

 462  Economy  in)  Administra-  Kerala  6I92
 tion  .  7  6I57—6I  I052  Central

 Sales
 tax  payable

 463  National  Defence  Fund  66i—66  eines  ws  tional
 6393

 053  Contributions  to  Nationa 464  Gulhati  Commission  Re-
 6166-6  Defence  Fund  from  Ex-

 Port  ee
 ‘106-67  rulers  of  States.  6193-94 465  ne

 of  offices  from
 ‘6  054  Donationfof  blood  for  Ja- Delhi.  :  E

 6568—75  wans  6794
 “ve

 “pe  Project,
 ee

 6:95—77  405६  Satpura  Station  Plant  6  194-95 ee  Ad
 467  Auxiliary  Nurses  training  3056  I..I.C.  Bonus  6195-96

 course  6178  3057  Cadaveric  blood  696
 AN  7058  Indian  students  going  ab-

 SIN.Q.  road  for  higher  studies  6  196-97, No.  7059  Training  ofnurses  6198-99
 t9  Alleged  enrolment  of  a  3060  Electricity  ratesin  Delhi  6199-6200, Chinese in  Indian  Army  6478—82  r06:  L.I.C.  Funds  fer  land

 acquisition  and  Develop-
 WRITTEN  ANSWERS  TO  ment  schemes  6200—02
 QUESTIONS  eo  6  82—6220  7062  Settlement  of  families  in

 Dandakaranya  6201-02,
 S.Q.  063  Refugees  from  NEFA  6202-03

 No.  4064  Practice  of  witchcrafts  in
 the  country  6203

 457  Thermal  Power  generation.  6382  065  Flats  for  M.Ps.  6203
 468  Overhaul  of  P.W.D  61g  7066  Construction  of  new  quar-

 69  Bhakra  Right  Bank  power  ters  at  Panchkuin  Road,
 Project  :  6183-84  New  Delhi.  6204

 470  Indian  Officials  to  Inter-  4067  Housing  schemes  6204—05
 national  meetings  6184,  7068  Sale  of  defence  bonds  in

 47)  M.B.B.S.  course  6184-85,  foreign  countries  6205  U6
 472  Rajasthan  Canal  6185-86  i069  Vamsadhra  Flvdro-electric
 473  Power  failures in  Delhi  686

 t070  peel  pitivin<i
 6206

 Fami  Tri;  a  ro-elec- 475  Family  planning  in  Delhi  686—87  tric  schemes  in  Bihar  6206-07 476  Power  projects  6787  3077  Short-fall  in  Business  Tar-
 477  Adulteration  of  foudstufis  getofL.I.c  6207 nd  drugs.  6187-88  072  General  pool  of  residences
 478  Blood  donations  for  armed  in’  New  Delh  6208

 forces  डे  6188
 479  Kolar  Gold  mines  6188-80,  7073  Prevention  of  polio  among children,
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 WRITTEN  ANSWERS  TO
 QUESTIONS—contd.

 U.S.Q,  Subject  CoLuMNS
 No.

 7074  Rise  in  prices  of  cement
 and  bricks  in  Delhi  6209

 3075  Palai  Central  Bank  6209-10
 3076  Therma!  Plant  at  Kotta-

 gudam  620०7]
 3077  Functions  and  powers  of

 the  Comptroller  and  Au-
 ditor  General  of  India  :  6277

 3078  Remittances  by  Indians
 in  East  Africa  to  Banks  in
 India.  62II-2

 3079  Pre-fabricating  plant  6273
 3080  Beas  Project  control  Board  6213-14
 O81  Blood  Plasma  '  62I4-5
 i082  Construction  of  spurs  of

 Feniriver  7  62I5-6
 3083  Children’s  Health  Scheme

 in  Delhi  >  62I6-I7
 084  Quarters  for  Government

 servants  62I7
 708६  Transfer  of  D.V.C.  Head-

 quarters  6217-18
 3086  Kuthiyadiand  Baliapattam

 projects,  .  Fi  62I8-9
 i086A  Water  supply  to  Rajas-

 than.  है  62I9-20
 CALLING  ATTENTION  TO

 MATTER  OF  URGENT
 PUBLIC  IMPORTANCE  —  6220—23
 Dr.  L.M.  Singhvi  called  the

 attention  of  the  Minister  of
 Railways  to  the  Railway
 trolley  accident  near  Patal-
 pani  station  of  the  Western
 Railway  on  th  isth  Janu-
 ary,  1963.

 The  Deputy  Minister  of  Rail-
 ways  made  a  statement  in
 regard  thereto.

 PAPERS  LAID  ON  THE
 TABLE  6224—31,
 The  following  papers  were  laid

 on  the  Table  :—
 (a)  A  copy  each  of  the  follow-

 ing  papers  :—
 ‘a)  The  Insurance

 (Amendment)  Rules,
 3962  published  in  Noti-

 @  fication  No.  G.S.R.
 1604  dated  the  ist  De-
 cember,  1962  under
 sub-section  (3)  of  sec-
 tion  74  of  the  Insu-
 rance  Act,  ‘1938.

 {DatLy  Diezst]

 PAPERS  LAID  ON  THE
 TABLE—contd.

 “b)  The  Emergency  Risks
 (Goods)  Insurance  Sche-
 me  published  in  No-
 tification  No.  5.0.  3945
 dated  the  28th  Decem-
 ber,  I962  under  sub-
 section(6)  of  section  5  of
 the  Emergency  Risks
 (Goods)  Insurance  Act,
 1962.

 (c)  The  Emergency  Risks
 (Factories)  Insurance
 Scheme  publsihsed  in
 Notification  No.  S.O.
 3946  dated  the  28th  De-
 cember,  962  under  sub-
 section  (7)  of  section  3  of
 the  Emergency  Risks
 (Factories)  Insurance
 Act,  ‘1962.

 (d)S.O.  No,  3953  dated  the
 28th  December,  7962
 under  sub-section  (2) of  section  3  of  the  Emer-
 gency  Risks  (Goods)
 Insurance  Act,  1962,
 specifying  the  goods  not
 insurable  under  the
 said  Act.

 (2)  Acopy  each  of  the  follow-
 ing  Notifications  under
 section  20  of  the  Emer-
 gency  Risks  (Factories)
 Insurance  Act  962  :—
 (a)  S.O.  No.  3948  dated

 the  28th  December,  962
 (b)  S.O.  No.  2.948  dated  the

 28th  December,  1962.
 (3)  A  Copy  of  the  Third

 Valuation  Report  of  the
 Life  Insurance  Corpora-
 tion  of  India  as  at  33st  De-
 cember,  496i,  under  sec-
 tion  29  of  the  Life  insu-
 rance  Corporation  Act.
 1956.

 (4)  Acopy  each  of  the  follow-
 ing  papers  :—

 (6)  (a)  Annual  Report  of  the
 National  Buildings  Con-
 struction  Corporation
 Limited,  New  Delhi,
 for  the  year  1961-62
 along  with  the  Audited
 Accounts  and  the  com-
 ments  of  the  Comptro-
 ler  and  Auditor  Genral
 thereon,  under  sub-sec-
 tion  (1)  of  section  69A
 of  the  Companies  Act,
 1956.
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 PAPERS  LAID  ON  THE
 TABLE—contd.

 (6)  Review
 by

 the  Govern-
 ment  on  the  working  of
 the  above  Corporation

 (ii)  (a)  Annual  Report  of
 the  Hindustan  Housing
 Factory  Limited,  New
 Delhi,  forthe  year  ‘1961-
 3962  along  with  the  Au-
 dited  Accounts  and  the
 comments  of  the  Comp- troller  and  Auditor  Ge-
 neral  thereon,  under  sub-
 section  a)  of  section
 6:9A  of  the  Companies Act.  1956,

 (b)  Review  by  the  Govern-
 ment  on  the  working  of
 the  above  Company.

 ९)  Acopy  each  of  the  follow-
 ing  Notifications  under
 sub-section  (3)  of  section

 4  Of  the  Prevention  of
 Food  Adulteration  Act,
 I084  —

 को  Notification  No,  Fy  5
 (ih)  MPTL/60  published in  ‘Tripura  Gazette  da-
 ted  the  2ust  July,  062,
 making  certain  further
 amendment  to  the  ‘Tri-
 Pura  Prevenuion  of  Food
 Adutleration  Rules.
 I95%.

 6)  Notification  No.  254
 62/06-27/62-(G)-Vol ]  published  in  Andaman
 and  Nicobar  Gazette
 dated  the  —  sth  Decem-
 ber.  962,  making  certain
 amendments  to  the
 Andaman  und  Nicobar
 Islands  Prevention  of
 Food  Adulteration
 Rules,  :96¢.

 (6)  A  copy  of  Report  of  the
 Indian  Delegation  to  the
 5th  Session  of  the  Regio- nal  Committee  for  South
 Last  Asia  ofthe  World
 Health  Organisation  held
 at  New  Delhi  from  the
 380  to  24th  September,
 +1962.

 (7)  A  copy  of  Notification  No.
 F.  4(33)/62-Fin.  (E)  pub- lished  in  Delhi  Gazette
 dated  the  7th  November,
 ‘1962,  making  certain  fur-
 ther  amendment  to  the
 Delhi  Sales  Tax  Rules,
 9S7,uNdcr-sub-section  (4)

 [Darry  Diogst]

 PAPERS  LAID  ON  THE
 TABLE—contd.

 CoLumMnNs
 of  section  26  of  the  Bengal Finance  (Sales  Tax)  Act,
 394I  as  in  force  in  the
 Unionterritory  of  Delhi.

 QA
 sopy

 each  of the  follow-
 ing  tifications  under
 section  38  of  the  Central
 Excises  and  Salt  Act,  944
 making  certain  further
 amendments  to  the  Central
 Excise  Rules,  1944  :—
 (a)  G,S.R.  652  dated  the

 Sth  December,  1962.
 (6)  G.S.R.  693  dated  the

 7sth  December,  1962.
 (८)  G.S.R.  7737  dated  the

 22nd  December,  1962.
 (4)  G.S.R.  738  dated  the

 22nd  December,  1962.
 (७)  G.S.R,  ६58  dated  the

 kth  January,  1963.
 (f)  G.S.R.  73  dated

 42th  January,  963
 the

 (9:  A  copy  of  Notification
 No.  S.O  3868  dated  the
 22nd  December,  1962,
 under  sub-section  (§)  of
 section  287  of  the  Income
 ‘Tax  Act,  1961,  publishing the  names  and  other  parti-
 culars  of  persons  on  each
 of  whom  a  penalty  of  not
 less  than  five  thousand
 rupecs  was  imposed.

 (40)A  copy  each  of  the  follo-
 wing  Notifications  under
 sub-section  (4)  of  section
 43B  of  the  Seca  Customs Act,  3878  and  section  38
 of  the  Central  Excises  and
 Salt  Act,  7944,  making
 certain  further  amend-
 ments  to  the  Customs  and
 Central  Excise  Duties  Ex-
 port  Drawbak  (General)
 Rules,  960  :—
 (a)  G.S.R.  7674  dated  the

 istDecember,  962
 (b)  G.S.R.  657  dated  the

 &th  December,  3962
 (c)  G.S.R.  658  dated  the

 &th  December,  ‘1962.
 (d)  G.S.R.  659  dated  the

 8th  December,  ‘1962.
 (e)  G.S.R.  3660  dated  the

 ath  December,  ‘1962.
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 PAPERS  LAID  ON  THE
 TABLE—contd.

 (f)  G.S.R.  1661  dated  the
 8th  December,  1962,

 (g)  G.S.R.  662  dated  the
 8th  December,  1962.

 (A)  G.S.R.  i704  dated  the
 r5th  December,  +1962.

 क)  G.S.R.  742  dated  the
 22nd  December,  1962.

 (J)  G.S.R.  743  dated  the
 22nd  December,  +1962.

 (k)  G.S.R.  .794  dated  the
 29th  December,  1962.

 (t:)  A  copy  each  of  the  follo-
 wing  otifications
 under  sub-section  (4)  of
 section  43B  of  the  Sea
 Customs  Act,  878  :—

 (a)  G.S.R.  656  dated  the
 8th  December,  1962.

 (6)  G.S.R.  664  dated  the
 8th  December,  7962
 containing  crratum  to
 G.S.R.  No.  ‘1403  dated
 the  27th  October,  ‘1962.

 (०)  G.S.R.  698  dated  the
 4§th  December,  ‘1962.

 (d)G.S.R.69  dated
 r2th  January,  1963.

 (e)  G.S.R.  70  dated  the
 32th  January,  1963.

 the

 (12)  A  copy  each  of  the  fol-
 lowing  papers  :—

 (a)  Notification  No.  16/62
 dated  the  rst  January,
 963  making  certain
 amendments  to  the  In-
 dustrial  Finance  Cor-
 poration  (Issue  of
 Bonds)  Regulations
 19495,  under  sub-
 section  (3)  of  section
 43  of  the  Industrial  Fi-
 nance  Corporation  Act,
 1948,

 4b)  ‘The  Estate  Duty  (Dis-
 tribution)  Rules,  7963
 published  in  Notifica-
 tion  No.  G.S.R.  65  da-
 ted  the  i2th  January,
 I963,  under  sub-section
 (2)  of  section  4  of  the
 Estate  Duty  (Distribu-
 tion)  Act,  962.

 (८)  A  copy  of  the  Accounts
 of  the  Rehabilitation

 [Daity  Dicssr]
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 PAPERS  LAID  ON  THE
 TABLE—contd,

 Finance  Administration
 for  the  year  ended  ३3350
 December,  960  along with  the  Audit  Report
 thereon,  under  sub-sec-
 tion  (4)  of  section  36  of
 the  Rehabilitation  —  Fi-
 nance  Administration
 Act,  1948.

 (43)  A  copy  each  of  the  fol-
 lowing  papers  :

 (४)  Annual  Report  of  the
 National  Mineral  Deve-
 lopment  Corporation
 Limited,  New  Delhi.
 for  the  year  1961-62,
 along  with  the  Audited
 Accounts  andthe  com-
 ments  of  the  Comptrol-
 ler  and  Auditor  General
 thercon.

 (it)  Review  by  the  Govern-
 ment  on  the  working  of
 the  above  Corporation.

 (44)  A  copy  of  the  Indian
 Naval  Reserve  and  the  In-
 dian  Naval  Volunteer  Re-
 serve  (Amendment)  Re-
 gulations,  962  published
 in  Notification  No.  S.R.O
 329  dated  the  22nd  De-
 cember,  ‘1962,  under  scc-
 tion  ©85  of  the  Navy,  Act.
 1957.

 (as)  A  copy  of  Report  on  the
 Third  General  Election  to
 the  Orissa  Legislative  As-
 sembly,  96I.

 STATEMENT
 TERS—-

 BY  MINIS-

 (7)  The  Minister  of  Steel  and
 Heavy  Industries  (Shri  C.
 Subramaniam)  made  a  state-
 ment  in  respect  of  the  reply
 given  on  the  6th  Septem-
 ter,  962  to  Supple-
 mentary  by  Shri  Mahavir
 Tyagi  on  Starred  Question
 No.  820  regarding  money
 due  from  producers  of  steel.

 (i)  The  Minister  of  State  for
 Food  and  Agriculture  (Shri
 Ram  Subhag  Singh  )
 made  a  statement  correcting
 the  replies  given  on  the  20th
 November,  7962  to  supple-
 mentaries  by  Sarvashri  Su-
 rendra  Pal  Singh  and  Hari
 Vishnu  Kamath  on  Starred’
 Question  No.  264  regarding
 ‘Peed  the  Hungry’?  Cam-
 paign.
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 STATEMENTS  BY  MINIS.
 TER—contd.

 (7)  ‘The  Minister  of  Finance
 (Shri  Morarji  Desai)  laid  on
 the  Table  a  statement  on  the
 Gold  Control  Scheme.

 MOTION  RE:  COLOMBO
 CONFERENCE  PROPO-
 SALS—

 Discussion  on  th  motion  regard-
 ing  Colombo  Conference
 Proposals  and  substitute
 motion  thereto,  moved  on  the
 23rd  January,  1963,  conti-

 CMGIPNDE—LS  I—2549  (Ai)  LSD—5-2-63—
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 MOTION  RE  COLOMBO
 CONFERENCE  PROPO-
 SALS—contd.

 nued.  The  discussion  was
 not  concluded.

 AGENDA  FOR  JANUARY  2s.
 963/MAGHA  5.  I884
 (SAKA)

 Further  consideration  of  the
 motion  regarding  Colombo
 Conference  Proposals  and
 also  the  motion  regarding
 measures  for  maintaing
 prices  of  essential  commo-
 dities  at  reasonable  levels.
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